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LOK SABHA

Thursday, May 9, 1968/ Vaisakha 19, 1890
(Saka)

The Lok Sabha met at Eleven of the
Clock.

(Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
Agricaltaral Bank for Credit to Farmers

*1737. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the desirability of opening
an agricultural bank to give credit to
farmers for purchase of super-phospbate
being produced at Debari Zinc Smelter
has been examined ; and

(b) if so, the steps taken or proposed
to be taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
A statement is laid on the Table of the
Sabha.

STATEMENT

Agricultural credit to farmers for the
purchase of fertilisers, including super-
phosphate, is mainly provided Py the
primary  cooperative societies with t‘he
help of borrowings from the District
Cooperative Banks and ~ the
Reserve Bank of India. Non-member
farmers are allowed short-term loan by
the State Governments for the issue of
fortilisers in kind, Thesg grrangements ar
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supplemented by the Central Government
in the form of short-term loans for the
purchase, stocking and distribution of
inputs. Loans are also given by the Centre
for advancing taccavi to the farmers. This
assistance is however sanctioned in
response to specific requests received from
the State Governments from time to time.
A total provision of Rs. 105 crores has
been made in the Central budget for short-
term loans to the States for purchase and
marketing of fertilisers and other inputs.

The indigenous production  of
phosphatic fertilisers is not taken over into
the Central Fertiliser Pool and producers,
such as the Zinc Smelter at Debari, are
free to market their produce as they like.
In view of the accumulation of stocks at
the production centres, the Central Govern-
ment advised the States in a recent circular
[(copy attached) Placed in L'brary. See No.
LT-1045/68] to build up their full require-
ments of phosphatic fertilisers for the
ensuing Kharif season. Since then the
despatches have been speeded up to relievs
accumulation of stocks at Debari and
elsewhere.

With the movement of stocks to the
wholesale and retail points, it is expected
that the cooperative credit, alongwith the
special loan facilities offered to the farmers,
will be available in adequate quantity. There
is no proposal to disturb these arrangements
or open an Agricultural Bank to disburse
fertiliser credit.

ot Ygisiwe vt : arAE AR S
F o A HIT AW qT @R
SEi IR FgT g e ¢

“The indigenous production of
phosphatic fertilisers is not taken over
into the Central Fertiliser Pool and
producers such as the Zinc at Debari,
are free to market their produce as they
like. In view of the accumulation of
pocks at the production centres, the
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Central Government advised the States
in a recent circular to build up their
full requirements of phosphatic ferti-
lisers for the ensuing Kharif season.”

W TF SR AT GAR TG Hlewrsa A
FN T FRU IgE AFAHE G W@ R
MR g@d S Sas dga wleae
9@ & 7E) oo o wr @ AR o wf-
e w1 a9t gar & 2 ¥ s e
FIEN ¥ SUF g ©RIH FT IW F
g deamew s §1 & o e
g Y wEiey & fF a1 39 @@ § TR
Yearew & ganfas @ #Y vot faar § 7
R I far g @ a8 e W d
framt w1 3 WY § ? gt aF § awwar g
JTaR ¥ wiearzae A w0 X L 7w
gfwama § fF Sei e T A & wi
& framl #1 & a8 gRa A 9™ 1 9%
firamt #1 agt wlewmer Y @ @ A
AT s dr A gwAT 0 A F
framl M @ fad qEw sgEedr FC
& fag AFHEg F§A S @A WOQ

g7

SHRI ANNASAHIB SHINDE : May
I submit for the information of the hon.
House and the hon. Member that, at the
moment, there is no shortage of fertilisers,
and their availability is very easy. If the
hon. Member wants some quantities of
fertilisers for Udaipur, we are prepared to
earmark the quantities. As I said, they
are freely available.

ft Joitsie ot : A F Rewd
N FF oga gA ey § fF gl
gee fafaee ot saedw A wgwg
e ¥ qw @ & WK wiewre
FTCETT Taifqa R 3 fo fadfoay w
mifm R R 1 F wgm A § e
wgt aw fRfoal ® wem enfw
s Ffargm RE wt
# Troreqr # Y AT A FoR NIwEE

g9 @ ¥ Fgt 92600 e wewfew
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e af fer arz-sewe & e o dar
&, fred 707 2 Wa o fraw g
wede Gfeareo qar @y # StrArn
T E e o weE™ 1 w1y A §
w1 e w4} ey o <ar 8, W A
T4 OF SFiR F0 § TW wiewrgeR
FITEH FT HTOA FT I ?

SHRI ANNASAHIB SHINDE : The
hon. Member should be kind enough to
address this question to the Ministry of
Petroleum and Chemicals.

SHRI RAJASEKHARAN : The hon.
Minister has said that the fertilisers are
available in the country and that the farmers
can get them without any difficulty. But
the point is that, as you are aware, Sir, the
farmers are not able to get them in time
at their doors. In view of that fact, may
I know whether the Minister is prepared
to make arrangements, so that fertilisers
can be stored in every co-operative at the
village level ?

MR. SPEAKER : It is a general
question and does not pertain to the main
question which is about super-phosphate
produced at Debari Zinc Smelter.

SHRI UMANATH : The question
relates to giving credit to farmers to enable
them to purchase all these things. In so
far as credit is concerned, unless the
credit reaches the poorer section of the
farmers, the purpose will be defeated. The
first survey, rural credit survey by the
Reserve Bank, revealed that the whole
scheme had failed. Subsequently, a pilot
scheme for crop loans to enable the poorer
farmers to purchase...

MR. SPEAKER :
thing else...

He is asking some-

SHRI UMANATH : I am dealing with,
credit. Here, Sir, if the credit is given,
it must reach the poorer farmers. There
also, the Reserve Bank has held that
these credits do not reach the poorer
farmers and they are concerned either by
the rich landlords or by the moneylenders
themselves to recover their loans. I would
like to know in this respect what goncrsty
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steps Government propose to take to see
that whatever credit is given for the
purchase of fertilisers reaches the poorer
farmers and are not cornered by anybody.

SHRI ANNASAHIB SHINDE: The
hon. Member has raised a much wider
question.

May I say that, as for as lifting of
fertilisers from the factories is concerned,
Government has first of all provided
Rs. 105 crorers for advancing loans to the
State Governments, so that the State
Governments are enabled to lift the ferti-
lisers.

Secondly, if the co-operative societies
take the fertilisers, to the extent of 90 per
cent of the price of fertilisers they are in
a position to get reimbursement either
from the apex bank or Reserve Bank.

As far as the other question is con-
cerned, namely, that we have to ensure
that they reach the poorer farmers, itisa
very valid point, but the crop-loan system
takes care of this.

aEET d® qar W afafoat

#1738. st Tgdix g ot : Fa
iy aur gfw 547 ag IO & FA FA
f& .
(%) #ar ag a=a & fr ggerd &
‘qar W gfafadl N g S ST g
LER

(@) afc gt @ =% v U €
114

() 2w feafd ®T gy qar S
deqr a3 ¥ AU g FAT FEATE!
=

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
'DASWAMY) : (a) There has been a
reduction in the number of Central Co-
operative Banks and primary agricultural
credit societies. There has, however, been
an increase in the number of Central and
Primary Land Development/Mortgage
Banks.

VAISAKHA 19, 18% (S4K4)
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(b) and (c). The reduction in the
number of central cooperative banks and
primary agricultural credit societies has been
effected as a matter of deliberate policy
for promoting a viable cooperative credit
structure by amalgamating uneconomic
units. In the matter of Land Development/
Mortgage Banks, the increase in their
number is due to the fact that some years
back the greater part of the country was
not served by such Banks, and, therefore,
many new units had to be set up.

=it xgdiT fag It : Far ag A
& f 30 g7, 1966 %1 g7 ggHrQ¥ d=7
o ww wlafaay s fqar afer $f-
T 1 JOFT 44 wlawa az v o IE
y foar war ar, ST 3 qg @ QAT w7
sarw 7 & 5 srmafer @amd ok
o F A% oA § Awfa af o @
& frad 237 af g W awe dar ady
fa qrT & 7

SHRI M. S. GURUPADASWAMY :
The figure shows that there has been an
increase in the said capital after 1962-63.
There is also an increase in the loan
operations.

=it v fag et . g avg A
A ¥ T qA FAA @ A
X 7 WiwT A Ay fFoag fraar
=W 2 W R, I ag it @ wfer
s feaar =@ ST ame faw wr 2
1 gy 3% & 1 30 Y. 1966 q= fraar
=@ fear wrar SwEr 187 gfiwa
WA Y 1 g ]} AR gEw Readr
Ly ?

SHRI M. S. GURUPADASWAMY :
It is true that in certain States the over-
due position is not satisfactory, and that
is because of the drought situation that
obtained for the last two years consecu-
tively. But in other States also we are
taking measures to see that the over-due
position improves as far as possible.

oft %o At frardt: & gz Sy
g § & Yhwest i & fad 5
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¥ frad AT Y e @ AR SO dF
& afey fraar fear strar & o) ag w1+01-
ded Y e e HdmT A § 2

SHRI M. S. GURUPADASWAMY :
It does not arise out of this question, but
I can answer it. We are meeting nearly
35 per cent of the loan requirements in
the rural areas.

SHRI K. N. TIWARY : The report
is that 87 per cent of the agriculturists
still take loans from the moneylenders.
1 want to know what is the percentage
that the Government is giving.

SHRI M. S. GURUPADASWAMY :
Nearly 35 per cent of the loan require-
ments of the villagers is met through co-
operative societies, and there is scope for
improvement.

SHRI RANGA : Who discovered
this ? From which report ? (Interruptions)

SHRI M. S. GURUPADASWAMY :
It is a fact ; it is not a discovery.

SHRI P. GOPALAN : May I know
whether it is fact that the total share of
bank credit owned by the scheduled banks
has gone up considerably in the recent
past, resulting in the reduction of the
activities of co-operative banks and some-
times compelling these co-operative banks
to merge themselves with the scheduled
banks, and if so, what are the main reasons
for it ? Is it not because of the fact that
the Government has not given enough
protection to these co-operative banks to
withstand the petition of the scheduled
banks, and if so, what steps do Govern-
ment propose to take to protect these
co-operative banks from the competition
of the scheduled banks ?

SHR1I M. S. GURUPADASWAMY :
It does not arise out of this question.

SHRI UMANATH : It does. The
hon. Member has suggested one reason
for the number of co-operative societies
and loan societies having considerably
gone down and asks whether it is true.
Let him answer it. Or if he wants notice,
Jet him say that.
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SHRI M. S. GURUPADASWAMY :
The reduction in the number of co-opera-
tive societies is due to the policy pursued
by Government. We have been consoli-
dating various -co-operative societies into
viable societies. That is why the number
has gone down. It does not mean any-
thing as implied in the question. On the
contrary, the loan operations have been

increasing and share capital also is in-
creasing.

SHRI D. N. TIWARY : In the attempt
to mako co-operative societies viable,
many viable societies have been broken
up and new societies created, but nothing
has been provided in places where viable
societies were working. What were the
criteria in judging whether a co-operative
society was viable or not ?

SHRI M. S. GURUPADASWAMY :
We have circulated the criteria on the
basis of which consolidation should take
place. There are four : societies should
have the ability to have their own offices ;
they should also have the ability to
appoint a full-time paid secretary ; they
should contribute to reserves on the scale
considered necessary, and they should

have the ability to pay a reasonable
return on capital.

SHRI SAMAR GUHA : A startling
disclosure has been made by the Power-
loom Inquiry Commission that was set up
in West Bengal in 1957 ; it has been
alleged that Rs. 50- lakhs of loans given
by the Union Government have been misap-
propriated.  Yesterday in the Hindusian
Standard, the following has come out :

“Most of the hundred powerloom
co-operative societies set up in West
Bengal during the Second and Tbird
Five Year Plans are on the point of
breaking down as a result of being
run by some ‘selling agents’ from the
Burrabazar business under an unwritten
lease for about 8 years. The agents
who run the co-operative societies also
dodged taxes to the tune of several
lakhs of rupees for years together.

‘“Some of the-top hats in the Co-
operative department are also learst
to have been involved in the eaffair.
The Union Government had sanctiened
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Rs. 50 lakhs for these 100 co-operative
societies. Bach of the societies had
been given 16 powerlooms and it had
been decided that these unmits would
employ 5,000 weavers....The Union
Government had also agreed to give
6,000 more powerlooms to West
Bengal during the Fourth Five year
Plan.

““The selling agents used to pay
Rs. 1 lakh a year to the Societies as
wages of the weavers and other sundry
expenditure. It was alleged that
Rs. 40,000 of this amount went to the
promoters...

MR. SPEAKER : Will he stop it now
at least or shall I call other some member ?
SHRI SAMAR GUHA : This is
about loan societies.
Shri Tulshidas

MR. SPEAKER:

Jadhav.

SHRI SAMAR GUHA : On a poinat
of order.

MR. SPEAKER : Question hour-~no
poiat of order.

SHRI SAMAR GUHA: Then ona
point of submission. T have a right to
make my submissions. You should hear
me

MR. SPEAKER : If he starts reading
newspapers, what can I do.

SHRI SAMAR GUHA : I think you
are making a fool of me. The question
related to co-operative banks and loan
societies categorically. I am asking @
question relating to the state of affairs in
powerloom co-operative societies in West
Bengal.

MR. SPEAKER : Whenever I call the
hon. Member to put a supplementary, he
starts reading a newspaper oOr some other
thing and asking something else. My ring-
ing the bell does not Belp. If be asks a
straight supplementary, I would be very
happy. But that is not what he does.

SHRI SAMAR GUHA : Am I creat-
ing a precedest ? You have been tolaramt
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to other members in this respect when they
have read out long documents. [ am not
creating any precedent.

May I know whether it is a fact that the
report that has been revealed by the Com-
mission that Rs. 50 lakbs of Union Govern-
ment loans given to West Bengal co-opera-
tive loan societies have been misappro-
priated ? 1If so, what steps are Govern-
ment going to take in that respect ?

MR. SPEAKER : Very good.
body will obje:t to that.

No-

SHRI M. S. GURUPADASWAMY :
I require notice.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM) : We have also to ascertain what
the UF Government did about it.

= gesER MaT ;. AEEH Y &
/AT FIAFI # FL F7 FEAT TTT L 1
qerdt, dfen, a1agy 9 wife fead @
Foigad far ar § AR a@ ¥ v aw
IgFT g7 FET FT AT ILAT & 1 gAAT
& afl, AN a@mT FF ¥ adl
IGFT FAT Fear fEar T &1 FHIEE
FT A F9T AT § IHAT THIA FY IqH
T A A < 3 1 T ag A
T & wf ¥ A feafr § 7 w1
ot a9g ¥ Frafaw W Smdw f
FAME AR Fw T AT
2 | F o strgar § PR s Fam gaww
fem g @ife 37 wfergere mfs A
Wt @ § F foar w7

SHRI M. S. GURUPADASWAMY :
We are improving the procedure so that
the farmers can get loans quickly from the
societies. If he looks at the figures, he
will realise that we have been giving loans
increasingly. Over the last year, we have
given loans to the tune of Rs. 540 crares.
This year it will be increased to Rs. 590
crores. So he can see that the societies
are doing their best to provide loans to
farmers.
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SHRI S. K. SAMBANDHAN : The
hon. Minister stated that the °‘overdues’
position is not satisfactory and he also
gave the reasons. Are Government aware
that these overdues are mainly due to
misuses and abuses by penmomi loans,
particularly agricultural loans ? If so, are
Government taking any action to rectify the
position so that these penami transactions
do oot occur ?

SHRI M. S. GURUPADASWAMY :
I have already said it is the responsibility
of State Governments to take action to re-
cover loans. Itis a fact that the ‘over-
dues’ position is rather unsatisfactory in
many States. We have been asking the
State Governments to take steps in this
regard.

SHRI A. V. PATIL : The district
Central co-operative banks and the Land
Development banks are doing their best to
advance loans to farmers. But these loans
are meagre. Even in States like Gujarat,
Mysore, Mabharashtra and Andhra where
the co-operative movement has made good
progress, loan facilities are poor. In view
of this fact, it is not desirable or advisa-
ble to ask the scheduled banks to give
more credit to the farmers, so that the
Co-operative banks are not burdened.

SHRI M. S. GURUPADASWAMY ;
Last year, the land development banks gave
something like Rs. 80 crores of loans to
farmers and in 1968-69 it is proposed to
increase it to Rs. 100 crores. In addition
to that we have requested the joint stoek
and scheduled banks also to come forward
to assist the agricultural operations.

SHRI D. N. PATODIA : It is not
enough for the Minister to say that the
responsibility of collection is on the State
Governments. The entire co-operative
movement including the co-operative banks
are controlled and directed by the Centre.
May I, therefore, know whether there is any
provision for obtaining adequate security
for repayment of overdues and if so, what
are the types of provisions ? If that be
the case, what steps have the various
State Governments taken in the knowledge
of the Central Government to implement
those provisions of security for recovering?
1 also want to know what would be the
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percentage of bad debts, in the opinion of
the Central Government, in respect of the
past overdues ?

SHRI M. S. GURUPADASWAMY :
I should like to corréct the misconception
of the hon. Member. We do not control
or direct the co-operative movement. It
is not correct to say that the Centre inter-
feres in the co-operative movement as such.
But we do take interest in the matter of
realisation of dues. We have instructed
the State Government. It is the State
Government’s  responsibility in  this
matter to collect the dues and various
steps are being taken by the State Govern-
ment. The other aspect is about security.
Certainly when loans are given security is
taken. Only reeently we have changed the
pattern of assistance to farmers. Up toa
point we have been saying that there has
got to be liberalisation in the loan assis-
tance but that has nothing to do with the
overdues position. The overdues position
is such because of various other factors.
If the hon. Member studies the State Acts,
he will know what steps are taken under
the Act for the collection of overdues.

SHRI D. N. PATODIA : The answer
is not complete. What steps have been
taken to implement the provision about
securities so that overdues are collected.

SHRI M. S. GURUPADASWAMY :
I shall draw the attention of the State
Governments to this matter.

SHRI N.T. DAS: What are the
minimum amounts which are given for
short-term and long-term loans ?

SHRI M. S. GURUPADASWAMY :
The amounts relate to the needs of the
farmers ; it also depends upon the acreage
of crops, yield, etc. It varies from place
to place.

ft WA W FAT GG F 56
TN A & Foggwa afwfay
Fgm @ F faar smar g, g faw
S T et w1 fear arar § I
W &0 FHT AT FY go @ F g
Tt 7t frear § ol wefe a1 gewr
gfafaal & &sf 5T IFH A9 TR
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o< 3w wiEy § wged ) §; afg o,
@ 71 @R g@ 4T A1 "fvard 73
M fF @R 3w § @it damat § e,
& o gy AT /T AN W e
FEFTa afufaat 189 & 17 A STH
ot famr oy 7 & aqar awar  fe
fagrx & wg af Jorlel AR ¥ wogA
N Fwt fear TAT, AR agEr w7
HYUTT AHA AT F JAAT § IqTRT

SHRI M. S. GURUPADASWAMY :
The loan system we have introduced will
take care of this aspect. Even tenants

can have loans from the co-operative
societies.

st framcmw : 99 g dF §
fenifae w37 &, @Y gA%) AR, &R T
Tz grzee famar §, IfET gaw A @
FT 1 qgAT 1 WA AT FACEIE
3 f ot fewda 3af 3

. ot W¥rex T Weger wWarew, ¥ A
Heow Dreg F R A qEr &

SHRI M. S. GURUPADASWAMY :
We have schemes for co-operative farming
to give lands to the landless people. We
are not giving loans to the landless unless
they are tenants...(Interruptions).

Oral Answers

SHRI JAGJIWAN RAM: There is
an arrangement for giving loan to persons
who have no property to mortgage to the
co-operative banks and in ordinary parlance
are not credit-worthy. They can get
some loans if two members of the co-opera-
tive stand surety for them.

e

*+1739. =it frge T -

=t TraTEaTT mat
At TR AT
AT @Te qar wfy a0 g7 FAA ¥}
1T FIX F ¢

(®) Far s g fage e
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afafs & oF qeeq, ITTqE TFAAE, ¥
T X A9A Wy ¥ @R W/ ARG
Taar § & mear & wsdg g9 W
fergat &1 A=A F I FQ FT
F@IR ¥ gewdt 1 WFar guATar gAv
2
(@) 71 ag a4 % f¥ =it o
TIRET FRTA ATGA FH Y qagy
2
() @ ag it @9 § f¥ 9w afafa
¥ o ¥ 3y wRAgdar @A g ;
154
(=) afz &, a7 TP A §F W) [T
siferfemar  ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) and (b). Govern-
ment have not received any communication
from Jagatguru Shankaracharya making
any observation to the effect that Govern-
ment had adopted an obstinate attitude on
the question of cow protection. A section
of the Press reported Jagatguru Shankara-

charya's speech purporting to start an agi-
tation under certain circumstances.

(c) No, Sir.
(d) Does not arise.

stfrgm feg: #r ag a9 & fw
S §-a¥Tg ITAT ¥ AT T TSR
N gerr fgrgeaw ¥ 4t & ; afe &, ar
fopaet ?

SHRI ANNASAHIB SHINDE : The

number of cows has increased ? I did not
quite catch his question.

SHRI BAL RAJ MADHOK : Whether
the number of cows butchered has increas-
ed.

SHRI ANNASAHIB SHINDE : I have
no information on that point.

ot g fog: #m ag e s
799 qa-adlg AT ¥ Wg 9% A



2991 Oral Answers

T W afond wfew <t & ; afwat, &
T IF! VT4 3 fqg 741 A9 w2
FTHE?

=T qat g Wt (sf iR o)
¥ [iFT AAAIT GIT & T R, FAR
T T

Y TR TR TSy faeT
¥ qd Wi AR s ¥ dars ¥ -
TAT ! AYA NGYMET FT CF HT q90G0
a1 AT @aAan faw I 9% igear s
a7 FIX FT HTEATAA feav av | 9w W
% 59 AT I F) AN F]Y Afg aw@r
T R IR A Y A e R,
It wfewia marfeat @@ i A wrg
a1 @ O Y g Aifd a1 Qe
FQ § 9T Mg S0 @ F q@qET
gramapg g i T AT & TT@,
fagra wre § g Mg A
Ia A JAd FQ § AR A W
frdre afafs 3 gfar g7 & et =
TF 919 qeaE! Wl $I F1 Sigan #3
ag?

%ﬁmm:mﬁgw
AR T T R

st A . & g ¥ g
Jal ARA R g T A wmim A
FIANE M-S FTTA A FIA | R
g AW FE A WiFT HEST FON F
fraw 939 @ Awr fegar a-aEE
W §?

worq W ¢ =i T A AT

W ¥aw qay & a0 AT ¥ 9
FiAar wrgan g & fea-fem osa & @-
gt = gfgearw @ § o) fEe-fem &
a3 faq oAl ¥ iR gy
& oy, @ dR Y o ot # oy
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FER T qaq I 925 97, ¥4q7 I9%
@ far § a1 wIw 9wy M@, B
T aTET -y ?

SHRI ANNASAHIB SHINDE : As
far as the factual position is concerned,
I have the States which have already im-
posed a total ban on cow slaughter : Bihar,
Gujarat, Madhya Pradesh, Maharashtra in
the Vidarbha region, Mysore, Orissa,
Punjab, U. P.,, Rajasthan, Jammu and
Kashmir and Haryana. The following
States have imposed a partial ban on the
slanghter of young and useful cows :
Andhra Pradesh (in the Telengana region).
Assam, Maharashtra (in the former Bombay
State), Madras, and West Bengal. A total
ban on the slaughter of cows also exists in
the following Union Territories : Delhi,
Chandigarh, Dadra and Nagar Haveli,
Andaman and Nicobar Islands, while Goa,
Kerala, West Bengal and Madras Govern-
ments have expressed dissenting views re-
garding cow slaughter.

SHRI B. N. KUREEL : Has the Cow
Protection Committee submitted any inte-
rim report and, if so, what are the features
of the report.

SHRI ANNASAHIB SHINDE :
interim report has been submitted.

No

=it e fog TUEE : AR A S
e ¥ fawfadr ¥ oY gfafq aa &, 3
gt folE #9 9w X #7 Twg faar war
}, sEdt wa aF fradt d5F g€ § aw
3Iq gfafa  gquar w17 fFg drar aF #
far g ?

SHRI ANNASAHIB SHINDE : In the
beginning, the time-limit prescribed was
about six months. Since the Committee
took some time, the time-limit has been
extended now up to 28th June 1968.
But, as far as the Government is concerned,
we do not come in the way of the com-
mittee at all. They should finalise their
report as ecarly as possible, and we will
welcome the finalisation of the report
enrlier.

ot furwet : & wer ot oft ¥ ag
queTT T § fr ag o e < afufy
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& g A% a@m Il REi—-gy
geanH, e, §3 gfom @ &
ferd Ymax fa¥ a¥ § W F}E A
femr war &, @Y 4% ad) far § sREar
TR § gy @ # W W FRE
9 GHR 6771 91ed § 7
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A do wo waw :  weaw WY,
g% &9 9T waaw 8, gfoa @i wEf
qrar § 1

st o7 welt ) F1H T9E AT
o et § qar wH gy A EE
e i far ¥ & wad g7
e Y fre Y &, A AT W wE AT
ed & 7

AU FI —7 7AA, 1968 F I
& 7adt “aw gur’ ¥ st o ¥ e
2 fr =t gwerd ot 7 Qar wnfex frr
¢ e g 1 g afam w3 ¥ fr qfes
&9 & wF yay fFar awran, @ ¥
Tg uREE e w3 g —Far fafaeex
aTEw W aasag W oach feord af
g?

o FRT TR gW A TH FAE
= fo o=l # @ @, e & g o
FQ T F FY @ § w5 fw(Fai)
T Tt § o R s(AwE)an g
& 1 W Y wg afe g @iy 9z-
77 v fr fedt F3S § gaeat 7 @
& faq ag g 917 fF g He(EEE)an
& a1 afY, a7 gw <@, fud ¥ § ag
A faerge aFY W1aF AR &1 W
gfezta & ga7 agedl F) A @

dfew w1 ¥ 95 wig @A F a1 A,
W aey 9T o) ft saw g @
iggMiimaag Fan ¥, @
) Iga w1 EH I 9L,
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=it TR FeE  faege THa
g

Awfirrwm: § Yo @g,
et gialy, dier s qEd, mw ¥
saer & Wt SrAaT g1 @ @ AT &gy
Atz adl T g Fagwg
Wi @R g 7T § §8
a5 FT &rw & 6 e Smar an, agE
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SHRI KANWAR LAL GUPTA : Itis
objectionable ; he must withdraw it ; he
will have to withdraw it.

st TN WA ¢ g A 4-
T W19 Y A FT &

= FAA WYY : AT AqT AT &
& A ALY AT’ |

s g T W g@: ag w0 ¥—
ArdeEATaT AT 3, TR G A9
afgd

ot orfi e awdd o A A for
s amam &)

=t TS AT ¢ ASqE wel-
7w, 7g 40 703 ferga &) avar & wfy 39
gg=nd &1 yae v war &, gw g e
# g ag gy 1L (swsw) LA
€ g F Ao AR

MR. SPEAKER: Order, order. I beg all
of you to sit down including Mr. Shalwale.
1 only want to regulate the pr dings. 1
will call ong by one, so that 10 Memberg
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need not get up and shout.
sit down.

If all of you
I will call one by one.

SHRI KANWAR LAL GUPTA :
a point of order. (Interruption).

Sir,

MR. SPEAKER : No point of order
in the question-hour. 1 am on my legs.
I appeal to all Members to sit down. Let
them not shout.

ot qETw AeY6: weAw wENEd,
& ¥ favm ¢ fir 5@ Y ) OF A0N-
afas < 3 A wfga 9@
forg w1€ & ag qmw qar - f& AW A
&ar ar a1 agY @rar g1, 98 TqT @
THH AT | T FT w59 @ F A
TN &, AW FT NET TF 3T FT AEAHT
¥ 9T §, 93T A CHAT S AR
wet a% dfw w9 § w7 ST A1 9
a1 7t A an, & wwar §owd w_-
3 N o wEr & fr g iR A€
2 3fFa gy W ST e 9 AT A
T FRE FagTAwE IR
T Twd &, W19 AT A FY IEE @ -
ad i g @ A ® ag F 4 AU
g et & fF ag ama fawge ow gL,
(cvmEm)....

f s TR § 3 S a3
awar §...(w@Tww). ..
st wy fowd: AT ow fAAEw

23— SIitad T SR qEUT ATF AV
%Y wamfy 71 99T uwafa oy ¥ fad
wgr 91, T8 99 35 e a3

=t WA AW R < I T G, ITH
¥ g w7 wifgd, SR fredte
frar &, ST A Y weT WA q09W AY
aifed, SRR T TWE W AW A
wraATl ¥ A T & g

weaw w@vaa ;. arfan” A

He has a right to hold his view, as you
Pave right to hold your view,
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SHRI N. SREEKANTAN NAIR : We
have a right to eat beef. What is this ?

=it ofr qew ol : 9y TEEN

we §, g a8 aT AEY wAqr | g7 S

gam T @ § 1 7 fgAl F ge
|

ot gAT W A gy A,
| I ¥ AL | T weg gART q199
a =rhed |

MR. SPEAKER :
take back.

There is nothing to
1 have given my ruling.

oft ¥ AW @ Hegd A,
IR T AR Rt aam fear g, gw
[ T wrEArH F Frq TErD A §, T
ez o AT aArfEd

MR. SPEAKER : There is nothing to
take back. You want the Minister to
follow one lne, and I must follow your
line? 1 am not prepared to hear you
now. There is a divided opinion in the

House. Please sit down. There is noth-
ing to take back.

st ®JT AW TR ;. qeyF AT,
gg S F AT HT GAA &, T
A< J AN A ArEAE ) gEray g
ST GHAT | /TG FWA FY AT F A
T awa | 7 FRar g seeiEa
TH St gEw § A gw €y 9T A
T | W qrg 9ty (smaea)...

MR. SPEAKER :
you to sit down.

I appeal to all of

St AT A TA : 7 AT, TR
Fiftw & | 59¥ 3@ F FQ wfwgi F}
3g qg=t 1

MR. SPEAKER : I am not prepared
to agree to that. Because you want some:
body to withdraw something, I would nqt
agree. You hold your opinion, but there
is a section of the House which does nof

pgres With that.  (Iyerruprions). Lot ua
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pot lose our temper. Otherwise, 1 will
have to adjourn the House. This is the
last but onme day. Because you do not
agree, everybody should follow your line ?
You cannot dictate to me.

SHRI BAL RAJ MADHOK : 1ap-
peal to the Minister to say that there are
differences of opinion on this...

MR. SPEAKER : I wonld not allow the
Minister to say anything because of this
threat. They should first of all sit down.
There must be some order. Only one day is
left. The House also is divided on this.
(Interruptions'- Opini is divided and I
request hon. members not to get excited.
If a question is asked, the minister will
reply. Everybody will get a chance. Now,
Mr. Gupta.

At waT A g Fl AgEE {
gk ¥ oY I w ¥ Ffew #
nuiw @ ¥, (sEew). 87 @ ag
Fgr fF @ 9 Q 7@ § AR 9T A"
g wgr fF Hwem g AR A
...(sEeT). ..

@ ¥ well wErew ¥ wgAT wwRAr
gfrew #08 & a}x HFaX qw &
wq ux wiEar a1 s § fF @®
grrde Adt § AR ag @R AR f
fF Tgear A @ ... (WawE) .G
@y @ frearg w A R A @
T @ v g ar § Ao wEiTm ¥ @
ATt § & #a7 AT W F FAE AW
&1 WTEATS B AR @A gT— A
W G g § I e w7
T w40 7

Zad a1a g3 fr dferere § @iy ¥,
o TR B AT A ALY 8, TEFT wWeAN-
Fa WY @ wEEg 70

SHRI JAGJIWAN RAM : I wish to
reiterate what I have said. The quesdon
put to me was whether during Vedic
period, beef was taken. I stick to the
reply 1 gave, viz., opinion on that point is
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divided. Some people hold that beef was
regarded as a delicacy during the Vidic
period. Some people hold that beef was
not taken and it was taboo. T have not
expressed any opinion. I reiterate that
opinion on this point is divided. A very
iofluential section of the Vedic research
scholars hold that beef was taken during
Vedic period and it was regarded as a de-
licacy. I stick to that. As I said, I have
not expressed my opinion on that point.
1 do not claim to be a scholar of Vedic
literature, as some other friends there
perhaps claim to be. (Interruptions). There-
fore, I have not categorically supported
one view on the other.

SHRI N. SREEKANTAN NAIR : May,
I know whether the interests of those
Hindus who want to eat beef, who con-
sider that the lives of human beings are
more valuable than cattle and who con-
sider beef to be a cheap and nutritious
food for the poor people will also be pro-
tected by this Government or not ?
(Interruptions).

Oml Answers

SHRI UMANATH : Now that you
are allowing them to put questions, you
must allow others also to put questions.
Other-wise, it would not be fair.

MR. SPEAKER :
can allow.

Only one by one I

SHRI N. SREEKANTAN NAIR : I

want an answer to my questions.
(Intetruptions).
SHRI S. KANDAPPAN: May I

know whether the Government is aware of
the sentiment that is prevailing in other
parts of the country, particularly in sou-
thern part of India, where also the people

are predominantly Hindus like the people

living in northern India, but they are not

making a fetish of this issue and a majo-

rity of them, particularly in my part of the

country the scheduled castes, are still de-

pending to a large exteat for nourishing

diet on cow and other cattle? I am

afraid if this sort of attitude is taken, it

will adversely affect those people. I want

a serious answer from Government whether

they are considering this vital aspect of the

issue.

SHRI C. DASS : Why only scheduled
castes ? Other upper classes also eat
beef.
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SHRI S. KANDAPPAN
giving the facts.
tivated.

Iam only
Let them not be mo-

SHRI JAGJIWAN RAM: During
the present period, it is not the monopoly
of the scheduled castes only to take beef.
There are many others in the upper castes
also who take it. But I am not expressing
any opinion of the Government. We have
set up a very high-powered committee and
1 am sure, while making its recommenda-
tions, the committee will keep all these as-
pects in view.

SHRI S. KANDAPPAN : What about
protecting the interests of those who want
to eat beef ? (Interruptions).

SHRI E. K. NAYANAR : Sir, the
Government of Kerala has not banned cow
slaughter and hereafter also it is not going
to do so because our State is not a reli-
gious State, it is a secular State. Previous-
ly the Government of India adopted the
report of a committee appointed in 1957.
If we take this issue on the view-point of
religion, we cannot kill rates, snakes,
monkeys and other animals.

MR. SPEAKER :
say “kill all rates™.

The Minister will

SHRI E. K. NAYANAR : Erom the
national point of view I will remind the
Government about the Foodgrains Enquiry
Committee Report of 1957. Shri Asoka
Mehta was the Chairman of that Com-
mittee. On page 116 of thai report, on
the problem of cattle, this is what they
have said :

“The problem of cattle in India
seems to have remained as baffling as
it was before. The number of useless,
stray and un-cared-for cattle is alarm-
ingly on the increase. The total popu-
lation of 1 and un-productive
cattle in India is estimated to be 16
millions. This large cattle population
undoubtedly makes serious inroads
jnto the agricultural output of the
country. Besides, it also accelerates
the problem of soil erosion. In fact,
in many parts of the country there is
already a serious competition between
man and cattle for subsistence from
land. We feel that the seriousness of
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this memace should be recognised by
the Government and steps taken by

them for effectively decreasing the aum-
ber of such cattle.”
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I want to know whether Government
will take this report seriously and consider
this issue not from a religious point of view
but from the national point of view ?

SHRI JAGJIWAN RAM : Hon. Mem-
bers should know that a high-powered
committee is there and all this material
will be before that committee. That com-
mittee after taking into consideration all
these factors will make thelr recommenda-
tion as to how decrepit and old cattle will
have to be taken care of and all that. In
case they are to be taken care of they will
make necessary recommendation. After
taking all these factors, the material and the
literature available, into consideratson the
committee will makes its recommendation.

SOME HON. MEMBERS rose.—

MR. SPEAKER: We have already
spent 40 minutes on this question. There
is already excitement in the House and
one or two more supplementaries are not
going to be helpful to the House. Let us
g0 to the next question.

Election of Non-Scheduled Tribes

Members from Scheduled Tribes
Constituencies
*1740. SHRI KARTIK ORAON:

Will the Minister of LAW be pleased to
state :

(a) whether Government are aware that
an Indian Christian from Bero Assembly
Constituency reserved for Scheduled Tribes
and an Anglo-Indian from Kerala from
Madarihat Assembly constituency for
Scheduled Tribes were elected to the Bihar
and West B 1 Legisl blies,
respectively, in the General Elections of
1962 ;

ive A

(b) if so, whether Government propose
to order a thorough investigation into these
two cases of irregulaties and take action
against the parties concerned and their
party leaders, who knowing their identity
gave them the tickets for contesting from
the seats reserved for the members of
Scheduled Tribes ; and
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(c) whether Government also propose
to take action against the officers concern-
ed who granted them the Tribal Certifi-
cates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) The necessary informa-
tion has been called for from the State
Governments of Bihar and West Bengal.

(b) and (c). Do not arise at present.

SHRI KARTIK ORAON: [ would
like to know from the Government as to
whether it is within the active knowledge
of the Government that according to the
Census Report of 1911 the Tribes were re-
ckoned as animists as opposed to Hindus,
Muslims, Buddhists, Sikhs, Christians and
others; that according to the Government
of India Act of 1935 the Tribes were called
Backward Tribes and converts therefrom
were called Indian Christians without any
exception to the Tribal Indian Christians;
that according to the Government of India
Scheduled Castes Order, 1936 the Scheduled
Castes included all sorts of Tribes with the
exception that no Indian Christian shall be
deemed to be a ber of the Scheduled
Caste; that in the case of Bengal no person
who professed Buddhism or Tribal religion,
shall be deemed to be a member of
particularly Tribal religion, the
Scheduled Castes; according to the
Indian Independence Act of 1947 there is
no mention as to the ladian Christians
having a different identity from what they
have because it does not make a specific
mention that the provisions of the Govern-
ment of India Act of 1935 will cease to
exist etc. Thus it transpires that the
present Constitution is a projection of the
Government of India Act, 1935.

MR. SPEAKER : We are not going
into the Constitutoin now. If he does not
put his question I will go to the next
question.

SHRI KARTIK ORAON : I would
like to know from the Government as to
whetber they have got any Government
notification or any Government order
which purports to suggest that after the
cessation of the privileges meant for the
Indian Christians they will either merge
jnto the Scheduled Castes or Scheduled
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Tribes: if not, may I know how Govern~

ment propose to stop this flagrant ex "
ploitation?
SHRI M. YUNUS SALEEM : Sir,

this question does not arise out of this.

SHRI KARTIK ORAON: I would
like to know from the Government whe-
ther it is in their active knowledge that the
Tribes are 90 per cent and the Tribal
converts will not be more than 10 per cent
of the total tribal population and that
these Tribal Christians are taking governe
ment privileges guaranteed under the
Constitution in inverse proportion to the
population—oprivileges like matriculation
scholarships, government service and
foreign scholarships etc.

SHRI M. YUNUS SALEEM: [ am
afraid, Sir, that again is an irretevent
question. The scope of the question is
very limited. I had said that so far as
this particular question is concerned we are
awaiting the report from the respective
governments and afier receipt of that report
if necessary, action will be taken.

oft TEAT qreR : AT AT ET
f mifgafadf # 9 ag TEFR { Fg-
aar 3 o7 fazag fear &, <) wfeamay
safgs, oias ok amfas ofie &
fra? gg & 9% TR A wgrET
w1 7Y faet a1 |@r 1 A ¥ fk-
arft Nfwe ad ofeaa s& farg wift
& o § A dwfas, sfew o)1t am-
fax efe ¥ foem s o591 &) st &
oTg: 3@ qg AT QT § fF aw N |
aar &1 a7 ady T 351 W@ &1 9 T
sifcart mfes zfe ¥ frgd gu § ag
IFHT AN TG I X & | o qreafaw
| § N e wfawrd § I @ AT
T FETAAT FT AT IFN T g9 fg A%-
a1 § i) e T A g Q@
N A N E? afs N 9 ofewdw
<& Frfeaas § a7 § s 9y gler
afay?
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st go gE AW : IF TF a%F TTH-
Fz & gy #1% &Y gordta a8 ArE § o
T A {FER A gAR AN 59
TG aud AL,

N TETAT wree o qg @) w% ai
o g X o g

st go TA@ WEW : 4% §AIA
aregT ¥ g1 T4t § fF qe sk fagie
¥ fiwed siediggdts & gy d@ AW A
wHaEE a1 Wl fF fafEaa g 9

S @t fear T @, 9uwT ArAAlg
wE 7 N s A g ey s
aegF Tg & | AfFT A 9 A @@
wE qarfea® F0 AR § @Y ANfeg
& ST ST AT |

ft g wER: T e
sraT Jrga § 5 R & grgmw @R
7 3 9w g foar &1 axw ¥ QA
§ ar W # A ¥ e §, wifE N
qe & WA FG AT AIgw grar g
I AW F AW@IG T g oY
¥ forar arag greae A ¥ ? ag 99-
A fr Aw AR § F1E TR AT
ST § AT PN T |

i go g® @AWW g W FA
far ot @ IawT awgs @1 fafagy
¥l &1 7 SO IR FT qweg H
st & fF feet &1 fagyges weew d
e far o A wE

SHRI BAL RAJ MADHOK : When
certain posts and constituencies were re-
served for Scheduled Castes and Scheduled
Tribes the idea was that those sections of
the society which are backward should be
given some concessions and facilities to
come up. Now, those of them who are
advanced, who are converted to Christie-
nity and who have got into better positions,
they are trying to get advantage of the
benefits or facilities that were meant for
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people who are really backward. Whether
this is arising out of the main question or
not, I want the opinion of the Law
Ministry whether by allowing the people
who are converted or are Anglo-Indians or
who are advanced, to take advantage of
the special facilities which are meant for
the Scheduled Caste and Scheduled Tribes
they are not going against the spirit of
the law for reservation and, if so, whether
they will try to prevent it in future.

SHR1I M. YUNUS SALEEM : This
matter will receive due consideration of the
Government.

ft afs qum aveded o & s
Frgan g 5 it T med ad afedw
T & 31 IqH qAfaF Haeqrg &
IRt §? W uF fgrg faw aw Wy @Y
gus R sfasr far i &, afsr g
a7 91y a@ A ey g, f@n aq oy
a Y far 1 § oo FgAT Tgar
g f5 Y Agyes FieeE F A § ud afk-
T F FE ITHT 9@ T @AT TIREY
S SART AT G AT § |

MR. SPEAKER : The Question Hour

is over. I am more than convinced that
tomorrow the House must adjurned.

SHORT NOTICE QUESTION

Delhi High Court Bar Room

+

SHRI KANWAR LAL
GUPTA :

SHRI JYOTIRMOY BASU :

SHRI A. SREEDHARAN :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state:

(a) withether it is a fact that the Delhi
High Court Bar Room is housed in a
dangerous building;

SNQ.34.

(b) whether it is also a fact that a part
of the ceiling fell on the 1st May, 1968;
and

(c) if so, the steps which Government
propose to take in this regard?
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THE MINISTER OF WORKS, HOUS-
-ING AND SUPPLY (SHRI1 JAGANATH
RAO) : (a) No, Sir.

(b) Yes, Sir. At about 4.30 P.M. on the
1st May, 1968, about 6 square feet of ceil-
ing plaster of 3" thickness fell in the Bar
Room.

(c) The Delhi High Court has been
allotted temporary accommodation in the
Patiala House, pending repairs to the
Travancore House.

=t waTEw A o g ad &
¥ 98 od fe v @Y 3a% 917 T 4.
qr. Taeq S ¥ gotfrad wiT AR SR
Iq wrg ) oo FAT 2 faar, 3w
fE ag fafesn S9w@ & qur w@F wwq
¥ agi ¥ §g 9T O SO ¥ IR
ag weara W qrg e fF ag @ fafer
# T @Y wifs qg W ¢ ? wR Ag
T ¢ AgwT I Ny
98N g FIA FI AE ISAT, AT A A4
g1at ?

SHRI JAGANATH RAO': Sir, the
ceiling did not come down. It is only the
plaster. Further the CPWD engineers did
not say that the building is dangerous.
They only said that some repairs have to
be done—remove the plaster and re-plaster
it. There was no delay. When the
question came up in March I had a meet-
ing with the Chief Justice of the High
Court and we were thinking of shifting it
temporarily to some other suitable building.
Naturally, it took some time and, by the
time we took a decision, another plaster
fell down. Therefore, immediately I had
to consult the other departments of
the Government and we put Patiala House
at the disposal of the High Court.

| WA T T G A
FaaM fE g #1E #1 gwwmaee fafen
fiFg g 9T & WY &, IHT A 4T
it %R g &9 aF T Sy ?

SHRI JAGANATH RAO: The new

high court building for Delhi will come up
jn Bhagwandas Road. The Delhi Ag-
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mipinstration is in charge of it. We have
wrilten to them and reminded them for the
estimates of the new building. Since they
have to prepare the estimates, we are ask-
ing them to do it. The construction will
be done by the Delhi Adminstration. The
approximate cost is Rs. 68 lakhs.

SHRI VIKRAM CHAND MAHAJAN i
Since there is a lot of arrears of cases pend-
ing in the Delhi High Court...

MR. SPEAKER : The main question
is about the building for the High Court.

SHR1 VIKRAM CHAND MAHAIJAN j
I want to know whether a dilapidated
building was deliberately given to get rid
of the lawyers arrears and the litigants by
one stroke.

WRITTEN ANSWERS TO QUESTIONS
Cultivation of Land in Narmada Basin

SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI Y. S. KUSHWAH :

SHRI NATHU RAM
AHIRWAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the acreage of land under cultiva-
tion in Narmada basin in Madhya Pradesh;

(b) the percentage increase in the
sown areas in the Narmada basin in
Madhya Pradesh during the last 15 years ;
and

*1741.

(c) the average percentage of increase
in sown area during the last 15 years for
ths entire country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) According
to the information supplied by the Govern-
ment of Madhya Pradesh to the Khosla
Comnmittee, the cultivated,area in Narmada
basin in Madhya Pradesh was 8.22 million
acres ;

(b) basin-wise break-up of yearly sowpn
Brea is not available ; ang '
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(c) the average increase in sown area
during the 1S years ending 1964-65, the
latest year for which land utilisation data
are available, works out to 1.4 per cent
per annum.

aeqrafe g™

#1742, WiwIX «@ IwW: Fq7
fafe = g qam A Fav FA fF

@) wragasd Fdwd aga @
At § T a9 wegmafy AT SO
STEN

(@) afz g, @y 7ar 1972 # &
I WH ww gA W 94 AT #
I quy €N ; A

() afz 7, av #av 97 Wit § ww
JATE weqrafy gATE & 5 AW 4% HA
g’ 1973 & g ?

fafw w=ft (s}t Mfwz dw) @ (%)
ghaarar N wsa faaw awr & fag
weqrafy fratew & fawg & wafq & @
AR AgEE W ardE 12 9% 14 7§
1968 faug 1 7€ § 1 gfmmr & wfa-
fos, aftaw dwmw fasma qwr & fag
frates weqis FTAwT & wIAIN, a1 Y
3 71 10 F9¥ax, 1968 ¥ T | W&t A%
gox sy feum awr & fataT &
graw 8, frated &1 sEww fataw
s ¥ fsradiE €

(@) s (7). @frem & wew
172 ¥ @ (1) § Ivawsi ¥ W,
TRAE TS F YAT fawg awr wow
saw wfg3aw ¥ fag fge arda & i
W a% w1y RN AR @ afaw @
aqT qi= a9 FY I®  FITafT F FEIfey
%1 qfcm faam @A &1 frwes @)
I HET & g gyaew o ¥ fF aafa
# ST F yaEA ¥ A, qWY
fefy grar, I wraTafe & fedt wver-
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afy & faw agr N ST gF A1 OF a9
¥ ofys 7 ¢ gur forelt waeaT # R
IgANWT ¥ gAAT AT o AR
wAT G AW T wErAta § A9
frga a1 W oPR g @< §
f& faam @wr &1 oA, wgeuT
172 § fafgser wiwfensaral & faam,
sTATe: oter 98 % grar @1 gafaw,
fret Tom & g fratea sOA A
T[T I ATHEReAS  Fry 9 fnix g
faasr frdw 9w e & fearwm
g

Rajhara Iron Ore Mines

*1743. SHRI BHOGENDRA JHA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whetber the contractors of Rajhara
Iron Ore Mines refuse facilities to the
workers which are required to be provided
under the Labour Laws ; and

(b) if so, the steps which are being
taken to ensure their enforcement ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) No complaints heve been received of
refusal of facilities required to be provided
under the Labour Laws. There have,
however, been complaints of retrenchment
of labour by contractors.

(b) Through the intervention of the
Central Industrial Relation Machinery, an
agreement has been reached on the issue
of retrenchment.

garmAw § gfw

1744. st g WO FT @@
aq gy @ a7 39 N FI7 3 v

(%) #ar gfa 1 N7 & afgsan
@ mfafraw ¥ weafe soe R ¥
Trege foer § e wler qgdw &
720 UF¥, WEASWS ¥ 227 uwe, a9-
aiE ¥ 7 0T AR X § 38 U Afy
gl d;
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(=) #ar 78 @9 § f& e far
“qeETdig ¥ AR I Y ¥ e
ofa % faaw & daw § il feae
ST T, TOAT wfewal ¥
“grafaat ¥ wo¥ gEE o 3W9; WK

() afy g, @Y wRgaT 1967 ¥ i<
-1988 g% Fruafy § aqdw afwwfal &
~wrgteat § gfada firast & feay am-
& g% giw gu qar feaw feaml ot
g ¥ iR waw fea W fe
uFE gfa & wf ?

‘»:m’ms&’ w fawm awr
EEETC WA § T HAt (o w-
el frR) oo (w) ¥ (7). S
IR TR FEHA Y AT AT T @Y &
SR faay faar § geT T W@
TG |

Kbarif aud-Rabl Preduction

*1745. - SHRI -SHIVA CHANDRA
JHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

-(a) whether estimates of ths total
Kharif and Rabi production in Bibar this
“year (1967-68) have been prepared ;
-(b) ifso, the details thereof ;
(c) if not, the reasons therefor ; and

(d) the total food procurement
Bihar up till now this year ?

THE MINISTER OF STATE IN THE
*'MINISTRY - OF FOOD, ‘AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI

- ANNASAHIB SHINDE): (a) to (c).

in

VAISAKHA 19,1890 (SAKA)

' Final Estimates of the total production of -

. Khirif and Rabi foodgrains for’1967-68 for
Bhiar State have not so for been prepared

as complete data for Kharif crops has not .

beerr received from the State  Government
and data for rabi crops is due to be
< tecelved only towards the end of this
~.saonth.
-(d) 18,600 -tonnes of rice and- 20,000
tonnes of paddy have so far beea procured
< sduring “this *¢rop year fie, 1111967 to
- 24.4.1968),
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Apeejay Shipping Company

' %1745, SHRI MADHU LIMAYE :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Starred Question No. 507 on the
7th March, 1968 and state :

(a) if, on Government’s own admission,
the Apeejay circular “did disclose an
attempt to cheat”, what are the details of
the action taken to foil this attempt ;

(b) whether this action also included
(i) asking for an explanation from the
firm ; (ii) instituting blacklisting procee-
dings ; (iii) criminally prosecuting the firm;
and (lv) suspending all dealings and import
contract with the firm by the Food
Deparment ;

(c) whether there was any pressure,
overt or covert, from the firm on Govern-
ment for not taking these steps ; and

(d) if not, why these steps were not
resorted to in dealing with this attempt to
cheat ?

THE MINISTER OF STATE IN THE
OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (b) No, Sir ;
not at that time.

(c) There is no indication in any record
with ' the Government that any sach
pressure was “brought to 'bear by the firm
for not taking the steps mentioned in part
(b) of this Question.

(d) The Food Attache in the Indian
Fmbassy did ask the local agents of the
Apeejay ‘Shipping Lines in Ramgoon to

-explain the - presence of empty -gunny bags

on beard the ship APJ RITA.

As already explained in the House
earlier, any other action against the Apeejay
Lines was apparently not considered in
1962 because action to foil any such
attempt had been ' taken and also because
the Pood Attache in the Embassy of India
at Rangoon had stated in his. letter of the
12th April, 1962, that taking such action
may lead to trouble for the iaformant.
When a copy of the coafidential. circular
dated the 7th -March, 1962, alleged to.have
been issued by the . Apcejay Shipping Lines
to all Masters of its vessels was laid-on
the table of the Lok S$abha by the- late
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Dr. Ram Manohar Lohia on the 2nd
September, 1966, the latter consideration
was no longer valid.

(a) A statement is laid on the Table
of the House.

Statement

The Food Attache’s letter of the
12th April, 1962, enclosing a copy of the
alleged Apeejay circular dated the 7th
March, 1962, was received in the Food
Department on the 18th, April, 1962. The
Food Attache sent a telegram from
Rangoon on the 2Ist April, 1962, to the
Food Department official at Cochin to
see that empty gunnies were not discharged
by the ship APJ RITA along with the
cargo or offered against shortages. The
telegram was repeated to the Food Depart-
ment. On the 24th April, 1962, a letter
was addressed by the Food Department to
the Regional Director (Food) at Madras
asking him to take necessary action about
the proper scrutiny of empty gunnies etc.
On the 3rd May, 1962, the Regional
Director (Food) at Madras was further
asked to depute one of his Deputy Direc-
tors to Cochin to conduct an urgent
enquiry into the matter and send a detailed
report of the investigation to the Food
Department. On the 5th May, 1962, the
Regional Directors at Bombay and Calcutta
were also cautioned against other ships of
the Apeejay Lines attempting to misuse
empty gunnies with a view to obviate claim
of the Government for shortages.

Production in Intensive Agricultaral
District Programme Areas

*1747. SHRI R. S. VIDYARTHI :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the yield ;
per acre of various crops in the Districts
where Intensive Agricultural District Pro-
gramme is being implemented is unsatis-
factory and unsteady ;

(b) whether the causes responsible for
the same are being investigated ; and

(c) if so, the action being taken to
improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINRE) : (g) and (b). The yicldy for
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hectare of important crops have, by and
large, shown upward trend in the IADP
districts from the inception of the pro-
gramme in 1960-61 upto 1967-68 except in
the loan years of 1965-66 and 1966-67 when
these districts, like rest of the country
passed through difficult period due to
drought conditlons. This has been borne
out by the Third Evaluation fReport on the
TADP. In 1967-68 the yields have again
generally increased and in same cases
appreciably, when compared to the loan
years and the earlier period. Record
levels of yield have been achieved in some
districts in 1967-68.

(c) The State Governments have pro-
grammes to extend irrigation facilities
through minor irrigation projects. Coupl-
ed with these facilities are other pro-
grammes like production and distribution
of seeds, provision of fertilizer and credit
facilities to the farmers and advising on
water use and management.

gIRMET § qIT aqr e &
Ay ® FrET ATAT

#1748, st IITTA 7G® : FIT T
ot a8 qam A FO FA v :

(®) 71 78 g9 & fr 10 wiw,
1968 #1 guTaT & qrfaar-argw fret-
vy fMyaw g Few & frax @
AIFE A WY

(®) afc g, " @F afcamEsy
TG F1 frat @ift g, sk

(7) ¥ FwR Ear foadt e
weq gd ?

qaz-wTi faam a9y @are fraw &
T A (A go go TWW) ¢ (%)
ght

(®) ST O FTX 9i ) T

(m) =% sw o gl & Ag
fooeft a¥elt T T 10 92 % e
1 1 g F wfafcs 18 faarfa gw afk-
qg, 4 fraria ac afws, 6 Waw
9fe7q ®R 9 Y7 A< afkas Faq: wYaq
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(w) #mag a= ¢ v O wmare
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() afz &, W T S
L 1R
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T HaTen ¥ T s (sh werrEiE
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¥ gfy geg mav g wfwarfad wfs-
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e g 7€ qarar o gwar 2 sfw
g "ran gra gfeearfa @eq @

agST ST |3 a1 qE
() A ¥ N FOTT FTA T
1€ ¥t ey €Y &1 9Ty U T

FY Foqaw fFoTg FE e
Har #t wfawrfa as w1 F | gy ueat
Hrerd ¥ g @t qa wawl ) g afy
¥ o w9¥ FX qeE aF of=w § Ffs-
arg gt |

Standardising the rates of Foodgrains

*1750. SHRI S. C. SAMANTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the difficulties in the way of
Government in standardising the rates of
different items of foodgrains, edible oils
and other edibles which vary from shop to
shop in a single town, when the quality
and other factors are more or less similar ;
and

(b) whether any attempts are being
made or likely to be made to ensure uni-
form prices allowing for transport and
accidental charges, on the pattern of prices
of Vanaspati oils, tea, coffee and the
like ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). In the case of
commodities like those mentioned in part
(b) of the question where the sources of
supply are definite and limited and the
commodities are supplied to the retailers
at fixed prices, it is possible to ensure that
the commodities are sold in all the shops
in one locality at more or less the same
price. The same is the case in respect of
foodgrains released through Government
sources. But in the case of the normal
trade in foodgrains, the sources of supply
are large and varied, the purchase prices,
even for similar qualities, vary from State to
state and even from place to place within the’
same State, and the incidental charges of
the traders also vary. It is, therefore, not
possible to standardise and bring about
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uniformity in the sale price of foodgrains
in the opca market.

fag # wmeTt w1 IR

1751. v apo fivo Auwe : 7w
aw gea= 7g @ A TSN 5
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Fefieiere & fagre &)-faet s d-ar
qedT § S 9 wrdn

Jobs for “Soms.of the fioll’”

%1752, SHRI- D. N. PATODIA :
Will . the Ministar of LABOUR AND
REHABILITATION be pleased to-state >

(a) whether -it is a fact that a Central
Minister in a statement as reported in the
Hindustan Times of the 15th -April, 1968~
has advocated indirectly the principle of-
“Jobs for the sons.of the soil” ;

(b) whether the .statement of the
Minister is likely to encourage -anti-sociat :
clements in the different - Statesto-ereate::
situation for making it difficult for the
persons of other ‘States to-carry on:their
vocation ; and

(c) if so, whether the Minister’s state-
ment reflects Government’s view ?

THE DEPUTY MINISTER IN THE"
MINISTRY - OF LABOUR, . EMPLOY-
MENT AND REHABILITATION (SHRI
S..C. JAMIR) : (a) No:

(b) and (c).. Do not arise..
TNT wifAE ol % wreal W daw

#1753, st TAATEAIT EAY. 79T 8W
aar gata w= ag FaTd # g wA
s

(%) T S qwadfy @war &
wafy & fag @ geae Aifg @ &
fag 9 =gw, 1068 +r faedt § fafwr
FHg Frfas oof 3 @l ¥ sfafafaa
# oF wAtrifer do% gwd af 41 ;
114

(=) afz gf, a1 Sui. fea-fiea faed..
w faa. faug e qarar s\ sesr
w1 afcary fapar ?

x® war gAatE we (sfge): (5)
A7 AFI framr ¥ g9 wore &1
wr¢ do% ag gard | Fwraew gur g
5 @ R N & do% DA wE@E
g garg T
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Demand of Hotels and Halwais
Federation re. Ceiling Prioce of
Sugar

*1756. SHRI S. KUNDU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a)-whether Hotels and Halwais Fede--
ration of India have approached Govern-
ment to fix a ceiling price for sugar availa-
blée in the open market and to treat them
under the category of domestic consump-
tion group ; and

(b) if so, the steps which have been
taken in this regard so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND -
COOPERATION (SHRT ANNASAHIB °
SHINDE): (a) Yes Sir.

(b) It is not considered feasible to fix .
a ceiling .price for sugar .released for free .
sale. It has not been possible to accept.
the request of the Federation for supply of
levy sugar to hotels and halwais on account
of limited availability of such sugar.

Facllitles to Members of Parliament

#1757 SHRI SHRI CHAND GOEL :
Will the Ministar of PARLIAMENTARY
AFFAIRS be pleased to state:

whether there is a demand from the :
Members of ‘Parkament for.providing .theny -
occasional family passesfor Railways; -
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(b) whether there is also a demand for
providing them transport facilities in their
constituencies and free postage for per-
forming their official duties; and

(c) if so, the steps taken by the
Government to meet these demands?
THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG SINGH) :
(a) to (c). The question of providing
additional amenities and facilities to the
* Members of Parliament is to be referred to
a joint Committee of the House to be
nominated by the Speaker, Lok Sabha and
the Chairman, Rajya Sabha for examination
and report in terms of a motion adopted
by Lok Sabha on 26-4-98.

Purchase of Wheat and Rice in Haryana

"*1758. SHRI DEIVEEKAN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
Haryana Government have turned down
the Food Corporation of India’s request
to buy wheat and rice from Haryana State;

(b) if so, the reasons therefor:

(c) whether the Central Govenment
have been asked by the Food Corporation
to impress the Governor to allow them to
buy the wheat and rice in that State; and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Food Corporation of
India have not been allowed to procure
wheat in Haryana from the commencement
of the current rabi season rice during the
current Crop year.

(b) The State Government have decided
to utilise their own agency for procure-
ment of wheat and rice during the current
crop year.

(c) and (d). The Central Government
have requested the Haryana Government to
reconsider their decision and allow the
F. C. L. to operate at least a supplementary
agency, for procurement of what. Since
the procurement season for rice is nearly
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over the question of F. C. I. being allowed
to procure rice will have to be considered
before the next procurement season
commences .

Reorganisation of F. A. O.

*1769. SHRI S. K. TAPURIAH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the Food
and Agriculture Organisation of the United
Naiions is being reorganised with a view to
providing adequate benefit to poor States;

(b) if so, the broad outlines of the
proposed reorganised pattern; and

(c) how India is likely to be benefited
thereby?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The F. A. O. of the
United Nations proposes to re-organise
its general structure with a view to bring-
ing about orgonisational improvements,
which will enable it to meet, in a better
way, its increasing responsibilities to the
people of the world in the field of food
and agriculture particularly in the deve-
loping contries.

(b) An Ad-hoc Committee is examining
the various proposals made for the re-orgo-
nisation and only after its report has been
finalised and accepted by the FAO,will it be
possible to indicate the broad outlines of
the re-organisation.

(c) The proposals for the re-organi-
sation of the FAO are not meant to bene-
fit individual countries. The interests of
developing countries will, no doubt, be
taken into consideration if any such re-
organisation.

National Food Policy

*1760. SHRI HIMATSINGKA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Delhi Malayali' Asso-
ciation had organised a two-day Conference
attended by several agriculturists, econo-
mists, planners and leaders belonging to
all shades of political opinion in New
Delhi in the second week of April, 1968 on
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the: importance and need to evolve a
national food policy;

(b) if so, the major observations and
suggestions made at the Conference towards
the evolving of national food policy and
what were the broad aspects of the
national food policy as projected and
evolved at the sald conference; and

(c) Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI{ ANNASAHIB
SHINDE) : (a) to (c). A Conference of
Delhi Malayalee Association was held in
the middle of April, 1968, to discuss
national food policy with special reference
to Kerala. The report giving the
consensus of the conference has been
received a couple of days back and will be
examined.

Reg TR § A HT ANAR HAHH
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Disconnection of Telephone Lines of M.Ps.

*1762. SHRI SAMAR GUHA : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that telephone
lines of many Members of Lok Sabha and
Rajya Sabha at their permanent residences
were disconnected for noa-payment of
telephone bills, when they came to Delhi
for attending Parliament Sessions ;

(b) if so, the number of such cases
since April, 1967 ; and

(c) whether Government propose to
review the policy of payment of telephone
bills by the Members of  Parliament to
avoid inconveniences faced by them ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). The
telephones of Members of Parliament are
not immune from disconnection for non-
payment of telephone dues. The number
of cases in which their telephones were
disconnected for non-payment is not readily
available as data regarding disconnection
of telephones is kept according to telephone
numbers.

(c) No, Sir.
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Restrictions on movement of Foodgrains

*1763. SHRI M. L. SONDHI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it .is a fact that akhough
zonal restrictions on movement of food-
grains from Punjab and Haryana into Delhi

- were removed from the 28th March, 1968,
they still continue in practice ; and

.(b) if.so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
" COMMUNITY DEVELOPMENT AND
COOPERATION (SHRlI ANNASAHIB
‘SHINDE) : (a) No Sir.

(b) Does not arise.
Ration Quota in Kerala

*1764. SHRI- MANGALATHUMADAMI
SHRi E. K. NAYANAR :
Will the Minister of POOD AND
+ AGRICULTURE be pleased to state :
(a) the reasons for turning down the
request of the Kerala Government to
enhance the ration quota in Kerala ; and

(b) when.the present cut is likely to be
restored ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION -(SHRI ANDASAHIB
SHINDE) : (a) The Government of India

.-have.not.turned down any request recently
from the Kerala Government for permis-
‘sion to enhance the rice ration in the
State.

. (b) No definite date can be indicated at
‘present. ‘

Release of Sugar

*1765. SHRI RABI: RAY : Willthe
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the impact on the price of sugar of
the release of 2 :lakh tomnes of sugar.in
April, 1968 ; and

~(b) she details theréof ?

THE MINISTER OF STATE-IN THE ::

MINISTRY OF FOOD, -AGRICUL-
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TURE, COMMUNITY DEVELOPMENT
AND COOPERATION' '(SHRI - ANNA-
SHINDE) : (g) fand.(b). The
-release. of 2 lakh tomnes of .sugar. in. April
~.has curbed the upward tendency . in -prices
-of sngar noticed in the -beginning of :the
+month. The. wholesale prices have come
down by. Rs. 10.to- Rs..35-per quintal in
different areas.

Wage Board for Film Jadustry

" *1766. ' SHRIMATI SUSEELA
GOPALAN :
SHRI GANESH GHOSH :
SHRI K. RAMANI :

~'Will.ithe - Minister of. LABOUR AND
REHABILITATION be pleased to:refer to
the reply given to - Starred Question No.
1175 on the. 1ith April , 1968 and-state :

(a) whether the Bipartite Commiittee on
Wage Boards constituted by the Standing
Lobour Committee has since submitted its
report  on:‘the 'cebstitution : of the Wage
Board for Film Industry ;

(b): if 80, thé-decision taken thereon ;

(c) if not, reasons for the delay : and

-(d)- when .the. ‘report is. likely to be
submitted ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The Bipartite Committee has been set up
by the ' ‘Standing Labour Committee to
- suggost -measures for -expediting the recom-
mondations of the- Wage  Boards-and for
secaring fuller implementation of the
«rocommendations. ' Th& Comatittee - is still
at work. Its -terms of .reference -do..aot
envisage any report on the comstitution of
a Wage Board - for film -industry :or any
other industry in particular.
(b) Does unot arise.
- (cyanl (d):Fhe €Committee has'still not
completed its work. 'Fhe report is likely to
be received soon.

Coal Mines in Madbya Pwedesh

10264, : SMRI G. S»MISHRA : > Will
the Minister-of .LABOUR AND REHABI-
TITATION be pleased to state :

(a) the yard-stick adopted by Govern-
ment to declare “the ‘coal “miney gassy ‘or
pon-gagsy ; '
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(b) the number, names and places of
coal mines in Mrdhya Pradesh, which have
been declared gassy after the explosion in
Jharia ;

(c) whether it is fact that due to pro-
vision of huge expenditure for safety
measures, the coal mines partigularly in
Madhya Pradesh are finding it difficult to
compete in the market ; and

(d) Government's policy to restore
confidence in the coal mine owners in
Madhya Pradesh so that they may keep
their business rolling ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) ! (a)
and (b). With effect from 1.4.1967 all coal
mines including coal mines in Madhya
Pradesh, are being treated as gassy and
have been placed in four different categories
depending upon the rate of emission of
gas from the coal seams.

(c) and (d). Since all the coal mines
have been declared as gassy with effect
from 1.4.1967, the coa! mines in Madhya
Pradesh are nol placed in any adverse
position so as to affect the economy of
mines in that State. They are eligible for
special assistance from the Coal Board
under the scheme of assistance to collieries
handicapped by adverse factors.

Written Answers

Assurances given to Allottees of Plots of
South Patel Nagar

10165. SHRI BABURAO PATEL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether an assurance was given on
the 28th August, 1956 on the floor of the
House to displaced persons who were allot-
ted plots in South Patel Nagar that the
allottees could become the owners of their
respective plots on payment of actual
costs and development charges for the
land ;

(b) whether it is a fact that Govern-
ment now seek to recover from the
allottees in South Patel Nagar the cost of
land at current market rate: or in the
alternative charge annual lease rental on
revised valuation at current market rate ;
and

(c) the reasons for this change in re-
habiljtation policy in spite of Governs

VAISAKHA 19, 1890 (SAKA)
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ment’s assurances given on 12th September,
1956 in the House that Governmeat will
deal with the allottees on no profits no
loss basis ?

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) Yes.

(b) No. There has been no change in
the position that the allottees are required
to pay only the actual costs and develop-
ment charges for the land. The basis of
calculation of the annual lease rental also
remains uachanged.

(c) Does not arise.

Christians in India Teleph:

Banglore

Industries

10166. SHRI BABURAO PATEL :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of Christians from
Kerala and nearby places employed in the
Indian Telephone Industries, Bangalore
during the last three years ;

(b) whether it is a fact that the Joint
General Manager engages only persons re-
commended by the priests of the Christian
Church ; and

(c) the number of Christian employees
of the Indian Telephone Industries during
the last 5 years, year-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIJRAL) : (a) and (c).
Recruitment is made neither on the basis
of religion of an applicant ner the State
of his origion. The required information
is therefore not readily available.

(b) No, Sir.
Industrial Disputes

10167. SHRI BABURAO PATEL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there is an increase in the
number of industrial disputes resulting in
strikes and stoppage of work during the
last three years and if so, the number of
strikes that togk place in the country,
State-wise ; ' o
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(b) the number of man-days lost and

possible loss to the industry, year-wise,
during the above period ; and

(c) the steps taken by Government
during Jast year to check the strikes and
loss of man hours ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
and (b). A statement is laid on the Table
of the House. [Placed in Library. See
No. LT—1252/68].

(c) To remove the principal causes of
industrial unrest the Central and State
Governments are continuously evolving
measures to improve the wages and emolu-
ments of workers to ensure that their law-
ful dues are paid without delay, and to
provide them job security and protection
against arbitary or unjust discharge or dis-
missal. The machinery for conciliation
and adjudication of industrial disputes is
also being strengthened, wherever neces-
sary.

Agricultural Production

10168. SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the names of foreign countries and
the number of experts each has sent to our
country to help our agricultural production
during the last two years with nature of
work each expert team has undertaken;

(b) the amount of expentditure incurred
by our country in foreign exchange and
Indian currency in maintaining these teams
of experts, team-wiss; and:

(c) the particulars of some of the bene-
fits derived by wus as a result of these
teams of experts?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) the Department of Agri-
culture are getting the services of foreign
experts under various foreign aid pro-
grammes viz., US AID, Colombo Plan,
FAO, Indo-French Technical Tooperation
Agreements. Besides this, experts services
are being obtained on b-lateral basis upder
the following agrecments:

(i) Indo-German Agricultural Dgye:
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lopment Project at Mandi, Kangra
and Nilgiri.

Indo-Japanese Agricultural Demons-
tration Farms,

(if)

(iii) Indo-Narwegian Fisheries Project
at ErnaKulam, Kerala.

(iv) Indo-Swiss Agricultural Centres at
Munnar, Kerala.

(v) Indo-Danish Agricultural Project

at Hessarghata, Mysore.

A statement showing the necessary
particulars of these experts is laid on the
Table of the House. [Placed in library. See
No. LT—1253/68]

(b) No foreign exchange is involved in
the expenditure incurred by the Govern-
ment on these experts. However, the
Government provide daily allowances and
local costs (including travelling allowances)
in lieu of transportation charges incurred
by them in this country. The rate of
allowances is Rs. 25/- in case of experts
under Colombo Plan if the Government do
not provide free residential accommodation
and 12.5 to 15 per cent in case of experts
under F. A. O. The experts from indi-
vidual countries are covered under the
respective project agreements. In addi-
tion to this, Government provide Secre-
tarial assistance to these experts.

(c) No overall of the benefits
derived from the experts who have come
in 1966 and 1967 has yet been made.
However, periodical evalution of work
dore by the techmical officers of the
Government has shown that the Indian
counter parts have appreciably gained by
association with the experts in fields of
their specializations.

Poultry and Dairy Farms

10169. SHRI V. NARASIMHA
RAO : Will the Minister of FOOD AND
AGRICULTURE be pleased to state ;

(a) whether the Government propose
to start major and minor poultry and dairy
farms in the country in public sector; and

(b) if so0, the places selected and the
estimated amount to be spent?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government of Ipdia dq
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not propose to start any major OF minor
poultry and dairy farms in the country in
the Public Sector. Six cattle breeding
farms are, hewever, proposed to be started
for scientific breeding of cattle.

The information in respect of the State
Governments is being collected and will
be placed on the Table of the Lok Sabha.

(b) The sites of three cattle breeding
farms so far selected are at Suratgarh
(Rajasthan), Chiplima (Orisa) and Ankle-
swar (Gujarat). The estimated expenditure
for each of the farm is approximately Rs.
67 lakhs in five years. '
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Shifting of a Telephone

10172. SHRI BANSHI NARAIN
SINGH : Will the Minister of COMMU-
NICATIONS be pleased to refer to the
reply given to Unstarred Question No.
7569 on the 18th April, 1968 and state :

(a) whether the Department came to
know that the telephone was working at
the residence of the subscriber’s daughter
during the course of investigations;

(b) #f not, when the Department first
came to know of this;

(c) whether, in his application in May,
1964, the subscriber sought the shifting of
the telephone on the ground that he had
chariged or was changing his residence
from 3w/5, Patel Nagar to 8/19 W. E. A.
Karolbagh;

(d) if not, on what ground the sub-
scriber sought the shifting; and

(e) if the the reply to part (c) above
be in the affirmative, whether it is a fact
that the ground on which the subscriber
sought and got the shifting of telephone
was not bonafide?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes.

(b) Does not arise.

{c) The shifting of telephone was re-
quested on the ground that the subscriber
had shifted bis residence from 3/5 West
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Patel Nagar to &/I9 Western Extension
Area.

(d) Does not arise.

(e) The shift was carried out in routin.
Nothing came to the notice of the Depart-
ment at the time to show that the shift
was not bonafide

Central Mechanised Farm Suratgarh

10173. SHRI A.S. KASTURE:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the post of Operational
Manager in the Central Mechanised Farm,
Suratgarh was reserved for Scheduled
Castes and Scheduled Tribes candidate;

(b) whetber before the issue of adver-
tisement for the post, the department
nominated a non-Sheduled Castes and
Scheduled Tribes candidate for that re-
served post;

(c) whether qualified Scheduled Castes
and Scheduled Tribes candidates were
interviewed for this reserved post but the
department recommended the nominated
candidate;

(d) if so, the reasons therefor; and

(e¢) the steps Government propose to
take to avoid such malpractices?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) There are actually two
posts of Operational Manager at the
Central State Farm, Suratgarh namely,
Operational Manager (Mechanical) and
Operational Manager (Agriculture). The
post of Operational Manager (Mechanical)
is un-reserved while the post of Operational

Manager (Agriculture) is reserved for
Scheduled Castes/Tribes. In the event
of a Scheduld Caste or Sheduled
Tribe candidate not being avail-
able, the post was to be treated as
unreserved.

‘  (b) The U. P. S. C. was asked to ad-
vertise the post. Pending the recruitment
of a candidate through the U. P. S. C,, an
ad hoc appointment of the senior-most
departmental candidate was made in the
interest of work. It so happened that he
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did not belong to a Scheduled Caste or

a Scheduled Tribe.

(c) and (d). The selection for the post
was ultimately done by the U. P. S. C. and
not by the Ministry of Food and Agri-
culture. The Commission interviewed 8
candidates including one Scheduled Caste
candidate. The Scheduled Caste candi-
date was not found suitable for appoint-
ment by the U. P. S. C.

(e) Does not arise.
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Coal Cess

10178. SHRI K. M. KOUSHIK :
Wit the Mipister of LABOQUR AND
REHABILITATION be pleased to state :

(a) whether there is any coal cess per
ton of coal exploited by the owners apart
from the royalty which the mine owners
pay to the State ; and

(b) if so, the collection on this score
for the years from 1962 te 1967 from the
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collieries of Ballarpur, Shasti, Ghugus,
Mahakali, Lalpeth Hindustan and Ryot-

wari in Chanda District Maharashtra
State ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) The following kinds of cess are levied
by the Central Government on coal/coke
despatched from collieries :—

(i) Welfare cess under the Coal
Mines Labour Welfare fund Act,
1947.

(ii) Rescue cess under the Mines Act,
19%2.

(iii) Stowing excise duty under the

Coal Mines (Conservation and
Safety) Act, 1952.

(b) The collection of the three cess
from 1962 to 1967 is as foltows :

Name of the Welfare cess Approximate Showing
Collieries by road by rail Rescus excise

Cess, duty.

upto March, 67

Rs. Rs.
Ballarpur 68,491 Colliery-wise 3,755 Stateswise
Shasti 45,173 figurers are not 1,140 or
Ghugus 108 available. 15 colliery-wise
Mahakatl Total cess nil figures are
Lalpeth 1,04,432 collected for 2,797 not available.
Hindustan these collieries
Ryotweri. 42,255 is 1,989
Rs. 21,98411.
Sagar Factory in Masharashtra Unemployed Persons ix Kerala

10179. SHRI A. S. KASTURE :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government have received
an application from Jijawata Sahakari
Shetkari Society for a licence to set up a
sugar factory at Sindkhed Raja in Buldana
District of Maharashtra ; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOBD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHR1
ANNASAHIS SHINDE) : (a) Yes; Sir.

(b) Tho same is. under consideration,

10180. SHRI P. C. ADICHAN : Will
the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of unemployed persons
on the live-register of Employment
Exchanges in Kerala at present and what
percentage of the unempoyed in the
country this figure constitutes ;

(b) the percentage of educated up-
employed amongst those on the live-
registers of Employment Exchanges in
Kerala ; and

(c) how the present figures of un

ployed aad unemployed in
Kerala at present oompares with cerres-

3
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ponding figures at the beginning and end
of the Third Five-Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AMD REHABILITATION (SHRI 8. C.
JAMIR) : (a) 1,79,885 job seekers were
on the live-register as on 3ist March,
1968. These constitute 6.7%, of the total
number of job seekeers on the live-re-
gister in the country.

(b) 55.8%.

(c) The information is given in the
statement laid on the Table of the House.
[Placed in Library. See No. LT-1255/68].

Availability of Fertilisers
in Kerala

10181. SHRI P. C. ADICHAN : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the per acre availability of ferti-
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liser for the culiivable land ia Kerala
during the year 1967-68 and how it

compares with the All-India figure ;

(b) whether the fertiliser availability
in Kerala was on the low side and if so,
the reason therefor ;

(c) the demand for fertilisérs from
that State and how far it was met during
that year ; and

.

(d) what is that State’s need for 1968-
69 and the steps which are being taken
to meet it to the full.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The per acre availability
of fertilisers in Kerala as compared with
the All India, figures is as under :

Availability N P205 Kzo
N. P. K. for 1967-68

Per acre All-India 2.82 Kg. 1.22 Kg. 0,44 Kg,
Per acre Kerala 5.03 Kg. 2.05 Kg. 3.64 Kg.

(b) No, Sir.

(¢) The demand of fertilisers was
assessed by Central Gorvernment at 50,600
tonnes N. Against this, after taking into
account the carry over stock 8,000 tonnes
on 1.4.67, the Central Pool had allotted
32,656 tonnes N for the year 1967-68
leaving the balance to be met from free
sale quota from factories viz. FACT,
Alwaye etc. A quantity of 24,879 tonnes
N was supplied to Kerala State during
1967-68.

(d) The demand of fertilisers was asses-
sed by Central Government at 43,972
tonnes N. Agaist this after taking into
account the carry over stock of 20,000
tonnes N, the Central Pool is likely to
allot 7,000 tonnes N during 1968-69, the
balance to be met from free sale quota
from factories viz. FACT, Alwaye etc.

Per Capita Income of Agricultarists
in Kerala
10182. SHRI P. C. ADICHAN : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :
(3) the per capita  jncome of agt,

cultutists in Kerala at end of the Third
Five-Year Plan and in the years 1966-67
and 1967-68 and how these figures compare
with corresponding Ali-India figures and
with those each of the States in India ;

(b) whether it is a fact that the per
capita income of agriculturists in Kerala
has been at the lowest ;

(c) if so, the steps which are con-
templated to improve their Iot to bring
it at par with the rest of the country ;

~ (d) the Central assistance which is
being extended to that States for develop-
ment of agriculture in Kerala ; and

(¢) the per capita income of agri-
culturists in India likely to be achieved
by the end of 1968-69 and at the end of
the Foutth Five-Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Data on per capita
income of Agriculturists are not compiled
separatoly every year in the Natiomal
Income Calculatigns at the All-ladis leve}
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or at the State level. However, a statement
showing the net income from Agriculture
Number of occupied persons, and Net
income per occupied person in selected
States and Union Territories for 1960-61
is given in Statement I laid on the Table of
the House. [Placed in Library. See No.
LT-1256/68]. Simliar estimates regarding
pet income per occupied person for later
years could not be worked out due to
non-availability of data in  respect of
number of occupied persons in agriculture.

(b) and (c). It will be observed from the
statement that Kerala ranks second among
all these States in the Country on the
basis of net income from Agriculture per
occupied person.

(d) A statement showing the amounts
of Central Assistance released to State
Plan Sehemes in the Agricultural Sector
during 1966-67 and 1967-68 is given in
Statement 1I laid on the Table of the
House. [Placed in Library. See No.
LT-1256/68).

(e) Separate figures of the per capita
income of agriculturists in India likely to
be achieved by the =nd of 1968-69 and at the
end of the Fourth Five-Year Plan are also
not available. However, the Fourth Five-
Year Plan for Agriculture, now under
contemplation, is ¢ idering an al
growth rate of agricultural production of
5 per cent.

Deep-Sea Fishing

10183. SHRI P. C. ADICHAN : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any scheme for the
development of deep-sea fishing along the
coasts in Kerala in 1968-69 had been
submitted for Government approval ;

’,
(b) if so, the salient features thereof
and whether the scheme has been approved;

(c) the likely fish yield by implementa-
tion of the said scheme during 1968-69 and
how it will compare with the correspond-
ing figures for the last two years ; and

(d) bow much of these fish are likely
to be exported in 1968-69 and how it will
compare with corresponding figures for

1 the last two years 7 ’
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Written Answers 3040

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The Government of Kerala have worked
out a scheme for procurement of deep sea
fishing vessels, and provision of adequate
shore facilities for landing, distribution
and marketing of the catch. The scheme
covers expansion of the fishing fleet both
in the public and private sectors. The
total demand envisaged is for thirty-one
trawlers. Although the vessels are mainly
intended for shrimp trawling, they will also
be used to fish for tuna, perches and shoal
fishes off the Kerala coast. The expor-
table varieties will be processed for export,
while the non-exportable fish will be
diverted for domestic marketing, using
insulated trucks. The scheme was received
in April, 1968 and is under examination
in consultation with the Government of
Kerala.

(¢) The vessels required for the scheme
would take over 1} to 2 years to be
delivered and so no fish yield is expected
from the operation of this scheme during
1968-69. However, the scheme on ,';full
development is estimated to yield annually
10,000 tonmes of fish for the domestic
market. The marine fish production of
Kerala for 1966 and 1967 was 3.47 lakh
tonnes and 3.93 lakh tonnes respectively.

(d) As explained in the answer to part-
(c) of the question there will be no
additional export in 1968-69 as a result of
implementation of the scheme. The
additional exports likely to materialize on
full development of the scheme is approxi-
mately 1,000 tonnes, which roughly
represents a 10, increase over current
export figures.

ke e I Aw & foelt & W
wr W7 fgR | WA
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3,200 w0 #Y Y far g R Ry
CIRR L '
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Device Against Explosive Gas in Mines Telephone Connections jn Orissa

10188. SHRI MANIBHAI J. PATEL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a new safety device against
explosive gas in mines and againt igaition
of inflammable gas due to electricity has
been invented and if so, by whom ; and

(b) the main features thereof and
whether it has been tried and accepted by
Government ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :  (a)
There is no such invention in the market
yer

{b) Rogs not ariss.

(SHRI L. K. GUJRAL) :

10189. SHRI SRADHAKAR
SUPAKAR :
SHRIMATI TARA SAPRE :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of persons who have
applied for telephone connections in Orissa
but are in the waiting list for more than
one year ; and

(b) the number of new
given during 1967 ?

connections

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(a) 1,210,

») 1,102,
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Artificial Rain

10192. SHRI TENNETI
VISWANATHAM :
SHRI MANIBHAL J. PATEL :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the talks initiated with
USA for artificial rain at the time of
drought in Indja last year by C. S. I. R.
and the Metrological department have
since been finalised ;

(b) whether any experiments have since
been made in India and in case the rains
fail again such any artificial rain can be
produced to save the crops ; and

(c) other details of the scheme and
the latest stage regarding the progress
made in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND  COOPERATION (SHR1
ANNASAHIB SHINDE): (a) and (c).
As was explained in answer to Lok Sabha
Question No. 761 on 27th June, 1967, the
Advisory Committee on Rain and Clouds
Physics of the Council of Scientific and
Industrial Research was consulted rcgarding
The negotiations with U. S. Government
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for assistance for a project oa artificial
rainfall. Since there was disagreement on
some details, Government suspended these
negotiations and got a fresh project prepared
by our own scientists which could later on
be discussed with U.S. experts for a
possible aid project. The fresh project is
being considered by the Advisory Com-
mittee of C. S. 1. R. This Committee has
been reconstituted as the Research Com-
mittes on  Atmospheric Sciences and
Scientific Hydrology.

(b) No experiments have been made
since and it is too early to say anything
definite in the matter.
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Production of Beet Sugar

Wristen Answer

10!94. SHRI D. N. PATODIA : Witl
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Government of Raja-
sthsn in collaboration with the Central
Government has launched a project for the
production of beet sugar in the State ;

(®) if so, the cost of production and
the quantity of production of such sugar
under the project ;

(c) what would be the Central assis-
tance for the project ; and

(d) when the production will commence?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI1-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Under the
coordi d research Sch of the Nationa
Sugar_ Institute, Kanpur, the Pilot plant
trials for the manufacture of sugar from
Beet, during 1967-68 season, are being con-
ducted at the Ganganagar Sugar Mills,
Ltd., Sriganganagar, a Rajasthan Govt.
controlled undertaking.

(b) The economics of production and

the quantity of sugar so produced will be
known only after the trials are concluded.

(c) Besides lending sugar beet diffusion
pilot plant, the Central Government are
rendering technical advice in the cultivation
and processing of beet for the manufacture
of sugar.

(d) The trials have already started with
effect from 8th April, 1968.
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Fast Bengal Refagees

10196. SHRI JYOTIRMOY BASU :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that West
Bengal Government had sent a proposal
to settle five hundred Bast Bengal refugee
families in the Andaman Islands ;

(b) whether this proposal was based on
the rocommendations of Chatterjee Com-
mittee ;

(c) if so, whether the Government have
accepted it ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) The West Bengal
Government had requested the Central
Government to allot a quota of 200 agri-
culturist ex-camp families for resettlement
in Andaman Islands.

(b) No, Sir.

(c) and (d). West Bengal Government
have been informed that it is not possible
at this stage to consider the question of
Settlement of the ex-camp families in the
Andaman Islands in view of extremely
limited transportation facilieties and large
number of families awaiting rehabilitation
in camps, whose cases will receive priority.

Price Leval of Foedgrains

10197. SHRI BHOGENDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTUE be pleased to state :

() whether it is a fact that the land-
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owners and traders have cornered the stocks
of food grains to be sold at a higher price
afterwards resulting in the non-fulfilment
of procurement targets fixed for the current
year ;

(b) whether Government propose to -
nationalise wholesale trade of foodgrains
to maintain the present price level of food
grains for the whole year ;

(c) if so, details thereof ; and

(d) if not, the alterntative measures
being taken to the mai e of
the present price-level for the whole year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) It is not
possible to say generally if the land owners
and traders have cormered the stocks of
foodgrains ta be sold at higher prices.
However, anti-hoarding measures are in
operation in most of the States enabling
the Governments to reguisition hoarded
stocks.

(b) There is no proposal at present to
nationalise foodgrains trade.

(c) Does not arise.

(d) Announcement by the Government
to parchase all foodgrains at the procure-
meant prices whenever there is a fall will
check the fall in prices. Building of the
buffer stock and supply of foodgrains from
the Central stocks at a uniform rate will
have healthy check on the rise in prices.

Caommunity Development Projects

10198. SHRI BHOGENDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is proposed to give
special emphasis on the all-round develep-
ment of the agricultural labour and poor
peasents through the Community Develop-
ment schemes ;

(b) if so, details thereof ; and

tc) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRi-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHR1 M.S.
GURUPADASWAMY): (a) to (c). The
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various schemes undertaken through the
Community Development Programme are
designed to assist integrated development
of all sections of the rural communities.
Any special cmphasis on all round develop-
ment of the agricultural labour and poor
peasants through the Community Develop-
ment schemes depends on availability of
resources commensurate with the size and
requirements of these sections. On the
present scale of the C. D. Programme, it
is not possible to give such special emphasis
on the all round development of particular
sections ; nor is there any such proposal.

JaT mw § gfe ¥ ateg-wen &A@
AR

10199. =it Hiwg wa1T : FT WG 79T
wfa 7= 7z a7 O fF

() 31 EaTfE eI RTF
gra: @it e ¥ oqfr ¥ afea-aen
w0 garg AT 9 @ g, e fE
3 wiw, 1968 #r IA® FErEAT-TA
‘g’ & wefa gum & A

() asr< qar goeTd 9 g 0T
o F & gveew F foemar fraw
s firegare frd i § o 9% fawa
o sraA@t M AL ?

., wfw, Wm fowr a
Wmimtmﬁ(ﬁm-
atfiw freY) : (7) oK (@), IWCRW
qTETT ¥ AT gy A o W@ @ AR
qeTERAE SIS & §W 9w 9T @ &
ol

FaT AN ¥ G & NEHl € gR

10200. it WFE wATT ¢ T q®@
a1 gfy 7R qg aqR A T AN
f:

(%) i, 1067 ¥ w§, 1967 Tw w
wafe § o ww ¥ sgiwet wOY ¥

MAY 9, 1966

Written Answers 3052
MR 9T g AR A7 9T fRaAr ArAr
¥ |reT FUAT AT ; AR

(®) et saferat & faeg 71 *13-
TTE FT TE g WR ITF AW AT W 4T
g7

wre, ¥fw, smufas faew qo
|EET weAEd § Tew A (s we -
afigw far) : (%) i< (). st 1967
Y ug, 1967 F T qHET 75 @re=l A
qrr g9t QY =fedi ¥ fawg Y 0
FRAE F G/ ¥ UST GHIT § AT
unfag 1 o1 W AR M AR @
T & gad 9T @ &Y S | el &
g gar Y safwat & 9 qar 9@ F
R} ¥ saiy aga & wiusw g A ag
JevgAra § fF 393 oafra s F fag
faaar awa aar w8 SRAT IIAT I
afcm® & amr @ & qoraar At o

Sugar Production
10201. SHRI SHIVA CHANDRA
JHA : Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) the total annual sugar production
in the sugar factories at Ryam, Sakri and
Lohat in Darbhanga District, Bihar,
separately ;

(b) whether the sugar production has
increased or decreased in these factories
within the last five years ;

(c) if so, the reasons for the increase
or decrease as the case may be ; and

(d) the steps taken by Goverment for
boosting sugar production in these factories
within the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
The production of sugar in the factories at
Ryam, Sakri and Lohat in Darbhanga
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1963-64 to 1967-68, is given below
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(In tonnes)
Ryam Sakri Lohat
1963-64 3,592 4,021 9,843
1964-65 10,234 9,589 15,705
1965-66 10,790 8,798 15,047
1966-67 4,248 2,903 6,757
1967-68 3,164 1,927 5,021

(c) The variations are due to variations
in production of sugarcane and the extent
of its diversion to manufacture of gur in
the areas of these factories.

(d) No special steps have been taken
in the areas of these factories to boost up
sugarcane production and thereby produc-
tion of sugar.

Unemployed Persons in Bihar

10202. SHRI SHIVA CHANDRA
JHA : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of unemployed
persons in Bihar at present ;

(b) how many of them are
lates, graduates and technical
holders ;

(c) the steps which are being taken by
Government for their full emloyment ;
and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) The only information
available relates to the number of work-
seekers on the Live Register of employ-
ment exchanges in Bihar. Their number
was 2,27,274 as on 31st March, 1968.

(b) The number of educated persons
on the Live Register as on 31.12.1967*
was :

matricu-
degree

Matriculates 52,216
Higher Secondary (including
Intermediates/under-Graduates 17,368
Graduates (including
post Graduates)

(i) Enginsering 699
(ii) Medical 132
(iii) All other graduates 14,593
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(c) and (d). Various development pro-
grammes in the field of industry, irriga-
tion, power, transport and communica-
tions and social services such as
education, health and social welfare in
Bihar State Plan as well as in the Central
Plan are expected to provide increasing
employment opportunities in the State.
The question of expanding the employment
opportunities will also be kept in view
while formulating the States’ Fourth Five
Year Plan which is expected to commence
from April, 1969.

Telecommunication System in
Monghyr

10203. SHRI MADHU LIMAYE ¢
Will the Minister COMMUNICATIONS
be pleased to state :

(a) whether Government’s attention
has been drawn to the telecommunication
system in Monghyr (Bihar) which conti-
nuously remains out of order ;

(b) whether it is a fact that the tele-
phone lines in Mongbhyr remain out of
order for three or four days in a week
and even Patna cannot be contacted ;

(c) whether it is also a fact that the
people there have to face considerable
difficulty as a result of the negligent
attitude of the employees of the local
telephone Department ; and

(d) if so, whether Government propose
to take remedial steps in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) It is not
correct to say that telecommunication
system at Mongyhr is continuously out of
order. ’

(b) Tt is not'a fact that telephone lines
in Monghyr remain out of order for 3-4
days in a week. Trunk lines between
Patna-Monghyr are snbjected to heavy
Copper Wire theft resulting in some
delays.

(c) No incident of negligetnt attitude of
the employees of the Department has
come to notice in recent times expect
once.

(d) Staff has been suitably instructed.
“Action is also in hand for replacing the

®|nformation  regarding distribution

of work-seekors by educational level i

cpllected twice a year on 30th Jype and 3lst Decomber,
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existing manual exchange by an automatic
exchange.

Apeefay Shipping Co.

10204. SHRI MADHU LIMAYE :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) when a copy of the Apeejay Circular
was received in the Department of Food
in 1962 from Rangoon whether it was
a4ccompanied by a letter or communication
from our embassy in Rangoon ;

(b) what were the contents cf this
communication ;

(c) whether the Rangoon Indian
Embassy Officers considered the letter and
the information about empty gunny bags
with markings etc. which they had received
as suspicious ;

(d) whether the then State Pood
Minister Shri Govinda Menon admitted
in the Lok Sabha at the end of 1966 that
the circular represented an attempt to
cheat Government ; and

(e) if so, why did not the Deputy
Secretary/Director/Deputy  Minister etc.
who had seen the file or were told about
it, mever thought it necessary to ask for
an explanation from the Apeejay Shipping
Lines or prosecute them for attempting
to cheat the Goverament ?

THR MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
(SHINDE).: (a) Yes, Sir.

(b) A copy of the communication re-
ferred to is laid on the Table of the
House. [Placed in Library. See No. LT-
1257/68].

(c) The letter of the Food Attache
shows that the circular issued by the
Apecjay Shipping Lines did create sus-
picion in his mind.

(d) The Lok Sabba record shows that
Shri Govindea Menon (then Minister of
State) said in the Lok Sabha on 1.12.66
as follows :

“Plainly, Sir, it was an attempt to
defraud. There is no doubt about
it—"".

{s) The Food Attachy jn the Indiag
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Embassy did ask the local agents of the
Apeejay Shipping Lines in Rahgoon to
explain the presence of empty gunny
bags on board the ship APJ RITA.

As already explained in the House
earlier, any other action against the APJ
Lines was apparently not considered in
1962 because action to foil any such
attetopt had been taken and also because
the Food Attache in the Embassy of India
at Rangoon had stated in his letter of the
12th April 1962, that taking such action
may lead to trouble for the informant.
When a copy of the confidential circular
dated the 7th March, 1962, alleged to have
been issed by the APJ Shipping Lines to
all Masters of its vessels was laid on the
table of the Lok Sabha by the late Dr.
Ram Manohar Lohia on 2.9.66 the latter
consideration was no longer valid.

Divisien of Work Among Ministers

10205. SHRI MADHU LIMAYE:
‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the
reply given to Starred Question No. 615 on
13th March, 1968. and state :

(a) whether any orders were issued in
the Ministry of Food, Agriculture, Com-
munity Development and Cooperation in
regard to the division of work among the
various Ministers ia the Ministry in regard
to the classes or categories of cases to be
dealt with by each of them ;

(b) the details of these orders, and

(c) whether cases of alleged/suspected
fraud were to be dealt with by a specific
Minister mentioned in the order ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
(SHINDE) : (a) Yes, Sir.

(b) The division of work among the
various Ministers in the Ministry, as appro-
ved by the Minister of Food, Agriculture,
C ity Develop and Coopera-
tion, is indicated in the statement
attached.

Statement

The allocation of duties between the
Ministers in the Ministry of Fopd, Agris



3057 Wristen Answers
oulture, Community Development and
Cooperation, as approved by  the Minister
of Food, Agriculture, Community Develop-
ment and Cooperation, is as follows : —
Minister (F.and A) :

In overall charge of the entire
Ministry of Food Agriculture, Com-
munity Development and Cooperation.
All important matters relating to the
policy and administration in the
Ministry.

Minister of State (Food) :

All matters of policy and administra-
tion relating to both the Departments
of Food and Agriculture, including
Parliament Questions.

Minister of State (C. D. and €ogp) :

All matters of policy and administra-
tion relating to the Department of
Community Development and Co-
operation including Parliament Ques-
tions.

Deputy Minister :
All cases relating to the Ministry

assigned specifically by the Ministers
of State.

(c) No, Sir.
Apeejay Shipping Lines

10206, SHRI MADHU LIMAYE:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 3228 on
the 7th March, 1968 and state :

(a) whether disposing of the case of
attempt to cheat by the Apeejay Shipping
Lines include asking for an explanation
from Shipping Lines or exploring the
possibilities of prosecuting the firm crimi-
nally and instituting black-listing
proceedings ;

(b) if not, what did it include ; and

(c) whether it is customary for officers
of the level of Directors not to “record as
to why file is not being marked by him to
the next higher authority” even in cases of
suspected fraud or attempts to cheat as
the case of the Apeejay Shipping Lines’
Circular was ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI

VAISAKHA 19, 1890 (SAKA)
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ANNASAHIB SHINDE): (a) and (b).
The Food Attache’s letter of the 12th April,
1962, enclosing a copy of the alleged
Apeejay circular dated the 7th March, 1962
was received in the Food Department on
the 18th April, 1962. The Food Attache
sent a teleg! from R on on the 2lst
April, 1962, to the Food Departmeat
official at Cochin to see that empty gunnies
were not discharged by the ship APJ RITA
along with cargo or offered against short-
ages. He had repeated to telegram to
the Food Department. On the 24th April,
1962, a letters was addressed by the Food
Department to the Regional Director
(Food) at Madras asking him to take
necessary action about the proper scrutiny
of empty gunnies etc. On the 3rd May,
1962, the Regional Director ' (Food) at
Madras was further asked to depute one
of his Deputy Directors to Cochin to
conduct an urgemt enquiry in the matter
and send a detailed report of the investi-
gation to the Food Department. On the
5th May, 1962, the Regional Directors at
Bombay and Calcutta were also cautioned
against other ships of the Apeejay Lines
attempting to misuse empty gunnies with
a view to obviating claim of the Govern-
ment for shortages.

The Food Attache in the Indian
Embassy at Rangoon had asked the local
agents of the Apeejay Shipping Lines in
Rangoon to explain the presence of empty
gunnies on board the ship APJ RITA. The
Shipping Lines denied knowledge of how
the bags had found their way on the
vessel.

No action was taken in 1962 to pro-
secute the firm criminally or to institute
black-listing proceedings against it or to
ask for their explanation about the circular
letter.

(c) When officers dispose of a file at
their own level, it not customary for them
to say why they are doing so and not
marking the file to the next higher officer.
The presumption would be that they do
not consider it necessary to mark the file
to the next higher officer.

¥ faemae
10207. «Y Wiwg % : ¥ @@
aqr gfw 5= ag T £ Fov 37 fr
(%) ®ar 3 =iw, 1968 F §frs
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gmER % ‘A’ ¥ swfew gan 9
g g9 ¢ fF SA R F AR
fax & e A § Sfad gea
gFE F1 e, 1968 ¥ S AF ward
foar war a1 foad 60 whiwa wwen
farm go T,

(@) afs g, sed fFeR gFMRR
wifaa ge ¥; AR

(n) @ g & WT aF ¥ wA-
T1dr A E & woar FA w1 e ?

ww, fy, agafos fasw aa
agmY wewwg § Tew we (o0 we
afgr fR) : (F) ¥ (7). UsT FHR
¥ feate win 7€ § AR fRAE wrw @y
A Mg gar TN EF EAR @D
Engidl

eaiita siwe wfgamd greeewt
wfa § o fewe

10208. =t ama-a fag TWNE : 7T
doT Ao ag FAy F FA FIA 6 ¢

(7) sarag aw g fFag atr«
a2 fF adly "igearard Qewx Y
afs ¥ o fewe wrd far i A)

(7) afe g, av <&@ A F GG
4T FTHATEY FI W] °

daz-w1g fawma aar =9 faam &
Tw wlt (st o Fo W) : (%) of,
g

(@) ag seng oF feve qom@gwR
afafs ¥ qwer 17 €@, 1968 FY a7
dz% ¥ <& war a1, feeg aifaw faag-
A g N @ffg wwar F FU Q@
FNFIT Ag) fHar ST gET |

g, e qar faard faani & awsag
10209. =it WYo Sto W : 341 ATY
war wf w5 ag q917 Y F FW v :
(%) 71 gIFR g wRE F

MAY 9, 1968

Written Answers 3060

T, ofy ol faod, faami & Q=
Y gueay waifeg Ry faar @
GAEAT FT g9 FAT HfewT &, Fifw A
faam oF get w wfaa §;

(=) sz gfftma s d fau v @
faamit & At wfas g\ TwTEy
guayq aifag frar 9, e & aar
FAATE F F1 faa §; W)

(n) afk a4, @ @F W F@
g7

ww, Ffa, agafes fasm  qar
AEER A7Aa § o W (o v
ofgw faR) :  (F) et &, 2,
argzifas  fawma qar @Ewifr fasmi
! UFIFd FE @ AR S AN F
T OF AT F T H @I AT
gfas Ffw IereT & zfee ¥ @rer qur
gy w=it sfy aa1 faarg fawas A=
¥ famg sl wfs worera & sat &7
ft aqaaT FW § 7

(@) AT (1) . w=A & g g
fagiz & qew ¥ wgdaE w@E

10210. =} ®o fo AT : 73T AW
aar g @ 7z WA F T A
fa -

() swragas g fF fagr & -
W f5 ¥ qaw § oF ggHeE gqn-
qrer §, Y ¥ g F g
FH G E IEN frel w1 faww
FAFFY Farar w@r g ;

(w) afe &, & =i 9 =EEeE@
F1d & g wfa & sava v

(7) #7ar 3w wAwE@Er W A 5w
W@ ] HAAT AR FAT G & qAr ¥
WFIY IF FAW@AT F 1w wEA_T
e & FRG A A aer A
LIRS
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s (3) afs gi, @Y acaras sa\T 7

aw, gy, sgafars fasm aar
FERIT APaTeG § T WA (ot e
arfgx faR) : (%) e, g@d wawl
F ufafew 3 N el ¥ srgaifs
IR & 14 § TRAT Ffa agEa™
afesg & mftaen wiwa ofa wgE™
geaTT qaT fagI & um 993 q% fr
AT )

(@) qaeaT ox @ ™ QEiF
yo, #14 F afcanw &wT A AR
A Y Fg IAq fredt o faRww
2w & gl wii ¥ Ffw ¥ A v
R fraen fFar mar &1 A & oY e
frimgld Sad ¥ ovo o 852 WK
TTo dYo 884 faliy geae i § 1 fage
¥ usy @xE & ofw fawrm ¥ gq
freat #1 A9d Uer ¥ F@rQY R |
friw &< fer & R gad @ 97 g3fe
1 saeqT FT A Y | T QAT Feenl ¥
AT & & s st afewt dm
# a3 wey ofcwm fawar § ;9% die
s gfg ot 7 AR = AN F I
faazar W farar mar

g A Ao fro 852 fpen fagre #71
afefeafaat & fad fadre Soges & wifs
ag @18 & qrt F faswer 1Y F 19 A7 A9
T HAA FE A F a1 1 qfcfeafaan
AR F I ¢ Mg Fadt i
A FT qUT GHW FEAFT JTFE I
sreew fargt man & foad aataw TRy
fovew & g #1 dfrwa e § ST af-
fraren® a0 e & "@ww fear
21 5T @Ol ¥ grU FH R qoTT
A sy M gy s Afaq gaears
¥g g fawg d oo do 49 AKX
go qro 114 5w #1 QY fredl fawfag
stz fazr Teg § fades €1 w )
() T (9). qET SgEET g il
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F Iered /1T fawa & fag oF Searew ar
saaifcr w19 agt § 1§ A= ¥ aral
1 fAus 3w @ gu & W 6g-
wara & qfcqral 9T g qwar g1 Sfar
fe S a@mar war § f5 gy ad feeat
fNfadesfFarmmg ot e dx &
frart & fag aga &Y fawarens arw &Y
Feg 2 | @ IE 7 g AR wew €qrAl
o< fasfaa freat ox Qe F@ § 0
aTT ATEEE w1 fRAT &1 W&
I R TG 797 (TER) F A5
dag ®1 Tdwy ok geatwE @ @
2

gigT ¥ e www §  afpar feew
wr g

10211. &Y ®o fro AgET:
o qar gfe A gg q@E@ AT FA
w0 fF

(%) srag Ew & fF TR & §T-
O weix ¥ afgqr freq &1 qF Far A
&gt fopar rar & Fad ‘AT agigR’ 1 ATH
fear mar & vk ot s aF dar fEA A
afear fren & 3¢ § wafaw §;

(@) afz g, a wfas 7= Iy
g § z@ feer ¥ ¢ & 9w
F@AF faqg @@ & S g
gRE A #1 faae

(m) v 3@ & fafwsq woal &, fa®r-
a: fagre ¥ &8 I W gwaargEs a0
o7 FHAT E; W

() w7 Q@ sav fagr # f &
T & W afz adf, o sEw ¥
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F@ E?

am, ¥fa, amgafos fara au 8E
wT warew § Tew s (S weriEe
fR) : (%) ot gi 1 7 9T miey feE
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F ggae, 1 N oF aF Frew orew
# fawfag 1w & o @ agrgR’ w1
v fear war & 1 #9ifF ag feew sfew
AT gafaa qaul & weaia s
% &t 7 7E &, 39 FR weq fren
# g ¥ R IvEar F aR A, A%
T S A & AT w0

(@) e feew &1 & & fag it
a% fans 7g foar mar &, o wfag
‘sfas ov1 ITa’ WA ¥ g
<TF ITAN] FE FT T3 TG v |

() w@ fFew #Y weewE ¥ qun
AR, TR, foeelt ud giemmn §
7 9 @ fd et @0 Rt 3§,
TEH FET HR A GAT T2 AfgFar §
FaT § o aIgErR gg fa=c fear
war ¢ fF ag o=y @YY gu & § &
¥ fag Sugs A8 &1 o7 I A g
ST FIEY § 0

(=) st 7| @ frmr F QAT N
qgicy 71T fag A gy v @ F fag
Iorey ALY Y |

IO W A FREPW Rt w1 g

10212, ft TW W : T WG AT
sy i ag T9@ 1 Fu w0

() Tz et FaEIw A S
s N7 (16.500 freare) #1 fawife
g 58.90 T §; A

(&) afx gf, a ga=we A § ag
N EFgFRU I @I ?

wmm, ¥fe, agufas  fawrm qar
wgweHawE § Tew sl (s wen
atfgr frR) ¢ (%) e fafraaa i w@)-
guifi® sare & T Sad @A §
16,5 feet & we gaeafs feq @, faml
FT qUr wG WG w0 B FIAY,
w1y wfaFan G To7 61.22 79¥ § 1
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gefemzT ¥ o7 #3 afev ag g9 66.33
T 37 |

(@) IezaRT & Fwwee ¥ w7 i@
foar § fir geiameT ¥ 72 T ¥ W
I F oF foq fary F gaw § W A
feie ey foreit & 1

Complaint against Cooperative Societies
of Bulandshahr

10213. SHRI RAM CHARAN : Wiil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total number of complaints
lodged and disposed of against the coopera-
tive societies in District Bulandshahr
during the last two years upto the 3lst
March, 1968 ;

(b) the total number of complaints
lodged for misappropriation of money in
these societies ; and

(c) the action taken by Government
against each of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY) : (a) Out of
882 complaints received during the last
two years (upto 3Ist March, 1968) 589
complaints were disposed of. The remain-
ing complaints are under enquiry.

(b) 275.

(c) Out of 375 complaints relating to
misappropriation of money, 260 were taken
up for arbitration in which 225 cases have
been finalized. The remaining 15 cases were
given to the police for enguiry. Asa
result of the initial enquiry action has
been taken against some officials of the
Cooperative Department as  shown
below : —

1. Cooperative Inspectors

reverted

2. Cooperative Inspectors

suspended

3. Cooperative Supervisors

suspended

4. Cooperative supervisors against

whem the proceedings for sus-
pension are going on -1

-3

—1

—12
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Release of Forest Land in Bulandshahr
District

10214. SHRI RAM CHARAN : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the date and month in which the
notification for the release of the forest
land of Surajpur District Bulandshahr was
published notified and in  which
newspapers ;

(b) the total number of applicants with
names who applied for the said land ;

(c) whether the bid was open or
limited and the date and place of offering
bid and the name of the authority ;

(d) whethet it is a fact that none
except one Shri J. C. Baghai was present
at the time of bid ; and

(e) if so, how it happened that Shri
Baghai was present and whether the
Government propose to conduct an open
enquiry through C. B. 1. in this affairs ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (e).
The required information is being collected
from the State Government and will be
placed on the Table of the Sabha.

Cooperative Societies in Bulandshabr

10215. SHRI RAM CHARAN : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of Cooperative Societies
in Bulandshahr District which have not
8o far held elections for their office-bearers
during the last 5 years, year-wise ;

(b) whether Government have taken
any action against them ; and

(c) if so, the details theroof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) There is
no such society in Balandshahr District
where the election for office bearers was
not held for the last 5 years.

(b) and (c). Do not afise.
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Annual Accounts of Cooperative Societies
in Bulandshahr

10216. SHRI RAM CHARAN: Will
the Minister of FOOD AND AGRI-
CULTUR]:: be pleased to state ;

(a) the number of each type of Co-
operative Societies functioning in each
Tehsil in Bulandshahr District ;

(b) the number of the cooperative
societies which have not submitted their
annual balance sheets so far during the
last three years ; and

(c) whether Government have taken
any action against them and if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-1258/68]

(b) 30 societies.

(c) Notices have been issued to all
these societies and legal proceedings are in
progress.

Shifting of Telephone in Ramakrishoa
Puram, New Delhi

10217. SHRI SAYYAD ALI: Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the tele-
;phones of the subscribers who have shifted
to Sector 8 of Ramakrishna Puram from
other localities in Delhi have not besn
shifted so far even though they have
requested for their shifting five montbs
back ;

(b) if so, the reasons therefor ;

(c) when the telephones are Hkely to
be shifted to their new residences ;

(d) whether such persons are liable for
payment of rental of the telephones for
the period during which the telephones
remained closed under shifting for such a
long time ; and

te) ifso, under what rules 7
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes.

(b) Shortage of cable pa.irs in the
area.

(c) Action is being taken to sanction
work for laying of new cables. Shifts
will be carried out as soon as the work is
completed. .

(d) No.
(e) Does not arise.

Rehabilitation of East Pakistan Displaced
Persons in Andaman

10218. SHRI D. N. PATODIA :

SHRI SAMAR GUHA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether prior planning with regard
to the vocation and settlement of East
Pakistan refugees proposed to be settled
in Andaman Islands have been done so
that this batch of the migrants do not have
to come back; and

(b) if so, the arrangements made for
these displaced persons and whether
enough opportunities have been created for
their proper settlement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) In recent years,
i.e. during 1964 onwards when a massive
exodus of migrants from East Pakistan took
place, about 460 migrant families have been
sent to the Andaman Group of Islands for
settlement. This was done after proper
planning with due regard to their vocational
aptitudes and experience and the require-
ments of the schemes of settlement.
These migrants have not returned to the
mainland.

(b) Before sending any batch of
migrants for settlement, arrangements are
made to provide them with accommodation,
facilities for supply of foodgrains etc.,
medical care and for the education of their
children. As the programmes are mainly
designed for agriculturists and plantation
workers, areas are selected with care and,
while working on such lands, the settlers
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are paid wage adequate for the maintenance
of their families. Later, they are also
given such assistance, financial or other,
as may be required for the implementation
of a particular programme.

Property left behind by Indians in Pakistan

10219. SHRI D. N. PATODIA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Govenment’s attention has
been drawn to the news item appearing in
“‘National Hearld” of the 28th March, 1968
that in clear violation of the instructions
issued by the Central Government, more
than 2,000 cases have come to light where
the property of Pak citizens in the District
Nadia have been transferred;

(b) if so, whether in all these cases,
the transfers have been  effected
for the property of Pak. citizens
in India against the property of Indian
nationals in Pakistan; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D.R.
CHAVAN) : (a) to (c). Information is
being collected and wiil be laid on the the
Table of the sabha.

Election Petitions

10220, SHRI D. N. PATODIA :
Will the Minister of LAW be pleased to
state:

(a) whether an inordinate delay in the
disposal of Election Petitions affects the "
very spirit of functioning of democracy;
and

(b) if so, the steps which have been
taken ensure that not only the pending
cases are cleared without any undue delay
but in future a time-limit is prescribed for
final disposal of such cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir.

(b) Keeping this in view the relevant
provisions of the Representation of the
People Act, 1951 have been amended for
the trial of the Election Petitions by the
High Courts. By and large good progress
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has been made in the disposal of election
petitions by the High Courts. In th:
course of one year, the High Courts have
disposed of more than 63 per cent of the
petitions filed before them. The Chief
Election Commissioner is constantly in
touch with the Chief Justice of India who
is taking steps for expeditious disposal of
the petitions.

gaet wife & ww oW A W@ ofa

10221. =t goW 9T ®gA@ : T
wW qqr gate AS gg aae S F
FI

() 1962 ¥ =T IF YA, g2
arat, areafeal, AqEi, stfE Te-
Y oY wfaFt & arwat & ofka-
ey fray a-fedt #1 gify g€ 5 A

(@) s &= & g M AT
@A &% F I § fraa-feaa o19-
feat #Y afa g

w® agr gaafa @At (sh gray) ¢
() = (@) : ux faaeq qurges 93
@ Tar g [gewerm W TET W
fmd demr LT —1269/68]

fefewdi w1 &

10222, =it TgdAiT fag et : #0
Ty 9t gy w7 g TN FFUq FIA
fr:

(®) Far g ad wra # fefgal &
T F FTHT & ; AR

(@) =fz g, at g9 a5 ¥ wAwT A
@ FA ¥ fao #ar Ypfaaat wday
Frafy?

T, ¥, agafas faww agr ag-
wTC RFAEA § Tew | (R vz
) : (F) faw wa s qu EY
wea i # fefgal & wias afafafaai
AR # fol sagd g Rfg@t &
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T uF AW Y gAY F A @y AR
grdy wgAEr § fefgat ¥ gaw
FEATIAT &) g §

(@) w=a aw@X F o oF dar
Tt fegdt faqe) dwew @ s Freaw
sfadt @ qwar arr-ame ¥ gafoa
g ) @ weT ¥ a9 ¥ whwfag FwET
& foreg W aggfa we Al & wfveaw
giea gar & o fefgal @ afafafml &
¥z § 1 9T 1 fedt aw F wvHAw A
HATEAT F7 19 § WX 98 Feafs w1 gF7-
o F@ 3 fag daw A da &
Frearas Atefaai g JeewT i AT
@ ar @E IRIT a&R A q1T
gard wzrdl areY gars uEw & o afy
graggEal o Y fefgat 3 o &
F14 § wwmar o gwar g feft feafy
R FYT FIRW F @A AN A gLk
i & g, foed fefgdf &1 s &
axar §, fefgal a7t qaeqsi N qufag
SAFA F gra gas A @
T

feeelt & ameafa & wa A 37

10223. =it oifwr quar ATy : Far
e a3t §lw g 7z a9 S FAOT A
& .

() #ar gFER Fr qa71 & & faoei
¥ g @ A gaeafa & wiat § 20 wfa-
ma afagigi d;

(&) a1 <91 geT s g & 5
et qmrEA A U eafedy Y are
far & faed &5 saTaT< 7 AT A av;
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afge ) : (F) focol & gror & o=

wf & ea 20 whwa o & R )
(&) = () w=A & 4 35T

feeslt v A & fRg o g ™
W&

10224, st ofir qua vt : AT
e aw Ffy s ag IR FFA FO
e :

(%) 7ar ag @7 & fF ga &1 faae
FW §g & gg W §F fag foooit gow
NFAT G 9 G 71w fFan g
&

(@) afz g, @ @ wRWF Y
foRalf § wfaed fead 39 0 1 w1AE@
fFaT o &

() s® ez fea (Rt gar @d
MY AR

() 379 3 ¥ frard sfqara Rar g
qare fowar snar & 7

wrg, ¥fy, amgafas fasw  qon
e werem ® e /et (sft we -
aifgw fed) : (F) Srgh) oS ga A
F B U 37 7 fau faqwsx afaai
& fedi ¥ wmfea, de a1 T e gqw
TR F faq manfaa efta ga 9@ s
H Arar qrar )

(=) fewm g g * w77, Y P
g as & wrarg & af g, e e

t:-

1963-64 660.209 WTH =1

1964-65 800.123 , ,,

1965-66 1706.757 ,, o,

1966-67 850.837 ,

1967-68 1246.876 ,, .,

() @ faww & faRelt gav e &
W € ufy frefafea 41 ;-
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1963-64 7.46 ¥TE A
1964-65 18350 ,,
1965-66 21.00 ,,
1966-67 16.13 ,, ,,
1967-68 3135 ,,

(w) =wifaa Serd owfra w o
I § W AT gAT gAT-9EA W @
Eionill

Settlement of Migrants in Islands ether
than Andamans

10225. SHRI DEIVEEKAN : Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state.

(b) whether Government proposed to
send migrants other than East Pakistani
displaced persons especially those who
bave come from Kenya and Ceylon to
other than Andamans Islands in the

country;

(b) the kind of assistance which will be
provided to them in these Islands; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a)to (c). Some re-
patriates from Burma and Ceylon are
proposed to be resettled in Andaman and
Nicobar Islands, 37 families of Burma
repatriates have already been employed in
the Rubber Research Station in South
Andaman Islands. About 1200 families of
repatriates will be provided employment in
the rubber plantation in Katchal.

Allotment of Election Symbols to Defectors

10226. SHRI DEIVEEKAN :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of LAW be pleased
to state:

(a) whether it is a fact that the
Election Commission is considering a pro-
posal to give a recognitions to defectors'
whe formed separate groups;
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(b) if so, whether separate election
symbols will be given to such groups; and

(c) if so, when a final decision in this
regard is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) to (¢). The matter was
discussed inter alia in the Conference of
representatives of Political Parties convened
by the Election Commission on the 4th
may, 1968. The decision of the Commi-
ssion is awaited.

Production of Hybrid Maize

10227.  SHRI CHENGALRAYA
NAIDU : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that the survey
of the Birla Institute of Scienctific Research
Punjab has revealed that 50 to 100 per cent
yield of hybrid maize can be achieved if
improved practices in regard to the use of
fertilizers and proper cultural operations,
pest control measures and correct water
managements are employed ;

(b) if so, whether these measures were
being undertaken in the Punjab State and
have yielded results ;

(c) if so, whether Government have
examined this survey report ; and

(d) the steps being taken to implement
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) So far as
we know, the Birla Institute of Scientific
Research is primarily a seed producing
farm. It has, however, besn reported that
that Institute conducted a number of demo-
pstrations in the cultivators’ fislds in
Ropar District of Punjab during Kbharif
1967, with the hybrid maize varieties Ganga
101 and Ganga 3. The results of these
demonstrations, according to the brochure
issued by that Institute, has revealed that
a 50-100 per cent gain in the yield of maize
can be achieved with complete and balanc-
ed manuring alongwith proper cultural
operations, pest control measures and
FRIIect water management.
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(b) to (d). Increase of yield with the
adoption of a package of improved prac-
tices for hybrid maizes have been conclu-
sively proved all over the maize growing
regions in the country in the National
Demonstrations conducted during 1965-66
and 1966-67. It may be mentioned, that
this package of practices which was evolved
alongwith the release of these hybrids for
general cultivation, is already being adopt-
ed in all the States under High Yielding
Varieties Programme.

Prices Control on Vanaspati

10228. SHRI S. K. TAPURIAH : Will
the Miaister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Vana-
spati Industry has urged Government to
relax price control on Vanaspati in view of
the fact that the supply of the commodity
is sufficient to meet the demand ;

(b) if so, Government’s reaction there-
to ; and

(c) whether it is a fact that with the
fluctuating oil market there is no stability
in the Vanaspati prices even under the
price control, rendering all the efforts and
administrative costs involved in the imposi-
tion of control futile and fruitless ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AND AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
The industry urged the Government to
discontinue the system of informal regula-
tion of vamaspati prices on account of
improvement in the availability of the
commodity. The Government did not
accede to the request due to the unwilling-
ness of the industry to give an assurance
that the existing pattern of processing and
other costs would be followed and the
increases or decreases in vanaspati prices
would be solely with reference to the
fluctuations in oil prices.

(c) In view of fluctuatiops in oil prices,
there could not be stability in the prices
of vanaspati. The informal regulation of
vanaspati prices, however, aims at ensur-
ing that the prices do not increase beyond
the level warranted by the increasg i the
price of oil,
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Processed Food Industry

10229. SHRI S. K. TAPURIAH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that on account
of shortage of sugar supplied the processed
food industry in the eastern zone has been
facing crisis resulting in curtailment of
production and earnings from exports ;

(b) if so, what is the magnitude of the
problem irdicating the requirement of
actual supplies of sugar to these industries
during the first 3 months of 1968 ;

(c) how the actual production of these
industries during these months compares
with that during the corresponding period
last year and year before last ; and

(d) the steps being taken to help the
industry out of the present crisis ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AND AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) and (b). Accord-
ing to the present policy the bulk
consumers like Food processing industry
have to purchase their requirments of sugar
from open market. Government have no
information regarding the actual purchases
made by the industry after the partial
decontrol of sugar. As sugar is made
available to the industry at controlled
rates to meet their export demand, export
earnings should not be affected on that
account.

(c) Comparative figures are not avail-
able.

(d) 1t is expected that the industry will
meet their requirements of sugar from open
market.

Population of Rbineceros

10230. SHRI HIMATSINGKA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether any survey has lately been
mace to assess the existence of the rare
rhinoceros ;

(b) if so, the estimated population of
the rave species in Kaziranga and other
places in India ;

(c) the steps being taken to protect
#pd promote this rare spegic ; and
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(d) the extent of foreign exchange
carned and the total amount of exports of
the rihino horns during 1966-67 and 1967-
68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) (a) to (d).
The information is being collected from
the States concerned and will be placed
on the Table of the Sabha in due course.

Hindi Teleprinters

10231. SHRI HIMATSINGKA : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the details of the scheme for
installation of Hindi teleprinters net-work
over the country ; and

(b) how long it will take to complete
the scheme of laying the Hindi teleprinter
network :

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) It has been
decided to instal Hindi Teleprinter
Machines in telegraph Offices, provided
there is adequate traffic to justify intro-
duction of Teleprinter working.

(b) During the second half of 1968.

Food Production Target for 1°68-69

10232. SHRI HIMATSINGKA :

SHRI K. M. MADHUKAR :

SHR1 SHRI CHAND GOEL :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the food production target fixed
for the year 1968-69 and how much of it
will consits of (i) wheat and (ii) rice ; and

(b) the production target in respect of
the various commercial crops for this
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) The target
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is to achieve an additional foodgrains
production of 7 million tonnes in 1968-69
over the production level in 1967-68 which
is estimated to exceed 95 million tonnes.
A.nnual targets are not fixed separately for
rice and wheat.

(b) The targets of production of impor-
tant commercial crops for 1968-69 are as
under :

Oilseeds. 10 million tonnes.
Sugarcane (gur) 12.5 million tonnes.
Cotton. 6.7 million bales.
Jute. 6.9 million bales.

g SRW A WA W AT

10233. st W0 wo dAfw: =T
e aur gfe Tt a3 g9 ) Fa
3 fr

(%) 1966-67 2T 1967-68 F wex
R H foat A ¥ A9 1 qHER
far war AT 2@ ¥ fradr sIq 77
3 ¥ IR A a%

(@) waslt WA 1968-69 ¥ wey
93 ¥ 9§ F gHIE F fA¥ sy Ay
fagifea frar mar & ;

(1) = wAER Afa & Mg afgaT
fagr mar & ; AR”

() 1966-67 =X 1967-68 F F=fta
LT T WA T farq £ q@q &
Az & f9Y feadt aqft &7

ag, §fa, agaifas fasm qar ae-
w1 wearera # Tron et (sft wearafaa
fr) : (%) 1966-67 =TT 1967-68 ¥
qeT g9 ¥ wfagrey q@ f arA] gw
NHT §i—

L] A (gare Wed o= ¥)
1966-67 95.8

1967-68 415

(29-4-68 %)

wgi a% WeT W@ ¥ angl
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HTAT FT FFIT §, B F 9 IqH GIAT
ITAET AR 0

(&) waw a5 1968-69 ¥ fom gaar
M ey Faeifca 7@ frar a7 asar )

() U7 @IFR A Wy aF fet R
afada &1 gaar agf X 1

(%) ¥ aFR A wW m@ A
I ) wigwfa 3 fa@y s
forg sy & farw A @ Sam-wfa
o ag A R

gfren sn@ ¥ Qreife sfrel §

L iai i

10234. =it TravAATT WAL : Fa7 WW
aqr grate @A a8 TAA A FAT FIY
fE:

(%) 731 9g /= § v 7 a9 g€ a3-
arel a1 qrmafRal F F@ ofEmw
e ¥ 32000 ¥ miow wiifre sfas
IR A E;

(=) =ar g8 ¥t = § fF wea wroai §
Wt ¥R wrnfs afast & gen
@Y AR

() afz &, @ IQIOQ@ A T
GUET Y A FA ¥ fqy IEC LU
T FIATE F TE g ?

ww a1 grata v (oft grat) (%)
W (w). ggaml o1 AEEkal ¥
qfTReaEd WEATHl €T § AFT Y
qAgd A gEr 5AF UsA A gAT A
firer Bt 20 2, oY % kAT wraey
& areafas gumats o fri st g1
w g Jaey gEAT ¥ wgarc afewd
Farer § 31-12-67 F1 Fw A F afe-
wreAsT IR gU Afadl @ gem
23653 Y |

() sierfirs faardi & wr<w gk
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1 gfedt & afcameres seamd IR Q
& gwEn =1 gw aEfw w@ifa R
I F g A R I FAY A
TFAT & | 5@ T ¥ w9 T
qms gz ghafem = ¥ foq &
afrst ) du wofa @ yrow A
{Y o, SAE Aagded WX uafedt
¥ genT HYN q9T IAFY A B g
o 9N 0 N ygfaq aT@Ed A
qesgfa ¥ @e qar A sl
T+ Jga< I F fou sTEIT ST
g E om v wEEwm R, T/
srenfrs faame 1 fAoed gwafa gw-
w1 X FEfaF@ aad | ges
AT ST @

wifeat @ & aial § swax

10235. st Twrak waf: @@
T FAY 7g FA N FO@ F3A 6 ¢
(%) wem sRw ¥ wfear e ¥
fead wiai & a1 1T awt ¥ 4% s
icl ol N

(@) 7% sFeR @Ay & @Y frad
1354 97 A fa=rasE € ; 6

() s= aF forad wia § sraT ad)
§ 9= fr agi M SagEr 3000 w9ar
Iy wfaw g ?

wag-sw  fawm  aer @7 fnm
§ wvm W (St go ¥o JAW)

(%) 19

(/) =g g

(n) #1E G

Purchase and Sale of Jowar and Paddy
in Maharashtra

10236. SHRI DEORAO PATIL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the monopoly purchase-cum-pro-
curement price of jowar and paddy per
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quintal fixed for the current season in
Maharashtra State ;

(b) the retail price fixed for sale at fair
price shops in the District of procurement
and in the State, other than in the District
of procurement ; and

{c) the reasons for heavy margins
between the purchase price and sale price
of jowar and rice procured by Government
under the Monopoly Purchase Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) The Mono-
poly purchase-cum-procurement prices of
common jowar and paddy in Maharashtra
during the current season have been fixed
at Rs. 43.00 and Rs. 56.00 per quintal
respectively.

(b) The retail issue price of common
jowar and paddy in the non-rationed areas
of the State have been fixed at Rs. 53.50
and Rs. 67.00 in the procurement districts
and at Rs. 57.00 and Rs. 70.50 in the
consuming districts respectively. In the
rationed areas, the retail issue prices are
higher by Rs. 3.00 per quintal over the issue
prices in the non-rationed areas.

The margins between the procurement
prices and the sale prices of these grains
are necessary to cover the reasonable
incidentals of the Apex Marketing Federa-
tion in Mabharashtra for procurement of
these foodgrains and that of the Govern-
ment to meet their incidentals in distri-
bution thereof.

Official Languages (Legislative)
Commission

10237. SHRI M.N. NAGHNOOR :
Will the Minister of LAW be pleased to
state :

(a) when the Official Languages (Legis-
lative) Commission was appointed by the
Central Government for translating English
Statutes ;

(b) how many Acts have been trans-
lated each year and which are they ;

(c) the total number of pages translated
each year ;

(d) the total expenses incurred by the
Commission during each year ; and
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(e) how many more pages of Statutes
remain to be translated, the estimated time
likely to be taken for that work and the
estimated expenses 1o be incurred thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI1 M. YUNUS
SALEEM) : (a) The Official Language
(Legislative) Commission was constituted
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April, 1960, issued under clause (6) of

article 344 of the Constitution.

(b) and (c). A statement showing the
total number of Acts and pages thereof,
translated each year by the Commission,
is laid on the Table of the House.
[Placed in Library. See No. LT-1260/68].

(d) The total annual expenses incurred

on the 8th June, 1961, in pursuance of the on the Commission each year are as
order of the President dated the 27th  foliows :—
Year Amount
1961-62 Rs. 1,85,535
1962-63 Rs. 5,33,003
1963-64 Rs. 6,66,559
1964-65 Rs. 9,22,924
1965-66 Rs. 9,37,509
1966-67 Rs. 8,78,500
1967-68 Rs. 16,78,500
1968-69 Rs. 13,04,000 (Provision included in the
Budget Grants of the
Commission).

(e) About 11,500 pages of the Central
Acts remain to be translated. This work
is likely to take apout 5 years. The
estimated expenditufe will be about
Rs. 70,00,000, including the expenditure to
be incurred on the Commission as a
whole.

Tea Gardens in Assam and West Bengal

10238. SHRI KARTIK ORAON:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the complete list of the tea gardens
of Assam and West Bengal ;

(b) the total nnmber of labourers in
each tea garden ;

(c) the total number of labourers from
the members of Scheduled Tribes in each
tea garden ; and

(d) the total ber of Grad
from amongst the members of Scheduled
Tribes in each tea garden ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
A list of the tea estates (above 20 acres)
in Assam and West Bengal is given on
pages 1—162 of the publication ‘Tea Direc-

tory 1966’ published by the Tea Board,
Calcutta, which is a priced publication.

(b) to (d). The information is not
readily available.

Printing of P & T Forms Trilingually

10239. SHRI KARTIK ORAON :
Will the Minister of COMMUNICATIONS
be pleased to refer to the reply given to
Short Notice Question No. 4 on the 7th
March, 1968 and state what would be the
additional expenditure involved in printing
the P & T forms trilingually ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : Some forms, e.g-
the money order form, are already being
printed bilingually, 7.e. in Hindi/English.
The details of the scheme of trilingual
printing of the various P & T forms are
being worked out. After the various types
of forms to be printed trilingually,
bilingually, or in separate languages, have
been sorted out, the actual arrangements
for their printing in the various languages
will be made either through the Printing
and Stationery Department, or through
other agencies. It is too early yet to
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assess the additional expenditure involved
in such printing.

yEr-an
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F. C. I. Branches in Kerala
10242. SHRI MANGALTHUMA-

DAM : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
(a) the number of Branches of the

Food Corporation of India working in
Kerale;

(b) whether the farmers in Kerala
have been expressing the difficulty in
contacting the Fvod Corporation of India
officials at Trivandrum; and

(c) if so, the steps taken to give more
facilities to the agriculturists and farmers
in their day-to-day contacts?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Food Corporation of
India has a Regional Office at Tri-
vandrum and District Offices at Tri-
vandrum, Cochin, Calicut and Palghat.

(b) and (c). In Kerala. Food Corpo-
ration of India is not doing any procurement
work at present. The Food Corporation
of India is undertaking only distribution
work on behalf of the State Government.
The question of contact of farmers or agri-
culturists with Food Corporation of India
officials at Trivandrum does not arise.

Labour unrest in Kerala

10243. SHRI MANGALATHUMA-
DAM : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) the number of complaints received
so far by the Labour Commission regard-
ing the present labour unrest in Kerala;

(b) the number of labour incentive
schemes and proposals suggested by the
Kerala Government; and

(c) if so, Government's reaction thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI :(a) and
(b). The Government is not aware of the
complaiats and suggestions made to the
National Commission on Labour.

(c) Does not arise.
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Indo-Ceylon Agreement

10244. SHRI M. L. SONDHI : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) since the signing of the agreement
with Ceylon Government regarding repatri-
ation of Indians, how many Indians have
returned to this country and what schemes
have been drawn to settle them;

(b) the outlines of the schemes drawn
for the resettlement of Indian displaced
persons from other countries in Africa and
Asia; and

(c) the expenditure incurred during the
last three years on each of these schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT. AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) 4751 Indians have
returned to India from Cevlon upto
31-1-1968 under the Indo-Ceylon Agree-
ment.

A statement showing the schemes drawn
up for their resettlement is given in An-
nexure I.  Which is laid on the Table of
the House [Placed in Lib ary. See No. LT —
1261/681.

(b) The pattern of the assistance given
for the resettlment of Indian repatriates
from Burma, Mozambique, Aden and East
African countries is given in statement as
Annexure II.  Which is laid on the Table
of the House. [Placed in library See No.
LT—1261/68].

There are no schemes so far as other
countries are concerned.

(c) Total expenditure incurred on the
schemes of resettlement of repatriates from
Burma and Ceylonin in the last three years
is as fallows:—

VAISAKHA 19,

Burma Ceylon
repatriates. repatriates.
Amount Amount
(Rupees in (Rupees in
lakhs) lakhs)
.Loan, 316.10 18.72
Grant-in-
aid 76.26 4.00
2.72

392.36
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Information regarding the expenditure
incurred in respect of repatriates from other
countries is being collected and will be
laid on the Table of the Sabha in due
course.

AU FFE AT I GRS TEE
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Forelgners working in Undertakings.

10247. SHRI HIMATSINGKA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the total b of forei;
working in the different public and privggq
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sector undertaking and how it compares
with the corresponding figures at the begin-
ning and the end of the Third Five Year
Plan;

(b) how many of them are on technical
assignments envisaged under the different
collaboration agreements and how many
are otherwise employed;

(c) whether there is any scheme to
Indianise these jobs under the 1968-69
annual plan and if so, the details thereof;
and

(d) number of foreigners during the
period referred to above on such jobs as
can be carried out by the Indians and how
many of these were technical and others
separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) to (d). Information
is not available. In view of the wide
scope of the question, the time and cost
involved in collecting the information will
not be commensurate with the results.

West Bengal HospitalWorkers' Union

10248. SHRI RABI RAY : Will the
Minister of LABOUR AND REHABILI-
TATION be pieased to state :

(a) whether Government’s attention
has been drawn to the report appearing in
the Hindustan Standard (Calcutta Edition
of the 12th April, 1968) that the Nilaratan
Sarkar Medical College Hospital Mazdur
Pachayat and West Bengal Medical College
Hospital Worker’s Union submitted a
memorandum to the Stat¢ Governor on
the 11th April, demanding immediaté

porary arra for accommoda-
tion of displaced workers either by
providing teats or requisitioning buildings;
and

(b) if so, the steps which Government
‘have taken in the matter and the details
thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes. The State Government are aware
of the Memorandum.

(b) Arrangements have been made for
the accomodation; free of rent, ,of evicted
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workers in the tenements constructed
under the Slum Clearance Scheme of the
West Bengal Government.

Triple Variety of Wheat

10249. SHRI RABI RAY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the tnple
variety has besn evolved in Ootacamund
by crossing indigenous and Mexican
varieties of wheat and has been sent to
the Pusa Institute for field trials ;

(b) if so, whether it is a fact that ex-
perts claiming that the yield from the
latest “triple dwarf” will be at least 20
per cent more than those of the other
Dwarf varieties and three times more than
the indigenous variety ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No triple dwarf variety
has been evolved in Ootacamund. The
Indian Agricultural Research  Iostitute
(Pussa Institute) has a Wheat breeding sub-
station at Wellington in the Nilgiris. The
import breeding material harvested in
Dethi in the month of April is sent to
Wellington for being grown there during
May to September and the seeds are
again brought back to Delhi for being
sown during the rabi season. This is done
to accelerate the pace of progress in
wheat breeding. Several triple dwarf
varieties selected in crosses between Indian
and Mexican varieties of wheat have been
developed in this way.

(b) and (c). The triple dwarf variety of
wheat is one which has three genetic factors
for dwarfing. The plants do not grow
more than 50 cms. in height. TCherefore,
they can be fertilised well and also stand
water duriog the lat:r sages of grain
development. They would not fall
down even when late rains occur in
March. These characteristics will help to
introduce greater stability in production,
The triple dwarf varieties so far developed
are under assesment at various Centres
after which it may be possible to determine
the percentage of increase in the yield of
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these varieties. = The question of the
release of these varieties will be considered
by the Central Varities Release Committee
after the pext Rabi season.

Fire in a Cold Storage in Singur,
West Bengal

10250. SHRI B. K. MODAK : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that a big fire
broke out in Singur cold storage in
Hoogly District in West Bengal in March,
1968 ;

(b) the extent of damage caused by
the fire to the deposited commodities ;

(c) the number of peasant depositors
affected by the fire ;

(d) whether the depositors have been
compensated for loss by the owner of the
cold storage, if not, the reason therefor ;
and

(¢) whether any enquiry has been
instituted into the causes of the fire and
if not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (e). The information
is being collected from the State Govern-
ment.

Trustees of Employees Provident Fund

SHRI K. RAMANI :
SHRI C. K. CHAKRAPANI :
SHRI BHAGWAN DAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased refer to
the reply given to Starred Question
No. 1180 on the 1ith April, 1968 and
state :

(a) whether the Central Board of
Trustees of the Employees’ Provident Fund
have since considered the demands of the
Employees working under the Commis-
sioner of Provident Fund ;

(b} if so, the decision taken thereon ;
and

(¢) if not, the reasops for the delay ?

10251.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) ;
(@) Yes.

(b) The Central Board of Trustees has
decided to treat its employees on a par
with corresponding categories of employee
in similar administrative offices of the
Government of India so far as their scales
of pay and other emoluments and conces-
sions are concerned.

(¢) Does not arise.
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Prices of Fertilisers

10253. SHRI KIRUTTINAN : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the prices
of fertilizers in India are hundred per cent
higher than the prices prevailing in other
countries ;

(b) the reasons of thig high price ;
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(c) whether Government propose to
bring down the price level of fertilizers or
to subsidise it ; and

(d) if so, to what extent and if net,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). It is true that in
some cases the prices of fertilizers in India
are by 1009, than the prices prevailing in
some other countries. The internal pro-
duction being not adequate to meet the
demand of the country it becomes necessary
to import a large quantity of fertilisers
from abroad incurring additional expenses
on ocean freight, foading and unloading etc.
before the fertilisers could be supplied to
farmers. The landed cost of the imported
fertilizers which greatly influence our
selling price in India, is, therefore, natural-
ly higher than domestic prices in the
exporting countries. Besides, some of the
other countries are subsidising sale of
fertilisers. However, in spite of existing
comparatively higher prices in our couatry
the Indian farmer finds it profitable to use
feriilisers in view of the higher output per
acre given by the use of exotic and hybrid
verieties of seeds introduced in the recent
years.

It is not possible to reduce the prices
of fertilizers at this stage, nor is it possible
to grant any fresh subsidies. The Agricul-
tural Prices Commission had recommended
the abolition of the subsidy on Fertilisers.
Several large scale fertiliser factories are
coming up in different parts of the country,
which would increase the availability of
fertilisers.  As these factories are expected
to produce fertilisers at a lower cost, the
prices may come down after a number of
new factories go into production.

Problem of Defectjons

10254. SHRIMATI SUSHILA
ROHTAGI :  Will the Minister of LAW
be pleased to state :

(a) whether the Law Ministry has
prepared.a note on the Legal and Consti-
tutional aspects of the problem of
defection ; und

{b) if 80, their main suggestions ?
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THE MINISTER OF LAW (SHRIT
GOVINDA MENON) : (a) Yer, Sir.

{b) The main suggestions may b:s seen
from the copy of the Note which is 1aid
on the Table of the House. ([Placed in
Library. See No. LT-1262/68].

Cost of Living Index

10255. SHRI M. L. SONDHI : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government are consider-
ing the 100 per cent neutralisation of the
rise in the cost of living index for low
paid workers ;

(b) whether Dearness Allowance is
proposed to be linked with the index ; and

(c) if so, when and if not, the reasons
therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
to (c). Demands are made from time to
time for 100 per cent neutralisation of the
rise in the cost of living index, not only by
low paid workers but also by other workers.
It is, however, a matter for consideration
by emplovers and by wage fixing authorities,
who take into account the circumstances of
each case, whether there should be a
separate component of Dearness Allowance
and when and how the wage or the Dear-
ness Allowance should be varied with the
cost of living. While certain wage fixing
authorities have granted periodic revision
of D.A. on the basis of 1009, neutralisation
for workers in receipt of the lowest wages,
workers in receipt of higher wages have
been granted oply partia neutralisation.

All India Newspaper Employees’ Federation

10256. SHRI M. L. SONDHI ; Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the All-India Newspaper
Employees’ Federation have indicated that
any proposal for arbitration on the
recommendations of the Non-Journalists
Wage Board was totally unacceptable to
them ;

(b) whether arbitration would mean de
novo cousideration of all issues settled
pfter four years of hard work ; apg '
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(c) how Government propose to solve

the impase relating to the implementation

of Wage Board award ? N

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATH)) : (a)
Yes, Sir.

(b) Not necessarily; this would depend
on the terms of reference to the arbitration.

(c) There is no impasse at present ;
the concerned parties have eatered into an
agreement to settle the disputed issues by
negotiations.

Indian Labeur Conference

10257. SHRIMATI SUSHILA
ROHATGI :
SHRI SRADHAKAR
SUPAKAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Tripartite Indian
Labour Conference met in New Delhi in
April, 1968 ;

(b) if so, the conclusion reached on
the three mrain issues of the recognition of
Unions, Wage Boards and automation ;
and

(c) whether any decision was reached
on avoidance of gheraogs, strikes and
lock-outs and focussing attention on
greater prodection ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes. The 25th Session of the Indian
Labour Conference was held on 20th-21st
April, 1968.

(b) and (c). A copy of the statement
of the Main Conclusions of the Conf
is placed on the Table of the House.
[Placed in Library. See No. LT-1263/68)

Refrigerated Storage

102%8. SHRI K. LAKAPPA : Wil
the Minister of FOOB AND AGRKI-
CULTURE be pleased to stafe -

(a} whettrer Government are spending
“Crores of rupees every year on refrigerated
storage ; .

(b) if so, whether there is any Central
‘Organisation to scrutinize the projécts and
"Took after rapid devetopnrént ; and

-
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(c) if not, the steps taken to set up
such an Orgaisation for rapid development
of refrigerated storage ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (3HRI ANNASAHIB
SHINDE) : (a) Yes. Substantial assistance
by way of loans and grants is provided to
the State Goverhments under the Centrally
Sponsored Schemes as well as under the
State Plan Schemes for construction of
Cold Storages for seed potatoes, fish,
animal products etc., im the public, Co-
operative and private sectors.

(b) and (c). As the development of
Cold Storages is undertaken by the State
Governhents no separate organisation
exists at the Centre to deal with the pre-
jects. However, Techanical Officers
in the Central Ministry assist the State
Governments in the formulation and
implementation of the projects adminis-
tered by them.

Crop Iuntensity in Navmmda Basin
10259. SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI LAKHAN LAL
GUUPTA :

SHRI1 Y. 5. KUSSWAH :

SHR&t A. S. SAIGAL -

SHRI MANIBHALI J. PATEL :

SHRI BHARAT SINGH
CHAUHAN :

Will the Miaister of FOOD AND
AGRICULTURE be pieused to state :

(a) whether his atéeation has been
drawn to the umasimious recemmendation
made it the symposi on ‘croppiog
patesrn’ keld by the Indism Council of
Agricultural Reseasch frem the 27th to
3ist January, 1968 in which it was stated
that crop intensity in Narmada basin
stiduld be imcreased upfo 200 per cent and
in speclaf casés upté 300 per cent ; and

(b) if so, the reaction of Govetnment
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yeos. Fhe proceedings of
the Symposivmm on ‘Cropping Patteras’
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organised by the I1CAR in January, 1968,
have been sent to the State Government.

(b) The State Government has not so
far intimated the action taken om the
recommendations.

Visit of Central Government Qfficials
to Orissa

10260. SHR1 SRADHAKAR SUPAKAR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased state :

(a) whether a team of officers, from
his Ministry recently visited Orissa to
study the effect of drought in Orissa and
the assistance needed from the Central
Government ; and

(b) the result of their study and asses-
sment of the food situation of Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

River Steam Navigation Co.

10261. SHRI MOHAMMAD ISMAIL :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to refer to the
reply given to Unstarred Question No.
7622 on the 18th April, 1968 and state :

(a) the number of surplus employees
of the old River steam Navigation
Company provided Employment respecti-
vely through (i) Burzau of Public Enter-
prises ; (ii) Employment Exchanges ; (iii)
Calcutta Port Commissioner ; and (iv)
Labour Dockyard, Calcutta ; and

(b) the steps taken by Government
to provide Jobs to the remaining
employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a)

(i) Nil
(ii) 41
(iii) 73
(iv) 6
(b) Employment Exchanges in Assam
and West Bengal have been instructed to
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make every possible effort to place them
in suitable employment.

Groundnut Qil Expellers

10262. SHRI JUGAL MONDAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the names of places where ground-
nut oil expellers and hydrogentration
plants are installed in the country ; and

(b) the quantity of vanaspati they are
capable of manufacturing per year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Two lists, one showing,
State-wise, the names of groundnut oil
mills, and the other of vanaspati factories,
registered or licensed under the Industries
(Development and Regulation) Act, 1951
are given in the statement laid in the
Table of the House. [Placed in Library. See
No. LT-1264/68).

(b) The turing pacity of
each unit is also shown alongside the
names of vanaspati factories in the relevent
list which laid on the Table of the House.
[Placed in Library. See No. LT-1264/68].

Franking Machines

10263. SHRI JUGAL MONDAL :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether all the Franking machines
in use in India are imported ;

(b) if so, the cost of each machine ;

(c) whether any indigenous franking
machines are now available ; and

(d) if so, the price thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) No.

(b) The cost of a machine ranges from
Rs. 1150 to Rs. 9500 depending upon the
model and whether it is hand-operated or
electrically operated.

(c) Yes.

(d) Rs. 1150 and Rs. 1450 per machine.
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Indian Labour Conference

10264. SHRI M. L. SONDHI :
SHRI SRADHAKAR
SUPAKAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the 25th
Session of the Indian Labour Conference
passed on without reaching any concrete
agreement ;

(b) whether it is also a fact that
Government are reluctant to ratify a num-
ber of international labour conventions
and if so, the reasons therefor ; and

(c) whether efforts will continue to be
made for reaching an agreement on some
of the vital issues through informal dis-
cussions with the employers’ and emplo-
yees’ representatives and if not, the reasons
therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
No. Attention is invited to the Statement
of Main Conclusions of the Conference
placed on the Table of the House in reply
to Unstarred Question No. 10257 for 9th
May, 1968.

(b) Attention is invited to Item 2 (ii)
of the Statement referred to at (a) above.

(c) Government are always in favour
of settling disagreements through formal
or informal discussions between the parties
concerned

Cycle Rickshaw Pullers in Delhi

10265. SHRI SHASHIBHUSHAN
BAJPAI :  Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) the number of cycle rickshaws in
Delhi at present and the number of such
rickshaws whose owners have left India
but their rickshaws are still plying :

(b) the rent charges realised by the
owners of the rickshaws from the pullers
per day ; and

(c) the steps taken by Government to
save these rickshaw pullers from the
clutches of the owner monopolists ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
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to (c). The information is being collected
and will be laid on the Table of the Sabha.

Allotment of Plots to East Bengal Refugees
in Kalkaji, New Delhi

10266. SHRI SAMAR GUHA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the total number of applications
for the allotment of plots in the East
Bengal Displaced Persons' colony at Kalka-
ji, New Delhi ;

(b) the number of East Bengal refugees
in Delhi area with valid refugee certific-
ates ;

(c) the number of displaced persons
i.e. people who had residential houses in
East Bengal but came earlier and had no
refugee certificates ;

(d)-the number of applicants found
eligible for plots and favoured with allot-
ment of such plots ;

(e) the number of applicants found
eligible but to whom no plot has been
allotted so far and the number of persons
declared not eligible for any plot at all ;
and

(f) whether applicants of categories
referred to in part (e) above have been
informed about the final decision of the
department concerned  indicating the
reasons for the sawe ; and the basis on
which allottees of the plots and sizes there -
of have been chosen ?

THE DEPUTY MINISTER IN THE
MINISTRY QF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) In response to the
Press Note dated 4.1.1966..1750 applications
In response to the Press

Note dated 13.8.1967... 748 applications

2498

(b) and (c). No census of such persons
was undertaken.

(d) 1453 applicants were found eligible,
out of whom 1372 made the initial deposit;
but 7 of them obtained refund of their
deposits. Thus, 1365 persons were included
in the lottery drawn on 9th and 10th

Total :
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(e) 88 persons were offered plots but
not included in the lottery as they had
either not made the required initial deposit
or had otherwise surrendered their offer
and obtained refund of their deposits.
297 applicants have not been offered any
plot at all. In some of these cases no
decision could be taken because some
information was asked for from the appli-
cants which has not been received; while
in some cases the applicants became
eligible in view of the relaxed conditions
of stay in Delhi and their cases will be
decided along with the applications receiv-
ed in response to the press note dated
13.8.67.

(f) In the 88 cases the offer letters
issued stated that if the amount of initial
payment was not deposited by the given
date the offer would stand automatically
cancelled. In the 297 cases final decision
will be communicated when it is taken.

Allotment of Plots of land to East Bengal
Displaced Persons

10267. SHRI SAMAR GUHA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) the terms of reference of 3-Member
Scrutiny Committee for the purpose of
scrutinising each application for the allot-
ment of plots in the East Bengal Displaced
Persons Colony at Kalkaji, New Delhi;

(b) the nature and scope of dele-
gation of authority to the said Committee;

(c) how the allotment of different
sizes of plots im the above project was made
on the basis of income of applicants whea
there was no appl ication form;

(d) the standard of income fixed by the
Department of the Rehabilitation for altot-
ment of plots of sizes of 160, 233 and 320
square yasds;

(e) whether this criterion of income was
applied to each case before the draw on
the 9th and 10th March, 1968; and

(f) whether this income was verified by
salary certificates or income-tax returns?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRL D. R.
.CHAVAN) : (a) The Committes has been
appointed to scrutinise the applications for
allotment of plots in the East Pakistan
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Displaced Persons Colony on the basis of
conditions of eligibility laid down in the
Press Note issued on 4-1-1966.

(b) The Committee is to examine the
eligibility of the applicants for the allotment
of plots and to recommend the sizes that
should be offered to individual applicants.

(c) The decision about the sizes of
plots was taken on the basis of the financ-
ial position as could be determined from
other particulars furnished in the form or
speciatly obtained from the applicants.

(d) By and large, persons in the pay
scales of Class I officers in the Govern-
ment of India were offered plots of 320 sq.
yds, while persons in pay scales of Class 1l
Gazetted posts were offered plots of 233
sq. yds. and the others were offered plots
of 160 sq. yds. In the case of applicants who
are not Government servants, exact dema-
rcation was not easy in all cases and the
Committee exercised judicious discretion
inter alia op the basis of the facts about
income supplied by the applicants.

(e) By and large, the above criterion
has been applied to each case before the
lotery on the 9th and 10th March, 1968,
was drawn.

(f) The financial position was verified
from various available sources includieg
salary certificates and income tax returns
which are either already available from
application forms or were specially asked
for from the applicants.
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Purchase of Rice by Food Corporation of India

10270. SHRI LAKHAN LAL
GUPTA :
SHRI D. N PATODIA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government are aware that
the officers of the Food Corporation of India
in Raipur (M. P.) are purchasing Safri
rice, known as M1, being grown in Chha-
tisgarh at the same rate as Dubraj rice
(C. F. 3);

(b) if so, whether the officials of the
Corporation and local traders are making
undue profit as a result thereof and causing
loss to both Central and State Govern-
ments to whom this rice is supplied in
place of fine rice?

{c) if so, the complete details thereof
and the action taken by Government
against the guilty officials?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) It ie not a fact that Food
Corporation of India is purchasing Safri
rice at the same rate as Dubraj rice.
Safri rice is classified as medium [ where-
as Dubraj rice is classified as Fine II.
The two varieties have distinctive features
in regard to their dimensions, cooking
qualities, etc. Moreover, Dubraj variety
has a distinctive scent which is not present
jn other qualities. Therg is therefore, po.
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scope for Safri rice being purchased as

Dubraj rice even by mistake.

(b) and (c). Do not arise.

Labosr Mipisters’ Conference

10271. SHRI ANBUCHEZHIAN :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether itis a fact that a Con-
ference of Labour Ministers of States was
held in New Delhi recently;

(b) if so, whether it is also a fact that
the Union Labour Minister has urged the
transfer of full powers to the Central
Government to handle Labour relations;
and

(c) the other subjects discussed and
decisions taken at the Conference?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a)
Yes. The 19th Session of the Labour
Ministers Conference was held at New
Delhi on 19th April, 1968.

(b) and (c). A copy of the Statement
of the Main Conclusions of the Conference
is placed on the Table of the House.[Piac-d
in Library. See No. LT - 1265/68]

Dr. Sirohi of Indian Agricultural {
Research Institute

10272. SHRI SURENDAR REDDY :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Dr. Sirohi of the Indian
Agricultural Research Institute, New
Delhi is the first Indian Nationa! who has
been to South Pole, where he carried out
scientific experiments of immense impor-
tance;

(b) whether it is a fact that the U. S.
Board on Geographical Names gave a high
recognition to Dr. Sirohi’s outstanding
scientific work and in his honour named a
place near South pole as Sirohi Point;

(c) whether any honour has been
conferred upon Dr. Sirohi by Government
as a result of recognition of his work; and -

(d) if not, the reasons therefor?
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THE MINISTER OF STATE -IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b), Dr. Sirohi is
the first Indian Scientist to visit the South
Pole as a member of a Scientific Team
from the University of California at Los
Angeles during 1960-61. He was at that time
working as a Research Sclentist in that
University. The object of this expedition
was to ascertain whether any factor asso-
ciated with the earth’s rotation ragulated
the biological clock of plants and animals.
The U. S. Board of Geographic Names
bave named one place in the South Pole
as ‘Sirohi Point’ in recognition of his work
as the member of the expedition.

(c) and (d). Dr. G. S. Sirohi was
appointed at the Indian Agricultural Re-
search Institute in 1963, in the scale of Rs.
700-50-1250. Thereafter, he has been
offered the post of senior Plant Physio-
logist in the pay scale of Rs. 1100-50-1400.
While making these selections the Selection
Committees had, no doubt, taken into
consideration, all bis achievements in the
field of Agricultural science.

Voters for Presidential Ejections

10273. SHRI M. MEGHACHANDRA:
Will the Minister of LAW be pleased to
state :

(a) whether Government have examined
the points raised in the judgement and
order given by the Court of Judicial
Commissioner, Manipur in the Election
Writ case filed by 15 inhabitants of
Manipur and the Judgement announced on
the 5th April, 1968 ;

(b) if so, whether the Election Com-
mission has (o enrol as votes the members
of the Legislatures in the Union Territories
in the Election of the President of India ;
and

(c) if not, ths reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir.

(b) and (c). The Election Commission
considers that the order givea by the
Judicial Commissioner, Manipur has no
bearing with the constitution of electoral
college contemplated under article 54 of
the Constitution,
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Teleprinter service between Delhi-
Agartala and Calcutta-Agartala

10274. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister  of
COMMUNICATIONS be pleased to state :

(a) on how many occasions and for how
long the Teleprinter service between
Delhi-Agartala and Calcutta-Agartala were
interrupted or cut during 1967 and in 1968
so far;

(b) the reasons for
failures of this link ; and

(c) the steps proposed to be taken to
improve the Teleprinter service ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRII. K. GUJRAL) : (a) There is no
direct teleprinter circuit between Delhi
and Agartala but the telegrams are gene-
rally routed pia Calcutta. The number of
occasions and the period of interruption
for the telegraph service between Calcutta
and Agartala during 1967 and in 1968 till
30.4.68 are as follows :—

such frequent

Year No. of occasions Period of
service interrup- iaterrup-
ted. tion.

1967 41 194 hrs.

1968 (till 14 62 ,,

30.4.68)

(b) Interruptions to telegraph service
are due to—
(1) unstable power supply at Agartala ;
(2) adverse weather conditions affecting
wireless working.

(c) As a short-term measure for impro-
ving service, stand-by power plants have
been ordered to be installed at Agartala.
As a long-term measure, microwave links
have been planned for connecting Agartala
to Calcutta for telecommunication
purposes

Plywood Factory in Tripura

10275. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether, in connection with the
propesal ‘to sct up a plywgod factory ig
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Tripura, a draft agreement to be executed
between the Government of Tripura and
M/s. Jay Shree Tea and Industries Ltd.,
Calcutta had been submitted to the Central
Government for their approval ;

~ (b) if so, when it was submitted and
the reasons for the delay in according
necessary sanction for the conclusion of
the said draft agreement ; and

(c) the broad details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes, Sir.

(b) The draft agreement was received
by the Central Government on 18.1.66.
The draft agreement was examined and it
was found that it required to be re-written.
The Tripura Administration was, therefore,
requested to prepare a fresh draft for
which certain guide.lines were indicated.
The revised draft is still awaited from the
Tripura Administration.

(c) Briefly stated, the original draft
agreement was for a lease of right of
removal of 14,150 cubic meters of plylogs
of certain selected 16 timber species, above
certain minimum girth limits, every year
for 31 years from the Government forests
of Udaipur, Belonia and Sabroom civil
sub-divisions of Tripura Union Territory.
Different classes of timber with the
proviso that these rates could be revised
every 5 years, if the lessor so desired, but
to the extent of not more than 15%, each
time. The proposed lease period of 31
years was also kept renewable at the option
of the lessor for a further period, should the
lessee apply in this behalf and should he
have performed the terms of the original
agreement statisfactotily in the opinion of
the lessor.

Telephone Trunk Lines between Silchar
and Agartala

10276. SHRI KIRIT BIKRAM DEB
BURMAN Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether the telephone trunk lines
between Silchar and Agartala have since
been strengthened for installing the
8-chanpel carrier system ;
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(b) if so, whether the work has been
completed and if not, when it is likely to
be completed ; and

(c) the steps taken to provide a direct
cjrcuit between Agartala and Shillong and
the cost thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRLIL. K. GUJRAL) : (a) Yes.

(b) The work has been completed.

(c) An 8-Channel carrier system for
Agartala-Silchar route has been ordered
and allotted on priority. The installation
of this system, which has been sanctioned
ata cost of Rs. 95,000/, will enable the
provision of a direct circuit between
Agartala and Shillong. The work is likely
to be completed during the current financial
year. :

Agartala Telephone Exchange
10277. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of

COMMUNICATIONS be pleased to state :

(a) whether it is a fact that a scheme
for conversion of the Agartala Telephone
Exchange (Tripura) to Automatic Exchange
has run into difficulties and has failed to
make any progress for over 4 years ;

(b) if so, the nature of the difficulties ;
and

(c) the steps which are being taken to
resolve the same and how long it is likely
to take to complete it ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) and (b).
Conversion of Agartala Telephone Exchange
(Tripura) to automatic working, involves
coanstruction of a new building for which
a suitable land in a central locality is
required. Efforts to locate a suitable land
for this purpose, even with the assistance
of the local Govt., have not borne fruit so
far.

(c) Efforts are being made to secure
& suitable alternative plot. As soon as
the land is acquired, action, to construct
a suitable building for the proposed Ex-
change. will be taken. Commissioning of
the Main auto exchange may take about
5 to 6 years after the land is acquitgd,” *
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Microwave System for Tripara (@) afz g, @ 9w &ewwel ¥ A
10278. SHRI KIRIT BIKRAM DEB Wg;
BURMAN : Will the Minister of

COMMUNICATIONS be pleased to state :

(a) whether there is a scheme for con-
necting Tripura with Shillong Calcutta and
Dethi by Microwave system ;

(b) if so, the details of the scheme and
estimated cost thereof ; and
(¢) when it will be

taken up for
implementation ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes.

(b) Agartala, the capital of Tripura, is
proposed to be connected to the microwave
network vig Silchar and Shillong. This
forms part of a project for expansion of
the origival Calcutta-Assam microwave
scheme which already connects Calcutta
and Shillong. A microwave system bet-
ween Calcutta and Asansol and a
coaxial cable system betwesn Asansol and
Delhi are already in existence. When the
project is completed, Agartala will be
connected with Shillong, Calcutta and Delhi
by microwave coaxial systems. The
estimated cost of the schemeis Rs. 252
lakhs.

{c) The scheme for extension of micro-
wave communication from Shillong to
Silchar and Agartala has just been taken
up for implementation, and is expected to
take four years to complete.
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Duties of Telegraph Masters and L. S. G.
‘Telegraph Masters

10282. SHRI K. LAKKAPPA :
. SHRI NAMBIAR :
Will the Minister of COMMUNICA-
TFIONS be pleased to state :
(a) whether it is a fact that the duties
of Telegraph Masters and L.S G. Telegraph
Masters. are, "ali}se H
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(b) whether it is also a fact that there
exists disparity in the pay scales of these
two categories ;

(c) the steps which Government have
taken to remove the disparity in pay scales
in view of indentical duties of these two
cadres ; and

(d) when a decision is likely to be
taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a)to (d). The
Telegraph Masters appointed on the results
of the Departmental Competitive examina-
tion held upto 1959 are eligible for the scale
of pay of Rs. 210-10-290-5-320-EB-15-380.
The limited departmental competitive exami
nation was abolished thereafter and it was
decided to appoint L S.G. Telegraph Masters
by promotion from the Telegraphists on the
basis of seniority-cum-fitness. The latter
category are on the L.S.G. scale of pay of
Rs.  210-10-290.15-320-E.B.-15-350.  This
L.S.G. scale is common to all L.S.G. posts
in P&T Operative offices.

Telegraphists in Central Telegraph Office,
New Delhi
10283. SHRI K. LAKKAPPA :
SHR] NAMBIAR :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Telegraph-
ists working in Central Telegraph office,
New Delhi with over twenty-three years
service have not been given their first
promotion based cn seniority to the Cadre
of Telegraph Masters ;

(b) whether it is also a fact that on
Telephone side first promotion on the basis
of seniority at Delhi has been given to
persons with less than twenty year service
in identical cadres ; and

(c) if so, the steps which Government
have taken to provide promotional avenues
to Telegraph worker of Delhi ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND OOMMUNICATIONS
(SHRII. K. GUJRAL): (a) Yes.

(b) Yes.
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(c) The recruitment to the cadre of

LS.G. Telegraph Masters is entirely
through' promotion of telegraphists and
there is no direct recrnitment. All the

sanctioned posts according to the standards
and requirements stand filled at present.
Obviously, additional posts not justified on
workload cannot be sanctioned merely to
provide promotional -avenues to the staff.

The terms of employment e.g. working

hours/overtime/incentive money and
promotional avenues etc. are quite
different for different branches viz. Engg.,
Telegraph Trafficc, R.MS. etc. Any

comparision between the Telephone opera-
tors and Telegraphists in this respect is,
therefore, not apt.

Telegraph Quarters at Baird Road and
Atulgrove, New Delhi

10284. SHRI K. LAKKAPPA :

SHRI NAMBIAR :

Will the Minister of COMMUNICA-
TIONS be pleased to state : :

(a) whether it is a fact that category
of Telegraph quarters at Baird Road and

Atulgrove, New Delhi has been raised up-
ward ;

(b) whether it is also a fact that by
upward revision of the category, the above
quarters are being gradually taken from
non-gazetted staff and allotted to gazstted
staff ;

(c) whether it is further a fact that
non-gazetted Telegraph staff have represen-

ted that above quarters be allotted to them
on standard rent ; and

(d) if so, the steps taken by Govern-
ment 10 allot these quarters to non-gazetted
Telegraph staff on standard rent ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) Yes, in
accordance with the austerity standard
prescribed by Government.

(b) Quarters are allotted on the basis
of pay slabs and no distinction is made
between gazetted and non-gazetted staff. .

(¢) No.

(d) Does not arise.
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Te'legmph Training Centre
10285. SHRI K. LAKKAPPA :
SHRI NAMBIAR :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Minister of
State in the Department of Communications
while inaugurating Delhi Circle Conference
of the All India Telegraph Traffic Employe-
es Union on the 5th March, 1968 agreed
to open Telegraph Training Centre for
Telegraph Masters training at Delhi or
Saharanpur in the immediate future :

{b) if so, the steps taken by Government
in this direction ; and

. {c) the date when the training centre
for Telegraph Masters’ training at Delhi is
likely to be opened ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) No. He had
oaly suggested that the proposal regarding
opening of a training class for telegraph
masters at Saharanpur would be examined.

(b) and (c). The proposal was examin-
ed. The number of trainees to be trained
for the whole of India is very small.
There are two training centre already at
Calcutta and Madras. The proposal has
therefore been deferred till a large number
of trainees are are required to be trained.

P.W.D. Enquiry Office, Eastern Court,
New Delhi

10286. SHRI NAMBIAR : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that after
amalgamation of P.W.D. with P & T Civil
Wing, the number of complaints of in-
attention or delayed attention have increas-
ed at P.W.D. Enquiry Office, Eastern
Court, New Delhi ;

(b) the total number of such com-
plaints received at Eastern Court Enquiry
Office during 1967-68 ;

(c) whether the receipts are obtained
from the occupants for token of having
attended such complaints ; and

(d) the number of complaints attended



3iis Written Answers

on the date of its registration during

1967-68 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) No.

(b) Total number of complaints receiv-
ed at Eastern Court Enquiry Office during
1967-68 is 2881.

(¢) Yes. The acknowledgements are
obtained from the occupants in token of
their complaints having been attended to.

(d) The number of complaints attended
on the date of their registration during
1967-68 is 2305 out of 2881 lodged with the
Euaquiry Office.

The remaining eomplaints were attend-
ed within 2 to 3 days of their registration
as the work involved could not be com-
pleted in one day.
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Section Officers on Deputation in

Labour Ministry
10288. SHRI YASHPAL SIHGH :
Will the Minister of LABOUR AND

REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
6417 on the 4tb April, 1968 and state :

(a) whether any efforts have since been
made to return these loaned Section Offi-
ccrs to their respective cadres ;

(b) whether the continuance of these
Section Officers is not, detrimental to the
interest of the senior Assistants of the
Ministry ; and

(c) if the reply to part (b) above be in
thc affirmative, the efforts which are pro-
posed to be made to remove the discon-
tentment amongst the senior Assistants ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a)
Yes.

In the case of Department of Rehabili-
tation, a reference has been made to the
cadre authority for the reversion of one out
of three Section Officers who are still work-
ing on temporary loan basis.

In the case of Department of Labour
and Employment as and when the services
of regular Section Officers are made
available by the Ministry of Home Affairs
the loaned Section Officers will be returned
to their own cadres.

(b) No. The ioaned Section Officers
are appointed against the long-term posts
and the senior Assistants who have not
yet been included in the ‘Select List® are
not eligible for appointment as Section
Officers on long-term basis.  Senior
Assistants are, however, promoted as Sec-
tion Officers against short-term and leave
vacancies.

(c) Does not arise.
Bakeries in Gujarat

10289. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government’s attention
has been drawn to the reports that bakeries
in Gujarat are suffering from shortage of
wheat ;

(b) if so, the extent of short supply of
wheat to the bakeries in Gujarat during
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each of the first three months of 1968 ;
and

(c) the steps being taken to ensure
quota supplies to the bakeries of that
state ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Bakeries want
wheat products and not wheat as such.
There has been some shortage in the
supply of wheat products to the bakeries.
The shortage during the last three months
was roughly 50%,. Steps have been taken
to ensure the supply of quota of wheat
allotted to the roller flour :mills in Gujarat
so that they could step up supplies of
wheat products to the bakeries.
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Food Production

10292. SHRIMATI TARKEHWARI
SINHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the latest estimated production of
food-grains in the country ;

(b) whether it has excceded the target

of 95 million metric tons estimated
earlier ; and
(c) whether Government propose to

export foodgrains from the country in the
near future ;

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Firm estimates
of production of foodgrains for the
current agricultural year (1967 68) are not
yet available. However, according to
present indications, it is expected that
total foodgrains production this year may
exceed 95 million tonnes.

(c) and (d). Yes, Sir. It is proposed
to allow the export of the following
quantities of foodgrains during 1968-69 :—

{1) Imported wheat

to Nepal ...10,000 tonnes
(2) Basmati rice ... 15,000 tonnes
(3) Pulses ..-10,000 tonnes

Allotment of Land to East Park. Displaced
Persons Kalkaji Colony, NewDelhi

10293. SHRI P. R. THAKUR : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that approxima-
tely 1500 plots of land of various sizes at
the Kalkaji Colony, New Delhi have been
allotted to  the displaced persons from
East Pakistan. gainfully employed.in Delhi
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and that no criterion has been followed
for such allotment ;

(b) whether it is also a fact that in
the original application from for the
allotment of plots at the Colony, ounly the
option of the applicants was called for the
various sizes of the piots ;

(c) if so, the reasons for not consi-
dering the applicants’ option at all ;

(d) whether some persons who had
originally applied for a plot of 500 square
yards or so have been given plots measur-
ing only 233 square yards or even less; and

(e) if so, whether Government propose
to allot plots of land measuring 320 square
yards or so to them from the remaining
plots yet to be allotted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) (a) 1365 plots have
been drawn in the lottery on the 9th and
10th March, 1968. The sizes of the plots
have been determined on the recommen-
dation of the Allotment Committee after
taking into consideration inter alia :

(1) Residence in Delhi for 8 years or

more,

(2) Gainful employment in Delhi,
(3) The financial position of the
dividual,

(4) Size of the plot asked for etc.

(b) In the application form applicants
were required to state the plot they
required and whether any other size could
be allotted in case the size required by
them was not available.

in-

(c) Does not arise.

(d) Yes, Sir. Plots available are only
320, 233, and 160 sq. yards.

(c) No.

Rehabilitation of East Pakistani Refugees
in West Dinajpur, Distt.

10294. P. R. THAKUR : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether a large number of East
Pakistan displaced persons have been
settled for rehabilitation at Islampur in the
District of West Dinajpur, West Bengal ;

(b) if so, the npumber of families and
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persons so far settled there with parti-
culars of years of their settlement ;

(c) the number and names of colonies
set up in the centrc and the land area
thereof ;

(d) the details of the pattern of reha-
bilitation aid and assistance promised to
be given to each family ;

(e) whether it is a fact that the actual
aid and assistance were no where near
that pattern ; and

(1) whether a fresh review of their
position is likely to be made in near
future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR. EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) Yes, Sir.

(b) As reported by the State Govern-
ment, 587 families (2772 persons) were
settled in Islampur. Information regarding
particulars of years of their settlement is
being collected.

(c) Name of colony. Area in Acres

1. State farm Colony 588
2. Ajitesh Colony 574
3. Sreekrishnapur

Colony 616
4, Abrahamnagore

Colony 511
5. Shibnagar Colony 533
6. Thakurnagar Colony 511
7. Rameshpur Colony 231
8. Nirapadnagar

Colony 91
9. Gaishal Colony 455

4,110

(d) to (f). Information is being collec-
ted and will be laid on the table of the
Sabha.

East Pakistan Displaced Persons

10295 SHRI P. R. THAKUR. : Will
the Minister of LABOUR AND REHA-
BILITATION be plcased to state :

(a) whether it is a fact that an over-
whelming majority of East Pakistan dis-
placed persons settled for rehabjlitation at
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Islampur in the District of West Dinajpur,
West Bengal are agriculturists ;

(b) if so, their number and percentage
to the total settlers at the centre ;

(c) the details of agricultural aid given
to them so far ;

(d) whether it is a fact that most of
such families were not actually provided
with the promised aid, except the initial
allotment of mostly high land for cultiva-
tion ;

(e) the steps taken so far to prepare
and develop the land allotted for making
the plots suitable for cultivation ; and

(f) whether the settlers there are still
suffering from acute shortage of water for
cultivation and even for drinking pur-
poses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) to (f). Informa-
tion is being collected and will be laid on
the Table of the Sabha.

Shop Hours in Delhi

10296. SHRI YASHPAL SINGH :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether closing time of shops in
Delhi was reduced from 8 p.m. to 7.30 p.m.
at the instance of the Labour Committee ;

(b) if so, the reasons for not making
this reduction in the closing time of the
Fruit Commission Agents of Subzimandi,
Delhi ; and

(c) how many times the shop-Inspector
visited Indra Market from January, 1968 to
April, 1968 and the details of the fines im-
posed and other action taken against the
defaulting shopkeepers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes.

(b) No similar change in the closing
hours of Fruit Commission Agents of
Subzimandl was considered necessary in
view of the fact that their opening and
closing hours are different because of the
perishable nature of commodities dealt
with by them.

(¢) The Shop Inspectorate visited thg
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market 29 times. During this period six
prosecutions were launched. Four cases
were disposed of by the courts resulting in
total fine of Rs. 230/-.

Violation of Labour Laws in Collieries

10297. SHRI B. K. DASCHOW-
DHURY : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government are aware
that there has been violation of various
Labour Laws and mine rules in the col-
liery owned by Amalgamated coal-fields
Ltd., Bengal Col Co. Ltd and Chanchani
and Worah (P) Ltd. Dhanbad : and

(b) if so, the action taken against them
during the last three years ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
and (b). The required information is being
collected and will be laid on the Table of
the Sabha.

Violation of Shops and Establishments
Act in Delhi
10298. SHRI ARJUN SINGH
BHADORIA :
SHRI KASHINATH
PANDEY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the Fruit
Commission agents in Indira Market.
Delhi with the help of the Shop Inspectors
and other officials of labour Departmeant,
violate all the provisions of the Shops and
Establishments Act ;

(b) if so, whether the shops are open
24 hours and no registers of employees are
maintained ;

(c) whether Government are aware
that in case of S. C. Sharma v/s. the State,
the court observed that “nobody even
casual employees and contract labour can
stay in the premises after closing hours of
the shops™ ; and

(d) whether Government propose to
conduct an inquiry by the Vigilance
Department of Delhi into it ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :  (a)



3121

and (b).
mation.

(c) It is not possible to confirm the
observation claimed, in the absence of
sufficient particulars to identify the judg-
ment.

(d) Does not arise.
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Government has no such infor-
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Prices of Foodgrains in J. and Kashmi

10300. SHRI S. K. TAPURIAH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that wheat and
rice are available to the Kashmiris in the
State of Jammu and Kashmir at much
cheaper rates than that to the other
Indians residing in that State for years
together ;

(b) if so, the prices at which these
items are supplied to the Kashhiris and
non-Kashmiris ; and

(c) the reasons for these discrimina-
tory prices for non-Kashmiris and the steps
which are being contemplated to ensure
equality to all Indians in that State in the
matter of supply of foodgrains ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) to (c). The infor-
mation is being collected from the State
Government and it will be placed on the
Table of the Sabha.
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Apeejay Shipping Co.

10303. SHRI SEQUEIRA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Starred Question No. 1174 on the 1lth
April, 1968 and state :

(a) what action was taken after the
Minister saw the file ;

(b) whether an explanation was sought
for from the firm ;

(c) whether the contract or agreement
with tbe firm was terminated ;

(d) whether the firm was black-listed ;

(e) whether the firm was prosecuted on
a cheating charge ; and

(f) if not, the reasons for not taking
the steps referred to in part (b) to (e)
above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) The action which
was already being taken in the Department
of Food continued to be taken.

(b) No, Sir.

(c) No, Sir.

(e) No, Sir ; not at that time.

(f) As already explained in the House
earlier, any other action against the APY
Lines was apparantly not considered in
1962 becauss action to foil the alleged
attempt to cheat the Government had been
taken and also because the Food Attache
in the Embassy of India at Rangoon had
stated in his letter of the 12th April, 1962,
that taking such action may lead to trouble
for the informant. When a copy of the
confidential circular dated the 7th March,
1962° alleged to have been issued by the
APJ shipping Lines to all Masters of its
vessels was laid on the table of the Lok
Sabha by the late Dr. Ram Manohar
Lohia on 2.9.1966 the latter consideration
was no longer valid.

Apeejay Shipping Co.

10304. SHRI SEQUEIRA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No. 3969 on the 14th
March, 1968 regarding putting up by the
Director (Ports and Depots) of the Apeejay
File before the Director General of Food
and state :

(a) whether the noting by the Direc-
tor General is regarded by Government as
an example of shirking of responsibility by
a sepior officer in a wmatter involving
attempt to cheat Government by a contrac-
tor or by a party to an agreement with
Government ;

(b) whether the suggestion to ask RDF
Madras to send one of the Deputy Direc-
tors to Cochin was carried out ;

(c) whether any Deputy Director visit- '
ed Cochin ;

(d) if not, the reasons therefore ; and
(e) if he went there and reported, the
main points of his report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) No, Sir.

(b) Yes, Sir.-

(c) Yes, Sir.

(d) Does not arise.
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(e) The Deputy Director (Food) visited
Cochin on the 15th May, 1962. He report-
ed that the empty gunny bags found at
Rangoon by the Food Attache on board
the APJ RITA were taken delivery of in
Cochin after veryfying the marks with
those in the list received from the Food
Attache at Rangoon. The Deputy Direc-
tor also reported that there was no docu-
mentary or other evidence to show that the
APJ RITA had carried these bags from
Cochin to Rangoon during her previous
vevage,

Apeejay Shippiag Company

10305. SHRI SEQUEIRA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Starred Question No. 631 on the 14th
March, 1968 and state :

(a) why no explanation was asked for
from the Apeejay Shipping lines when
their circular to the ship captains disclosed
an intention to cheat Government ;

(b) wﬁether it means that no explana-
tion is normally asked for from a party/
contractor even if it tries to cheat Govern-
ment if the party is strong enough and
influential enough as the former Caairman
of Public Accounts Committee. Shri
Morarka said in the Lok Sabha in August,
1966 that Aminchand Pyarelal were very
influential ;

(c) if this is not the normal practice,
whether Government propose to suspend
or demote the officer whose duty it was to
dispose of the file and who failed to take
this elementary step ; and

(d) if not, the reasons for not taking
action in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Itis nota fact
that an explanation is not asked for from
the party/contractor, whether strong and
influential enough or otherwise, if it tries
to cheat the Government. In this parti-
cular case, however, as already explained
in the House earlier, no other action
against the Apeejay Lines, including the
calling of an explanation about the alleged
Firsuler was apparently “considered becayse
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action to foil any such attempt had been
taken and also because the Food
Attache in the Embassy of India at Ran-
goon had said in his letter of the 12th
April, 1962, that taking such action may
lead to trouble for the informant. When a
copy of the confidential circular dated the
7th March, 1962, alleged to have been issued
by the Apeejay Shipping Lines to all Mas-
ters of its vessels was laid on the table of
the Lok Sabha by the late Dr. Ram Mano-
har Lohia on 2.9.66, the latter considera-
tion was no Jonger valid. The Food
Attache in the Indian Embassy had, how-
ever, asked the local agents of the Apeejay
Shipping Lines in Rangoon to explain the
presence of empty gunny bags on board
the ship APJ RITA.

(c) and (d). In view of the reply to
parts (a) and (b) above, these questions do
not arise.

Apeejay Shipping Co.

10306. SHRI SEQUEIRA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No. 3981 on the 14th
March, 1968 and state :

(a) why the Director (Ports and De-
pots) did not submit any report to the
superior officers on the results of the in-
vestigation made at Cochin ;

(b) whether Government propose to
proceed against this officer for his failure
to submit a report ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Although the instructions
to the Regional Director (Food), Madras
to depute a Deputy Director to investigate
the matter at Cochin were issued from the
Branch under the Director (Ports and
Depots), the reports received were dealt
with in the Imports Branch and duly con-
sidered by the superior officers of that
Branch.

(b) The question does not arisg,
(c) Pogs pot arise,
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Apeejay Shipping Co.
10307. SHRI SEQUEIRA : Will the

Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) what were the duties of the Vigi-
Jance Officer attached to his Ministry when
the Apeejay Shipping Lines cheating circu-
lar came to the notice of the Food De-
partment ;

(b) whether the matter was ever
brought before the Vigilance Officer by the
Deputy Secretary or whoever was handling
the matter at his level ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Attention is invited in
this connection to the reply given in the
Sabha on the 12th December, 1967 to Un-
starred Question No. 3834 by Shri Madhu
Limaye.

(b) Yes, Sir.

(c) Does not arise.
Rural Pilot Centres Schemes

10308. SHRI RAJ DEV SINGH:
Will the Minister of FOOD AND AGRi-
CULTURE be pleased to state :

(a) whether the details of the working
of Rural Pilot Centres Schemes have been
finalised ;

(b) if so, whether some pilot centres
are proposed to be opeped in the near
future ;

(c) whether Government are aware that
farmers are accustomed to obtain credit in
an informal way ; and ’

(d) if so, whether Government propose
to simplify the procedures for supplying
credit to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The scheme of
Rural Pilot Centres was prepared by the
State Bank of India to :

(i) enable the bank to Play a more
¢ffectiye part in thg direct ag well
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as indirect
credit ; and

(ii) fil in, on a pilot basis, the gap
and inadequacies in the working
of the existing credit institutions.

In so far as the scheme relationg to
the provision of agricultural finance is con-
cerned, the details have not been finalised
and the scheme is being revised by the
State Bank of India in view of the new
developments which have since taken place
in regard to the role of commercial banks
in general and the State Bank of India pro-
poses to make a start with two or three
Rural Pilot Centres in every State, so as to
have some 40 or 50 centres in the country
as a whole.

(c) and (d). Farmers would require
adequate and timely credit. To that ex-
tent procedures would have to be adopted.
Cooperative institutions have streamlined

provision of rural

- and simplified the procedures by introduc-

ing the Crop loan system.
Indo-Norwegian Project Vessels

10309. SHRI RAJ DEO SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government are aware that
some of the Indo-Norwegian Project vessels
have not been adequately and properly
manned ; and

_(b) if so, the action taken to rectify
it ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) It has been brought to
the notice of the Government by the Stand-
ing Committee of the Indo-Norwegian Pro-
ject that the staff structure in some of the
smaller vessels requires modification for
better efficiency.

(b) Proposals for revision of the staff
structure are under examination.

Marketing and Distribution of
Fertilizers

103i10. SHRI RAJ DEO SINGH :
Will the Minister of FOOD AND AGRI-
CULTURLZ L. _.ac.d to state :

(a) whether Government have heen



3129 Written Answers

able to entrust the functions of marketing
and distribution of fertilizers either to a
Marketing Corporation as recommended
by the Fertilizer Distribution Enquiry Com-
mittee in 1960 or to a Fertilizer Promotion
Corporation, as recommended by the Com-
mittee on Fertilizers in 1965 ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No Sir.

(b) A marketing Corporation may not
be necesary in the context of the freedom
for marketing and distribution given to
fertiliser producers. The proposal for sett-
ing up a Promotion Corporation has not
been proceeded with due to paucity of
financial resources.

Survey by Fish Spawn Prospecting Teams.

10311. SHRI RAJ DEO SINGH:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether studies conducted by the
Fish Spawn Prospecting teams surveying
the potentiality of various spawn yielding
river stretches have been completed; and

(b) if so, whether the conclusions
drawn from the surveys would be utilised
for proper exploration of the fishries re-
source, in the rivers which have already
been surveyed?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPRATION (SHRI ANNASAHIB
SHINDE) : (a) Studies have been
conducted on the availability of fish spawn
in most of the major rivers and tributaries.
The Central Inalnd Fisheries Research
Institute, Barrackpore, has explored some
of the areas on the rivers Yamuna, Sone,
Kosi, Cauveri, Bhavani. Godavari, Tunga-
bhadra, Vedhavati, Sutlej, Beas, Banas and
Chambal. The State Directorate of Fishe-
ries, Orissa has surveyed stretches of
Mahanadi, Brahmani and Subarnarekha.
The Directorate of Fisheries Bihar,
has partly covered the river Some.
The Diicviorate oi  Fisheries, Uttar
Pradesh, bas surveyed spawn resources at
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various places on the Ganges. Similarly
the Directorate of Fisheries, Madhya

Pradesh has studied the spawn resources in
the Narmada and Chambal. The Directo-
rate of Fisheries, Andhra Pradesh, has
surveyed portions of rivers Krishna and

Godavari. The Directorate of Fisheries,
Madras has studied certain areas in
Cauveri and Bhavani. The spawn

prospecting work is a continuous process
and the riverine stretches are being covered
increasiogly.

(b) The spawn collected from the river
is used for fish culture and the quantity of
spawn available does not have a direct
bearing on the fishery resources of the
rivers. The State Governments exploit the
areas surveyed by them for obtaining fish
seed, and the results of investigations by
the Central Teams have already been made
availabl to the State Governments for esta-
blishing spawn callection centres. There
has been an all round increase in exploi-
tation of spawn as a result of the various
survey activities listed in answer to part (a)
of the question.

Procurement Levy Targets

10312. SHRI P.C. ADICHAN:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the State Governments which have
failed to fulfil the procurement levy targets
and to what extent; and

(b) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY -OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Though in some States,
the progress of procurement is not accord-
ing to expectations, keeping in view the
fact that procurement from the current
kharif crops is to continue till October,
1568 and from the current rabi crops till
March, 1969, no State can be said to have
failed to fulfill the targets at this stage.

(b) Does not arise

Custodian of Evacuee Property, Bombay

10313. SHRI INDER J. MAL-
HOTRA : Will the Minister of LABOUR

AND REHABILITATION be pleased to
state:

{a) whether in or about July, 1952, ong
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Shri Rainath was appointed as a Manager
by the Custodian of Evacuce Property,
Bombay to look after and manage the
business of the evacuee concern, “‘Ahmed
Abdulkarim Bros. Ltd,” with powers to
operate upon the Bank accounts and handle
cash of the concern and if so, what was
the duration of such employment;

(b) the total cash balances in hand and
credit bank balance of the concern on the
30th August, 1952 when the evacuee Mills
were given on a lease to Shree Ambernath
Mills Corporation, managed and represented
by Shri Rajnath:

(c) whether the above-mentioned cash
and bank balances were received and taken
possession of by the Custodion from his
manager Shri Rajnath on the 30th August,
1952; and

(d) when the Custodian actually
received the said amounts Shri Rajnath?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATON (SHRI D. R.
CHAVAN) : (a) Messers Ambernath
Woollen and Silk Mills Limited, repre-
sented by Shri Rajnath and three others,
were appointed managers by the Custodian
with effect from 17-9-1951, to manage the
evacuee concern “M/S Ahmed Abdul
Karim Brothers”. Shri Rajnath  was
outhorised to operate the Bank accounts
alone from 17-6-1952. He continued as a
manager till 30-8-52, when the lease was
granted to Shri Ambernath Mills Corpo-
ration.

(b) The credit Balance with the banks
was Rs. 69,998, 13 annas 10 pies as on
30-8-52.

(c) and (d). The Custodian actually
received the amount from Shri Rajnath on
5-12-53 and 12-12-1953.

Fertilizers Lying in Bombay Docks.

10314. SHRI GEORGE FERNAN-
DES : Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that fertilizers
worth several lakhs of rupees are lying in
the Bombay Docks and have been rendered
nseless due to careless handling by the
concerned officials; and

(b) if so, the steps being taken in the
matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CQOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

Indian Agriculture Research [nstitute

10315. SHRI SURENDER REDDY :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the agricultural scientists
are not satisfied with the working condi-
tions in the Indian Agricultural Research
Institute, New Delhi at present ;

(b) if so, how many scientists have
represented to the various agencies of
Government about the unfair selections for
various posts in the Institute during the
last five years ;

(c) whether the number of such repre-
sentations has increased in the recent

years, and if so, the reasons therefore ;
and

(d) the number of superannuated
scientists who have been given extensions
to serve in the departments specially when
young and qualified scientists are waiting
in the line.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Complaints have been
received from time to time that Agricul-
tural Scientists working in the Indian
Agricultural Research Institute are not
getting the same scales of pay as as their
counterparts working in many other scienti-
fic Or ions. Regq have also been
received for better facilities in the nature
of residential accommodation, laboratory
space, etc.

(b) and (c). Prior to 1.4.66 all recruit-
ment to Class-I and II posts in the Indian
Agricultural Research Institute was being
made through the Union Public Service
Commission. The Institute became a part
of the Indian Council of Agriculture Re-
search on its re-organisation on 1.4.66 and
thereafter the selection to various posts was
entrusted to the Council and is regulated
by the provisions of the Bye-laws of the
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Council. Since then, selection to scienti-
fic posts is being made by open advertise-
ment on All-India basis by duly constituted
Selection Committees with which outside
experts are invariably associated. Some
stray representations have been received
against the selections. All these repre-
sentations are carefully scrutinised at the
appropriate level.

(d) Five Senior Scientists have been
granted extensions beyond the age of
retirement after 1.4.66 in the interest of
public service.

Financial Assistance to Madras State
for Minor Irrigation Sche mes

10316. SHRI KIRUTTINAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Thamizhaga Arasu
(Madras Government) has reiterated its
request to the Centre for financial assis-

tance of Rs. 425 lakhs for special minor
irrigation Schemes ;

(b) tf so, the action taken by Govern-
ment thereon ; and

(c) the total amount which the Central
Government have already proposed to allot
for the purpose during 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The Government
of Madras had during 1967-68 requested the
Government of India for allotment of
additional funds for the minor irrigation
programme in the State over and above the
State Plan ceilings for that year. The con-
solidated proposal for additional funds for
minor irrigation for'all the State Govern-
ments, which included an amount of Rs.
425 lakhs for Madras Government was
considered but due to difficult resources’
position, it was not found possible to allot
any additional funds during that year. The
Government of Madras was informed
accordingly and was simultaneously advis-
ed to mobilise addittional funds for the
minor irrigation pregramme from non-
plan sector agencies like the Land Mort-
gage Banks, Agro-Industries Corporations,
Agricuitural Refinance Corporation, etc.
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The Annual Plan proposal for 1968-69
of the State Government which included
an outlay of Rs. 996.15 lakhs for minor
irrigation was discussed in the Central
Working Group of the Ministry of Food,
Agriculture, Community Development and
Cooperation whose recommendations were
considered by the Planning Commission
and an outlay of Rs. 500 lakbs for 1968-69
for minor irrigation programme of the
State was approved by the Planning Com-
mission.

No request for additional funds during
the current financial year for any special
minor irrigation programme has so far
been received from the Government of
Madras.

Telephone Exchange in Tamil Nada
(Madras State)

10317. SHRI KIRUTTINAN: Wil
the Minister of COMMUNICATIONS be
pleased to state the name of places where
Telephone Exchanges are. proposed to be
provided during 1968-69 in Thamil Nadu
(Madras State) ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PAALIMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIJRAL): Sir, during
1968-69 new telephone exchanges are pro-
posed to be provided at following places
in Madras state :

1. Alwar-thiru-nagari
2. Arni (Chengleput)
3. Arumana
4. Avaloorpet
5. Chekkanurani
6. Cheyyur
7. Emerald
8. Erisinampatti
9. Kalligudi
10. Kallupatti
11. Kamudhi

12. Karimangalam
13. Kattuputhur
14. Koduvai

15. Kundadam

16. Mallur

17. Minjur

18. Muttam

19. Odugattur

20. Palayam-Kottai
21. Pamban
-Rasingapuram
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23. Sivagiri

24. Sawyerpuram

25. Sholayarnagar

26. Thathaiangarpet

27. Thukkanaickenpalayam
28. Thirukkattupalli

29. Thiruvengadu

30. Tittakudi

31. Uthangarai.

Allotment of Fertilisers to Co-operative
Societies

10318. SHRI KIRUTTINAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that only 20
percent of the fertilizer requirements have
been allotted to co-operative Societies in
Madras State and 80 per cent to the pri-
vate dealers instead of 50 per cent allot-
ment in the previous years in the Madras
State ;

(b) if so, the reasons therefor ;

(c) whether the Thamizaga Arasu
(Madras Government) has requested to
allot 80 per cent of the fertilizers to the
Cooperative Societies ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. The allotment
of fertilisers is made to the State Govern-
ment who disiribute the same either
through Cooperative or other agencies for
their choice. The Central Government
has no information regarding the propor-
tion given to Cooperative by the State
Government.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

Indian Enclaves

10319. SHRI CHENGALRAYA
NAIDU : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state

(a) whether Government have under-
taken relief and rehabilitation measures
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for the Indians natiopals affected by the
transfer to Pakistan of Indian enclaves in
that country ; and

(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAWAN) : (a) and (b). It is pro-
posed to give relief and rehabilitation assis-
tance to the affected families in deserving
cases on the pattern and scales admissible
to new migrants from East Pakistan. The
scheme is under formulation.

Nationalisation Of Mine;

10320. SHRI K. P. SINGH DEO:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether itis a fact that most of
the employers have not so far imple-
mented the recommendations of the Wage
Board for coal and other mineral indus-
tries;

(b) if so, the steps taken by Govern-
ment in the matter; and

(c) whether it is also a fact that the
Indian National Mine Workers” Federation
has demanded nationalisation of the Mites
and if so, Government’s reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
A statement showing the position is placed
on the Table of the House. [Placed in
Library. See No. LT— 1266/68)

(b) Efforts continue to be made to
persuade the defaulting managements to
implement the recommendations.

(c) Government has not
a demand.

received such

Government Khas Land In West Bengal

10320-A. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FOOD
AND AGRICULTURE be plessed to
state :

(a) whether it is a fact that persons
Badal Chandra Guha Roy and Ratikanta
Sarkar, along with others are in possession
of the Government Khas Land at Kadam-
tala, in the heart of the town of Cooch-
Behar, in West Bengal for nearly 15/16
years;
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(b) whether the said persons have
applied for temporary settlement of the
Jand along with others, and while some
others have been accorded with temporary
settlement these persons have been denied;

(c) whether it is a fact that suppressing
their prayer for settlement a wrong licence
deed was registered in favour of unknown
club at Cooch-Behar which was declared
by the Courts ineffective; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The records
of district authorities in Cooch Behar do
not indicate that Shri Badal Chandra Guha
Roy and Rati Kanta Saha are in possession
of Government Khas Land at Kadamtala
for nearly fifteen or sixteen years; on the
other hand one Shri Krishnadas Banik
had been in occupation of Government
Khas land in Plot No. 924 in Mouza
Sahar, Cooch Behar, for a long time and
accordingly his name was recorded as
nnauthorised occupant in the revenue
records. Shri Badal Chandra Guha Roy and
Shri Rati Kanta Saha carried on their
business in a shed situated on the land
occupied by the said Shri Krishnadas
Banik. Petitions were filed by Shri Rati
Kanta Saha and Badal Chandra Guha Roy
and Shri Krishna Das Banik for settlement
of the land unauthorisedly occupied by
th:m. On a full consideration of these
petitions, a portion of the land was settled
with Shri Krishnadas Banik with the ap-
proval of the Board of Revenue, West
Bengal. The claim of Shri Krishnadas
Banik received priority in view of his long
occupation of the land as reflected in the
record of rights.

(c) No, Sir.

(d) Does not arise.

fet A wewodl & afes whidea

10320. st sr@E w@eq waf . F@ar
qT-FE W 9g qAA FY FA FA
v
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¥ arfes  wfadeAl ¥ g deAq IT%
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(@) afz g, a1 Fa1 gEwre 1 faame
Xt sagear #3% w0 & Frad arfer afy-
@ ¥ ferdt qar was QA geram
UF 19 97 927 9T & 17 ?

HET-H1d  FqT HAT /A (o W
g fag) : (7) o1 (&). ===E)
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agf W@ I afsw gaq F AT gfaaaay
¥ wrsaw ¥ gwg ageEdt @ ofkafag
for oy &1 aifes sfayeat & dash
qar et s@w "8g qgedt #1, @i
% SA9gTd Y, AT AV qIT Y T HYqAT
F9 ¥ F7 GHITRAR J ITAY  FUT ATT
g1 5§ T@ 7 fadw sar <@ onar @
& weneat/faarit #t wgeET o
W 9t ¥ @ @ sfadeay v wfyar
T &Y qF |

Berth Facilities at Cochin Port

10320-C. SHRI SRINIBAS MISRA :
SHRI MAHANT DIGVIJAI
NATH) :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that 4 ships
loaded with rice and wheat are awaiting
off Cochin Port for about the last one week
for lack of berth facilities;

(b) the causes for the lack of berth
facilities; and

(c) the steps taken to provide immediate
berth facilities to those ships for unload-
ing ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. Only two ves-
sels carrying rice are waiting at present for
berths, one of them since the 3rd May
and the other since the 5th May No wheat
ship is waiting for berth.

(b) Out of a total of eight berth at
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Cochin Port. three are normally earmarked
and available for foodships. These facili-
ties are ordinarily adequate.

(c) Tn view of the recent congestion,
an additional berth has been made avai-
lable and at present 4 food ships are dis-
charge.

12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Use of U S. electronic base by Pakistan
for spying on India

SHRIMATI TARKESHWARI SINHA
(Barh) : I call the attention of the Mini-
ster of External Affairs to the following
matter of urgent public importance and I
request that he may make a statement
thereon :

The use of the U.S. electronic base
in Peshawar by Pakistan for spying
purposes in India.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : Sir, we have
seen press reports alleging the use of a US
electronic base near Peshwar by Pakistan
for spying purposes in India. There have
been reports of this nature in the past
regarding the activities of this American
base in Pakistan. But since it is a secret
installation. it is- difficult to verify such
reports. Naturally, neither the United
States nor Pakistan would care to share
the information regarding the activities of
this base with others.

It is well-known, however, that the
base which is known as “US Air Force
Communication Group Base” has been in
existence at Badber near Psshawar since
1959 and also that it was set up undera
bilateral agreement between the United
States and Pakistan, and not as a part of
the CENTO or SEATO. The base is
surrounded by barbed wire and has been out
of bounds even for Pakistani nationals.
The lease of the base ends on July 1, 1969
and a decision to renew it has to be taken
by July 1 this year. We understand that
negotiations for the renewal of the lease
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are at the moment taking place between
the United States and Pakistan.

SHRIMATI TARKESHWARI SINHA :
The hon. Minister has made the statement.
But may | remind him of the statement
that he made in Rajya Sabha the other
day—1I have the whole proceedings before
me—when he said that when this matter
came to be reported in Washington Post
the Government of India took this matter
up with the American charge d’affaires
here and he completely denied that
any such thing has happened ? Now
the hon. Minister has come with the
announcement that the base has been
operating from 1959 and it is going to be
renewed. Since then so much of scientific
development has taken place —every body
kuows it ; it is not a news or information
to anybody —that this base has been
developed as one of the most superior and
technologically advanced bases for electro-
nic operations, In view of this fact and
also in view of the fact that both America
and Russia are putting so much of pressure
on India to sign the nuclear non-prolifera-
tion treaty. may I know whether the
Government of India would take this matter
up at the very highest level not only with
America but Russia also that unless and
until this base is abolished we cannot even
consider that proposition ? Because, if
America and Russia feel that atomic
weapons are not to be used in warfare then
this base loses all its relevance ? What is
the use of this base, which is so developed
ang sophisticated in the context of the
nuclear non-proliferation treaty ? Both are
completely and diametrically opposed to
each other. So, if America and Russia
want to insist and they want to provide
arguments in favour of the signing by
India of the nunclear non-proliferation
treaty, may I kuow whether we will make
it a condition that unless and until this
base is demolished there will be no talks
for the signing of the non-proliferation
treaty either with America or Russia ?

AN HON. MEMBER : Will we sign
that treary on that condition ?

SHRIMATI TARKESHWARI SINHA
Even if they fulfil all other conditions,
unless and until this base is demolished
this question of the negotiations for the
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signing of the nuclear non-proliferation
treaty will not be carried out. Secondly,
this is the most crucial time these two
months which the Government have got
between now and July when the agreement
will be signed. May I know whether dur-
ing this period they will intensify their
negotiations, because the answer which the
hon. Minister has provided indicates that
they have left it to the Indian Embassy to
negotiate with the American Government
about this matter. I would request the
hon. Minister to take this matter up at the
highest level and intensify all diplomatic
activity to see that this base is not continu-
ed and that a new agreement for its
renewal is not signed.

SHRI B. R. BHAGAT : If the hon.
Member feels that there is any inconsistency
in what 1 said in the Rajya Sabha and
here, I can say that there is no inconsis-
tency. This matter was not only taken up
as soon as it appeared in the Washington
Post—the Times of India published it—
and the U S Embassy denied it but even
last year also when this matter was publish-
ed, we took it up with them.

SHRI NATH PAl (Rajapur): After
it was published.

SHRI B. R. BHAGAT : The question
is not of the base but of the use of the
base for monitoring signals and collecting
intelligence material to the detriment of
our security. It is this matter with which
we are concerned. The hon. Member is
emphasizing about the base itself. The
base itself, it is well known, has been there
now for ten years and it can not only
monitor signals from India but also from
China, Central Asia, the Soviet Union and
every other place because of the electronic
and other instruments of a highly sophis-
ticated nature.

The hon. Member says that we should
make it a condition that the non-prolifera-
tion treaty can be there only if the base is
not there. 1 think, it is more for the
Soviet Upion. who and USA have combined
for this treaty, because the base is also
directed agaiost them. Then, the base is
located in Pakistan and it is for Pakistan
to decide whether the base should be there
or not. They are getting, 1 am told, a very
Jarge sum for this base and it is for them
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to decide. It is for the friend of Pakistan,
China, to decide whether this base should
be there or not or for the Soviet Union
which has come together with the USA
about the non-proliferation treaty.

SHRIMATI TARKESHWARI SINHA :
1 would like to clarify what I said.

SHRI B. R. BHAGAT : Since she
linked the question of the non-proliiera-
tion treaty with this base, I am bringing
these facts to the notice of the hon.
Member.

Therefore. the gnestion about the base
is not our question. We are only concerned
with the possible use of this base against
India and against our security. Technolo-
gically this base is equipped with highly
sophisticated electronic equipment. It can
monitor signals from India as well. We
have taken up with the US Government at
the highest level, with the State Depart-
ment which is the highest level, and
and they have denied it. The Embassy
here has also said earlier that this is
pot used against India. We are only
concerned with that.

SHRIMAT] TARKESHWARI SINHA:
The hon. Minister says that it is a very
powerful base used only for intelligence
work and that we will make all efforts to
check its activities. It is a layman’s
knowledge that such a powerful monitor
system with powerful electronic equipment,
we have no capacity to counteract. There
is no question of India taking any action
to counteract that powerful electronic
activity which will be carried through that
base. Therefore that question does not
arise. The question is very relevant from
that point of view that if this base is there
it cannot be possible for the Government
of India to take any counteractive measures
to protect India against intelligence and

spying.

SHRI NAMBIAR (Tiruchirapalli)
What shall we do to protect ourselves
against its misuse ?

Unfortunately, you
Shri Hem Barua

MR. SPEAKER :
cannot ask a question.
may ask that,
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SHRI HEM BARUA (Mangaidal) :
Even if this American base in Peshawar is
destroyed, we would request our Govern-
ment not to sign the non-proliferation
treaty. These two things must not be linked
up.

Whatever that might be, Pakistan’s
belligerent attitude towards India has been
stabilised by Pakistan getting more arms
and ammunitions from our friends and
when the Pakistani aggression took place
in 1965 President Ayub Khan said that
Pakistan was at war with India  President
Ayub Khan has not withdrawn that state-
ment up till now. That shows that Pakis-
tan’s belligerent attitude towards India
continues and it gets more and more
intensified with the import of arms and
ammunitions from our friends.

About this electronic base, it is a highly
sophisticated weapon and it is said that
it is established in order to spy on Soviet
Russia. That is the ostensible purpose. But
whatever that might be, our coded messages
to our friends might be or have been
monitored and deciphered by this electronic
American base at Peshawar since 1959,
which is a danger to our security.

In the context of that may I koow
why our Government have not taken up
this matter with Pakistan also? The
Minister said that the Government have
taken up the matter at the highest level
with the American authorities. What
that highest level 15, God alone knows ;
wherher it is ministerial level or any other
level, | could not understand. But what
we want is that India should lodge a
strong protest both with America and
Pakistan that the spying instrument should
be removed from that area because it is
a danger to the security of India.

SHRI B R. BHAGAT : As regards the
location of such a base is concerned, it has
been our policy that we are opposed to
such bases. For that matter, we are also
opposed to the induction of armour in such
areas to create more tension. Our policy
has been very clear.

As for the question of taking up this
question with Pakistan that this base
should not be there, we know in the
present relations how Pakistan will react
to it. But certainly if Pakistan decides
pot to bave the base, it will be all right.
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However, any agitation here will, 1 think,
harden their attitude—that is my asses-

sment in favour of the base and not
against it.

SHRI1 HEM BARUA : 1 do not agree
with what the hon. Minister has said.

MR. SPEAKER : You may not agree.

SHRI HEM BARUA : He says that
any agitation here would harden Pakistan’s
attitude.

MR. SPEAKER :
sment, he says.

That is his asses-

SHRI HEM BARUA : He has also
said that we know Pakistan’s attitude. We
know Pakistan’s attitude. Pakistan’s
attitude is belligerent, but that does not
mean that by our submission or subser-
vience to Pakistan we will allow Pakistan to
get strengthened in her position.

SHRI R. K. SINHA (Faizabad) : There
are two parts to the answer of the hon.
Minister of State for External Affairs.
First is the denial of the American diplo-
mats. America was denying throughout
1965 and earlier that American weapons
would be used against us. This spy base
has been there since 1959.

That means,
in the war against India in 1965, this base
was used. What | want the Minister of

External Affairs to consider is whether
bases in Pakistan shall continue to be used
for infiltration against India.

Americans are specialists in the art of
espionage. Espionage in the Tonkin Bay
or the U-2 plane over the Soviet Union
or some espionage in Korea is a special
art of theirs. The point which has been
made here that they are spying also against
China and the Soviet Union is hardly
material because China today is in col-
lusion with Pakistan. On the 2nd May
there were press reports that China had
poured an unkoown nnumber of aircraft,
transporters and weapons into Pakistan.
Then, Pakistan received 100 American
tanks through Italy. Therefore I want to
ask the Minister of State for External
Affairs whether about thisi base, which is
being used against India, against Afgha-
nistan and against Pukhtoons also, G overp-



3145 Pak Spying on Irdia VAISAKHA 19, 1890 (SAKA) through U.S. Base (C 4.) 3145

ment of India will work out a policy with
Afghanistan so that we can counter this
sinister propaganda of Pakistan

SHRI B. R. BHAGAT: I do not
know what is the sinister propaganda of
Pakistan and I do not kmow what is this
question. If he says that our stand on
this base is not there, 1 have said that we
are opposed to it.

SHRINDINKAR DESAI (Kanara):
This base was in operation sincc 1959 and
it was obvious even at that time that this
base would be used against India for es-
pionage purposes. 1 want to know
whether at that time the Government
protested and asked the U.S. Government
that the eetablishment of this base very
near India would be considered as an
unfriendly act.

May I know whether the Government
of India protested to the U.S Government,
and if they did not protest, the reason
why a protest was not lodged with them ?

Only last week, the hon. Minister had
said in the Rajya Sabta that Government
were going to verify this fact from the
Indian Embassy at Washington namely
whether this base was being used for espion-
age purposes. | would like to know whether
the hon. Minister has received any infor-
mation from the Embassy at Washington,
and if he has not received any information
so far, 1 would like to know when he
expects to get that information.

This base may be terminated next
year, that is, in 1969, and for that, Pak-
istan will have (o give one year’s notice
next July. It is quite likely that the U.S.
Government will bring pressure on the
Pakistan Government and Pakistan also
will bring pressure on the U.S. Government
in order to get a number of concessions.
And do you know why they will ask for
those concessions ? They will ask for those
concessions because when the base was
first established, Pakistan got many conces-
sions including militaty and economic
aid. Again, Pakistan may bring
pressure on the U.S. Government and say
that these concessions should be given on
a larger scale, particularly military conces-
sions.

In this respect, I would like to read
put just a small quotation from The Timey

of India, dated the 25th of last month,
wherein Washington correspondent of that
paper had written as follows :

“A real danger for India appears to
lie in the current pressures which
Pakistan is bringing upon the Uaited
States. In the past it received liberal
military and economic aid from the
United States as a consideration for
its services.”

What will be the next price now ? [
would like to know from the hon. Minister
what the price now will be. It may be war
against India also. That is why this
matter is very important. [t is a question
of the security of our country. I would
like to know from the hon. Prime
Minister...

MR. SPEAKER -
resume his seat.

Now, he should

SHRI DINKAR DESAI : .. whether
she is aware of this danger as pointed out
by the Washington correspondent of
The Times of India, and if she is aware of
this danger; what steps she is going to
take to avert this danger.

SHRI B. R. BHAGAT : [ shall take
the last part of the question first. We are
aware of the policy of Pakistan in the
matter of procuring arms and military help
from all quarters. It is true that Pakistan
has followed a policy of expediency and
opportunism so as to get arms from
China, from Amcrica and from every
other source. It is quite possible that in
the negotiations they may use this base for
further concessions. That danger is there.
We have made our views in this matter
and in the matter of the whole question
of arms aid to Pakistan known to the
United States Government.

As for the second part of the
question... .
SHRI NATH PAI: He did not

answer the first part of the question.

SHRI B. R. BHAGAT :
from the last part.

I am starting

SHRI NATH PAl : But the first part
wag the most jmportant part, C
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SHRI B. R. BHAGAT : 1 am coming

to that.

SHRI NATH PAI:
the other way around.
from the tail end.

He has begun
So, he has started

SHRI B. R. BHAGAT : In the middle
of his question, he had asked—I think I
should take it from the end—whether we
had got a reply. 1 have said that the
Embassy here have replied to us cate-
gorically denying the use of this base for
spying against India...

SHRI NAMBIAR :
agree that they are
obvious.

No country will
spying. It is so

SHRI B. R. BHAGAT : Then, in the
first part of his question he had asked this;
this base has been there since 1959 ; he
had asked what we had done to ask the
U.S. Government to safeguard against the
possibility of this base being used against us.
I think that that was the first part of his
question.

SHRI NATH PAl: More or less.

SHRI B. R. BHAGAT : It is known;
and it is true that this bese is there for
about ten years now, and the U.S. Govern-
ment have been maintaining that it is a
part of the chain of their worldwide com-
munications system, and they say that
they are fully in control of this; the
Pakistanis are not in control ; they are
not even allowed to go near it, is a US
enclave in the territory of Pakistan.
Whether Pakistan should allow this or not
is for Pakistan to say. But they have been
maintaining that they are in full control
of this base and they are not using it
against India and they will never use it
against India ; that is what they have been
saying.

AN HON. MEMBER :
information ?

What is his

SHRI NATH PAI:
raised ?

Wheo was this

Sir, I have no right to ask a question
on this. So, 1 am not. asking any ques-
tion, But the question asked by Shri
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Dinkar Desai has not been answered. I
thiok the first part of his question was...

MR. SPEAKER : That way it would
be impossible to carry on...

SHRI NATH PAI : Once a question
has been put, I think anybody can take it
up and point out that it has not been

answered ...

MR. SPEAKER : That would mean
that anybody can put a question also.

SHRI NATH PAI : Iam not asking
a question...

SHRI DINKAR DESAI : He has not
answered the first part of my gquestion.

MR. SPEAKER : Shri Dinkar Desai
is taking it up himself. So, let me give
preference to him.

SHRI DINKAR DESAI: The first
part of my question was this. When the
base was first established, why did the
Government of India not protest and in-
form the U.S. Government that it would be
considered as an unfriendly act against
India ?

SHRI B. R. BHAGAT : 1 have said
that our postures in this regard are well
known, and we have said that these things
will add to the tensions of the world, and
particularly in this region we are opposed
to such things. This base is established in
another country and they are deriving some
benefit out of it because it is known that
the Pakistanis are getting very large and
liberal sums for this base, and if this base
is set up in another country it is not for
us to protest against it and say that it
should not be established ... (Interruptions).

SHRI NATH PAI :
protest ?

When did we first

SHRI HEM BARUA : When did we
protest ? That is the question which we
have been asking. He has tried to water
down the whole thing ; he has tried to
water down the gravity of the situation.

MR. SPEAKER ; I cannot help if he
bas watered it down. The hon. Membes
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had put a question and the hon. Minister
had answered it ; 1 cannot ask the hon.
Minister to answere to his satisfaction

SHRI HEM BARUA :
that you are the custodian
and privileges of this House ?

May 1 submit
o the rights

MR. SPEAKER : That is true. But
the Speaker has no right to change the
views of Government.

SHRI BAL RAJ MADHOK (South
Delhi) : When did the Government of
India protest first ? You may pleasc direct
him to answer at least that much.

SHRI S. M. KRISHNA (Mandya) :
Did they ever protest at all ? :

12.30 hrs.

RULING RE QUESTION OF DISCRE-
PANCY BETWEEN GOVERNMENT
STATEMENT IN THE HOUSE
AND AFFIDAVIT FILED IN
COURT ON KUTCH AWARD

MR. SPEAKER : On the 6th May,
1968, during the discussion on the West
Bengal Budget, Shri Madhu Limay raised a
question that discrepancies in the state-
ments made in the House and the affidavit
relating to the implementation of the
Kutch Award filed in the High Court of
Delhi by an official on behalf of the
Government should be discussed by ad-
journing the business of the House. He
was supported by Shri Bal Raj madhok and
Shri Prakash Vir Shastri. Shri Hem Barua,
who was in the Chair, observed that he
would ask the Prime Minister to make a
statement. Later in the day, when the
Prime Minister came to the House and
expressed her inability to make a state-
ment, I observed that the matter would be
discussed on the 7th May along with the
discussion on the discrepancies in the com-
munications regarding the restraint and
removal of certain Members in cobnection
with the agitation in Kutch There was,
however, a demand by certain Members
that copies of the affidavit, in question,
should be circulated.

2. On the 7th May, there was again a
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request in the House that copies of the
affidavit should be circulated. 1 said that
I would ask the Minister. Subsequently
the Law Minister made a statement object-
ing to the circulation of the copies of the
affidavit on the following grounds :

(i) it was a document in the record
of the High Court :
Points fit to be commented upon
in the affidavit had been placed
before the High Court by
parties and the High Court had
reserved Judgment. Hence the
matter was sub judice.

(ii)

3. At 6 o'clock on the same day, when
Shri Madhu Limay was called upon by me
to move his motion standing in the list of
business, a point of order was raised by
Shri Narayan Rao that the motion related
to a matter which was sub judice. He sub-
mitted that the moving of the motion would
be contempt of court as the High Court
had not given its judgment. He further
contended that the freedom of speech in
Parliament was governed by Article 19(2)
of the Constitution. 1 straightaway rule
out this point of order because freedom of
speech in the House is subject only to the
rules of procedure of the House and such
articles of the Constitution as regulate the
procedure in the House. Article 19(2)
does not come in the way of speeches in
Parliament.

4. The Law Minister, however, raised
a more substantial point of order. He
contended that as the court had reserved
judgment, discussion on the affidavit would
mean discussing a matter which was
sub judice and was hit by rule 186 (viii)
which prohibited discussion on a matter
which was under adjudication by a court
of law.

5. Shri Nath Pai speaking omn the
point of order stated that the question
whether a particular matter was sub judice
or not should be decided by the Speaker
on the merit of each case and such matter
could be discussed unless it appeared to
the Chair that there was real and substan-
tial danger or prejudice to the trial of the
case. He further stated that the House
could give iastructions to Government as
to how the proc hould be duct
ed before the court and mere filing of a
writ could pot immobilise Parliament. He
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[Mr. Speaker]

also said that the affidavit was a public
document and anybody could obtain it and
make a legitimate use of it. Shri Madhu
Limaye, also speaking on the point of
order, stated that discussion on the discre-
pancies in the statements made in the
House and the affidavit did not touch
matters which were before the court of
law as the merits of the case would not
come under discussion. He further said
that the affidavit was a public document.
He also said that in fact he had got a copy
of the affidavit. He sought to lay it on
the Table.

6. On my enquiry from the Law
Minister whether the affidavit was a privi-
leged or secret document, the Law Minister
stated as follows :—

“I did not say that it is a privileged
document ;

I said that it is a document which is
now being considered by the court and
it is not open to a party in litigation in
court to publish that document. This
is similar to a plaint and a written
statement in a regular case. It is not
usual for a party to a case to publish
this..................It is so stated, for
example, in the Commentary on the
Evidence Act, that the class of docu-
ments which consists of plaints, written
statements, affidavits and petitions filed
in court cannot be said to form such
acts or records of acts as are mention-
ed in this Section and are, therefore,
not public documents. This is an
affidavit which has been produced by
one of the Under Secretaries to Govern-
ment on behalf of Government. It has
been produced in court and it is not
correct to say that anybody will get a
copy. A copy will be given only to
the party and, after the case is decided,
it may be available for others.”

He further went on to say :

“The point is that, assuming but not
conceding that the affidavit filed by the
Under Secretary is in variance with the
statement which the Home Minister
may have made here, that is something
which tells upon the strength and effi-
ciency of that affidavit. And that is a
matter which will be discussed in the
court and which, as a matter of fact,
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was discussed in the court. As a
matter of fact, now I can submit, on
behalf of Government, that the ques-
tion was raised in the court that this
affidavit by the Under Secretary is
slightly at variance with what the
Home Minister has stated .. .
That is a matter which, probably, lhe
judges are considering and, therefore,
I cannot conceive of a matter which
will be more directly and clearly in
violation of the sup judice rule which 1
pointed out.”

7. After hearing the members and the
Law Minister I reserved my ruling. There
are three questions before me on which I
have to give my decisions :

(i) whether a paper or a document
including a plaint, written state-
ment, affidavit or petition filed
in a court by the Government
can be laid on the Table of the
House ;

(ii) whether the copy of an affidavit
which is stated to have been
filed by an Under Secretary on
behalf of the Government of
India in the High Court of
Delhi and which is sought to be
laid by Shri Madhu Limaye on
the Table of the House should
be allowed to be laid ; and

(iii) whether the folilowing motion,
notice of which has been given
by Shri Madhu Limaye, and
which appeared in the list of
business on the 7th May, should
be admitted and allowed to be
discussed in the House .

Motion

“That this House disapproves of the
statements made by Shri Ranganathan,
Under Secretary Ministry of External
Affairs, on behilf of the Government
of India in his affidavit in opposition
on the 2Ist April, 1968, before the
Delhi High Court which are contrary
to the statements made by the Minister
of Home Affairs in the House on the
28th February, 1958 in regard to imple-
mentation of Kutch Award”".

8. As regards the first question, a
document or a paper is laid on the Table
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of the House for the information of Mem-
bers and also to assist hem in debates and
discussions in the House. The document
or paper laid on the Table becomes public
after it is laid on the Table. Government
have unlimited right in the matter of laying
documents/papers on the Table of the
House. They can do so of their own
accord or in response to requests from the
Members. The only restriction in the
Rules of Precedure of Lok Sabha on this
right is that a Minister may not lay a
paper or document on the Table of the
House if he states that it is of such a
nature that its production would be in-
consistent with public interest. So far as
documents or papers including plaints,
written statements, affidavits and petitions,
which are filed in a Court of Law by or on
bebalf of the Goverament, are concerned,
they are nonetheless Government docu-
ments. So far as I have been able to
make out, the classification of documents
as private documents under the Evidence
Act does not debar Government from pro-
ducting them before the House. The
classification of documents as public or
private under the Evidence Act is primerly
for the purpose of proving them before a
Court of Law. The relationship between
Government and Parliament is on a Consti-
tutional footing and in my opinion, there
is nothing in the Constitution or in the
Rules of Procedure of Lok Sabha or in the
Evidence Act which the Law Minister has
quoted, to prohibit the Government from
producing such a paper before the House,
to which the Government is responsible.
Rather the Government should not keep
back from the House a document which
they have filed in a Court. 1 therefore,
consider that ordinarily a paper or docu-
ment including a plaint, written statement,
affidavit or petition, submitted before a
Court of Law, can be placed on the Table
of the House. It is, however, open to a
Minister to decline to lay a paper or docu-
ment on the Table of the House if he
states that it is of such a nature that its
production would be inconsistent with
public interest. The Chair cannot compel
the Minister to lay such a paper or docu-
ment on the Table of the House but the

H 1ahl tO

q q

House has q I
it.

8. As regards the second question, (n
the light of my above desision, I_perlnlt

-
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Shri Madhu Limaye to.lay on the Table of
the House a copy of the affidavit, in ques-
tion, provided he complies with other re-
quirements under the rules for laying of
documents by Private Members on the
Table of the House.

9. As regards the third question, the
rule whether a motion which relates to
a matter which is under adjudication by a
court of law should be admitted or discus-
sed in the House has to be interpreted
strictly. While on the one hand the Chair
has to ensure that no discussion in the
House should prejudice the course of justice
the Chair has also to see that the House is
not debarred from discussing an urgent
matter of public importance on the
ground that a similar, allied or linked
matter is before a court of law. The test
of subjudice in my opinion should be that
the matter sought to be raised in the House
is substantially identical with the one on
which a Court of law has to adjudicate.
Further in case the Chair holds that a
matter is sub judice the effect of this ruling
is that the discussion on the matter is post-
poned till judgment of the court is deliver-
ed. The bar of sub judice will not apply
thereafter, unless the matter becomes sub-
Judice again on an appeal to a higher
Court. Applying these two tests to the
present notice of motion by Shri Madhu
Limaye, 1 consider that in view of the
statement by the Law Minister, that ‘“the
question that the affidavit filed by the
Under Secretary is slightly at variance with
what the Home Minister has stated has
been raised in the Court and is under ad-
judication by the Court”, the very matter
which is sought to be raised by the Mem-
ber is awaiting adjudication by the Court
of Law. Hence I consider that di i
on the notice of motion should be post-
poned until the court has delivered its judg-
ment. I am, however, clear that the mat-
ter is of public importance which should
be discussed in the House and its impor-
tance will not be lost if the House waits until
the court has adjudicated in the matter.

Nt Wy fmd (HiT) -
A,

. MR. SPEAKER : Nothing to discuss
ROV,

weqe
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o 7y fd . WA TRRE, ¥
arg w93, ffr qrat
& g@a T FE VEF F | T W
¥ gra oY ST TErAT AT AT, R
a8 My 9% frga frar & 7

MRK. SPEAKER : That i over now.

Wbl & 38 wad oW
w@r g, ¥ ad o o gEw e
W qx1 g 4, ot fradm Ay ¢ R 1 9w
foadw &7 Ao wiar §, @9 aagfew
T WIWAT ALY W W X |

MR. SPEAKER :
The papers to be laid.

ot vy famd: fea Rt Aoy
wToE TR TSI ENT § |

MR. SPEAKER : 1 will sce that.

ot we fornl ¢ w WY AT ewher
= arE f—gw g ¥ adl wdm,
gwm  THEg ¢ afEE ¥ WT a9
qifeardiz & ood afewe @1 W g
¥ g% uiw fme g7 Nfad

MR. SPEAKER: Not now.
papers to be laid. Shri Gujral.

A wy formd : sworwr A, ¥
geafaE wEdar § oo fiEdw 3
an ¥ rlw g

weaay wvaa ¢ Wt A

You can give it

The
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o ww fand : fEr R ? a@ @
Frit & mqme a1

—_——

123 hrs.
PAPERS LAID ON THE TABLE

Anoua) Repert of the Hindustan
‘Teleprinters Limited, Madras

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : 1beg to lay on
the Table—

(1) A copy of the Apnua! Report of
the Hindustan Teleprinters Limited,
Madras for the year 1966-67 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, under
sub-section (1) of section 619A of
the Companies Act, 1956 (Hindi
and Eoglish versions). [Placed in.
Library. See No. LT-1237/68.]

Staternents showing the action takeg
by Government ot various Assu-
rances, promises efc.

SHRI1. K. GUJRAL : Sir, | beg to
lay om the Table : —
‘Following statements showing the

action taken by Government on various
assurances, promises and undertakings
given by the Ministers during the various
sessions of Lok Sabha shown against
each :—

“77 (i) Supplementary Statemeass Nos. [ and 1.

(ii) Supplementary Statement No. V.

(iii) Supplementary Statement No XILL.
(iv) Suppiementary Statement No. XIH.

(v) Supplementary Statement No. XIV.

(vi) Supp) tary Stat

t No XV,

Fourth Session, 1968
(Fourth Lok Sabha)

Third Session, 1967
(Fourth Lok Sabha)

Second Session 1967
(Fourth Lok Sabha)

Sixteenth Session, 1966
(Third Lok Sabha)

Fifteenth Session. 1966
(Third Lok Sabha)

Thirteenth Session, 1965
(Third Lok Sabha)

vi[l’/am iy Libr-ry. See No. LT‘I?}V

o8
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Notifications under Essentigl com-
modities Act

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : On behalf Shri MS. Guru-
padaswamy, 1 beg to lay on the Table a
copy each of the following Notifications
under sub-section(6) of section 3 of the
Essential Commodities Act, 1955 : —

(i) The Inter-Zonal Wheat and Wheat
Products (Movement :Control)
Third Amendment Order, 1968,
published .in Notification No.
G.S. R. 781 in Gazette of India
dated the 25th . April 1968.

() G.S.R. 829, published in Gazette
of India dated the 1st May, 1968,
rescinding the Madhya Pradesh
Teora Flour Besan (Export Con-
trol) Order. 1968. [Placed in Lib-
rary. See No. LT-1239/68].

Neotifications under Central Excises
and Salt Act etc.

THE ‘MINISTER OF STATE W THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : 1 beg to lay on the Table—

(1) A capy-each of the foltowing Noti-
fications under section 38 of the
Central Excises and Salt Act, 1944
etc. ;

(i) The Central Excise (First
Amendment) Rules, 1968 pub-
lished in Notification No. G.SR.
742 in Gazette of India dated
the 20th April, 1968.

(ii) 'The Central Excise (Second
Amendment) ‘Rules, 1968 pub-
lished in Notification No.
G.S.R. 763 in Gazette of India
dated the 27th April, 1968.
[Placed in Library. See No.LT-
1240/68].

(2) (i) A oopy of the Uttar Pradesh
Sales Tax (Amendment) Act.
1968 (President’s Act No. 1l of
1968) published in Gasetse of
India dated the 6th April, 1968,
asider subwection (3) ofisection
3:0f the Littar Pradesh State
Lagislatyre  (Delegation of

Powers) Acét, 1968 (Hindi and
Eoglish versions).

(ii) A statement showing reasons
for delay in laying the Act
mentioned above (Hindi and
English versions). [Piaced .n
Library. See No. LT-1241/68).

Notification under Industrial Dis-
puttes Act

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABH.ITATION (SHRI
S.C. JAMIR): I beg to lay on the
Table—

‘1) (i) A copy of Notification No.
‘1300-1.R.fIR/IA-1(A)/64-Pt. dated
4he 20d March, 1968 published
-in the -Calcutta Gazette adding
certain iadustries to the First
Schedule to the Industrial Dis-
putes Act, 1947, under sub-
section (3) of section 40 of the
said Act, read with clause (c)
(iv) of the Proclamation dated
the 20th February, 1968, issued
‘by the President in relation to
the State of West Bengal.

(ii) A statement showing rteasons
‘for delay in laying the above
Notification. [Placed in Lip-
rary. See No. LT-1242/68].

(2) A copy of Notification No.S.O.
1471 published in Gazette of India
dated the 27th April, 1968 adding
‘Service in the Ucanium lodustry’
to the Firsi Schedule to the Indus-
4rial Disputes Act, 1947, under sab-
section (3) of section 40 of the said
Act. [Placed in Library See No.
LT-1243'68].

) (i) A copy of Notification No.
3489.LR./IR/IR/4/65 published
in the Calcutta Gazette dated the
2ist Septembar, 1957, making
.eeqtain ameadments to the West
Bengal ladustriai  Disputes
Rales, 1958, uader sub-section
(4) of section 38 of the Indus-
trial Disputes Act, 1947, read
with _clause {c)(iv) of the-Pro.
~clamatian dated .the 20th Feb-
ruary, 1968, dssued by the
resident ia relation to the
State of West Beggal.
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(ii) A statement showing reasons
for delay in laying the above
Notification. [Placed in Library-
See No. LT-1244/68].

Re, Question

Notification under Government Savings
Certificates Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. C.
PANT) : On behalf of Shri Jagannath
Pahadia, | beg to lay on the Table a copy
of the Post Office Savings Certificates
(Third Amendment) Rules, 1968, published
in Notification No. G.S.R. 821 in Gazette
of India dated the 27th April, 1968, under
sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959. [Placed
in Library. See No. LT-1245/68.]

12.40 hrs.
RE. QUESTION OF PRIVILEGE

SHRI RANGA (Srikakulam) : May
we have an assurance that you will be good
enough to decide ‘this matter whether you
are going to allow privilege motion to be
taken up or not, sometime tomorrow? You
were pleased to say that you would like
the session to be over tomorrow.

MR. SPEAKER : 1 cannot give a
guarantee on the floor of the House.

R w7y fewmd () : W R
I 9 FF @ §, 78 e w7
L

SHRI RANGA : It isa very impor-
tant point. If the House is adjourning
tomorrow, surely the House has a right to
Jearn from you whether you will be good
enough to consider this matter some time
today or some time tomorrow and give
your decision tomorrow before the House
adjourns ; otherwise, it would become in-
fructuous.

SHRI BAL RAJ MADHOK (South
Delhi) : You have yourself admitted that
it is a matter of urgent public importance.
You have postponed the discussion of the
motion to some later date. But surely the
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Privilege Motion can be taken up before
the House adjourns.

MR. SPEAKER : Let me see. Leave
it to me ..(Interruptions)

SHRI NATH PAI (Rajapur) : The
ruling stands ; whatever is the ruling it
stands...(/nterruptions)

=t Ay fAwd: gg agy W
AT g | @ A v g, wa § Ak
SRAMT ALY FIAT ATEAT | W AL A1
RNYT F1 7 FhAH wfewd &
AT | W9 TR qe A 6 A
g St ga% a1z #1§ Fraia &fd

MR. SPEAKER : I may not admit it,
I cannot guarantee that I will adm:t it.
As Mr. Ranga suggested, 1 will give my
ruling tomorrow.

ot vy foerd - & s wfam W@
TR 9 wxar § 1 TN ga-gfew a1
S garer A8 &1 F Frgw 224 w7 v
AT ATRAT

MR. SPEAKER :
to argue.

st Ay fed 0 oo fee faer @)
SR ZFU TFS E | WA e @
gt ¥ o gT-gfew 1 AE aa § A
2 1 9T XY AT Y gA Al | e AW
Fgmm T aaE &) § ar weaad
AT NT @ g A e o
e ag g & fraw 224 qgar srEar
#

MR. SPEAKER :

can admit it or not.
tomorrow.

I am not prepared

I will see whether 1
1 will give my ruling

Now, the secretary.

SHRI H. N. MUKERIJEE (Calcutta
North East) : How do you brush this
aside ? This is a privilege motion.
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of Profit

MR. SPEAKER : I have already said
that, as Mr. Ranga suggested, I will give
my ruling tomorrow, and not now. I can-
not give my ruling here and now.

st Ay famd . @ fem @R w
Aie faar 1 & qw Fafgr e €,
& AT wed g g w AR
Fa EAFR R EEN T s g

MR. SPEAKER :
that I will admit anything.

unfair. Whether I admit it or not,
give my ruling tomorrow.

I cannot guarantee
This will be
1 will

Now, the Secretary.

12.43 brs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secretary to Rajya Sabha :

(i) I-am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Monday, the 29th
April, 1968, adopted the following
motion in regard to the Committee
on Public Undertakings :—

“That this House concurs in the re-
commendation of the Lok Sabha that
the Rajya Sabha to agree to nominate
five members from the Rajya Sabha to
associate with the Committee on Public
Undertakings of the Lok Sabha for the
term beginning on the I1st May, 1968
and ending on the 30th April, 1969 and
do proceed to elect, in such manner as
the Chairman may direct, five members
from among the members of the House
to serve on the said Committee.”

2. 1 am further to inform the Lok
Sabha that at the sitting of the Rajya
Sabha held on Wednesday, the 8th May,
1968, the Chairman declared the following
Members of the Rajya Sabha to be duly
clected to the said Committee : —

1. Shri N. K. Bhatt

2. Miss M. L. Mary Naidu

3, Shri Gaure Murahari

4. Shri Rajendra Pratap Sinha
5. Sbri D, Thengari

(ii) “In accordance with the provi-
sions of sub-rule (6) of ryle 186 of
the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to return
here with the Finance Bill, 1968,
which was passed by the Lok
Sabha at its sitting beld on the
1st May, 1968, and transmitted to
the Rajya Sabha for its recommen-
dations and to state that this
House has no recommendations
to make to the Lok Sabha in re-
gard to the said Bill.”

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

Sixth Report

SHRI THIRUMALA RAO (Kakinada):
1 present the Sixth Report of the Com-
mittee on Absence of Members from the
Sittings of the House.

JOINT COMMITTEE ON OFFICES
OF PROFIT

Third Report

SHRI RANA (Buldana): I present
the Third Report of the Joint Committee
on Offices of Profit.

st g foord (39]) : oo wdam,
B i f A< fran, a9 § d39-
T g 1 T AT T A0 Y FE
TR E AN AN IR GT F 1 g
F A AT GEATT FT qAE

@ wm (@) w®owg
¥ FT AT Y| YA AT 43
o |

st wy femd:  gw wow fraga
gy & 1 ¥ o7 ag ¥ aE WY 99w @
ZFam)
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LOKPAL AND LOKAYUKTAS
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): On be-
half of Shri Y. B. Chavan. I beg to move
for leave to introduce a Bill to make pro-
‘vigion for the appointment and functions
of certain authorities for the investigation
of administrative action taken by or on
behelf of the Government or certain public
authorities in certain cases and for matters
connected therewith.

MR. SPEAKER : The question is :

“That leave be graated to introduce
a Bill to make provision for the appoint-
ment and fuactions of certain authori-
ties for the investigation of administra-
tive action taken by or on behalf of
the Government or certain public
authorities in certain cases and for
matters connected -there with.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKILA :
1 imtroduce the Bill.

12.443 brs.

RE QUESTION OF PRIVILEGE

st vy fod (39R) @ weaw wdaw
ao A A gA R A Aw A
g frar &0 W # J5% aen A
B & qw ag § 997 A gom

frow 224 g8 SWRAR -

“The right to -raise a question of

privilege shall be governed by the
following conditions, namely : —

(i) not more than one question shall
be raised at the same sitting ;

{ii) the question shall be restricted to
a specific matter of recent occur-
-SeRee ;

(ili) -thve matter requires the interven-
tion of the House.”

MAY 9, 1968

el
12444 brs.
BORDER SECURITY FORCE BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): On be-

half of Shri Y. B. Chavan, 1 beg to move
for leave to introduce a Bill to provide for
the constitution and regulation of an Arm-
ed Force of the Union for ensuring the
security of the Borders of India and for
matters connected therewith.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to provide for the constitution
and regulation of an Armed Force of
the Union for ensuring the security of
the borders of India and for matters
connected therewith.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA :
1 introduce the Bill.

MR. SPEAKER : The House stands

adjourned till 2 P.M.
1245 brs.

The Lok Sabha adjourned for lunch till
Fourteen hours of the Clock

The Lok Sabha re-assembled after Lunch
at five minutes past Fourteen af the Clock

[Mr. Deputy Speaker in the Chair)

RE-QUESTION OF PRIVILEGE
Contd.

MR. DEPUTY SPEAKER :
take up Inseciicides Bill.

ot 7y fawd ©  gwsEw wERT, T
ghfrarren W awe A 2 & e
& o ¥ frg ToT TR 224 % W
T T @I AT,

Now we

MR. DEPUTY SPBAKER : May I
point out, Mr. Limaye, that o far.as ...

*published in Gazette of India Extraordinary, Part 11, section 2, dated 9:5.68.
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it wy fmd . wre ¥ a@ A
fordr

MR. DEPUTY SPEAKER: Let us
argue about it. The Speaker has said
that he is seized of the matter regarding
the privilege issue and he will give his
decision tomorrow. Is it not soe 7 Now
under what Rule or Section caa you raise
the matter which has been already disposed
of by the Speaker ? That is the question.
If it had been kept open and if you had
raised it now, perhaps, I would have given
some thought to it, but 1 cannot consider
it because the Speaker has already disposed
itof .. (Imterrndtions)

Re. Question

SHRI MADHU LIMAYE : He has
not disposed it of.
MR. DEPUTY SPEAKER: 1 will

hear} but let there be no shouting.

AN HON. MEMBER : We are all for

arguments.

ot g fma : garsnw wdRT AW
ara § 6 werw AT ¥ mwaar faafa
AT faeat ¥ fear 1 oF fgl § I
sz 5 A &Y seIT @IT F AvW
wE § IEH Afade F@F @ g
ot 5 &% & fRar § 1 wa 3g gEIfE
FEaTdw g1 AT & AR FrE S 3§ g
aFar 31 % AR ¥ qR g5 adl FA0
4l

gat ot &% 184 ¥ gga werw far
¥ guk ar ¥ IR wwr fr ag FrE
4 ¥ @1 oY FHT ISM@T TAT AT 186
# 7z wrawn Aamgred F fErasa g a
IaF aR § W I R @ { whw
AR T gY A TR | IEA R
fir gewet A 73 a9 H 02 | K AR
# dar agl § fr Swawr @ aEwfE
Az & mwy A T4 AN w1 owlEwe
L.

MR. DEPUTY SPEAKER : Do not
¢halienge the ruling even by implication,
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Let us abide by the ruling of the Speaker.
We cannot challenge.

N Aw fod . § el o wfaw
N AET T FCGE | T T wi
s sr g ? # 9 famgw 499
aff FT w1 A =9 wgw & v
: i ae w6 O -
w7 & faarods aqmar §...(sgaemE)
g ATTIAT FT ;AT EET AT
#fad |

# wg w9 & @ A7 F «AFT qOga
7 agadl sgrd fFsw geAm W F
TENFR FT I FNT 7 & fr 2w
FT ®ANT AT TSAH WIIF FY FIAT §
fr waf-wat sedrg F1 g AT &
faaraeta & ar agY | Ar9-aTy SEE
gz Fer g 5 oY qF § AwEwr
#  gEFfAE TgE@ F @ wmAE] )
faar &7 &1 afae § afFr SN
Ia% aR ¥ fagg ag fear & s sewt
qeadt AT wigy §... (|aw@)

SHRI SHEO NARAIN (Basti) : This

means that he is challenging the ruling of
the Chair. He is disobeying the Chair.

AAAN qgeq I 7 fegma #<
@ E \...(maamw)

MR. DEPUTY SPEAKER : Let us
condust the proceeding quietly and in a
dignified way. You should help me.

=it A fowd . I FEr & e oy
# gert #X W) SN e A
FE & AT A9 wT FAq adfed
FHTag s 5 geara o T ¥y
geadl T@AT e &

st To Fo AW (I[A) : WT I
gexde FTWE ! T599 WERT A A
wfan &t § 96T w19 FIWT W@ &
LALEALLE LLE '
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st wy fowd - ¥ s F TR
we g faem o e @ g ) FEiwT
N s # F97 T F QE...
(srrm)

st %o 10 fArdy (@) ¢ WE
weqe wERW A o1 sfwr & § SuEr
AT AT AT TG FC R § A 7AW
) & ? ¥fFa star fF wradla aem 9
®RE fFag efar A IaqafFt @
N @d w7 AT I GA F -
qe ARIET, AT 7T frgy ¥ Sfd

MR. DEPUTY SPEAKER : You don’t
forget one thing. So long as the decision
of the high court is not out, we are debar-

red from challenging that. Till the decision
is out we are debarred.

Re. Question

SHRI NATH PAI (Rajapur) :
disagree with your ruling.
down to it.

We
But we bow

MR. DEPUTY SPEAKER :
your private decision.

That is

SHRI NATH PAI :
but 1 submit.

1 bag to disagree,

MR. DEPUTY SPEAKER: Once
ruling is given by the Chair it is binding
on all of us. Whatever you might feel
privately about it publicly it must be

followed. .

off wg frmd : & waa sweEafy A
Tra A Far ¢ N g I9Y g
ad & 1 sed ¥ o o WA IRE
7z frda fear @ fF o aF =TT &7
et A wEaT @ 3@ ) § T+ wefrg
AT | AF E Ry AR F
§g AL W AU A awEfe
I fraw 186 ¥ wiaga A wEIE &
X ¥ oY frge feam & @g & 186 3@
TR E:

‘It shall not relate to any matter

which is under adjudication by g3
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court of law having jurisdiction in any
part of India.’

‘In order that a motion may be
admissible it shall satisfy the following
conditions.’

fraw 186 ¥ & wez § S® ™ IR
wadl fear | A gaw seE f o
AT Ag 224 Faga &

MR. DEPUTY SPEAKER : [ know
that. On that he has reserved his decision.

So, we cannot take it up here now. [ can.
not even touch that,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): He will
take it up tomorrow.

At vy famd ;. wa XA gt A
gfedr 1 186 #T agT W1 T § W 224
#Y qg7 &Y AT § AN TN WA F
21224 A g §:

“The righf to raise a question of

privilege shall be governed by the
following conditions namely : —

(i) not more than one question
shall be raised at the same sitting ;

(ii) the question shall be restricted
to a specific matter of recent occur-
ence ;

(iii) the matter requires the inter-
vention of the House.”
@l gagfer &1 A @A aff 2
WH AW IZ e v gq aeA A sE a9
ag e @ g § fF o gw fasver-
foee & a ¥ faok 7@ § awag
geq galsy aqed # e § =R
T 1 s@fAg 3@ AmA § A e
T g€ I &1 Af4HR 9 gFaT & AT
a gftA A F1 99 g5ar g wfvg &
7g Wi F & fadorfaec wa
FFT A XA T & IH I HSAS A
wfen om 7 St Wy A ¥ 59
o9 ggea g 7
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MR. DEPUTY SPEAKER : 1 do not
agree with him. I totally disagree with
bim. But I am prepared to listen to him.

s Ay fod ;184 &) aga s
2, o797 &Y ww A € T A ag h
T A 5 oefET Y sfaw 184

mEATER?

IITEqR WA : IEA 184 FY T8
s 1 &, 9fFT He has kept the

privilege motion for his decision tomorrow.

SHRI NATH PAI :
Hindi.

stug fawd : AU A ag i s
o™ @ R safad agw A wifgy fF
w7 Afrdfae oe7 1 399 AW 2
g wfedfaz & Fgr var § & Y goTr
i ° oifeeam #t [ oW g
fear & ag @t o w1 fgem gt &
LAl

SHRI AMRIT NAHATA (Barmer) :
On a point of order... ...

It is delightful

MR. DEPUTY SPEAKER : [ was
prepared to argue with him for one reason
namely that continuous shouting and dis-
turbing the proceedings of the House is no
good. I am prepared to argue and
convince or be convinced. I have an open
mind.

After the ruling, I am not considering
the privilege issue. This is my view. By
implication, the issue which is sought to be
raised in this House, if it is likely to affect
the the decision of the court......

= A fomdr o wifa ¥ W@ §,
wafad & saft @ H g fave § aw
I FATN

MR. DEPUTY SPEAKER :
tell him that I have read......

oy e By ¥ A

I may

VAISAKHA 19, 1890 (S4KA)

of Privilege 3170

L FI AT E | I8 I D TR AR
&, SS9aq AT & |

MR. DEPUTY SPEAKER : So for as
the privilege issue is concerned, that notice
is with the Speaker, and I ain not dealing
with it.

= Ay fm@ : g R A @

MR. DEPUTY SPEAKER : Personal-
ly, 1 would say that he is bypassing the
ruling... ...

o v fwy - # fafed o3 A
wg!

MR. DEPUTY SPEAKER : Let the
hon. Member have a little patience. By-
passing the ruling, he is trying to raise an
issue in a manner which is likely to affect
the judicial decision. So, I" would plead
with him. This is my view. I am not
saying anything. There are certain emi-
nent lawyers supporting the hon. Member ;
for instance, there is Shri Nath Pai...

ot 7y fawd s 3TN §

MR. DEPUTY SPEAKER: Yes,
there is Shri A. K. Sen also ; but I think
he is not there just now. There are also
several others.

Nt Ay famd: ww ¥ s A
g |

MR. DEPUTY SPEAKER : Let us
take the ruling as it is and abide by it,
and once we decide to abide by it, then
what follows is this. No matter_in what-
ever form it is sought to be raised, because
a document is supposed to be placed on
the Table of the House, assuming that...

SHRI MADHU LIMAYE :  ¥egfam
HT FA FCT T FAT TATT & 1t has been
placed on the Table of the House.

SHRI RABI RAY (Puri) : It has been
placed on the Table of the House and jf
has been authenticated als,
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SHRI KANWAR LAL GUPTA (Delhi
Sadar) : It has been agreed to by the
Speaker also.

ot Wy fomd : ITTeRE AT,

MR. DEPUTY SPEAKER : I would
like Shri H. N. Mukerjee also to hear

s ag fomd : AQ T g F AR
ora ft gt A s afalr

MR. DEPUTY SPEAKER : Will it
not by implication affect the judicial deci-
sion ?° That is the main question. I can
give permission provided it would mnot
affect it even by implication. My inter-
pretation of the ruling is such that if even
by implication whatever matter is raised
relating to the affidavit is likely to affect
the decision of the court oae way or the
other, it is debarred. This is my ruling on
this particular issue.

SHRI H. N. MUKERIJEE (Calcutta
North East) : | make a distinction
between the ruling which the
Speaker was good enough to give this
morning—with which we are in entire
agreement—and the privilege matter which
is being sought to be raised. [ can
understand it, and 1 am ready to wait till
tomorrow if the Speaker does take up this
matter of privilege and have it thrashed
out as it has some very important points
at stake. If this position is cleared, [ am
ready, personally, to wait till tomorrow
morning.

But when you go a little out of your
way —[ hope you do not mind my saying
it ..

MR. PEPUTY-SPEAKER : No, no.
1 am prepared to argue with him.
SHR! H. N. MUKERIJEE : 1 find you

are going a little out of your way to make
a statement which implies that the privi-
lege matter also cannot be brought up,
because incirectly, by a kind of remote
connection, it brings in whatever point the
Speaker had discussed in his ruling, But
] gisegree eotirely there.
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MR. DEPUTY-SPEAKER : I have
not referred to the privilege motion as
such. T have only given the implications
of the ruling for the benefit of the House.

SHRI H. N. MUKERJEE : In view
of that kind of statement from you, certain
misgivings arise in our mind. I personally
would be satisfied if we hear from you a
reiteration of what the Speaker told us
this morning that this matter would
positively be taken up tomarrow morning.

MR. DEPUTY-SPEAKER : I cannot

say. It is for the Speaker to decide.
SHRI H. N. MUKERJEE : That
makes it difficult for us.
MR. DEPUTY-SPEAKER : He is

seized of the matter. If it had been raised
before me now, [ would have decided it.
But I cannot decide since it is in his hands.
The hon. Member can do whatever he
likes about it. My point is that disturbing
the proceedings is not the way...

SHRI H.N. MUKERJEE: We are
not disturbing. Are we ?
MR. DEPUTY-SPEAKER : He could

persuade the Speaker to his view. I do
not share the hon. Member's reading at all
of the ruling. [say that the ruling has
far wider implications. I do not want
to say anything beyond this. I do not
share the narrow, very limited, legalistic
interpretation that the hon. Member is
putting on the ruliog. It has, as [ have
said, wider implications. But as I said, he
is free to persuade the Speaker, to argue
with him. But why argue aud waste the
time of the House now ?

=t wq fomY : 337 T FE W
T gAY ?

SHRI H. N. MUKERJEE : Afler 16
years in this House, I have to be clear
about certain matters of procedure. Here
is a matter of privilege which is being
sought to be raised. If the Speaker were
to rule it out altogether, that is a different
proposition altogether.

The Speaker did tell us, as far as we
fpyld yaderstand it in the pandemonium
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which prevailed this morning, that he
would take it up tomorrow morning. You
also were pleased to say that the privilege

Re. Queetion

‘matter would be taken up ‘tomorrow
morning.

MR. DEPUTY-SPEAKER : If he
decides.

SHRI H. N. MUKERJEE : When yoeu
are there in the Chair, you represent the
powers of the Speaker in their entirety.

MR. DEPUTY-SPEAKER : Let us
be clear. If the Speaker is seized of a
particular matter on which he is applying
his mind and coming to a decision,
excluding that issue, I am prepared to
decide everything.

SHRI H. N. MUKERIJEE : Because
of the pandemonium this morming, Shri
Madhu Limaye wanted to ascertain from
you that tomorrow this privilege matter
which cannot brook any delay whatever
would be taken up. This was the idea
we got of what the Speaker said in the
morning, but on account of the pande-
mopium we wanted to ascertain it from
you.

SHRI SHEO NARAIN : You cannot
take it up. You canaot take the ideas of
Prof. Hiren Mukerjee. He is an old
professor. He is giving you sermons. He
cannot give you sermons. We are totally
opposed to this.

SHRI NATH PAl: I am a little
embarrassed and inhibited by the reference
you made to me of being an eminent
lawyer. [ have no pretentions to any
kind of eminence as a lawyer. But may
1 make a submission ? Let us delineate
the issue. Seo far as the substantive motion
raised by Shri Limaye is concerned, it has
been decided by the Spesker. In all
huwmility and with due respect to the Chair,
I do not agrée with that decisien, but I
bow down to it. That matter as Shri
Limaye and Shri H. N. Mukerjee have now
reitéfated, is closed.

But the issue on which we are seeking
your guidance, and a little indulgence, is
different.

The particular metion now before you
has been pending for the Spoaker’s decision
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for more than three days, since Mondav.
We are not at all now touching the quest-
ion of the subject of yesterday’s motion
and the Speaker's ruling thereon. But so
far as privilége is concerned, whatever may
be happening in any court, this is the
sovereign body and the right of this House
to discuss the motion of privilege cannot in
any way be curtailed or abridged or side-
tracked or ignored at any time. There
may be any writ petition in a High Court;
there may be a number of writ petitions ia
the Supreme Court. But Parliament shall
not be debarred from discussing the motion
of privilege. It has the supreme authority.
As you have rightly said, uader rule....

MR. DEPUTY-SPEAKER : To that
extent, I agree; not beyond that.

SHRI NATH PAI : There is a privi-
lege motion before you.

MR. DEPUTY-SPEAKER : Not be-
fore me; you must make a distinction.

SHRI NATH PAI : You areonly a
continuation of the Speaker; when you are in
the Chair you are for us for all practical
purposes the Speaker; you are the Presiding
Officer. I like your humility very much but
1 have to remind you that all the authority
of the House is vested in you when you
oscupy the Chair. So, you are in posse-
ssion of the motion since it has already
been to submitted to the Chair. If you
can assore all of us that this matter of
privilege which sormally brooks no delay
would be taken up today, if will be good. It
has already been pending for four days.
Is it wrong for any ome of iis to plead that
it should be given priority today? I do
not understand why it has not been given
priority. We have a very quick witted,
energetic and brilliant Speaker and I
wonder why this matter has not received the
importance it should have. Yesterday, when
the privilege motion of Mr. Patodia came
up, our Speaker took a decision just like
that, in a second. That involved greater
privilege than the privilege involved in this
motion. ... (Imerruptions). So far as we are
concerned, even Mr. Sheo Narain would
agree, nothing is greater than the privilege
here. ... (Interruptions). So far as India’s inte-
grity is concerned, he is mot behind us; |
that is all ] want to say. I am sorry we
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[Shri Nath Pai]

may appear to you to be in a way inhibiting
the proceedings of the House. Nothing is
farther from our minds. I want to co-
operate with you; there are only two days;
the business must be completed. It is,
therefore, absolutely your inherent right to
give us an assurance that this matter shall
be taken up today. 1 am prepared to
take an assurance from you that it will be
taken up tomorrow, but today would be
better.

MR. DEPUTY-SPEAKER : It would
be disposed of tomorrow. Whether it
is to be taken up on the floor of the House
or not, I cannot say.

SHRI NATH PAI : It must be taken
up, here. We should be given an oppor-
tunity to plead for it.

MR. DEPUTY-SPEAKER : You have
already committed yourself and said that
you were ready to co-operate with the
Chair.

SHRI NATH PAI :
ing commitment.

That is a stand-

MR. DEPUTY-SPEAKER : You were
prepared to wait till today. Have a little
more patience because it is a very difficult
decision to take.” The Speaker bas kept
it for the time being for his consideration
because its implications are to be studied.
He will give a decision tomorrow. Let us
wait till tomorrow.

SHRI NATH PAI: Will it be dis-
posed of without hearing us ?

MR. DEPUTY-SPEAKER :
Isay?

How can

SHRI NATH PAI : Shri Ranga, Shri
Mukerjee, Shri Madhu Limaye and I— all of
us want to put forward our views. Let him
consider them. He is the ultimate authority
to decide any matter pending before him.
We must be given an opportunity to per-
suade him to our point of view. That
assurance you can give.

MR. DEPUTY-SPEAKER: To my
mind, if I have understood the subtle impli-
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cations of that ruling, I do not know if
anything pertaining to this issue could be
raised on the floor of the House now.
To my mind, it cannot be. Tbhat is my
view. But it is for the Speaker to decide.

o 7y fewd : & 7w wwE A@
NIANFAT T Y gwar F FH R
gAY F q17 W19 FT AT q7A AT AL
qEEFT TEar fAFy |

JqTETE AEIW : AOHF W AT T3S
qHAT

ot Ay famd o ag W wwar

MR. DEPUTY-SPEAKER :
will keep it for tomorrow. I am prepared
to give you a hearing. We will take up
the Insecticides Bill now.

Then, we

SHRI VIDYA CHARAN SHUKILA :
Just one minute. The limited question is
this. After allowing Mr. Madhu Limaye to
put that affidavit on the Table of the
House, the Speaker said that he would
take up this matter tomorrow. Now,
after he has said that, I do not know how
hon. Members can plead with you to
allow them to raise the matter now, before
tomorrow. This is the limited question :
whether you can allow them to raise this
matter after the Speaker has already said
it, baving known that the affidavit is on
the Table of the House. Whether you
can allow them to raise this matter before
tomorrow or not—this is the limited ques-
tion. You have to decide it.

MR. DEPUTY-SPEAKER : I have
already said that on any matter pertaining
to the issue of privilege that has been taken
up with the Speaker, I am not competent,
once he is seized of it.

SHRI VIDYA CHARAN SHUKLA :
After the observation of the hon. Speaker,
I do not know how it can be raised here.
I do not understand.

MR. DEPUTY-SPEAKER :
agree with you.

I entirely
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SHRI VIDYA CHARAN SHUKLA :
After the observation of the hon. Speaker,
I feel that it is out of order to raise this
issue.

MR. DEPUTY-SPEAKER : There is
one thing. The ruling is one part of it.
He has said, “'I will consider it later on,
and dispose of it tomorrow.” I use that
word : “dispose of it tomorrow.” Because,
I do not want to use any other word. They
are not questioning that decision parti-
cularly Shri Nath Pai who is prepared to
wait till tomorrow exercising a little
patience.

We shall be heard

shall be heard
We must
I said

. SHRI NATH PAI :

tomorrow. 1 said we
tomorrow, not that we shall not.
be heard tomorrow.  (Interruption).
we should be heard tomorrow.

SHRI N. K. P. SALVE: Can you
give a ruling today, Sir 7’

SHRI AMRIT NAHATA : | raise a

point of order.

. SHRI M. N. REDDY (Nizamabad) :
I rise to a point of order.

SHRI AMRIT NAHATA : I raised

a point of order earlier.

ot waE™ | 9Y fana e 3
St gEATT @ 91 I9F ARk § e
arga 7 wfaw 2 faar &1 s wg fean
R % w7 a% wwen wIwe § § o g
FEAT AT & AT & aX aF ¥ fow ggw
areed)s frar w1g | 7w wEd A} A Ay
foraa o &1 Fgr a€Y @ efdwR aRw
I AXAN FZFEIE IR gw
HoT g FET AR § )

afeT oF gEa W N frEew
T JrAET § SuET Ny fawd N ¥ i
=< fe7 age faar o gix fauy o T
EfeSuamy & oaH I s Y ww
g1 ft ory s g & aw wiw A
AT GaeT § % wTar ag v frfaee
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A & graw o1 wifedy av AdY
arfed

STETE S, sTew MYw & & fr ag
HIHET TET AEA & M AR w0 A geen
FT AT EH HIL AT AT & | gwhiw
W wgfiaa o sa § @ go g
FEAT AR Ay elwc o 7 FgT
& & %7 75 gae a7 97 3N, 3wy an
¥ 919 3G WA 94T wAM FE wOR
oiF Ay o § 1 & w9 227 07 a%
AT A7 Frgar -

“Notwithstanding anything contain-
ed in these rules, the Speaker may refer.
any question of privilege to the Com-

mittee of Privileges for examination,
investigation or report.”

& Iy W §l, eNFT wgw N awmw
st & froag % fafads g fdt
W gag ¥ gy § AR @Y fegew 9w
TTET TFA § | SR A FG A wwT,
Ig& arg W T iR Agm A ¥
FFY § T GgeT W 39 W A9 T IRy
g gmtamy & TR § ) Rt ww
@ uF 7% fafads M & sk ¥
53 § 1 5w feaf ¥ sro =N 1y fowd Y
Ay N yguft AN 131 Wy W
& fafadrer s & aX & g5 0 e
#T; gaH g 918 A & 0 Afew
I aE AN 9, MWfsg @
wgn waar g, foewr 3w ot gram y
wraee § | wd fafreec arga YA ¢ fe
Y g8 I 9g F@T @ AR N I
AR FTE, AN AFTH L 1 9@ &
o ffRe N ama g 1@ fag
N AFAT a5 & gy | JwET #§
feaia oT% F AT I@ I EH AW
#t gr At fifde dmy e ¥ &
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[ ' axamw =)
g | eFT e o qag =€ fafads
WA ¥ Fw Y

MR. DEPUTY-SPEAKER: 1 am
ready to listen to him.
SHRI KANWAR LAL GUPTA : You

can take it as a new privilege. You have
the powers.

MR. DEPUTY-SPEAKER : 1 am con-
scious of my powers. For the last three
days, the matter was argued before the
Speaker. You are a lawyer. If a case
partly argued is to be transferred, it takes
a little time. Because the matter was
argued before the Speaker and no decision
could be got, to say “You take a decision”
is not permissible.

st Ay fawd : Smew wERE, W9
gfar v A a9 g7 R § 1 & wwgw
argar g, 99 oY ar mo g s
T aw W gu @ afve

SHRI RANGA (Srikakulam) : We
have spent half an hour over this delicate
point whether Mr. Limaye is to be allowed
to tell the House what he has to tell about
his privilege motion. 1 do not know ; it
is Greek and Latin to me. Just for giving
Him fhe privilege of taking 3 minutes to
say what he wants, we have had the privi-
lege of wasting 30 minutes !

R WA AERT ;. IqEw wEET,
g g, ot 7y fawd, fatrfaw
FT w57 ForT A1y § 1| a8 Fadrwifaewre
&1 5% o & efer ¥ grafiaa & ar 74y,
& g we oA ALY ST wrga ¢ afe arer
a% qFaT ag Y & e ore ot A% amew
favefase &1 wew garav &, A 9gW
ET wded o AT Hag a7 #Q
& fr a7 gwt S oy Frfadrer & gw
2 ar Al | 9uF ar€ a8 S v M WA
¥ AW W &
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st TRATF qrEE (FIAEH) . AZ
TE TEY &

=t wga g - § qey age &
fAdgT = 5 qg @ Ak & @AFT
#EIT FT GAEF | HAT 97 T G A
& srgan St fufadrs &1 w87 q@ar §,
N W IAF B qA ¥ R AT gFAT
21 AT 97 3F 37 2@ 77T A TG W
I5W A FEAT AR, qF qF UA  TART
BT A wraw A g |

MR. DEPUTY-SPEAKER : There are
two alternatives. He has said, “I will
not allow you to continue the proceedings
unless T get some hearing.”” Therefore, I
said, “I will be prepared to hear him” and
after that, the proceedings can go on
quietly.

SHRI AMRIT NAHATA : Are you
allowing him to raise the issue of privi-
lege ?

MR. DEPUTY-SPEAKER : 1 have
already ruled that I have not permitted
him to raise it.

= WA AT : AT AN wA F

faragwEaragy g? 97 om
qIT T FIAFT 1 A TIEY |

SHRI M. N. REDDY: On a point
of order, Sir. Already 35 minutes are over
and the proceedings are held up en a very
elementary point. With great respect to you,
1 submit that it is not proper that the
Chair should argue with members. The
Chair should only rule, not argue.

= TRAAE JEAS : AW SAqTET WU
qeT | T ATAATS ATE Y qToEy
o At w wfas § e oAy w
< anfee ?

SHRI M. N. REDDY : After the rul-

ing of the hon. Speaker, any matter relat-
fg to the affidavit, any discussion on it,
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is postponed. If under the guise of a
privilege motion, the hon. member wants
to raise anything mentioned in the affi-
davit, that amounts to not accepting the

ruling. Discussion on the affidavit is
postponed.
SHRI MADHU LIMAYE: No;

discussion on the motion is postponed.
This is nonsense.

SHRI M. N. REDDY : Can he argue
on the privilege motion without reference
to the affidavit ? He cannot.

N wy fmd : fufadg A
1% feerga 7€) gar & 1 91 o1 fqww
e ot wfagereadaar &, s &

SHRI M. N. REDDY : If under the
guise of a privilege motion or any other
motion the hon. Member again wants to
raise the matter that is mentioned in the
affidavit, I would submit that it is barred,
not by any High Court or the Supreme
Court Cases, but by the ruling given by
the Speaker this morning. I entirely agree
with Shri Nath Pai that we are not de-
barred from discussing it by the pendency
of any proceedings in any High Court or
the Supreme Court, but only by the ruling
of our own Speaker given this morning.
Therefore, he canoot raise the matter
relating to the affidavit because any dis-
cussion by way of a motion or otherwise
has been postponed by the ruling of the
Speaker given this morning. It is a very
simple matter and it is high time that we
consider the matter as closed.

MR. DEPUTY-SPEAKER : -1 would
like to point out that when the hon.
Member started speaking on it immediately
I stated the position as you have summaris-
ed now. It is on record. I said that
anything touching by implication the ruling
of the Speaker should not be raised on
the floor of the House. There are two
arguments. 1 am not competent even now
to give an assurance on behalf of the
Speaker that tomorrow it will be brought
before the House because the Speaker has
to take a decision and he is seized of the
matter. The bon. Member now says that
I should give him a hearing. You said
that we have already spent 35 minutes o
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this. This morning we lost about 15
minutes. [ do not want to allow even one
more minute on this but he stated that
then it would be difficult to continue. I
have called him, I will hear him and then
proceed.

SHRI AMRIT NAHATA : Hear on
what ?
*MR. DEPUTY-SPEAKER : I have

not heard him.

it s Avgrey ;o e fawg )
R g ?

it vy fowmd : fafads wwe oo

ot waq Agrer : frfass Awm qT
T8 AT IF T § 1

o wy forwrd : zawT fgia garsas
AT FA 1 FANIE TR =
a1y ?

SHRI N. K. P. SALVE: Sir, you
have ruled just now that you are allowing
him to make a submission, I hope you
are not going to give any ruling on that.

=t yERAT qEeN (T0G3) ¢ IUTSA
AR, 9 §FY qQT T q1qE  AIH We%
38T HT IT I4E ATH AR F A O,
A g1 T AT, FqT A9 ¥qd Ieg)
®) gAaT 98+ FE ? gw @i & fow
w19 A Fq7 ogaeqr §, v fafw @)
frast F wga T Aed AT ¥
T § 9T a5g Fg7 TGy § 7 FE AR
g7 @ 213 &, Ffew g 9T 1 gaws
ag) fear s &1 @@ W@ A wgwfy
qreq F F AT gH 9192 qIE AET FT
AT AT M 7 FT AR FY W
HadY a1T FE, ITF( TG ET WX qHIT
aY gAr Tifgg 1 w9 gH A I ey o)
999 & fag #9f feFw @ §7
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MR. DEPUTY-SPEAKER : I know
the hon. Member does not shout like some
others. But even then he gets a patient
hearing in this House. Let us hear the
Law Minister.

ot AT Tred ;- geE § A
q IR FT 9 &1 919 fawa 72, fow
¥ F@ER W agwd & AR = Ay T
Nagmd 1 awghaar & 5 gw
AT FEAT A |

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Sir, regarding the
question whether anything could be sub-
mitted on the affidavit or not, thatis a
larger question and I do not want to refer
to it. Regarding the privilege motion the
rule itself says that a member may raise in
the House a question of privilege with the
consent of the Speaker. The term
“Speaker” includes “Deputy-Speaker” also;
1 do not deny that.

Re. Question

SHRI NATH PAI:
agrees with me.

Therefore, he

SHRI GOVINDA MENON : I agree
with him very often. So, with the consent
of the Speaker, a privilege motion can be
raised, and he did raise a motion of priv_i-
lege. The Speaker said in the morning
that he will consider the ad ibility of
the motion.

There are three stages for motion of
privilege. First of all, the Speaker should
consider the admissibility of the motion.
If the Speaker thinks that the motion is
admissible, then comes the stage of con-
sent by the House. Tt is for that purpose
that the Speaker finds out whether there
are at least 25 members in support of the
motion. If 25 members or more support
such a motion, then the question is
whether it should go to the Committee of
Privileges or the House itself should dis-
cuss it and dispose of it. These stages come
later on. Any discussion or explanation
comes onmly after the first stage is over,
that i& to say, when the Speaker gives con-
sent for the Member to move the motion
and to speak on the motion.

In the morning you have said, through
the other Speaker, that this is being consi-
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dered. We need not confuse between the
Speaker and the Deputy-Speaker here.
Both are Speakers. What was said by the
hon. Speaker in the morning between 12
and 1 is what you, Sir, said because you
continue that personality. What you said
was—I mean the Speaker—that this matter
will be considered. Therefore, he may
consider whether it is admissible or not. If
he considers that it is admissible, then it
will be for the House to see whether it
should be admitted by seeing whether there
are at least 25 members in favour of it. It
is only to persuade the House so that 25
or more members may stand in their seats
in support of the motion that the mover
of the motion is given permission to
make a short statemeant to get the leave of
the House.

So, the statement of Shri Madhu
Limaye, the author of the motion, will
come in only if the Speaker says that this
may be put to the House. Since the hon.
Speaker said in the morning that this
matter is being considered by him—it is
being considered by you, not now but
later; you said it is being considered; that
is, your aiter ego, the Speaker, the Chair,
said it is being considered—therefore, T
very humbly submit that this is not the
time when Shri Madhu Limaye should be
allowed to say anything about this matter.

Now, there was the other
raised by Shri Reddy, about which also
you said something. I do not want to
travel on that ground. The affidavit was
allowed to be placed on the Table of the
House. - Why was it allowed?

question

AN HON, MEMBER : Because you
did not produce it. ’

SHRI GOVINDA MENON : [ did
dot want to produce it; but that is a diffe-
rent matter. Because I did not produce it,
Shri Limaye was. allowed to produce the
affidavit. For what purpose? Because,
his motion has not been disallowed. The
motion which he has moved under rule
184 has not been disallowed. The Speaker
has said that it wi'l be discussed. In
order to discuss that, the affidavit is nece-
ssary. Therefore, the Speaker said that it
may be placed on the Table of the House.
1 believe the hon. Member has gone
through the formality of attesting it and
all that. So, it will be there to enablg
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the House to discuss his motion under
rule 184, as and when the Speaker thinks
that a discussion thereon will not violate the
sub judice rule. That is where the matter
stands.

Shri Limaye has said that the privilege
motion is not affected by the rule of
sub judice. 1 do not think he is correct.
But it is not the time to speak about it.
Only when the Speaker says that it is ad-
mitted can he speak about it. Even then
1 just submit before the House for his
nostrum that if he thinks that the rule of
sub judice can be got over by a colour-
able method of bringing in a motion of
privilege, instead of a motion under rule

184, he is sadly mistaken. That is all
whan I would like to say.
SHRI UMANATH (Padukkottai) :

After hearing the Law Minister, 1 would
accept the point submitted by the Law
Minister that wben the Speaker says that
he is considering it, it equally means that
you are considering it.

That is the premise on which he is
proceeding. I accept that point. When
the Speaker says that he is considering,
which means that you are considering—
you put it that the Chair is considering—
Shri Madhu Limaye’s request is that you
hear him when you consider it for the
purpose of arriving at a decision of its ad-
missibility.

SHRI GOVINDA MENON : The rule
does not allow it.

SHRI UMANATH : Please here bim
on the question of admissibiiity and then

take a decision on its admissibility. He
has no abjection to that.

MR. DEPUTY-SPEAKER : Shri
Umanath has made one mistake. Before

the Chair gives consent, he could get an
apportunity to persuade, plead or argue
with the Speaker.... (Interruption)

SHRI UMANATH : I am proceeding
on the basis of the Law Minister’s premise.
So, I do not distinguish between the
Speaker and the Deputy-Speaker. You
are the Speaker.

MR. DEPUTY-SPEAKER : At the
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present moment I am the Speaker. I ad-
mit it. Even then, I have given the
decision that I am considering its admissi-
bility, whether it should be brought before
the House or not and I will announce my
decision tomorrow.

SHRI UMANATH :
please hear him.

Before  that

MR. DEPUTY-SPEAKER : That is
my decision. The logic is clear. If you
accept his argument, this is my decision.
There is no go out of it.

= TR ArEN : IUISyy AR,
3T #1 g 9491 ¥ & oF wew & WA
TIF qIAY T@AET T § A afz a7
FX SEY AT I, q7 JA AW
gga ¢ f& = g faad w1 N ged
agaa 1 ¥ fodl ga A N wfewg
7S x| ag sy %1 A 7g & e faw
JAH I qEEA F, FEA A AWH
ATHIT &, I8 TR qogq & fqa gEEN
#1997 ¥ 91 WY &, I 4y wAAw
¥ 3q gfemg & 99f g fs a0 a%
geee fag wrT Y HIAT FIA 4, 0E
I TG AT FT AAT A T THLT FT
WE FFW F IR RAGFaa &
fa¥w &7 § FgT Agar g AL gra § ag
WIRT FIFR A it g& geaw 3 - fyaw
am g “Feg I TIREEAE &1 AAHTAT
AFRT”, $qF TFTUT §—SH1E fawm,
IAT AT AT AT, WG qF |
zad forar & adl, afes @ am-fay
fear gor &, 9 ART FEFR A ALY
g gar ar-fax g1 ag ara & fdw
T ¥ WART FFAT AGAT § 1 0O 4
g 5 me 9 a1 w99 W fadw-
femme & weama o oo g €, st W@y
faad M g% ¥ T, 99w qgw fadw
#AY a7 IO q w7 oW fww ax gAr
W WX A T gAY AR T
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= swwrT el ]

¥ o R ot Ay fand Y g% 3 aw
o1q faaiy € 1 wilfe qg wEr Y T
qu wxA ad R, feed e aEEl
Ziw fZar T8 | F9 JF AT w7 wfeAqq
wareT @1 o v B, 3 § e agag
Y wifaat daf | zafae § E @
ﬁ%ﬂvsmﬁ:mmmmg%
T T 1 59 T faRw werre w1 T
feargd S SuF g g P
AfY -aft 759 F AW WOF A
T TR § |

=t go tRo wt {qar) @ sarenm
o, Wit ST TR f A o
gt 9% w4, IR wifew & 919 4R
st gt w1 SN et FRag &y
s *r @it verm wai ¥, ag 9w
ey W Tl #A A o st
faw AUT &1 a8 SH T I ¥ Fredyr
ATHAT I F1 &G GIT F1 wEFR L |
3e7 AmEle X F gkt § e
fear 3 T ag oz st gl 1€ uw
@ g @ qgt ) A w1 wa
gaaT & dt ag F2 & fr 9z wagfew &
a1 Ay & T & 7t S Qarw avv
qr5y §—zaHt waww § e oag sofaw
Afer 2, e oz et dwr &
faw a¥ agex F1 & R |

agt 9% faw atg ¥ gead @
areh wifegs e A 9e¥ e dar
st A |ET § gud geew § gy aff
Aar A frrwa geqd A & X &
Y vEas aiwA vt sifreA wr s
A az wfaF T T8 w9 1 L, &7 o AT
g1 tw wEA W I qCHAT AN W
gfese A =ifgr 1 ag @ Fadfawr
Aae ors feert 31 v e § wm ¥y
w7 9 GRTIC &9 WAy migER
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t ag waifaa @ safad & gl quwar 5
T9f WA F ur fwwa &

MR. DEPUTY-SPEAKER : So far as
the Law Minister’s argument is concerned —
it is not a question of merit—‘colourable’
we apart, he is worried about one point if,
by implication, impinges on the ruling
given.

- ot wew gt aedt (FEUAgR)
Insqe wERy, afer & R
N ¥ faez uw faAwifaw & S
Faw # gaw & 4 o e g
E §F a@R g afew Fy a7 g9
A osw &% gz fear ar A E
g1 a1 {5 gg a9 J g3q ® gEAT 3]/
qw & frdwrfamdd &1 Seaa fFar
Fifs AN gradag sy @i o
gfw T € & I§ qWT F A F
@R @R AT AR INT F AN AT
39 & & {52 99 9T qrfieears #1 osad
T TE g wFar & 1 T WA F,
ST HAY ¥ 3 agq § mfgwm &
SEIT I WIGW Y g¥ 5N eafq § arg
sg1 €Y fr fAgda & w1 €, 8@W AR &
fay 4% g & afeT emd ofw a1 @
§ %@ ad yuu sy fafaa g ome
THH WA ST am meR & aweer WX
feeslt 4t g AZ & feay mar ga-arar
aee fa0et 1 5T g gas-anr 9%
@ W A IWad A WA R
H#faal ¥ fava fadaifase 3 sedam &
TEITT B ARG AT gk 714 SR
A FI TIT F1 AR fFar &1 =g
T 3 FY w@EAT 71 2 gwfad To wag
T ® T g o qwar
w1 7y faad off § yearg o< frare ¢
a7 ot T9F & 2w ogd o g
SEIT 9T I G AT G |
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MR. DEPUTY-SPEAKER The
Speaker said this morning that it is under
consideration. It means all motions of
privilege are consideration.

SHRI NATH PAI: Shri Vajpayee's
motion has been pending before you since
Saturday.

%t %o AT fAAT : =N Wy fAwy A
¥ o ofedfae €@ &3 &Y A9 9T T4
& SEw Fa¥ F W W gF g A
F1 wtF Ag) faer 31 @ 2w R R
N gawdt F graeg § Faadt fasar
F 3 S & faear g i A
g dar fF g e s fE ew
grRa ¥ 9 9 fewie & fa¥ &= w1 anw
fafesa fFr g ot gw Wy famar s &
TN FIAT AR &, .. (|AgW)...

20 AN FAT 918 § fr gw wwi
1 1 a¥T foe 913, gA WY SR 9B
HT FAF & | IAF 9g¥ qF o€ < faww
T @ife 2w ot Y@ as i ot 98w
vad fralt aearg &) @ el o
F gnE A 2, TR WA WL
T 3qH G T AH ¥ FIS A0 g8
2 39 9 g faamaar R e
Fg aF GBI FT R HAT T WK
wai a% qea A T ifey | wwly
¥ afitw & fF 9@ 9% 9 EFC qTGA
79 o< faja 7 3§ a9 aF & fay @t
wgifta @ Sk

A wy fewly : R R W D
T a6 fade & sarar g A g

SHRI K. NARAYANA RAO (Bobbili) :

On a point of order, Sir. (Interruptions)

MR.
resume your seat.
shall take up the_other business.
given everyone an gpportunity.

DEPUTY-SPEAKER : Please
After six minutes, we
1 have

SHRI K. NARAYANA RAO: You
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have already given the ruling that you will
consider it. After that, why do you give
him an opportuzity to speak on the privi-
lege motion? You know -the procedure.
Just now you have given your ruling that
you will consider it apd that you will give
your decision temorréw. Omnce you have
come to that conclusion, whht efse is there
for Shri Madhu Limaye to speak on
the privilege motion? ~

MR. DEPUTY-SPEAKER : [ reite-
rate, I am pot in a position to make a
decision - om this mateer just mow ..
(Interruptions)

st g famd : wa B R |
& R F Fawe fawe w3,
waTar Y |

MR. DEPUTY-SPEAKER Those
who are oot satisfied with the decision can
always plead with the Chair, ‘take an early
decision™...¢Interruptions . 1 have told him
thet ¥ wiuld: allew obly five minutes.

SHRI VIDYA CHARAN SHUKLA :
Have you allowed bim to spesk om the
maorits?

MR. DEPUTY-SPEAKER : No; not
on merits. o

ot e fow - X6 iz 3 it e
Qg | .. (EwE).,,

oft fre At @ & ware s g
fr gro@ AN used X foar o gw
gl T ofwe #r ofwr W iy
Fafeq o #2 @0 § | W Wy ek
T e g D Eow A e 1
@fsd, o 3T wwwa §

This is not the way. Adjourn the
House. We are not going to disobey the
Speaker. We must honour the rufling of
the Speaker.. (/nferruptions)  The Deputy-

Speaker cannot overrule the ruling of the
Speaker.
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MR. DEPUTY-SPEAKER : 1 have 15.00brs.
not overruled anything.
MR. DEPUTY-SPEAKER : He can-
SHRI SHEO NARAIAN: You are

doing that.

# geara w3l g 5 grew # gwee
< feam s o

= 7w ¥aw AR : fag A st
&1 3a1 @ fF 98 F1AT FIE FT AN
2 fe 3 ) Wy

=it fira aromw - & it o w@r
qHaT 1

Ry fowd : ST wERT,
...(=awm)...

MR. DEPUTY-SPEAKER : 'Only five
minutes.

SHRI GOVINDA MENON : He is
going to discuss the affidavit. (Inrerruptoins)

=t Ay fowd : STTsAE WEIET, WS
a% #Y aga @i were oy § afww ¥
A ¥ Zq4T AgeEqy wEard, 3 M GEH
T gfte &, ME N aff ar1 o= F 5o
IS FY T A A A W §, T & TWH
FE aaeT AL 1 F a9 gF M A
AT W gAY A gEH-ATT F&A
AT 9% <@ &, 98 A9 qEAF TE@ET
T AT g & IEF A d 9Ea
AT TR ¢ |

=} ®o Ao faarA : AW IFH FT
g FT T

ot wy famd: § FT @war g
fees sigiic WY, 9 & 9% W@ G,
# ghan A1z HL aFAT E... (TAEW)....

MR. DEPUTY-SPEAKER : He
should not speak on merits... (Interruptions)
One thing. Once it has been placed on
the Table, it becomes a House property;
he can quote.

SHRI GOVINDA MENON :
for that motion.

That is

not discuss it. He is quoting from it. If
he contravenes the ruling even by implica-
tion...

SHRI GOVINDA MENON : What is
this ? He is going to discuss the affidavit.
How can you permit it ? A discussion on
it has been over-ruled for the time being...
(Interruptions)

SHRI MADHU LIMAYE : ‘It is also
denied that the territory...(Interruptions)

MR. DEPUTY-SPEAKER :
would suggest is...

What T

AN HON. MEMBER : Sir, I rise on
a point of order under Rule 352.

MR. DEPUTY-SPEAKER : Though
you have been allowed to place it on the
Table of the House, when the motion has
been kept in abeyance or the decision
postponed, now at this stage...

=it ay fowd . qwEAw igE W
@ g AR ag g waddds § A
fgiamese amar g

SHRI CHANDRA
(Azamgarh) !  What ruling have you given
Sir ? He is going to discuss the affidavit.
(Interruptions) The hon. Member is going
to quote from the affidavit. How can it
be allowed ? He has not given permission
for that. (Interruptions)

JEET YADAV

st g fomd : ag wufedde oy-
¥e AT R W g § wie
% Ig # ypre FTawAr g1

SHRI BHOLA NATH rose—

MR. DEPUTY-SPEAKER :
apply the Rule.

Let us

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
You say that it will be taken up tomorrow.
Why should we adjourn now ? We may
80 on to the next item.
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MR. DEPUTY-SPEAKER : All papers
and documents laid on the Table of the
House shall be considered public, but the
point is that in view of the Ruling of the
Chair.. (Interruptions even by implication.
...(Interruptions)

st 7y fomd: & 3iE Y AT @
gaffaad A AT wE 1 § 369 &
ATAET A9 19 @ WT §... (Fewm)

MR. DEPUTY-SPEAKER : The only
point on which I am prepared to listen to
every hon. Member is for persuading the
Chair to see (/nterruptions), to reach a
deeision tomorrow morning, and that you
would do in the Chamber now.

SHRI SHEO NARAIN Now, Sir,
you call the hon. Minister to speak...
(Interruptions' What are you saying ? Please
keep quiet.

MR. DEPUTY-SPEAKER : As [ said
now, 1 only permit hon. Members to urge
or plead with the Chair, whatever it is, to
bring the decision tomorrow ... ( Intertuption)

=t vy foed @ qg @A ST W W
§...(masm)...

MR. DEPUTY-SPEAKER : It has been
postponed till tomorrow.

g fmd : g ar § =
sfam adf &1

= fra AEEw AT H EW NS
T FEIWRE!

Sir, he is disobeying ruling of the
Chair. Wkat are you saying for that ?

ot wy femd : § w7 360 ¥ wPEK
T @E !

MR. DEPUTY-SPEAKER : Without
referring to...(Interruptions)
SHRI MADHU LIMAYE : Sir, how

can you restrict my right under Rule 369 ?
«.. (Interruptions)
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gAY AT FWF 99 aF 2]
=ngar g afew g ag avr gaar gt
T8 &Y grIF F1 #4197 TFAA < QAT

ot forg A : FRE YA A
BN grIw &7 fasdg q2AT )

sit 7 fmd : garern A, o
¥ 6 fate gAN F1 q9q far 2
...(mmagm) FR A H AT 9FW
...(sagw7) 78 Fav qwF § ? ag 7oI-
Y 7t =, . (sqaem)

it wew fagrt it : swrsAe wE)-
77, =t 9y faad J 99 gawTw # 9fq
nefeds F3F o9 A 2gw X @ @
tiag 99 ¥ gy godt AR ow 9T
gfar 3% ot aFdY & ar #1 fee @
a3 # 9q ¥ g9 A frar @ gt
2 ? g 7 aifgara a9 & ... (Taww)

ot 7y fowd : F 719 & @Y IG
@ T E A9 F 58 9 GGAT AT § |
& 369 ¥ yarfas g & gl A
1T FW w1 wfewe 2.,

MR. DEPUTY-SPEAKER :
not argue on that.

it wy ol : § awife A8 w3 @
g1 Harad g g

st weroar Ay (FBee) g
e ¥ fT 5@ a@ Y T W §uw
Faty TE ®T G E...

st wy fererll : SUTSAE WA, TR
w1 ¥ T fear §...

You can-

MR. DEPUTY-SPEAKER : No argu-
ment. Go ahead. (/nterruption)
SHRI SHEO NARAIN : Why should

he go ahead? Already one hour has passed.
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MR. DEPUTY-SPEAKER : For Shri
Madhu Limaye I have promised five or six
minutes. (Interruption:

SHRI N. K. P. SALVE : We have no
ebjection. You have allawed him to
speak. ~

SHRI CHENGALRAYA NAIDU ® We
cagnot waste our time for Shri Madhu
Limaye.

MR. DEPUTY-SPEAKER : That I
have stated. What I stated is according

te the raling. Let us go by the ruling.
(Interruption) We. cannot argue on that
basis. We should abide by the ruling.

= THALE qAT © IZ GO9S F1F HA
a1 % W E? W IM F A q@ AW
wignd s oag Aoyl =
oAt AT g AET w7 F o fee W
9T A T 7 Hifod,, (swwwrmr)

=t wow argrey ¢ ¥ o oAy ey @
FET frag A7 FT AWATE AW
U 7T T AR N FG IR FAT QA
Tg efrw ¥ I o draT ¥ wrwx w7

=Y fore wrom  gW EET A s
¥ fa® 3@ E@ A FIW AL WA
0

SHRI CHENGALRAYA NAIDU rose—

MR. DEPUTY-SPEAKRBR
resume your seat ? Just listens.

Will you

SHRI CAENGALRAYA NAIDWY rose—

SHRI PILOO MODY (Gaodhr)
Please make it quite clear to him that if
you allow him to speak he will' then' have
to listen to Mr. Madhu Limaye. (Interrup-
tan)

DR. RAM SUBHAG SINGH : You
have already decided that tbe decision on
the privilege issue will be taken by the hon.
Speaker tomorrow. He is’ seized of the
mager. So, I wonld request everybady to
80 on to the next item.
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SHRI S. K. TAPURIAH (Pali)
Instead of requesting us, he should ask the

Members of his party to behave.

SHRI CHENGALRAYA NAIDU
You should listen to me also...

MR. DEPUTY-SPEAKER : [ entirely
agree with the hon. Minister. But let him
help me in one regard. 1 had told the
hon Member that he should not say any-
thing that would contravene or conflict
with the ruling of the Speaker. 1 have said
that already. - But he has asked whether
Members have no right to plead with the
Chair in regard to the urgency of the matter
without referring to the ruling. To that
extent I said that I would listen to him for
five to six minutes. That was all. Every-
body has said that also. Beyond that, I
have said nothing else.

SHRI RANGA : In view of the fact
that the Government Chief whip is not able
to control his own section and we are also
not able to exercisc the rights that you have
conceded to us, why not you adjourn the
Houyse for the day and leave the Chair to
come to its own conclusion tomorrow ?
€an my hon. friend opposite put his hand
on his heart and say that his own partymen
are co-operating with you as much as we
are trying to co-operate with you ? Let
him say that. When he finds that it is
not possible for him to control his own
partymen to co-operate with you, the only
reasonable thing that you can do in order
to maintain the dignity of the House is to
adjourn the House for the day.

DR. RAM SUBHAG SINGH : The
leader of the Swatantra Party wants that
I alone should be held responsible for this
controversy in the House. It is not the
Members on my side of the House who
are raising the controversy. It is the
Qpposition people who have raised it. So,
if they expect that our people should keep
mum and they should be given. the fuitest
freedom to say what they want, then that
is gat going to happen, We are not
going to give this full freedom only ta the
Opposition people. ... (FATTT)

o fom arewrw : 7g AT
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SHRI S. K. TAPURIAH :
nothing short of madness.

This is

SHRI RANGA : So for as our section
is concernéd, have we not been keeping
quite ? But what is the co-operation that
we get from hon. friend opposite ?

SHRI J. B. KRIPALANI (Guna):
_May I ask whether it is a fact that you
have allowed Shri Madhu Limaye to speak
for five minutes ?

MR. DEPUTY-SPEAKER :
with this condition

Yes, but

SHRI MADHU LIMAYE : No condi-
‘tion cannot be against rule 369.

MR. DEPUTY-SPEAKER : But with
this condition that it should not conflict
with the ruling of the Chair.

oft g famd o A% Fhewa
amg 7 & « Al & etey A efqa &
faare AT & 4 @ E |

SHRI J. B. KRIPALANI : Whatever
the condition be, if he exceeds the time

given or if he violates that condition, it is
for you to pull him up, and it is not for

the other people to pull him up. Let him
speak then.

MR. DEPUTY-SPEAKER : I fully
agree with him.

SHRI N. K. P. SALVE: We accept

it.
SHRI CHENGALRAYA NAIDU :
At least hear me. .

MR. DEPUTY-SPEAKER : Now, let
him please listen. As Shri J. B, Kripalani
has said just now, I did observe that
without in any way even by implication
contravening the ruling of the Chair, if
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he wanted to plead the urgeacy of taking
a decision regarding the privilege issue,
then to that extent he could speak for five
minutes.

SHRI K NARAYANA RAO : Under
what rule can he speak ?

MR. DEPUTY-SPEAKER ; Let the
hon. Member sid down. Shri Madhu
Limaye.

SHRI K. NARAYANA RAO: My
point is this...

MR. DEPUTY-SPEAKER : [ have

observed that I will allow him 5-6 minutes
provided in his pleading, he does not...

SHRI INDER J. MALHOTRA
(Jammu) : Why are you so angry only
with Congtess Members ?

MR. DEPUTY-SPEAKER :...say any-
thing contravening the ruling of the
Speaker.

st Ay fowd : g® sarar e AN
sew@ A A

SHRI P. G. SEN (Puruca): On a
point of information. That paper from
which he is quoting -has not been circu-
Jated.

MR. DEPUTY-BPEAKER : [ will see
that he does not say anything in conflict
with or ih contravention of the ruling.

ot 7y, famy : gorsHe WERE, I
faRretfase & w57 Y aoprer =Y forar
s wifed, <ad fat & 39 P W<
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“It is also denied that the tetritory
which the tribunal has held te lle on
the Pakistan side of the alignment of
the bcundary belonged to Kutch

district of Gujirat State undec the
Bombay Reorganisation Act, 1960."

SHRI SHASHI RANJAN (Pupri) :
What is he quoting from ? We do not
know what it js. )
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MR. DEPUTY-SPEAKER : [ am
watching. If he contravens the ruling, I
will stop him. It is a public document.

SHRI K. NARAYANA RAO: We do
not have any copies of it. He is referring
to something about which we do not
know.

MR. DEPUTY-SPEAKER : [ will be
serious with him. What is all this ?

I would again make this plea. Iam
watching. If he contravenes the ruling I will
stop him. But so long as he is within the
ruling, I will not say anything.

SHRI NATH PAI : I understand their
apprehension. May I read rule 369 ? Shri
Madhu Limaye can quote from the docu-
ment.

MR. DEPUTY-SPEAKER: I have said
jt is a public document.

SHRI CHENGALRAYA NAIDU:
You are laughing at him. But you are
putting up a bad face against us. What is
this ?

&t Ry fRT : “It is also denied
that the territory which the tribunal
has held to lie on the Pakistan
side of the alignment of the
boundary belonged to Kutch District
of Gujarat State under the Bombay
Reorganisation Act, 1960, or that it
was recognised as Indian territory by
the Constitution of India. A mistaken
claim to a territory which was in the
adverse possession of India does not
bhave the effect of converting such
territory into a territory of India and
the -demacration of the real boundary
does not amount to cession of the
tgrritory".
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IqIST WP, §F q&T § qredt o
¥ 11 7€, 1965 # Fgr 971 fF :

“Regarding Kanjerkot, Biar Bet and
Chad Bet, our stand is quite clear and
positive, that they form part and
parcel of Kutch, and we are not pre-
pared to deviate frcm this stand.”
(Lok Sabha debates col. 14421, 11 May,
1965).

s Ay @ frae & Far § -
Pakistan’s Wanton Attack on Kutch

“The Government of India has not
recognised any dispute about this
border. Pakistan's Foreign Minister
himself has admitted that the area
claimed by Pakistan has been under
India’s possession. This possession
came about naturally since the Kutch
State had always possessed this area”.

28 wiw 19656 F JEAT oY WD
T E

“Pakistan’s claims also ignore the
historical fact that even though the
Kutch-Sind Border is undemarcated,
it is well-defined on maps and well-
recognised in fact. Prior to the parti-
tion of India, the Kutch-Sind border
separated the then British Indian
Province of Sind and the Indlan State
of Kutch. Not being an international
boundary then, it did not need to be
demacrated. The boundary itself was,
however, well-defined in all official
maps dating from 1872 to 1943 and
even later, and was well-known
and well-established. The boundary
has been described in detail in Official
documents over the last three-quarters
of a century prior to the partition of
India. The boundary shown in the
official maps of undivided India prior
to August 15, 1947, canbot be ques-
tioned.”

| qE & g9l www fEY ag §
T qT ¥, o149} qeqrAo FIF ¥g
fAeT &I E | WIS AT PR A A
¥ =t T AR FAETAT MY 9T AW
§ o e & Y § Fr W & e
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MR. DEPUTY-SPEAKER : I shall
convey to the Speaker the sentiments ex-
pressed. Next business.

Insecticides Bill

15.22 hrs.
INSECTICIDES BILL—Contd.

. MR. DEPUTY-SPEAKER : The House
will now take up clause by clause consi-
deration of the Insecticides Bill.

SHRI NITIRAJ SINGH CHAU-
DHARY (Hoshangabad) : 1 am moving
my amendments—No. 11 to 15.

MR. DEPUTY-SPEAKER : I shall
now put amendment No. 11 to clause 2 to
the vote of the House.

SHRI N. SREEKANTAN NAIR
(Quilon) : How can you do like this ?
How can you take all his amendments
together ?

MR. DEPUTY-SPEAKER : I am
taking up clause by clause consideration
of the Bill. I asked him if he was moving
his amendment. He said, yes.

SHRI N. SREEKANTAN NAIR : How
can you put it to vote without a discuse
sion ?

MR. DEPUTY-SPEAKER : If he
wanted to speak, [ would have given him
an opportunity for a minute or two. He
deees not want to speak. What cag 1 de?

VAISAKHA 19, 1890 (SAKA)
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SHRI N. SREEKANTAN NAIR : The
procedure in regard to Bills is that we
take up one clause after another. He can
move amendments only to clause 2. I may
have another amendment to clause 2; I
should be allowed. It is like that. He has
moved all his amendments.

MR. DEPUTY-SPEAKER : We are on
clause 2. There is only one amendment.

SHRI N. SREEKANTAN NAIR :
But he has moved all his amendments.

SHRI NITIRAJ SINGH CHAU-
DHARY : My amendment No. 11 is not
for clause 2. Tt is for clause 3.

MR. DEPUTY-SPEAKER : Your
amendment No. 11 relates to page 21, line
5. 1t relates to clause 2, is it not ?

SHRI NITIRA] SINGH CHAU-
DHARY : There is some confusion.

SHRI N. SREEKANTAN NAIR : Sir,
the procedure followed by the Secretariat
so long has been that the clause number
was also given. Now, only the page
number is given. When the amendm ents
are moved by the Government or when an
amending Bill is brought, they also do not
give the original Act. I am in the dark ;
you are at sea ; the House is at sea and
everything is dark. This amendment is for
clause 3, but because only the page number
is given, it. is taken as an amendment to
clause 2.

MR. DEPUTY-SPEAKER :
confusing the issue.
several amendments.

You are
To clause 3 there are

SHRI N. SREEKANTAN NAIR : What
I am submitting is this. The Secretariat

has changed the long ding practice of
giving the clause also along with the
amendments.

MR. DEPUTY-SPEAKER : You want
the clause to be printed along with the
amendmeant ?

SHRI N.

SREEKANTAN NAIR ;
Y_es.
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MR. DEPUTY-SPEAKER : That is a
suggestion for future consideration.

1 wiil keep it in mind.

I find that amendment No. 11 relates
to clause 3.

So there is no amendment to clause 2.
The question is ;
“That clause 2 stand part of the Bill.”
The motion was adopted.

Clouse 2 was added to the Bill.
Clause 3 —(Definitions)

SHRI NITIRAJ SINGH CHAUDHARY
(Hoshangabad) : 1 move :
Page 2,—

after line 5, insert—

‘(a) “active ingredient” wmesans any
substance or mixture of substance
in a product which is responsible
for insecticidal effects’. (11)

Page 3, line 36,—
for  “a toxicity”
“insecticidal
ingrediemt™, (12)
Page 4,—-

after line 18, insert —

‘(qQ) *‘use” means use of an insecti-

cide as per directions of the
manufacturer.” (13)

substigut e
constituent or active

SHRI N. SREEKANTAN NAIR: 1
beg to move :

Page 3, —
afted line 12,  insert—
“(ji) “toxicity” means the quantum

of the effective poisangus subs-
tance in an insecticide.’ (3)

SHRI1 Sth;IlBAS MISRA (Cuttack) : 1
beg to move :

Page 3,—
Sfor lines 23 t0 29, substitute—

*(iv) if any word, statement, design,
picture representation or other
information required by or
under this Act to appear on the
lebel is not displayed thereon
in such manner as may bg pres-
gribgd ; or” (31) '
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Insecticides Bill 3204

MR. DEPUTY-SPEAKER :
Sanghi — absent.

Shri

SHRI N. SREEKANTAN NAIR : The
issue on which all of us have these amend-
meants to this clause, I submit, is the same.
It is a question of toxicity. We spoke
yesterday without knowing the toxic con-
tent, without knowing the poisonous
content in an insecticide. There are two
dangers in using an insecticide if we do
not know the toxicity of the imsecticide.
One is the fatal danger. the obvious danger,
that the insect will not be killed ; the
order is a more serious danger, that a
human being who uses it may be killed.
Therefore, the question of poisonous con-
tent in an insecticide or pesticide has got
to be determined to its proper level. But
as has been pointed out yesterday by my
hon. friend, for a proper, effective toxicity
test, a sum of 4} million dollars is required
according to the American standards. In
our poor couantry, even if it is converted
into ordinary rupees, we cannot afford to
bave even Rs. 4} million for a proper
toxicity test. Therefore, the gquestion of
ascertaining the poisonous content at least
has got to be dealt with. If you do not
ascertain the toxicity content, it will be
harmful to our agriculture as well asto
the people who handle these things. There-
fore, we have to determinz it. 1f we do
not determine it, no higher authority can
do it.

Yesterday, the hon. Deputy Minister
was waxing eloquent on the fact that 45
Members in both the Houses jointly have
considered this question. 1f 45 Members
can decide this issue, why bring it to the
House and take it to the other House ?
Naturally, all these aspects of the problem
which escape the mind of the Joint Com-
mittee are to be highlighted here and be
corrected. I admit it is a laborious pro-
cess, if the hon. Minister has to take it
once again to the Rajya Sabha if there is
to be an amendment and then to implement
it. But it is a very important matter on
which some strain has got to be taken by
the Government. Otherwise, the attempt
will be futile ; it will not help the agricul-
turists either to destroy the insecticide or
the pesticide. On the other hand, it might
rebound on the peasants amd the
lsbowrers who uso it. Therefore, the
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question of defining what is toxicity may
be taken up, and to this end, any of our

VAISARHA 19. 1890 (SAR4)
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cqnspicuous as that. 1 hope the minister
will accept these amendments because they

Iusecticides Bill

amendments to this effect may be ted

‘SHRI NITIRAJ SINGH CHAU-
DHARY ; Sir, this Bill is modelled on
and is based upon the Agricultural Poison-
ous Substances Act and the Pesticides Acts.

The Thacker Committee also consider-
ed this matter for 2 years. None of them
used the word ‘toxicity’. Everyone used
the word ‘active ingredient’. Active in-
gredients can be determined easily, but not
toxicity, Therefore, I request the hon,
Deputy Minister to accept our amendments
to delete the word ‘toxicity’ and substitute
the words ‘active ingredient’. I also
request him to accept the definition of
‘active ingredient’ as suggested by amyone
of us, because that will solve the entire
problem. Otherwise, it will lead to so
many difficulties. Everybody will say, we
have no means to determine toxicity and
we have no laboratories in India to deter-
mine it. Even for tea testing, we have to
depend on foreign countries. They will
have to go to foreign countries and spend
Rs. 30 to 40 lakhs each time to determine
‘toxicity’. So, I request the minister to
accept the amendments.

SHRI SRINIBAS MISRA: Under
clause 3 (k) (iv) misbranding is an offence.
What is misbranding ? According to the
present provision in the Bill, if the brand
or letters are not displayed in the same
conspicuous manner as other descriptions
it will be called misbranding. Who is to
determine what will be the requisite for
making some representation or letter
conspicuous ? If one trader displays some
other things for advertisment in-a con-
spicuous manoer in big letters, this sub-
clause requires that the other things
required by the rules must be displayed in
the same conspicuous manner. 1 may ¢hink
of representing my edvertisement in amall
Jetters. What will be the same conspicuous
manner ? Instead of leaving it in a
vacuum for body else to decide, I am
suggesting that the rule-making authority
will make rules prescribing that the letters
should be of this size, the picture will be
of this size and so on and that has to be
wheyad by the trader or 'manufacturer.
It should .net be left to the disceetion of
some imspecter 10 say, this i oot a8

are ble and they will help to avoid
confusion in futare.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : I bhave
dealt with this matter at length yesterday.
As I gaid, the registration committee will
take care of toxicity and other things that
are mecessary. Therefore I regret to say
that I caanot accept the amendmeants.

MR. DEPUTY-SPEAKER : 1 will
now put all these amendments to the
Heouse.

Amendments Nos. 3, 11 to 13 and 31 were
put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion s :

“That clause 3 stand part of the
Bill”.

The mgtion was adopted.
Clause 3 was added to the Bill.
‘Clause 4 was added to the Bi].

Ctamuse S—(Registration Committees)

SHRI NITIRAJ SINGH CHAUDHARY:
1 beg to move :

Page 6,— .
after line 27, insert—
«Explanation, —The lae men-

tionsd i@ this sub-section shall be
desmed te be true and a sufficient
comphance of clause (i) of this section,

sehont  disel full and detailed
reclpe of the imgredieats, it indicates
correctly all the active ingredients
ophtzined thereia tagether with an
approximate .statement of the camposi-
tion of the insecticide™. (14)

SHRI SRINIBAS MISRA :
move :
Page 6, line 22,—
JSar “formulae™ substitute “‘ingredients™,
(32)

1 beg to
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SHRI “NITIRAJ SINGH CHAU-
DHARY : [ have suggested by my amend-
ment the addition of an Explanation, which
occurs in the Indian Drugs Act and in
similar enactments. Without this expla-
nation, there is a likelihood of the words
being misrepresented. Therefore, I would

request the minister to accept wmy
amendment.
SHRI SRINIBAS MISRA : In the

Select Committee on Patents Bill and also
in the report of the Retired Supreme Court
Judge who enquired into it, it has been said
that it is not good for the inventors in this
country that their formula should be
known at the time of registration.

Simply the ingredients should be given.
This Bill requires that the formula. of the
manufacturer should be placed before the
inspector for registration. I think here
again it should be only the ingredients and
not the formula. Therefore, by the amend-
ment | have sought to substitute the word
“ingredients’’ for “formula”.

SHRI B.S. MURTHY : I am sorry
1 do not accept the amendment.

MR. DEPUTY-SPEAKER : I shall
put amendments Nos. 14 and 32 to the vote
of the House.

Amendments Nos. 14 & 32 were put and
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 5 stand part of the
Bill”.
The motion was adopted.
Clause S was added to the Bill,
Clauses 6 to 9 were added to the Bill.

Clause 10—(Appeal against non-registration
or Cancelation)

MR. DEPUTY-SPEAKER :
some amendments to clause 10.

There are

SHRI

DHARY :
Page 8, line 21,—

after “‘to” insert—

““the Board subject to review by”.
(15)

NITIRAJ SINGH CHAU-
Sir, 1 beg to move :
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Page 8, line 23,—

Jfor *‘Central Government” substitute —
“Board” (16)

By these amendments I have only

suggested subject to the control of the
Government.

SHRI B.S. MURTHY : 1 am not
accepting it.
SHRI UMANATH (Pudukkottai) :

Sir, he is treating all our amendments like
insects.

SHRI B. S. MURTHY :
the explanation yesterday.

I have given

MR. DEPUTY-SPEAKER : 1 shall
put amendments Nos. 15 and 16 to vote.

Amendments Nos. 15 and 16 were put and
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 10 stand part of the
Bill”.
The motion was adopted.
Clause 10 was added to the Bill.
Clauses 11 to 17 were added to the Bill.

Clause 18— (Prohibition of sale, etc., of
certain insecticides)

MR. DEPUTY-SPEAKER :
some amendments to clause 18.

There are

SHRI SRINIBAS MISRA :
to move :

Page 11, line 17,—
after “transport” ipsers—
“for distribution or sale”
Page 11,—
after line 19, insers—

“(aa) any misbranded insecticide” ;
(34)

Sir, I beg

(33)

15.38 hrs.
[Shri Thiramala Rao in the Chair]
Sir, the Deputy Minister piloting this

Bill, as the word goes, perhsps intends
killing all the insects including such insects
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as human beings and vertebrate animals
because in this ‘animal’ has been defined
“including man”.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : That is scientifically accurate.

SHR1! SRINIBAS MISRA : But if the
hon. Minister knows, by saying ‘‘animal
includes man” they presume that man is
not included in animals, as if in science
man is not included in animals and pow
this is being included.

SHRI UMANATH : According to
this definition the Minister will be cailed
an animal.

SHRI K. C. PANT : All of us ; unless
you are not men.

SHRI SRINIBAS MISRA : We are
all animals but some of us are honourable
animals some of us are not.

SHRI K. C. PANT : That I accept.

SHRI SRINIBAS MISRA : Here you
will see that in clause 18 it is said :

“No person shall, himself or by any
person on his behalf, sell, stock or
exhibit for sale, distribute, transport or
cause to be used by any worker”...
Will simple ‘transport’ make it an

offence ? Then the Railway Minister, the
railway guards and others will all be
hauled up for this offence. Therefore, it
must be transport for distribution or sale.
If the hon. Minister still stands by some
prestige and he does not want to change
this word let him have it, but what he
means is transport for distribution or sale
and what he means must be expressed
through words. I would therefore request
him to accept my amendment seeking to
add the words “for distribution or sale”.

Again, after (a) I suggest that another
sub-clause (aa) be added to say “any
misbranded  insecticide”. It is very
strange that at the time of drafting this
Bill this was omitted. We are also to take
part of the blame for this because this has
passed through a Select Committee.

What offence is being sought to be pre-
vented by this Act ? Nothing, except the
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use of misbranded articles, as the experts
bave said. Yet, the use of misbranded
articles is not prevented here. If the use
of misbranded articles is not prevented
under clause 18, then what is being done
here ?  So, I suggest the addition of the
words “(aa) any misbranded insecticide ;"
Otherwise, the very purpose of the Act is
not here.

SHRI B. S. MURTHY: My hon.
friend found fault with the definition given
about “man”. Man is also an animal.
The only difference is that man is a speak-
ing animal and a superior animal.

SHRI SRINIBAS MISRA :
also a talking animal.

Parrot is

SHRI B. S. MURTHY : Therefore, he
considers himself as a lord of all he sur-
veys. Now, there is no difficulty about
the definition. Again, he found fault for
not including something here. But that
has been taken care of in other sections.
Therefore, I am unable to accept either of
the amendment.

MR. CHAIRMAN : 1 will now put
the amendments No. 33 and 34 to the vote
of the House.

Amendments Nos. 33 and 34 were put
and negatived.

MR. CHAIRMAN : The question is :

“That clause 18 stand part of the
Bill.”
The motion was adopted.
Clause 18 was added 1o the Bill.

Clauses 19 and 20 were added to Bill.

Clause 21 —(Powers of Insecticide
Inspectors).

SHRI SRINIBAS MISRA :
move : .

Page 13, line 5,—

after “‘insecticide’’ insert—

I beg to

“or foodstuff contaminated by in-
scticides” (35)
Page 13, line 10,—
for “the insecticide™ supstifuse—
“such insecticide or foodstuff™ (36)
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[Shri Shrinibas Misra)
Page 13, line 11,—

after “insecticide”™ insert—
“‘or foodstuff” (37)

The hon. Minister has reduced me to
an insect and bhe wants to kill all the
amendments by the strength of his ayes,
whether they have ayes or not; I think
they have only 4 or 5 ayes.

Clause 18 gives certain powers to the
Insecticide Inspectors. Now, what have
these people done? When Dr. Pradhan
was examined he made a categorical state-
ment that this Act will serve no purpose.
He is an expert on this line and we have
to take the evidence of experts as they are,
because we are not experts in the line. He
said that this does not serve any purpose
because the main purpose of this Act
should have been the pesticides and not
insecticides. Anyway, they are fomd of
imsecticides. So, it has become the Insecti-
cides Act. It means they want to preserve
human tives, or lives of animals, against
the hazards of the use of insecticides. How
is it being affected ? Our lives are affect-
ed by use of dangerous insecticides on vege-
tables and foodstuffs.

Dr. Pradhan has stated that this Bill
does not make any provision for coatroll-
ing the use of such foodstuffs on which
these insecticides are used. Insecticides
when used above the permissible limits
concentrate on foodstuffs, fruits and leafy
vegetables and that harms human beings.
This Bill does not make any provisions for
that.

What I have tried to do—of course, it
is my humble attempt—is that by addition
of certain things that also will be covered.
We can make provision for preserwing or
making human lives or lives of useful ani-
mals against these hazards. By my first
amendment, namely, addition of the words
“or foodstuff contaminated by insecticides”
after the word “insecticide™ at line §, the
inspector will stop distribution, sale and
use etc. of insecticides or foodstuffs conta-
minated by imsecticides. The -other two
amendments are to bring it im line with
that. I think, the hon. Deputy Minister
will come forward to say that they havs
taken care of this in other provisions. If
he points out any such thing, any line or
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word as “foodstuffs contaminated by insec-
ticides” which are called to be misbranded
or poisonous under this Bill, U will with-
draw all my amendments.

SHRI B. S. MURTHY : The purpose
of this clause is to give power to inspec-
tors to enter the premises and ascertain
whether, as per the regulations, things are
kept clean or not. Therefore I do not think
the amendments proposed by our hon.
friend can be accepted by us.

MR. CHAIRMAN : Now, I shall put
amendments Nos. 35, 36 and 37 to the vote
of the House.

Amendments Nos. 35 to 37 were put
and negatived.

MR. CHAIRMAN : The question is :

“That olause 21 stand part of the
Bill.”

The motion was adopted.
Clause 21 was added to the Bili.
Clauses 22 to 35 were added to the Bill.

Clause 36 —(Power of Central Govern-
ment to make rules)

SHRI DEORAO PATIL (Yeotmal) : 1
move :

Page 2L, line 24,—

after “worker” insert—-

“and cultivators” (26)

SHRI SRINIBAS MISRA :
Page 21, line 24,—

after “workers” insert—
‘“‘and farmers” (38)

Page 21, hine 31, —

Jor “method of substitute—
“method, manner, time and frequency

of” (39)

ot W arfew . @ufr AT,
¥ S §ET § a5 I W I
& MAL gy, wheN
g5 W61 ¥ g avg A £ wf ¥ owd
AL w o w sgw faege ww

1 move :
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tfF gam Atz a7 ¥ S g,
A4 & fag @ & o ofe ¥ fefe
FAE  TqTAT FT AT agAqT AT QI
g 9g¥ 1w gT gl A A I
F AT ww AE wwe Y @A A
TATEAT Y FANT @ @r & | Ty
&R w7, FgdeEtor oy, ghand @),
gTd WX TR A T ) FF A U@
R 7g o w8 i ) g fog SR
1 3919 8 1 AfFT @ @ e {1
w9y afer g
“Nothing in this Act shall apply to
the use of any insecticide for any
person for his own household purposes

or kitchen gardan or in respect of any
land under his cultivation.”

9 &Y A T & S 3, adAe
arg, fae @de ) @@ Iwam A
=99 a1 ga1 wwar § fF W g3 FEa-
FTC a7 9T F1 MGF GT 9H IT T
@t Iu% fag ggt worrwE & AfET s
g gae wXar s fag o adl
fearmar & 1 A0 qAF ¥ R Tar e
WA &Y 4g 9g9 @AATH ATq G |
wifiy &% 73 99 B W 9
T gaeT 3w fFaT & ) I T A I
gt o frgd &

““ *‘Worker’ means a person employed
under a contract of service or appren-
ticeship.”
wfad U wEm e 5 A6 qez

¢ agh T WA @ A FE W@ A8
fir gfy & gwaes § frarl ) fewa
S | FEiF AT a8 FIIA a4 ST
&t fex g% gaifas feam oY $10 3
fag gdve g1 g9 g H qIAT | WifE
ga fFmT gz &Y g9 53T a4 8, forat
¥ o 3N Py A T AR
fft & arg argard w7 @Y § 91
F i1 g QT N ag N
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g1

@O T ag e fF &w FAAN X
aegw ¥ Y g § IIH TwG Hr AT
3 Far A ar e 2 A feama
¥ faT g9 7@ &) ww Afayr fed
RFEEEE o fram g wear SmEar
t wfFT frea M SEFT WA A QA A
F9Z ¥ Yy 7 afy of= gt § 1 wifE
#£ g AR gra & T g
T FT ¥ 3 g afcnw gar & 1 ey
# afg ¥ AT Ffecdex WA 51 gWET
w@gl '

“The instruction and training to be
provided regarding the use of things
supplied to the workers and cultiva-
tors.”

¥ wieEdE W oY far ot &7
ayeHe §, Ml ST EE QA §
o FI § g @ s faaw
F3M

SHRI SRINIBAS MISRA : Sir, it ap-
pears that the hon. Deputy Minister or the
Government thinks that this country is
peopled only with workers. The real in-
habitant of this country, that is, the farmer
or the cultivator, has not been taken into
account. It appears that the Bill has no
propose because the purpose is that the
Government is given powers to make rules
for instruction that will be imparted to
workers. You want to impart instruction
to workers. What about the chief agent ?
You want to instruct the ageat, but
what about the Chief ?

No instructions will be given to the
farmers or cultivator, but workers will be
instructed as if all the farmer in our
country who are using insecticides or who
are expected to use insecticides must have
labourers, because ‘worker’ is defined as a
person who works under some contract.
When the definition is such, myself being
the owner of a farm, [ am not a worker...

MR. CHAIRMAN: Csn't you by
your own workers ?



3218. Insecticides Bill

SHRI SRINIBAS MISRA : I cannot
enter into a contract with maself. The
word ‘worker’ is defined on page 4 :

€« ¢

'worker’ means a person employed
ander-a contract of service or apprentice-
ship.”

Under this definition, I cannot be a worker

under myself. Awny worker will be given

instructions. But wby not farmers ? This
is a beneficial service that the Government
wants to do by making rules for the in-
struction of workers. What objection can
the Minister have to extending it to the
farmers ? This lacuna should be removed.
He should not stand on false prestige.

Now, coming to the method of applicas

tion, under (y) of (2) it has been said :
“the equipment for and method of,

application of, an insecticide. ..”

Here, only the method of application is
included. I want to add, ‘method, manner,
time and frequency’ because, if in my
anxiety to get more crop, I use insecticides
ten times over, there will be more concen-
tration. So, the frequency must be regu-
lated by rules. The manner of application
must also be regulated by rules—what will
be the percentage of mixture with other
medicines or water or kerosene or with
whatever it is mixed. So, ‘method, man-
ner, time and frequency’ must be added.
These must have been provided. Will the
Minister say why these cannot be accept-
ed?

SHRI B.S. MURTHY : We expect
the cultivatior to know. This is about
training to workers. The ryot is already
aware of the hazards of the material that
he is using. Suppose all of a sudden he
engages a worker and he asks him to
handle these hazardous things. Then what
will happen to him? He will not be
knowing. Therefore, itis sald that the
workers must be trained. ‘Worker® is used
here only for the purpose of getting train-
ing as to how he should handle these
materials.

Therefore, 1 cannot accept the amend-
ments.

SHRI SRINIBAS MISRA : The hon.
Minister does not seem to be aware of the
speeches of Shri Jagjiwan Ram that our
farmers do not know the use of imsecti-

cides,
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MR. CHAIRMAN :
all these things.

I cannot go iato

Shall I put all the amendments together
to the vote of the House ?

SHRI DEORAO PATIL : What about

his reply ?

MR. CHAIRMAN : He has already
replied.

SHRI DEORAO PATIL :
rance must be given.

An assu-

MR. CHAIRMAN : The important
portion of his reply is that he is not
accepting the amendments.

SHRI UMANATH : He is perhaps
the last man with some hopes on the
Minister.

* MR. CHAIRMAN : Now I shall put
amendments, 26, 38 and 39 to Clause 36 to
the vote of the House.

Amendments Nos. 26, 38 and 39 were put
and negatived.
MR. CHAIRMAN : The question is :

“That Clause 36 stand part of the
Bill.”

The motion was adopt ed.
Clause 36 was added to the Bill.
Clause 37 was added to the Bi!ly

16 00 hrs.
Clause 38 —(Exemption)

SHRI DEORAO PATIL :
to move :

“Page 22, line 37,
add at the end—

‘and by any servant engaged by him
on his land for cultivation’.” (27)

“Page 22, line 37,
add at the end—

‘or by any person engaged by him'.”
(28)

“Page 22—
after line 37, insept—

‘(aa) the use of any insecticide by
a servant engaged in lapg cyltjvation® ",

{29

Sir, T beg
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“Page 22, line 35—
after ‘person’ insert—
‘or by his worker’.” (30)

Insecticides Bill

SHRI SRINIBAS MISRA :
move :
Page 22, line 37—

after ‘cultivation® insert—
‘in so far as the product of such

garden or such cultivation is not ex-

posed or intended for sale or distribu-

tion to the public’. (40)

1 beg to

Here, the hon. Minister, of course, is
not to blame, somebody who drafted it has
passed it to the Deputy Minister— Clause
(a) which reads as :

“Nothing in this Act shall apply
to—

(a) the use of any insecticide by any
person for his own household purposes
or for kitchen garden or in respect of
any land under his cultivation.”

is understandable. He can kill himself but
this Minister will allow persons to kill
others. This will not apply to the use of
any insecticide by any person for his own
household purposes or for kitchen garden
or in respect of any land under his culti-
vation. When I am cultivating something,
T can kill myself. I can understand that
you Kkill yourself, but you cannot kill
others.

MR. CHAIRMAN : If you want to
kill yourself, even then the law does not
permit it.

SHRI SRINIBAS MISRA : Perhaps,
the Minister thinks he may permit it. Any
way, if I have some land under my posses-
sion, I am raising some vegetables on it
and if T expose those vegetables for sale in
the market, am I not doing injury to the
public ? Cannot the Government think of
restraining me from injuring others ?
What is the meaning of this Act ? If this
patent thing against which voice was raised
in this House and by experts and doctors
outside in the country, if this is not pre-
vented, what is prevented here ? ‘The use
of any insecticide by any person for his
own household purposes or for kitchen
garden or in respect of any land under his

¢gwltjvation’, to this T wapt to add ;
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“in so far as the product of such
garden or such cultivation is not
exposed or intended for sale or distri-
bution to the public.”

I am not alone in voicing this opinion.
I am supported by such an expert as Dr,
Pradhan, who, while being examined
before the Joiot Select Committee, said :

“For example it is very tempting to
spray on vegetables various insecticides
to keep them safe and fresh and sell
them because there is no law in the
country to punish any ocne who does
so. I have analysed various items but
the most important item for example
is the vegetable because it is very tempt-
ing to use insecticides on the vegetable
in the field and bring them fresh
bacause they are not going to be tested.”

Because the law does not provide that
it should be tested or untested because the
land is under my personal cultivation, I
should take it to the market. What does
it mean by personal cultivation ? If the
law is intended only to prevent persons who
are giving the land to the workers from
using the insecticide, mostly the land
owners give the land to the farmers who
cultivate them. So, is it to be presumed
that the Government wants that the whole
market here wiil be flooded with poisonous
vegetables and the law will take care of it.
So, I think the Minister will again come
forward saying that it is not acceptable.
At least something he should accept.

SHRI B. S. MURTHY : Sir, I would
very much like to accept some of his
amendments, but, unfortunately.

SHRI DEORAO PATIL: [ do not
want to speak on my amendments. ...

SHRI B.S. MURTHY : Sir, I am
reminded of a story in our parts thata
person after listening to the whole story of
Ramayana, asked, ‘What is the relationship
between Rama and Sita ?” Here this clause
is very definite that for the use of any
insecticide by any person for his own
household purposes cr for kitchen garden
or in respect of any land under his cultiva-
tion, this will not apply. The clause has
been particularly inserted in  order
to avoid trouble from an inspector.
Suppose therg s some insecticide in
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the house. The inspector might come and
say that he wants to inspact that. Thesefore
in order to give the relief to the small
cultivators this is done. A man may pur-
chase some insecticides for his garden. The
inspector follows him and says that he
wants to inspect that. The hon. Member
who has been very sympathetic to the
cultivator should also sympathise with this
clause.

SHRI SRINIBAS MISRA : }
cultivator myself.

MR. CHAIRMAN : Same iz the case
with the Minister. 1 will now put amend-
ments Nos. 27,28, 29, 30 and 40 to the
vote of the House. He has asked me to
put theg to vole without 3 speech.

Amendments Nes. 27 10 30 and 40 were
put and negatived

MR. CHAIRMAN : The question is :
“That clause 38 stand part of the
Bin™.
The motion was adopted.
Clause 38 was added to the Bill,

MR. CHAIRMAN There are no
amendments to the Schedule. The ques-
tion is :

“That the Schedule stand part of the

Bill”,

The motion was adopted.
The Sohedule was added 1o the BiL

Clause 1—(Short Title, extcnt and Com-
mencement)

MR. CHAIRMAN :
back to Clause 1.
Amendment No 2.

We are going
There is a Government

SHRI B. S. MURTHY : 1 beg to move:

Page 1, line 3,—
Sor «1967* substitute “1968" (42)

MR. CHAIRMAN : | am reading what
is here. There is Amendment No. 42 in
the mame of the Minister. Will you please
move that ?

SHRI B. S. MURTHY :
plready moved, it (No. 42).

I have
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MR. CHAIRMAN : I will put amend-
ment No. 42 to the vote of the House.
The question is :
Page 1, line 3,—
Sor “1967" substitute ‘1968 (42)
The motion was adapted .

MR. CHAIRMAN : The question is:
“That Clause 1, as amended, stand
part of the Bill”.
The moiion was advpted.
Clause 1, as amended, was added 10 the Bill.
Enacting Formula

MR. CHAIRMAN There is the
Brpacting Pormula. There is Amendment
No. 4.

SHRI B. 8. MURTHY :
Page 1, line 1,—-
Sfor “Eighteenth” substitute—
“Nineteenth” (41)
MR. CHAIRMAN : Do you waat to
make a speech ? It has been moved.
SHRI SRINIBAS MISRA : On a point
of order. Has he taken your permission ?
The record does not show. The Bill is
not being passed without amendments. It
is being passed with amendments. Has he
sought your permission to move the same

day that the Bill be passed ? That is the
rule.

MR. CHATRMAN : You may raise
it when the time comes. There is Amend-
meat No. 41 te the Esacting Formuka. |
wil put this to the vots of the House.

The question is :
Page 1, line 1.—
Jfor “'Eighteenth” substitute
“Nineteenth’ (41)
The motion was adopted.

1 move :

MR. CHAIRMAN : The question is :
“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted.
The Enacting Fe la, os
added to the Bill.
The Tirte was edded to the Biif.

dod

was
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MR. CHAIRMAN : Now, the hon.

Minister.
SHRI B.S. MURTHY I begto
move :
“That the Bill, as amended, be pass-
ed”.

SHRI SRINIBAS MISRA : The posi-
tion is this. He bas to seek the permission
of the Chair to move that the Bill be
passed on the same day. He can move it
the next day, but to move today that the
Bill be passed, he has to seek the per-
mission of the Chair.

SHRI B. S. MURTHY : 1 have been

called upon by the Chair to move it, and
50, I have moved it.

16.11 hrs.

[Mr Deputy-Speaker in the Chair)

MR. DEPUTY-SPEAKER : What is
the hon. Member's point ?
SHRI SRINIBAS MISRA : All the

clauses have been passed, some with amend-
ments. The rule says that if the clauses
are adapted with amendments, the motion
that the Bill as amended be passed cannot
be moved the same day unless the Speaker
permits. So, he should ask for permission.
But he bas not asked for such permission ;
he has enly moved the motion.

SHRI VIDYA CHARAN SHUKLA :
May I say that this is a very unusual kind
of point of order ? The Chair calls upon
the Minister concerned and then he moves
.

SHRI SRINIBAS MISRA : He has
to seek the permission of the Chair. It is
only after permission has been granted
that he can move.

SHR1 VIDYA CHARAN SHUKILA :
When the Chair-calls upon the Minister to
move the motion, it means that he has
Ppermitted him.

SHRI SRINIBAS MISRA : There is
ne question of assuming it. He must
formally ask for permission. It must be

on record that permission has been asked

VAISAKHA 19, 1890 (S4KA4) Central Law: (Extension 3823

toJ & K.) Bitl

for and has been granted and thea only he
can move it.

SHRI VIDYA CHARAN SHUKIA :
There is nething like that.

SHRI SRINIBAS MISRA : Let him
soek permission.

MR. DEPUTY-SPEAKER :
‘Member must also look to the practice
that we foliow. | have seen the rules. If
there is an amendment made of a serious
mature which really goes beyond the geaeral
framework of the Bill, then that permission
classe has some meaning. As far as [ have
seem, the amendments which have been
made are formal one. So, I do not think
that permission aeed be sought.

The hen.

SHRI SRINIBAS MISRA : But that
is the rule. Anyway, if the Chair wants
that the rules should not be enforced, that
is another matter...But rule 93 is always
there.

MR. DEPUTY-SPEAKER The
practice that we have been following here
mast also be kept in mind.

The question is :

“That the Bill,
passed”.
The mation was adopted.

as amended, be

16 12 brs.

CENTRAL LAWS (EXTENSION TO
JAMMU AND KASHMIR
BILL—Contd.

Schedwle—Conrd.

MR. DEPUTY-SPEAKER : ' Now, we
shall take up the clause-by-clause considera-
‘tion of the Qentral Laws (Extension to
Jammu and Kashmir) Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS (SHRI
VIDYA CHARAN SHUKLA) : Yesterday,
when I was moving the official amendment.
Shri Srinibas Misra raised certain points of
order. According to him, the three Bills
or three Acts which were sought to be
extended to the territory of Jammu and
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Kashmir required some financial memo-
randum.

We had examined this matter in consul-
tation with the Law Ministry and other
concerned Ministries before we came
before this House. 1 had submitted for
your consideration yesterday that no
financial memorandum would be required.
1 have got the Acts here with me, and I
have already shown the Acts to you, and I
still maintain that there is nc financial
memorandum rcquired because there is not
going to be any odditional financial expen-
diture involved in the extension of these
measures to that territory. 1 have already
given the details to show why no expendi-
ture is involved and, therefore, why no
financial memorandum is required.

I would mention briefly that these Bills
or Acts are administered by the Home
Ministry where not even one assistant is
required to do the work ; all these enact-
ments when they are extended will not
involve any expenditure.

There is one more thing I would like
to mention for your consideration. When-
ever hon. Members raise such kinds of
points of order here, 1 would like to re-
quest you to see that they should teli the
Chair and tell the House how a financial
memorandum is required ; it is no use
making a light fun of the rules of proce-
dure of this House and mentioning some-
thing in a ligthearied manner and trying
to block Bills without having regard to
the seriousness of the matter by saying
that a financial memorandum is required.
They must also prove how a financial
memorandum is required. If somebody
says that a financial memorandum is
required and I say that it does not require
a financial memorandum, then you cannot
settle the question on that basis ; you
have to go into the details and see whether
such a memc dum is required

1 would, therefore, request that no
such irresponsible points of order should
be raised here in this House. This has
happened twice in this House that latter
on the Chair has found that no financial
memorandum is required with the result
that the time of the House was unneces-
sraily wasted on such points of order. So,
before any such point of order is enter-
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tained, I would plead with you that the
hon. Member who raises such a point of
order should be requested to provide the
information to the Speaker and to the
House about how a financial memorandum
is required, and without his satisfying the
Chair or making out a prima facie case, no
such point of order should be entertained.
That is my humble submission.

SHRI SRINIBAS MISRA (Cuttack) :
The hon. Minister perhaps seems to think
that the whole wisdom of this world rests
on his shoulders.

SHRI VIDYA CHARAN SHUKIA :
All with him.

SHRI SRINIBAS MISRA : It appears
he thinks like that. Under a right given
to me, I raised the point of order which
was upheld by the Chair for the time
being. Now he says that the onus will be
on me to prove how a financial memo-
randum is necessary. I would request
you to ask him to go through the record.
It was not raised in connection with the
financial memorandum alone., He was
required to furnish a certificate concern-
ing the recommendation of the President
under art. 117 (3).

Regarding Acts which are sought to
be extended to Jammu and Kashmir, he
himself has given the details of expenditure
in connection with the extension of the
Mines Act, the Apprentices Act and the
Companies Act For the other Acts
sought to be extended, he should have said
that there is no expenditure involved.
Who will believe that when the extension
of the Companies Act involves expenditure,
the extension of the Notaries Act and
other Acts will not ?

SHRI VIDYA CHARAN SHUKILA :
It will not.

SHRI SRINIBAS MISRA: Is he
willing to tell the house how much is
being spent now and how much will be
spent after this Act is extended ?  Simply
making a statement that it does not
involve any expenditure will not do. It is
my sad experience after being here for a
year that they make some statement and
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after some time want to break it. They
have done so There have been instances.
If you will ask me, I can cite 100 instanses
Then they want do wriggle out it by any
means (Interruption). The other day Shri
Chavan seid something in the Committee
and here he went back on it.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Only one instance.

SHRI SRINIBAS MISRA : 1 will
cite tomorrow 100. I undertake to do it.

SHRI VIDYA CHARAN SHUKLA:
Cite only 10.

SHRI SRINIBAS MISRA : Al right.

Let the hon. Minister look through
the action taken reports of the various
Committees of this House and he will find
plenty there, what to speak of other
things.

Whenever this point was raised, it was
expected that the Minister would come up
with a statement that it would not involve
any financial expenditure. That would
have saved all the trouble. But simply
saying, ‘All right make three here, make
three there’ without examining whether
it will require any expenditure is not the
way to go about this matter. Members
of this House are not gullible people so as
to believe that the extension of these
three or four Acts will not involve any
expenditure.

This time on his assurance you may
rule that no financial memorandum is
necessary, but he should think ten times
before taking up such an attitude when
points of order are raised. Because I can
say that he will come up later with some
amendment which will be opposed on this
ground alone. But then he will say ‘That
is past and now, we have to do it.’

SHRI VIDYA CHARAN SHUKLA :
Never, never.

SHRI SRINIBAS MISRA :
the habit of doing it.

I will go further. Does it involve any
expenditure ? The Financial Memorandum
says :

“Clause 2 of the Bill read with the

Schedule to the Bill seeks to extent to

the State of Jammu and Kashmir the

He is in
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Central Acts mentioned in the Sche-
dule. The extension of some of the
Acts mentioned in” the  Shedule,
indicated below, will involve expendi-
ture from the Consolidated Fund of
India. The financial implications of
the extension of the said Acts are set
out below” :

“The Mines Act, 1952.”

“The Chief Inspector of Mines will
be responsible for the enforcement of
the Act in the State or Jammu and
Kashmir also”.

It will involve extra expenditure
because the Cbief Inspector is stationed
here already. He is being paid from the
Consolidated Fund of India.

Because, his activities will extend to
the State of Jammu and Kashmir, and
therefore, further expenditure will be
involved. It will be the same thing when
you extend the Notaries Act, the Auditors’
Act and so on which are sought to be

extended to Jammu and Kashmir.

MR. DEPUTY-SPEAKER After
you raised that point, he said yesterday
that he would get it examined. Now he
has got it examined and when the Minister
categorically states on ®he floor of the
House, we must take it in ; we must take
him at his word.

SHRI SRINIBAS MISRA : He should
not have taken too much of wisdom on
his head !

MR. DEPUTY-SPEAKER: You should
not use such words-

SHRI SRINIBAS MISRA : Then what
does he mean by asking that I should
substantiate my point and it should not
be lightly raised ?

SHRI VIDYA CHARAN SHUKLA :
I would like the hon. Member to go
through the three or four Acts which are
sought to be extended. I do not think
that the hon. Member has even seen those
Acts and has tried to know what is the
implication.

SHRI SRINIBAS MISRA : I have
seen, read and practised them. Perhaps
the hon. Minister has not read them.
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SHR1 VIDYA CHARAN SHUKILA :
As per your direction yesterday, I again
went through the entire thing and satisfied
myself about the point 1 made yesterday,
that ‘wo expenditure is involved is correct.
That is why 1 have told you that this is
the position and we stand by that position.

SHRI DINKER DESAI (Kanara) : We
are raisiag points of order in a responsibie
way. It is very wrong on the part of the
Minister to say that we are raising ir-
responsible points of order. It is for the
Chair to decide whether a point of order
is responsible or not. And it is not for
the Minister to say it.

SHRI E. K. NAYANAR :
ster muost withdraw that word.

The Mini-

SHRI TENNETI VISWANATHAM :
The point was raised by an hon. Member
here and you were good enmough to ‘agree.
#@nd the Minister said he would look into
it and today he bas come and said that
his officer have again informed him that
no further expenditure is imvolved, and
therefore, no farther financial memo-
randum is neoessary. It would have been
sufficient for him to say so far. Some of
us are older than he is. Aund all of a
sudden, he says, I would ask Members
not to be irresponsible.” 1t it perfectly
within his right to say that the Member
was wroag, and that “l can give you an
assurance that no further expenditure is
involved.” To that exent, he is perfectly
within his right. But he went further and
said, “I would ask him not to be ircespon-
sible” and all that. We have been in the
legislature for a very long time, and he
should mot treat usso lightly and ase the
word “irresponsible’ in the way in which
&e bas used it. I shall not use any parti-
cular adjective, but only say he should not
have used the word “‘irresponsible” in the
way in which he has used it.

SHRI VIKRAM CHAND MAHA-
JAN : The hon. Member has raised the
point about the Acts for which there
hould be fi i anda attached.
One of the Acts is the Notaries Act. I do
not know if the hon. Member is aware as
10 what the Notarles Act is meant for. I
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a particular paper. He is an independent
man who is not in the Government service
at all. A person who goes to him and
asks that the paper should be stamped has
to pay him. The hon Member who has
been saying that there should be a financial
memoradum accompanying these Bills
should also know what is the purpose and
the object of a particular Act. . If | go
and ask the Notary Public to stamp my
paper, 1 will pay for it. The Govcnment
pays nothing. On the contrary, the
Notary Public has to pay to the Government
and pay the Government for getting a
licence. Therefore, it is an income-
earning Bill, rather than a Bill which in-
volves any expenditure.

I will cite another example. Take the
Companies Act. There are certain compa-
nies which exist in Jammu and Kashmir,
and there is a Registrar of Companies.
The oniy difference now would be that the
Indian Companies Act would apply to
Jammu and Kashmir, and those very Offi-
cers would be functioning through the ex-
tension of this Bill to Jammu and Kashmir
and would be carrying on the activities
according to the Bill which is now appli-
cable to the rest of India. Therefore, my
submission is that even in this Bill there
is no expenditure involved. And so the
Minister’s statement is correct when he
says that no financial memorandum is
necessary.

SHRI SRINIBAS MISRA : He is
contradicting the Minister.

MR. DEPUTY-SPEAKER : He has
not read it.

SHRI UMANATH (Padddkkottai) :

What the Minister has said applies to tim?
That is the 'best -example. Now, I:take
strong exception to what the Mimister ‘has
said on the question of .irresponsibility,
because, the hon. Member raised the point
of order yesterday, and now ‘today, the
‘Minister says it is 1rresponsible. That
means, aecording to the ‘Minister, it was
such -a flimsy thing that it deserved to be
callad irresponsible. 1 would put 4t ‘the
other way. If the point of order was so0
flimsy, why did he say yestsrday that he

Wil give an example. [ take the N
Act. A Notéry puts a shnpic stamp on

will ider this and again come to this
House todey?
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SHRI VIDYA CHARAN SHUKILA :
Because the Deputy-Speaker said so.

SHRI UMANATH: Yeu felt the
seriousness. of the point of order and you
ruled that it should be conmsidered. He
must have that much of respect for the
chair. Thea, when you direct him to
consider it, if he was so certain that not a
single pie of expenditure would iavolved,
he should have held to his ground and
told vou that there was no necessity for
him to reconsider it. But he did not do
80. That shows he had his doubts. To-
day after consulting his officers, he should
have just cone and told the House that in
response to the Chair’s direction, he had it
examined and he was convinced that no
expenditure would be involved. Goiag
beyond that and sayimg “‘irresponsible” is
very unfair. It should not be tolerated.
You are disciplining us. You must disci-
pline him also.

MR. DEPUTY-SPEAKER : This was
a very unhappy expression. Some hon.
Members taken tittle care to scrutinise
the legislative measures that come before
the House. Even assuring sometimes they
raise it without giving sufficient thought,
the word “irresponsible’” in not a happy
expression in that connection. This is the
third time. When it was raised the first
time, the Law Mipister had to come for-
ward with a financial memoraadum, though
he was saying on the floor of the House
that no financial implications are involved.

Next time when it was raised, the
Minister of State in the Ministry of
Finance, Mr. Pant was good enough to say
that he would come before the House the
next day and make his sybmisson

Regarding certain points, mzmbers go
by surmise. They have no administrative
machinery under their control and the
full implications, finniial and otherwise,
are not likely to be known to them. In
such a situation, if it is raised on a flimsy
ground. I can understand. But when the
question of finance is concerned, this House
would be failiing in its duty if it were just
to bypass the question about which it has
to be very vigilant. My impression was
yesterday the minister theught it best to
satisfy himself again on this point. There-
fore he has written to me and I am
thoroughly satisfied. He has done his

VAISAKHA 19, 1880 (S4K4) (Exleu:io;tlo J.&K) 3233
il

best and he has found that no financial
implitations are there. Otherwise on the
floor of tho House, he would have made a
categorical statement.

As I said,this is. the third time that these
matters about financial memorandum are
being raised. Such unhappy expressions
should be avoided. When a legislative
business is before the House, it is not in
the heat of the moment that it is dome. It
is well considered thing. The hon.
Member may sometimes commit a mistake.
He might miscalculate and imagine certain
certain expenditure sometimes. But so
long as he is not frivilous, he must be
taken seriously. M anything is raised just
to black the discussion on a Bill, then
certainly th= Chair will have to be more
circumspect and vigilant.

Now, the hon. minister has catego-
rically stated after examination that no
financial implications are there.

SHRI SRINIBAS MISRA : Sir, [ am
addressing the Chair. When there is a
provision in the Rules that a point of order
can be raised by any hon. Member when a
question of procedure is involved and the
Chair, in the second stage, if it thinks that
thare is a prima facie case may allow that
point of order to be discussed, are w2 to
understand that a Minister cap say that
no frivolous point of order should bs
raised ?  Yesterday the Chair held that
there was a point of order and I was allow-
ed to raise it. After some observations
were made the Minister undertook to exa-
mine it.  Whether it be a responsible
Minister or an irresponsible Minister, can
he come and challenge the right of hon.
Members of this House to raise a point of
order and say that poiats of order should
not be raised frivolously ? Is he the custo-
dian of the conscience of this House 7 It
is for the Chair to- decide whe:her there is
a prima facie cise or it is a frivolous point
of order.

MR. DEPUTY-SPEAKER 1 have
already stated that it is a very unfortunate
expression. I presume he never meant it.

SHRI SRINIBAS MISRA : He should
be responsible enough to withdraw it and
should not confirmy his irrespensibility by
sticking to it, ) ’
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SHRI E. K. NAYANAR (Palghat) :
Those who are convinced will withdfaw.
Even after your observations he says it was
correct.

MR. DEPUTY-SPEAKER : I said it
is not a happy expression to use in relation
to hon. Members of this House.

SHRI UMANATH : We should treat
his remarks with contempt.

MR. DEPUTY-SPEAKER : Yesterday
we were on the Schedule and certain amend-
ments were moved (Nos. 12 to 18). I
shall put them to the vote of the House.

The question is :

Page 4,—

after line 30, inserr—

‘The Chartered Accountants Act, 1949
(38 of 1949)

Section 1—In sub- section (2), omit “‘ex-
cept the State of Jammu and Kashmir.’ *’(12)

Page 5,—

after line 12, insert—

‘The Notaries Act, 1952 (53 of 1952)

Section, 1—In sub-section (2), omit
“except the State of Jammu and Kashmir”;

Section 2.— (a) omit clause (a) ;

(b) in the proviso to clause (d)—

(i) for “either under”,

substitute—

“under”

(ii) omit “or by the Master of Facult-
ies in England.” ;

(iii) for “‘any part of India”,

* substitute—

““any part of India ;

Provided further that in relation to
the State of Jammu and Kashmir the
said period of two years shall be com-
puted from the date on which this Act
comes into force in that State;"”

Section 9.—In sub-section (2), inse s —

“provided that in relation to the
State of Jammu and Kashmir the said
period of two years shall be computed
from the date on which this Act comes
inte force in that State.”” *, (13)

MAY 9, 196x

(Extensionto J. & K.) Bill 3232

Page 5, line 25, —

Jor 1967 substitute “1968 (14)
Page 5, line 32,—

for “1967" substitute “1968" (15)
Page 5, line 40,—

Sor “196T” substitute “1968" (16)
Page 5,—

after line, 40, insert —

“The Cost and Works Accountants Act.
1959 (23 of 1959)

Section I.—In  sub-section (2), omit
“‘except the State of Jammu and Kashmir™.

(17)
Page 6, line 15,—
Sor “1967" substitute ‘1968 (18)
The motion was adopted.
MR. DEPUTY SPEAKER : The ques-

tion is :
“That the Schedule,
stand part of the Bill.”

as amended,

The motion was adopted.

The Schedule, as amended, was added
to the Bill.

Clause 1.— (Short title and Commence-
ment).

MR. DEPUTY-SPEAKER :
one ammendment to clause 1.

Amendment made :

There is

Page 1, line 4, —
Jor “1967" substitute ‘1968 (11)
(Shri Vidya Charan Shukla)

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That Clause 1, as amended, stand
part of the Bill.”

The motion was adopted.
Clause 1, as amended, was added
to the Bill.

Enacting Formula

MR. DEPUTY-SPEAKER : There is
an amendment to the Enacting Formulg
plso,
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Amendment made :
Page 1, line 1,— -

for “Bighteenth” subsritute “Nineteenth”.
(10)

(Shri Vidya Charan Shukla)

MR. DEPUTY-SPEAKER :
tion is :

“That the Enacting Formula, as

amended, stand part of the Bill.”
The motion was adopred.
The Enacting Formula, as amended, was
added to the Bill.
The Title was added to the Bill.

The ques-

SHRI VIDYA CHARAN SHUKIA :
1 beg to move :

“That the Bill, as amended, be

passed.”
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That the Bill, as amended, be
passed.”
The motion was adopted.
16.03 hrs.

ESTATE DUTY (AMENDMENT)
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. C.
PANT) : S8ir, [ beg to move :

““That the Bill further to amend the
Estate Daty Act, 1953, be taken into
consideration.”

Sir, this short Bill has the limited pur-
pose of securing that the amendments made
to Estate Duty Act by Parliament during
the period of emergency continue to operate
in respect of estate duty on agricultural
lands situated in the States after the expiry
of six months from the date of revocation
ot the proclamation of emergency. As
hon. Members are aware the power to
legislate for levy of estate duty in respect
of agricultural land vests in the States.
Parliament in authorised to legislate for
jevy -of estate duty in respect of agricultural

land only after the legislatures of two or
more States bave passed rgsolutions for
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this purpose under article 252 (1) of the
Constitution. The Estate Duty Act of
1953 was enacted after such resolutions
were passed by the legislatures of Bombay,
Madhya Pradesh and some other States.

Thereafter, the Act was adopted by
certain other States by Resolutions passed
by the respective Legislatures, and the Act
at present applies to agricultural land in
all the States except he States of West
Bengal and Jammu and Kashmir.

Any amendment to the Estate Duty
Act in relation to agricultural land can
likewise be made by Parliament only after
following the procedure adopted in respect
of the parent Act, that is to say, after
resolutions under article 252(1) are passed
by two or more State Legislatures, autho-
rising Parliament to make such amend-
ments.

However, while a proclamation of emer-
gency is in operation, Parliament is autho-
rised under article 250 of the Constitution
to legislate even in respect of matters which
are ordinarily outside its legislative power.
Accordingly, several amendments to the
Estate Duty Act were made by Parliament
by various enac)ments during the period of
the emergency without resolutions under
article 252(1) of the Constitution being
passed by the Legislatures of States. These
amendments, which naturally provide
certain exemptions and concessions and
increases the rate of estate duty apply, as
also the estate duty in respect of agricul-
tural land, in States other than West Ben-
gal and Jammu and Kashmir. These
amendments will, however, cease to have
effect in relation to agricultural land on the
expiration of six months after the termina-
tion of the emergency, that is to say, on
July 9, 1968 and the pre-emergency law will
be restored in respect of such land unless
these amendments are continued through
appropriate legislation by Parliament.

16 38 hrs.
[Shri R. D. Bhandare in the Chair]

1 have circulated for information of
hon. Members a note setting forth the gist
of the important amendments made to the
Estate Duty Act by Parliament during the
period of emergency.

Some time back it was suggested to the
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Governments of the States which have
adopted the Estate Duty Act in relation to
agricultural land that they might move the
State Legislatures to pass resolutions under
article 252 (1) of the Constitution, authris-
ing Parliament to legislate for the continued
operation of these amendments in relations
to estate duty on agricultural land in those
States. So far, the State Legislatures of
Gujarat, Madras, Maharashtra and Rajas-
than have passed the requisite resolutions
under article 252(1). The copies of these
resolutions have been placed in the library
of Parliament. It is now proposed to make
a provision in the Estate Duty Act for the
continued operation of these amendments
in relation to agricultural land situated in
the States of Gujarat, Madras, Maharashtra
and Rajasthan. 1t is also propose to pro-
vide, as cnvisaged in article 252 of the
Constitution, for the continued operation
of these amendments in relation to estate
duty on ‘agricultural land in aoy of the
other States, the legislatures of which here-
after pass the requisite resolutions. The
names of such States will be notified by the
Central Government in the Official Gazette.

Sir, 1 hope the provisions of this short
Bill wil! receive the unanimous support of
this House.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Estate Duty Act, 1953, be taken into
consideration.”

SHRI SRINIBAS MISRA (Cuttack) :
Mr. Chairman, there is no objection to the
Bifl as such. Still, I have to point out
something. Please look at article 269. I
am raising this matter and I am sure the
Minister in his calmer mood will see the
cogency of my contention. Artidle 269(1)
(b) is :

“‘estate duty in respect of property
other than agricultural land ;"

So, the Union Government will collect the
estate duty in respect of any property
except agricultural land and distribute it to
the States. So, the States would now like
to have one agency so that estate duty in
respect of agricultural land could also be
distributed to them. Perhaps all the States

woyld now likg that, But what dogy thy
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‘Act contemplete ?  Clause (a) of section
2 says that it shall apply to the States of
Gujarat, Madras, Maharashtra and Rajas-
than, because they have already passed
resolutions under article 252. Then the
next clause says that it will apply to :

‘“‘any other States which the Central
Government may, by notification in
the Official Gazette, specify in this be-
half after resolutions have been passed
by the Legislatures of those States
adopting the said amendments under
clause (1) of article 252 of the Consti-
tution.”

It means that after the State Legislatures
adopt the Resolutions it will not be opera-
tive it will be operative only when the
Central Government notifies by a Gazette
notification.

I think this Bill goes farther than
Constitution.
252 says :—

“it shall be lawful for Parliament to
pass an Act for regulating that matter
accordingly, and any Act so passed
shall apply”—

please mark the words ‘‘shall apply”’—

“to such States and to any other
State by which it is adopted afterwards
by resolution passed”.

the
The second part of article

The Constitution provides that afier
this Bill is passed, if any State Legislature
passes a Resolution adopting it, it shall
apply. It is not conditioned by any noti-
fication by the Central Government. But
this Bill wants to make it conditional upon
a notification by the Central Government.

Suppose, a State Legisiature a Reso-
lution and tae Central Government does
not think of notifying then it will not be
applicable under the provisions of the Bill.
But the Constitution gives that right to
all States that as soon as they pass a
Resolution, it shall apply. It is not con-
ditional upon any notification by the
Central Government.

I think, Minister will see reason and
try to change it. He may get it done.
There is no opposition to the Bill as such .
because all States want that they should
get this money and it should be collected,
But he should see reason and try tQ get it

ameoded on his 9wn motion.
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SHRI RAMCHANDRA J. AMIN
(Mehsana) : Sir, I oppose this Bill on
merits. Our country is deficit in agricul-
tural products, mainly foodgrains, and we
want to encourage the cultivators and give
them every facility that the Government
can grant. When the Congress was fight-
ing against the British for independence,
by resolution they promised that they
would abolish land revenue when they
come into power. Even after 20 years
the Congress has not done it, but some
States like Orissa and Madras have abo-
lished land revenue so as to encourage
cultivators to produce more foodgrains
for the country so as to be self-sufficient
in foodgrains and we may not have to
import foodgrains from America and other
countries.

Now, here instead of giving any faci-
lity or convenience to agriculturists, ths
Central Government has come forward to
apply the Estate Duty Act to Agricultural
land which is not applicable now.

337

SHRI K. C. PANT: May I correct
my hon. friend ? It is applicable even
now. This does not make any difference
so far as the applicability to agricultural
land in States goes. It is only in respect
of those amendments which have been
passed during the period of the emergency
which will lapse unless this is brought for-
ward to enable the States to adopt them
if they so like. That is the scope of this
Bill.

SHRI RAMCHANDRA J. AMIN ;
It was an emergency measure, which allow-
ed the President to declare by a Proclama-

tion. But the Proclamation is not the
law. It was only for the emergency period
that it came into existence. Now we

have got the power to oppose it and say
that the Proclamation which had given
the power of taxing should not be conti-
nued even after six months and it should
not be made a law.

If the Gujarat Government has passed
a Resolution to apply this Estate duty Bill
to Gujarat, it is a pity that Gujarat instead
of encouraging the cultivators is going to
request the Central Government to have
the Bill applied to Gujurat also. T oppose
it because perbaps the Gujarat Government
may not have considered the resolution of
the Congress in the past years. They
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might have considered to tax their agri-
cultural land and collect money. But in
the case of agriculturists, they should be
given as many benefits as we can so that
the country may be self-sufficient in food-
grains.

I oppose only on these grounds. If
you want to eacourage agriculture, if you
want to encourage cultivators, it is to
abolish land revenue which is the policy
of the Congress and which is not put in
practice in all the States. Some States
have already put it in practice, just as,
Orissa and Madras. Gujarat has not
followed the example because there is the
Congress Government there. They are
still violating the Resolution of the Cong-
ress which was passed in the past.

I oppose it on the ground of morits.
Instead of encouraging agriculture, we are
going to tax cultivators more on agricul-
ture lands by levying this duty. 1 think
it is not desirable in the circumstances in
which the country is suffering from the
scarcity of foodgrains.

Wt gEm W W (IR
JaTAT qTET, 9g A GeT IFEN AT
faw, 1968 g3 ¥ @AY &, s@a §
# suv gg frar w=faa star @@
g1 @ faw ¥ g ¥ 0F a@ AT §
et & AR ag ag 5 wgras, W,
A AR AN T IR ARG W
wgsafagt 7 WegqmT ww fFar §, s9
N g FA T fag g faq agi o
arar war & 1 1933 § s 9T gede gy
F31¥ ¥ fag oY wae F47 41, IgYT &9
# oA F 937 FTF AARAE FG
arg <@ A, AT we 1fF o
T I® A &, AT ST FEAT
wyd ¥ ¥ fag ag fag agr
g .
¥ ehe ¥ fegeam st 5
SaEqT F) 3@T g AT 9 wRE I
s Fgt v ad Y, agaaw § A A
21 % 59F T ¥ ogi a% WA &Y
9y 9g AIgA T § fH 60 gAX A = 1 |
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| =it geeirar are)
¥ I 7 TRE gFA ¢, 7% wer A
%6 ¥ F7 &1, 99 30 TATT AT 40 FANR
a1 45 g A A W afy TR
st 7 ST &Y ? @Y vk eaT
e ggA da 1 i fraw ) aw
Ay ag gy fr i Y qRe gl ¥
famr &< ag ez ggdv dad wE R
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T ffe ¥ fegeom &1 WY AW gveR

2, 78 &N ¥ qur ¥H FT SewEA [@EAT
AT AT weuw §, 92w ¥ 1 Afew W
W aga © IR 9 wE-qNE. 9%
a8 THY wHN o gl §, e e ¥
a9 §eq Af P, 3@ a9g ¥ SwRA
g & qrar & 1 gt B o NT A F,
Tt gaX @rae A faed ¥ fygar g
g wnfed, Saar A gar & whfa
79 TAFTIT NS qg F A ¥ agt
¥ wgf a% wefra Nver o= §, A
oT G IAH ST g TRE YA do1 §,
o e aw § @ e @ g
9¥T | TR faw A g o gele
37 wiiweae SwTET # faemaT g
t—afz ¥ am @ 9 fegew A
TR A N AT ;T
I ¥ @relt g o faer w)osmay
FqT 198 AF R & wm om &
g A F fodr JAT § @t vad dw
AT FAT FT FAT & FFF agT a®
2T TR AMA FT A . T W@ F
fow &% % s ) AfeT &
MR WX A F IeaEw A A,
TR gH I TR & s FTIOER AT H
fos & wfas Agaa #, IAH0 A FATH
AR EATE, AR A TR § FE S
Cpfy & Suew ¥ =faw § wiew
|TEA % MR F Y swar g g=a
— 3Y ogEla F @& A fe A ag §

T3 9% 50 we FY &2 GG qT
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fee s & Y sfaa € & T
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AT FTWHTT GIFR I G671 IARJ aY
IEH IF AT 9gAT § | AY yEg At
¥ Fg1 a1 fF Fr@Erd o FAT awrET
gt SR ag@ A AW E N fr qug 9%
¥ T axy § wifs ST gea aga
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% faad @@, oY 98 & AT § IEHY
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¥ W At a1 Y A awEr
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e @ w1 d sEN fAd F AR
=17 7 7% IR F1E Ihwr AT
AF A far g1 3N wFC Y R W
FT FEIHI M 0t e ) g7 MR-
R Y AeF qwT I @ §, Aoy gEw)
N TG W ) TH AT ITH HIL aF
S A 9 AE I AL IS q1AN | 75
ar e % gy oged faew ar @
SHR FE g a1 F awar g fw
$9 UF-3 FRAET El, T o< froag
3@ smE 91 awdt @), IfFw A
-9 AT A A T 9g T FA W
& @ 7y fT 3 a1 zmfag
T fART ¢ fr A & s e ggd
TN FT TG AF A ¢, q@ foege
ATAYT FTAT ATFEY |

SHRI BENI SHANKER SHARMA
(Banka) : So far as t(he amendments
sought to be made in the present Bill are
concerned, they are more or less of an
innocent character and consequential to
the lifting of the emergency. As such
there is not much to be said in favour
or against these amendments. But I will
take this opportunity of making certain
observations about the drawbacks in the
administration of the Act itself and
the institutions which administer it.
By clause 2 of this Bill, a new sub-
section 2A to Section 5 has been sought
to be added which says that the Central
Boards of Revenue Act, 1963 shall apply
to this Act. Before 1963 we had only one
Central Board of Revenue which used to
deal with these four direct taxes as well as
excise and customs. After 1963 by the
Central Board of Revenue Act, 1963, this
Central Board of Revenue was bifurcated
into two, namely, the Central Board of
Direct Taxes and the Central Board of
Excise and Customs.

Now, the responsibility of administer-
ing these direct taxes falls on the Board
of Direct Taxes. As I observed earlier in
this House we should have effected eco-
nomies in our administration as had been
also promised by our Finance Minister
from time to time. But instead, !I?',l‘l;lg!
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been lavish in our expenditure in appoint-
ing more and more persons at higher posts,
with a big staff.

Sir, formerely where there was only one
Member who used to administer the direct
taxes now we have four Members in this
Board, who, I do not know, what they do.
But at least my feeling is, that these mem-
bers of the Board are merely a dog in the
manger. They really do not make any contri-
bution to the administration of the assessing
machinery. The Board’s object should be
to make poljcies and issue directions
ongeneral lines, but what we see nowadays
is that these four different Members do not
issue any general directions, but, under
the pretext of supervising the work of
their subordinates, poke their nose in the
day-to-day discharge of their duties, thus
taking away from the initiative, dash and
capacity to take decision on the spot,
which seriously affects the quality, efficien-
cy and progress of the work.

Sir, T must submit that there is no
necessity of keeping so many Members on
this Board which is practically becoming as
burdensome as the Railway Board, which
has no responsibillties or duties of its own,
to discharge.

Sir, I will now make some submissions
about the nomenclature of officers in the
Bstate Duty Act. Estate duty is one of
the four direct taxes, and is inter-connected
and Inter-linked with income-tax, wealth-
tax and gift-tax Acts. It is practically the
same set of officials who administer all
these Acts and there is no reason why we
should have different names and designa-
tions for the Estate Duty Officers. But
1 think we have followed the U.K. model.
I feel, we should not have done that after
independence and shown our own imagina-
tton in the nomenclature of these officers.
Instead of having the designations and
nomenclatures as Controllels, Assistant
Controllers, and Deputy Controllers I
think the same designation of officers.
‘Assistant Commissioners, and Commission-
ers would have equally served the purpose.
I find that there is still confusion in the
minds of the assessees and no useful
purpose is being served by calling these
persons as controllers, assistant controllers

~-and deputy controllers. 1 would suggest

MAY 9, 1968

(Amends.) Bill 3344

in the interest of simplification that in as
much as it is the same set of officers who
administer income-tax wealth-tax and gift-
tax Acts and are interchangeable, they
should be named as BEstate Duty Officers,
Estate Duty Assistant Commissioners and
Estate Duty Commissioners in the same
manner as income-tax and wealth-tax
officers, assistant commissioners, and
commissioners.

So far as these four direct taxes are
concerned there is some difference in the
treatment of agricultural income and agri-
cultural property. While agricultural
income is exempted under the income-tax
Act and agricultural lands do not come
under the purview of the Wealth tax Act
the do come under the purview of the
Gift Tax and Estate Duty Acts which in
my opinion, is inconsistent. To be consis-
tent. I will submit that agricultural lands
should also be exempted from the purview
of the Estate duty and Gift Tax Acts. True,
agriculture has started looking up but the
bringing in of agricultural lands under
the purview of Estate Duty alone will act
as a damper on our agricultural produc-
tion. You know, Sir, that the value of
lands have appreciably risen recently but
the value of the rupee has also gone down.
However, I do not object if any buisness-
man who is on the G. I. R. of the Depart- ,
ment and has got agricultural lands besides '
other assets, is subjected to Estate duty on
his death. But if a pure agriculturist who
has no income taxable under the Income-
tax Act is assessed on the value of the
land, left by him that will adversely affect
our agricultural production. Nowadays,
Sir, the minimum limit dutiable is Rs.
50.000 and in places like U.P. and Maha-
rastra 10 bighas of land alone will be
worth more than Rs. 50,000 and will attract
Estate Duty. This will adversely operate
against the agriculturists. If Estate Duty
is levied on such persons they shall have to
sell away a portion of their lands to pay
the Estate Duty.

17.00 hrs. A

As we have enough pending cases under
the Income-tax Act, likewise we have great
pendancy under the Estate Duty Act also.
There are enough pending cases for the
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fncome-tax cases, we have provided in the
recent Finance Bill which we passed the
other day, that all the pending assessments
after 1968-69 shall have to be completed
within two years, and those relating to the
earlier years shall be completed within
three years. I would request the hon.
Minister to incorporate a similar provision
in the Estate Duty Act as well so that the
pendency of cases may not increase. I
know that there are cases pending with the
controllers and assistant controllers of
estate duty since the last four/five and
sometimes even seven or eight years, and
there is no end to the suffering of the
persons concerned. In certain cases, one
man has died, and his successor has also
died. But the duty to be assessed on the
first man has not been determined. So, I
would request that in order to reduce the
pendency of cases, the hon. Minister should
incoprporate the same provisions as are
contained in the Income-tax Act in the
Estate Duty Act also.

Unfortunately, according to the new
provisions in the last finance Bill we have
given a different meaning to the word
‘concealment” in the Wealth Tax Act.
Though that definition has not been exten-
ded to the estate duty, 1 am afraid our
estate duty officers who are in charge of
administering this Act will take their clue
from the amendment of the Wealth tax
Act and give a different connotation to the
word ‘concealment’. As you know, estate
duty is concerned only with valuation of
assests, and there is always the likelihood
of a honest difference of opinion between
the assessee and the officers as to the value
of these assets. If there is a difference of
more than 25 per cent, the accountable
person who is to render the accounts of
the deceased to the Department, will be
held responsible for concealment. As I
had remarked at the time of the considera-
tion of the Finance Bill, it is something
very curious that we are giving a meaning
to a word which naturally it does not
connote. Therefore, T would suggest,
that though the definition of concealment
and the penalties etc. in the other Act
have not been extended to the Estate Duty
Act, the Finance Minister should catego-
rically declare that the same would not
apply to the Estate Duty Act.

l-:'inally. I would say a word about the
ypluation of goodwill of firms.

VAISAKHA 19, 1890 (SAKA)

I find that

(Amend.) Bill 3u46
in the valuation of the assets of a deceased
person, when he is a partoer in a firm, the
goodwill is also valued. In private firms,
as they are not being sold or saleable there
is no intrinsic market value of their own.
The market value of the goodwill of
firms is based on some formula depending
on the profit of three, four or five years.
They make some valuation and accordingly
estate duty is charged on that. I submit
that this causes great hardship to the
assessees because they have got to pay for
something against which they have got no
liquid assests.

Therefore, | would request the Finance
Minister to take this aspect into considera-
tion as well.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : I rise to support the Biil. The
amendments sought to be made are very
innocent and they should not have evoked
any controversy. Some hon. Members
have raised the point that no estate duty
shouid have been levied on agricultural
land. I would submit that if we did not
levy estate duty on agricultural land, we
would in fact be discriminating against
fands which are urban lands. When urban
lands have to pay estate duty there is no
reason why agricultural lands also should
not be subjected to estate duty.

We have lieved estate duty on all
urban property. Property below Rs. 50,000
has been exempleted. Now, a certain per-
centage is levied as you go higher. There is
no reason why agricuitural lands above the
value of, s2y, Rs. 50,000 should not pay
estate duty. Estate duty is based on the
principle that the rich should not continue
growing richer and the poor should not be
kept poor in perpetuity. The only way
to reduce the gap is to levy estate duty on
the rich, so that people who are rich do
not by getting inheritance become richer
and the capitalist system should not conti-
nue perpetually. This is the basic reason
for levy of estate duty.

The second reason is that we have to
usher in a welfare state where the economy
has to be geared up to meet the require-
ments of such a state and for that financial
resources are required. Estate duty has been
levied on all urban property. We have seen
many instances where urban property people
invest in agricultural lands in many States.
ialised firms runni g to soveral

eaves - vswywa A s wx




347 Estate Duty

[Shri Vikram ChandM ahajan]

hundred acres and for them the land laws
do not apply, there is no ceiling applicable
to them. No reason can be assigned as to
why these lands above a certain value
should be exempted from estate duty on
inharitance. Either we should not levy
estate duty at all —if that is the contention
of members—or we should apply it to
agricultural lands also above a certain
limit. Onpe cannot follow the argument
that a man who owns urban property
worth Rs. 50,000 should be subject to
estate duty but a person who owns agricul-
tural lands worth the same value should
not be subjected to it.

My submission is that agricultural
lands should be assessed to estate duty.
We can raise the limit to Rs. 75,000 so far
as pure agricultural lands are concerned,
that is, in the case of those who do not
have any urban porperty. But it cannot be
contended that no estate duty should be
levied at all on agricultural land.

Another point raised is that the States’
concurrence should be after the Bill is
enacted. The Constitution has given power
to the States to levy estate duty in the
anner legislated by the Parliament. An
hon. Member has said that the legislation
sbould be passed first and then the States
should concur. When power has been
given to the States to concur, there is no
bar in their exercising it either before the
Act or after the Act is passed. There
cannot be any constitutional bar to their
doing it either before or after, once the
Constitution specifically empowers them
with the right to concur. Therefore, the
constitutional point raised has no mean-
ing.

Another point raised was that goodwill
should not be valued for purposes of
estate duty. It is common experience that
goodwill is sold in the market. In a sale,
goodwill fetches a separate price. There
is no reason why it should not be assessed,
when it passes by inheritance. Either it has
value or it has not. If it has, it must pay
estate duty. -Nobody can contend that
goodwill has no marketable value. If to-
day Lever Bros. sell their name only to
another firm, it will fetch crores of rupees.
So there is no reason why goodwill should
pot be assessed to estate duty.

and deputy contrumeie: -
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There are certain shortcomings in the
parent Act to which I want to draw atten-
tion of the hon. Minister. The Act lays
down a combersome procedure for collec-
tion of duty.

The procedure should be simplified.
One procedure is that the assistant control-
ler makes the assessment and the appeal
goes to the higher authorities, that is, the
controller. Under the other Acts the ap-
pelate authority has the power to stay the
recovery of tax when the appeal is filed.
The estate duty Act has a procedure by
which the appeal goes to higher authori-
ties but the stay is given by the original
authority that made the assessment. We
have to file two applications, one before
the assistant controller to stay the demand
and the second before the appellate autho-
rity. It does not serve any purpose or
help the department. On the contrary it
increases their work without helping either
the assessee -or the department. Both
powers can be given to the appellate autho-
rity to hear the appeal and also grant the
stay. Another point is this. There is the
assistant controller, appellate authority,
then the tribunal and then the High Court.
It would be easier if there is only .one
authority for appeal —assistant controller
end then an appeal to the High Court or
the Supreme Court. That is what we have
in nany other taxation laws. It will save
the Government much of the expenditure
on staff and help the assessee also in get-
ting quick justice.

Another point is that estate duty was
evaded through a system of gifts. Ifa
gift is made five years earlier than the
death of a person, then there is no estate
duty. Gift tax has a limit. If you make
a gift of less than Rs. 10,000 there is no
gift tax. Therefore, you can make a gift
of Rs, 10,000 this year, Rs. 10,000 next year
and so on and evade estate duty. [ think
the total gift should be taken into consi-
deration and then the estate duty should
be levied so that this will avoid evasion.

Finally, I submit that there should not
be a time-limit fixed for the final assess-
ment e.g-—a year or two—because that
would harm the assessee. A persod nor-
mally doesnot know when he would die-
Nommpally, he does not give the entirg
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picture to the legal representatives. There-
fore, they have to get their information
from various sources about the value of
the assets and so forth. Similarly, the
department has to verify. If this thing is
rushed through, it will harm both the
department and the assessee. With these
words, 1 support the Bill.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : May I ask the hon.
Minister to say something about the neces-
sity or otherwise of the notification, as
Mr. Misra pointed out. From a reading of
the article it appears that no notification
is ry at all b it would be
against the wording of the article if you
want a further notification. If a resolu-
tion is passed by the States, this Bill which
will be passed today will automatically
become applicable. Therefore, Mr. Misra
has raised a point whether a notification
was necessary. On that point, has ths
Minister anything to say ?

SHRI K. C. PANT: It is for you,
Mr. Chairman, to conduct the debate or
make it a dialogue. If you want me, I
shall answer.

MR. CHAIRMAN : Your point will
be replied to at the end of the debate.

SHRI TENNETI VISWANATHAM :
I do not know the manners of this House.
We do not normally reserve thes: small
points to the very end. Since the Minister
is not saying anything. I shall continue.
This notification is un-necessary and is
against the provisions of the articles of
the Constitution. If the Government says
that a notification is necessary it will be
going beyond the terms of the Act.

The other point which I want to raise
is, why this legislation is necessary at all at
this stage. I do not know why the States
should want this Government to pass this
legislation, because the States have got the
power to pass legislation in their own
right. They have got the right to pass
legislation on estate duty on agricultural
land and they need not come here for it.
There is one difficulty for the States in the
resolution procedure. Today, the Actis
passed with reference to four States giving

certain rights and this Act, if adopted by
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another State, can be adopted but it cannot
be amended. Supposing that State does
not want the same rate, it will be ina
State of difficulty. Therefore, really it
does not seem to be very convenient for
the States to adopt this Act which is
passed here today. The rate or the pro-
cedure in respect of this Bill may not
exactly suit their own requirements, and
therefore, these are the points on which
we would like to have a clarification, not-
withstanding the hon. Minister’s to remark
that we do not want a dialogue.

SHRI G. VISWANATHAN (Wandi-
wash) :  Mr. Chairman, Sir, originally, the
estate duty otherwise known as death duty
was introduced as an instrument to bring
about socialism in this country. Now, the
Bill proposes to extend this estate duty
to agricultural land also. This Bill was
opposed for the reason that it will work
for the disadvantage of the farmer. There
cannot be two opinions in giving incentives
to farmers or agriculturists, because they
form the backbone of this country. At
the same, time, when the Central Govern-
ment accepts that all incentives must be
given to the agriculturists, are they coming
forward to give all incentives to the
farmers ? Really in the last 20 years, this
independent Government has done very
little to the agriculturists.

For example, the then Congress
government in Madras were assuring us for
the last so many years that they would
abolish land-tax. They said in so many
words and they said it during the time of
the election, but they did not fulfil the
promise, and it was left to the DMK
government, after the 1967 election, to
come forward and abolish land-tax on dry
lands. I am proud to say this here. This
Government is not only not giving incen-
tives to the farmers but is also not en-
couraging the government which helps the
farmers. For example, we in Madras are
now giving many loans to farmers for dig-
ging wells and installing pump-sets and
other things. But the Central Govern-
ment is not coming forward. We in
Madras are very generous in helping the
farmers by giving loans to them not only
for pump-sets and other things but also
for the supply of water for their irrigation.
For this, the Central Government .is not.
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coming forward to help us in the minor
irrigation schemes. If really this Govern-
meat is interested in helping the farmers,
it must encourage the State Governments
which are doing good things by helping
the agriculturists.

I support the legal or the constitutional
point raised by Shri Srinibas Misra, because
the Constitution says that if the State
legislature passes a resolution it is not
necessary for the Central Government to
notify it. Again, the Government them-
selves, in the Statemeat of Objects and
Reasons, have said that this is purely a
State subject. They bave said :

“Although the power to legislate for
estate duty in respect of agricultural
land vests in the State Legislatures by
vittue of. Entry 48, List II of the
Seventh Schedule to the Constitution,
Parliament has power under article
250 of the Constitution to legislate in
respect of agricultural land as well,
which a Proclamation of Emergency is
in operation™.

Only when there is a proclamation of
emergency in operation we have powers to
legislate on this subject. Now, there is
no proclamation ; it has been lifted, and
the power automatically goes to the
States. 1 do not know why the Central
Government should take this responsibility
also, because already there are so many
powers with the Centre, and this is a day
of decentralisation. We must give more
powers to the States because it is also well
known that ours is a quasi-federnl State
and not a fully federal State, where most
of the States want to bave full federalism
in this country.

The Central Government must see that
more and more powers are given to the
States because they are the people who
deal with the situation.

About the duty as such, I have nothing
to oppose, because it is not going to
effect small land-owners. Only big landlord
will be affected. I do mnot oppose it on
that point. But the Central Government
must see that the powers of the States are
not taken away by the Centre.

SHR1 D. C. SHARMA (Gurdaspur) :
s oy Aanfic fostof.all 1 coneratu-
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late you on your being raised to the Chair,
which you richly deserve.

Much has been said about the Estate
Duty Act, the Wealth-tax Act and the
Gifts Tax Act. I took very keen interest
in these Acts when they were passed. I
expected a great deal to happen in this
country afier they had come into operation.
1 thought they would equalise the fortunes
of the poor and the rich, bridge the gap
between the rich and the poor and it would
be a very nice thing to see that the rich do
nat get richer, as the Mahalanobis Report
has suggested and the poor do not get
poorer. But I must say in all humility
and with great sorrow and disappointment
that all my expectations about these Acts
have not been fulfilled. That Acts were
diluted with the result that they had no
teeth in them. They were just there to
show that we believe in a socialistic
pattern of society. But the ground under
the scoialistic pattern of society was a
marshy ground like the ground in Kutch.
It was a shaky ground.

As an hon. member said, these Acts
must be properly administered. The net
should be so firm and of such fine material
that nobody who has to pay the duty can
escape from it. The difficulty is, there
are so many loopholes in the Act that
people who must pay do not pay. A
gentleman was saying that we should have
quick justice. Quick justice is impossible
in India. All over India, we believe in
tardy, dilatory justice. Even if all those
reforms to which the hon. member referred
were put into operation, even if the
Appellate Assistants were amalgamated with
somebody else and the intervening mem-
bers was disposed of, I think the situation
will remain the same. In this country,
we have made an art and science of giving
justice which is not quick and swift. If
they can think of some way of doing so,
it will be better. What stands in the
way of disposing of appeals quickly and
swiftly 2 You know, Sir, we have got s0
meny rungs in the ladder of bureaucracy.

There is the story of a gentleman who
went to a sadhu and said: “I have a
monkey and that at monkey is always
giving me trouble”. The sadhu said to
him : “Have a pole so that the monkey
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would all the time the going up and down
the pole””. Our bureaucracy is giong up,
coming down, again going up and coming
down. It never stays at one place. I
would be very happy if it stays at the
bottom or at the top. It does not do that.
It is always in motion, always in transition.
Therefore, I would submit very
respectfully that it is no use having this
bill on the statute-book of our country
unless we are able to administer the Acts
in such a way that we get by means of
them a verv small and short glimpse at
least of the socialist pattern of society.
Unfortunately, that is not there.

My friends have been taking about
agriculturists. There are agriculturists who
own orchards and gardens. They have
taken land in the name of orchards and
gardens. One day all the agriculturists
and landlords of Punjab went to the then
Chief Minister, Sardar Pratap Singh Kairon
of revered memory and told him that by
means of the land reform he had taken
away thelr land. ~He told them : “Tell
me on oath whether any one of you has
parted with even an inch of your land”.
The land that was there was given to sons,
daughters, and other near relations. There
bas been no land reform worth the name
in this country.

Therefore, this Estate Duty Act should
apply to the agrictlturists whose income
is Rs. 50,000 and more. It will not be
Rs. 50,000, it will be much more than that.
Of course, there are some who are on the

bei level, people who own five
acres or even half-an-acre of land. We
must do somethiog for them and try to
give them some relief. You should not
talk about agriculturists in general. In
India there are so many degrees and so
many classes of agriculturists. Landless
labourers must be helped. Bat agriculturists
who own orchards and gardens, people
who board their grains so that they can
sell when the market imporves and others
like them will have to be brought under
this. I think in their case the Estate Duty
Act will be very very helfpul.

I, therefore, welcome this Bill. I know
when we were discussing this Bill his
revered father who was a great legislator

was there. Iam glad the hon. Minister
is there to pilot this Bill. He is the
He should

worthy son of a worthy father.

VAISAKHA 19, 1890 (SAKA)

(Amend ) Bill 3254

see to it that this Bill does not lead to the
proliferation of bureaucracy and the direct
tax administration and the indirect lax
administration but both are subject to
review by the Organisation and Methods
Division. Unless that is done I think this
Act will prove as useful as the previous
Act has done. As I have said, I welcome
this Bill because it will lead usin some
way or other to the goal of socialist pattern
of society. '

st ®o fro wywy (Fafar) :
gafy agiey, & @ faw =1 gagq
wear g, AT gafag adi fe g fas &
gg s & S awd § fFoged afa
2w ¥ gAAR Y @9 e ar aifas
gRar gar @Y Fr et St wd $
Ay a7 I @A g 1 fag gAY
i ¥ g fad 9m@r @ g, 98 g 9Ew
&1 wAGT F & X gfag ag qadar
Wk gnde ¥ wa faad ¥ fag §orT @ar
& | 99 LI F QrET-HG H qIAYCHS
% qfg gf 3 ol 9@t mlas ad 9
T wfas wdw gg § 1 &9 sagedr §
g T Fg wasw i frgmfaa ¥
T W F A ey ar @ g oar
Ta) #Y $ Wad fawrq ar < & 1 fee
N W F@ fad ¥ gro 5@ AW F 4t
A 9T Nz g4t §, ¢ 7g fra gz a5
Wz fag aenr § N §), IR Iz @F T
F A G, v IgFr gadT FET Y
%S g FEaTd

wwfaw g9 9 § & 7 ¥a7 a3
fa=r, afe o1 W Q@ faa, qrw frd o,
fa7d s @=dl N gfa & v F gy
saf g, faas Swar 93 awe s
@ & 1 AfET T F o . F@
w g F@ A 2 ) w95, 35
@ aw @ AP, W fax ¥ gt ok
gegea qi O iz 987 o1 @Y 2, wafac
& ga fae &1 guda saar )

TG AFAlT GeEd Ay e
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fasr &1 o9 FA Y ¥ H g AG
gt | & g § e & F aT A9
&1 3919 78 I91F 7E ¢ & o= S e
&9 T 9WAT 1T | IR ITT FH
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IgFT @ar w} ANfaar swd gfagw €
ag w5 & A qEH ¥ fag awd
t 5 a2-a FEawd 9T M T T
wrd, 7g ar ferger S gfen & ad
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AfeT T AW A {7 qEE ¥ faw A
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N TEH A gafad ¥ o aEr ¥
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TATHR FAg § |
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farde 7 1 ;fgw

ag Rar war § fF X aga & FrE
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sk siweq A 9T 35 e AR 9T
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% & Aiftg wIy § AR ST R AF
< & o g &) g faw b
¥ off oy g & | gEfeg G W@
NT ¥ AW syaear o) W QA0
wifgy, foed ¥W gl O TF T
X qifRe STy amw e oy @
aia #1 fa¥w s @ g =fge i
foaa @l g dFw W A suFedr &y
I, ¥ 5w ¥ aw A 97 | wre feafy
g § & TR W W Al w1 @
g fagr gwr &, fedF & faee
g'sfiafa s wffe @ qave FrgET &
e F few F& AT e dew
FIT § A 57 WX IF FIEAT R AAS
T @ war s Y daw feamEt Ak
semifeal § @ | I § 1 wfag |-
FIT FY At @) &1 g FW 7 T4
LT =1feQ |

dar s B s, A wfam &
gT s Fat X fFdY 83 9% T qear
g wfau z@ @ faw &1 gwdq v
g

MR. CHAIRMAN : There is notice
of an amendment given by Shri Misra.

But it has not come in time ; therefore 1
cannot accept it.

SHRI SRINIBAS MISRA :
Minister agrees, it can be done.

If the

SHRI K. C. PANT : Mr. Chairman,
I have listened to this debate which has
actually covered a wider ground than ‘is
strictly provided for under this Bill. T
shall, first of all, attempt once again to
indicate the exact scope of this Bill.

There is a feeling in the minds of
many hon. Members, including my hon,
friend, Shri Misra, that this particular
enactment is going 10 have the effect of
extending the imposition of estate duty
on agricultural land. That is not a fact.
As T sought to explain in my opening
statement, in the first place, when the ori-
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ginal Act of 1953, the Estate Duty Act,
1953, was adopted by Parliament, before
its adoption some State Legislatures passed
resolutions and this was adopted. Accord-
ing to the provisions of this original Act
estate duty was extended to agricultural
land before the proctamation of the emer-
gency that come later.

That is what I indicated in the earlier
argument the other day also. Evea if this
Bill is'not adopted, it does not mean that
estate duty will not be extended to agri-
cultural land. That is there by virtue of
the Act of 1953. But certain amendments
were passed during the emergency period
by Parliament at 4 time when Parliament
was authorised to legislate on behalf of
the States. Earlier it was not authorised
to legislate on behalf of the States and it
required the passing of Resolutions by the
State Legislatures in order to make estate
duty applicable to agricultural land in
States.

Now, during the period of the emer-
gency certain amendments were passed and
these amendments were passed without the
States adopting any resolutions t0 this
effect. When the emergency came to an
end, the question arose as to what will
happen after six months to these amend-
ments. After six months all these amend-
ments lapse. So, the question arose as to
whether we should not enable the States
if they want to adopt these amendments.
Since the amendments involved increase in
the rates, it means higher revenuves for the
States.

1 may make it clear that the net
income from this estate duty goes to the
States. We only take away some expendi-
ture on administration etc. The rest of it
goes to the States. Therefore it is for the
House to consider whether the States
should be enabled, if they want to, to
take advantage of the increased rates and
other things that took place through the
amendments during the emergency period.
This is the scope of this Bill. It is not
for now extending estate duty to agricul-
tural land. It is not to impose something
on the States. It is for the States in their
wisdom, if they want to, to make use of it.

Estaie Duty

They can pass resolutions and take advan-.

tage of this.

SHRI RANGA (Srikakulam): You
make it so easy for them that instead of
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one day’s discussion.
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SHRI K. C. PANT : A resolution or
a separate measure being passed involves
almost the same amount of problem in the
Legislatures.

SHRI RANGA : There is more detail-
ed consideration than what is given to the
resolution.

SHRI K. C. PANT : We are having
a fairly detailed consideration here.

SHRI RANGA :
India.

For the whole of

SHRI K. C. PANT: This is where
Professor Ranga sits. He does not sit in
any of the State Legislatures. We have
the benefit of Professor Ranga which is
not available to any of the State Legisla-
ture.

SHRI RANGA : You have your majo-
rity all the time.

SHRI K. C. PANT : My hon. friend,
Shri Viswanathan, seems to suggest that
we are extending our powers by virtue of
this enactment.

He advised us not to do anything to
extend our powers vis-g-vis the States. He,
perhaps, overlooked the fact that the
Madras Legislature bas already passed a
resolution on the basis of which we have
brought forward this Bill here.

SHRI G. VISWANATHAN : Which
year ?

SHRI K. C. PANT :
have passed a resolution. It is for him
to address the Madras Government. It is
for him to advise them, not to advise us
on this matter.

After the Emergency ended, this prob-
lem arose and we addressed all the State
Governments asking them what they want-
ed to do. Four States have passed
these resolutions. So, with all respect to
him, I think, he has misunderstood our
intentions as he so often does. Our inten-
tions are not as bad as he thinks. It is
because States. want.to make use of it that

Recently, they
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they have adopted these resolutions. We the apprehension of my hon. friend, Shri

are only enabling them to take a share in
what we levy.

The second impression that I want to
remove is that this is somehow going to
affect agriculturists. Sir, I am now going
back to the earlier enactment. In fact, this
discussion is outside the scope of the
Bill. If you will permit me, in two
minutes, T would like to go back to the
rationale of the original enactment.
The rationale of that enactment is that
Estate Duty should apply to all States
inclusive of agricultural land. There is no
reason why agricultural land alone should
be excluded from the purview of the
Estate Duty. Now, this is to introduce
a measure of uniformity in the application
of Estate Duty. The Estate Duty becomes
applicable only to estates valued at over
Rs. 50,000 and the rates of Estate Dutyv
mount up rather slowly. [ shall read out
the rates if you so like later.

17.48 hrs.
[Mr. Depaty-Speaker- in the Chair)

Sir, the intention is to treat wealth as
wealth in the matter of Estate Duty. After
all, as some hon. friends said, ultimately,
the intention is to levy Estate Duty and
to see that inheritance of wealth is not
encouraged in this country. As the wealth
fncreases, as the size of the wealth increase,
more and more of it is taken away so
that the next generation people do not
depend on the wealth of the previous
generation. This kind of attitude we defi-
nitely want to encourage. In doing this,
we have to keep in mind the fact that land
is one form of capital, whether it is urban
land or agricultural land. I do not think
that the House will be in favour of having
laws which distinguish between various
kinds of estates, various kinds of lands,
and encourage diversion of capital from
one form to another merely to escape the
rigours of Estate Duty. I do not think
that can be the intention of the Members
of this House particularly at a time when
we have got the eeilings on land holdings
in verious States and so on. The limit of
Rs. 50,000 is a reasonable limit in my view
and on the State of Rs. 50,000 over the
ipitial Rs. 50,000 the rate is only 4 per
gent and then it slowly rises. Therefore,

Sharma, that agriculturists will have to
sell off land in order to pay Estate Duty,
if I may say so, is a little far-fetched.
Between Rs. 50,000 and Rs. 1 lakh, an
estate attracts Estate Duty of 4 per cent,
that is, Rs. 2,000 Is it suggested that for
Rs. 2,000, he is going to sell off a part of
his land ?

SHRI RANGA :
tion limit ?

SHRI K. C. PANT : Rs. 50,000. That
is the base. Below Rs. 50,000, there is no
Estate Duty. Therefore, I do not think,
in good faith, anybody can object to this.

No, so far as other points go, I would
only say that agriculturists may well be
helped by this measure to the extent the
States which get revenue from Estate Duty
utilise for the sake of agriculturists. To
that extent, it might very well help him and
it might enable the richer agriculturists to
contribute to the well-being of the smaller
agriculturists which is a means of using
a part of their estates for the benefit of
the smaller agriculturists in the States.

SHRI RANGA : 1Is this the
pose ?

Is there any exemp-

pur-

SHRI K. C. PANT .
the ideas.

That is one of

SHRI RANGA : It will be merged in
your General Revenues.

SHRI K. C. PANT : It will not merge
in our Geaeral Revenues ; it wil{ go to the

States ; States look after agriculture ..
(Interruptions).

SHRI RANGA : In the case of U. P.,
it has been swallowed by the General
Revenues.

SHRI K. C. PANT: In order to
avoid a dialogue, 1 was rude enough to
suggest to Shri Viswanathan that I
would not engage in a dialogue, but
Prof. Ranga is far more persuasive and so,
I could not help entering into a dialogue
with him.

I do not want to take the other points
in detail. These were the points raised
earlier.
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A Constitutional point was raised by
Shri Mishri. I would only like to point
out to him that he was under some mis-
understanding in respect of the point I
made earlier that this Bill, for the first
time, is making Estate Duty applicable to
agricultural lands and that the provisions
of this Bill in respect of the notifications
are something new. They are not ; they
are a part of the original emactment. He
was good enough to come to me just
now and I have shown him that in 1953
Act itself this is already provided for.

ft witet ame A (FES ATEIR) ¢
IR AR, 9 4% Al X W
avfe FT S0 o) a7 9Ed aay § @R
frar &Y @ ATE T AT 7 W A7
s g gfawr W F Ay daw
g

MR. DEPUTY-SPEAKER : At State
level it is being considered and not here.
The question is :
“That the Bill further to amend the
Estate Duty Act, 1953, be taken into
consideration.”

Let the Lobby be clearsd.

MR. DEPUTY-SPEAKER : Now, the
Lobby has been cleared. 1 shall put the
motion to vote ..

SHRI RANGA :
for division.
The motion was adopted.

We are not pressing

MR. DEPUTY-SPEAKER :
shall take up the clauses.

Now, we

Clause 2 —(Amendment of section 54)

SHRI TENNETI VISWANATHAM :
On clause 2, the question was raised
earlier whether the words ‘by notification’
could rightly be there. There is a provi-
sion to the effect that if the other States
pass a resolution they can also have the
advantage of this Act, but by notification
in the official Gazette afterwards the
Central Government may extend this Act
to those States. The Constitution says that
if they pass a resolution jt shall be appli-
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When the point was raised by Shri
Srinibas Misra in the first instance, the
hon. Minister pointed out to him that it
was not an innovation but it was there
in the 1953 Act itself. But even then it
was wropg. The Constitution was passed
prior to 1953. The Contitution did not
give them the power to take this into their
hands and extend it only by their notifi-
cation. Article 252 says that if the other
States pass a resolution, this Act shall be
applicable to them automatically. 1t does
not require the assistance of a notification
by the Centre.

SHRI RANGA : The present clause
is much better. It will act as an addi-
tional brake on those people.

SHRI TENNETI VISWANATHAM :
But on the other hand, supposing he and
I are there in the State and we want to
impose the Estate Duty ourselves, and
supposing the Central Goveroment is
constituted of a different party, and they
object to it, then what would happen ?
It is u question of the autonomy of the
States. The autonomy of the States is
protected under articl 252. Supposing the
State Government and the Central Govern-
ment are of different political complexions,
then there may be conflicting views held
by both ; for example, my hon. friend
Shri G. Viswanathan’s State may want it,
but supposing here it is not the Congress
Government but some other Government
and they are against Estate Duty, then they
would not notify. In other words, the
power given to the States under the
Constitution would be throttled by the
Centre.

Therefore, the words ‘by notification
in the Official Gazette’ are not Constitu-
tional, and even if they were there in the

1953 Act, they must go now. We are
slightly wiser now than in 1953.

SHRI SRINIBAS MISRA : This is
the only crucial point in this. The other

things would not evoke much controversy.

SHRI RANGA : [ am sorry I am not
able to agree with the Constitutional
experts that we have on our side for this
reason namely that I am not looking at
it from the Constitutional point of view
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Already, it is bad enough to give this
power to the State Government to impose
this additional taxation on the agri-
culturists there that merely by passing a
resolution in the State legislature, instead
of having to get a Bill introducted discussed
and passed there, they could impose this
tax. If a taxation Bill is introduced there,
then it would necessarily attract a lot of
press comments and then it would be
discussed among the public ; there would
also be discussion in the legislature. That
will be a much grater safeguard for the
psople concerned than the  mere
discussion of a  resolution  which
may be discussed for a day or half a day
and then passed after which this imposi-
tion could be placed on the heads of
those people. Therefore, the provision as
it stands is bad enough, that the power is
given to the State Government to take it
upon themselves to have a resolution
passed instead of a Bill and then impose
this tax upon the people.

If on top of it, this Constitutional
facility is also provided for them that they
need not attract the attention of the
Union Government at all at any stage,
it will become much more oppressive. As
it is now, it is for the courts later on to
dismiss it, if they are so minded. But
the whole point raised that it is unconsti-
tutional, that it is derogatory to the State
Governments and encroaches on their
autonomy and so on is not tenable. So
Long as this Government has got this
much of wisdom of allowing the 1953
precedent to continue, I would rather that
that precedent should be accepted by the
House, with the Union Government
having the power to insist upon the
passage of a resolution being notified from
their side in a conscious manner. They
will also have an opportunity to apply
their miad as to the advisability, timeliness
and quantum and all the rest of it. There
fore, 1 am not inclined to support the
amendment but oppose it, and would
prefer the clause as it is.

Estate Duty

18.00 hrs.

SHRI SRINIBAS MISRA : Prof.
Ranga has come in to support the Govern-
ment. [ bave tosay that he is not proe

MAY 9, 1968

(Amends.) Bill 3264

perly instructed. His party is a partner in
a coalition government functioning in
Orissa. It is the desire of that Govern-
ment ...

SHRI RANGA : Which Government?

SHRI SRINIBAS MISRA : If he does
not recognise that Government, that is
another matter.

SHRI RANGA : I am here to protect
the taxpayers, particularly the peasants.

SHRI SRINIBAS MISRA : Ifhe is
pleading for anything, he is pleading for
the protection of the people who are high
up, who are rich.

SHRI RANGA : What about those
who are below the ceilings you have im-
posed ?

SHRI SRINIBAS MISRA :  These
people who have property over Rs. 50,000
will pay the duty. That means also the
co-parcenaries will pay. There are co-
parcenaries owning Rs. 3—4 lakhs property.
On them this duty will be levied. That is
another matter.

What was happening in 1953 ? This
Act was there. If the States passed a re-
solution, this was made applicable to them.
The statement supplied by the Ministry
says ‘Firstly, by the Finance Act of 1964
this Act was extended to the State of
Orissa’. That means, previous to that, it
was not extended to that State. In Orissa,
agricultural land was not liable to;pay
Estate Duty. But when emergency came,
under their emergency powers the Central
Government extended it to Orissa.

Now the Act is being passed at the re-
quest of four States. What do we want ?
As soon as there is a2 resolution under the
Constitution, it shall apply to that State.
The Constitution gives the State legislature
the right to pass a resolution, may be after
one hour discussion or five days® discus-
sion. As soon as the State legislature by
a majority pass a resolution, this will
apply. Where does the Union Government
come in? But the Union Government
now yants to take power in jis hands fg
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say that even if the State legislature ex-
presses itself by a resolution in favour of
this amendment, it will come into force
only when we notify ; unless we notify, it
will not be applicable. This is an encroach-
ment on the right of a State legislature;
if Prof. Ranga had understood this, he
would not have supported Government on
this.

SHRI RANGA : Let us leave it to
the Supreme Court.

SHRI SRINIBAS MISRA : In a fede-
ration, the Union is a party and the States
are parties. How can the Union Govern-
ment say that unless we notify, this will
not be applicable ? The Constitution has
conferred on the State legislature the power
to pass a resolution and once that provi-
sion is complied, it should ipso facto apply
to the State concerned. The Union
Government should not come in between.
That was my objection.

The hon. Minister would say it is in
the 1953 Act. So far as Orissa is concern-
ed, it was not 1953, but 1964. So his ex-
planation in so far as Orissa is concerned
is wrong. .

SHRI M. N. REDDY (Nizamabad) :
It is not a question of exercise of any
power by the Union Government or the
desirability of exercising it.

It is a question of legal and Constitu-
tional matter. This provision especially
(b) is inconsistent with article 252. There
is absolutely no room for ambiguity or
doubt. If both the houses of the legis-
lature of a State pass the resolution, it
follows ipso facto that the Act would be ap-
plicable without any further action by the
Central or the State Government. We have
to implement the provisions of the Con-
stitution. If we retain the provision in
the Act in the present form, it would offend
article 252, irrespective of whether Mr.
Ranga wants it or Mr. Viswanatham does
not want it. It is a simple matter.

MR. DEPUTY-SPEAKER : The mere
provision for the issue of a notification—
how will it be an encroachment on the
rights of States ?

- SHRI M. N. REDDY: I will show
how. Imu;gdia_tgly a State legislature
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adopts a resolution, it becomes operative
and comes into effect immediately. There
is no scope for any notification. The notie
fication may be issued by the Central
Government after sometime. The inter-
rognum between the adoption of the reso-
lution and the issue of the notification can-
not be a vaccuum. The Act would be im-
plemented, would come into effect the mo-
ment the resolution is passed. The issue
of a notification becomes superfluous and
we should not have a superfluous clause in
the amended Act especially when it has
been brought to the notice of the House.
It is not only superfluous ; it is also an en-
croachment on the autonomy of the State
as enshrined in our Constitution and would
be struck down as such by any Court.
With open eyes, we cannot pass such a law
and so this clause may be dropped without
further ado.

SHRI E. K. NAYANAR (Palghat) : I
support the Bill generally. The Minister said
that this was according to the Act passed
in 1953. But 1953 is not 1968 nor is the
same party ruling in all the States. Shri
Misra also pointed out that it was an encro-
achment on the powers of the States.

MR. DEPUTY-SPEAKER : He gave
a partial answer to my question—how it
will be an encroachment on the autonomy
of the States merely to issue a notification
from the Centre. Do vou emphasise the
same point ?

SHRI TENNETI VISWANATHAM
It appears that the resolution passed by
the State shall have no effect unless it is
notified by the Central Government. As
regards the objection of Mr. Ranga ifa
State does not want to do all these things,
it is for that State not to pass that resolu-
tion.

come into effect immediately ; it should
not wait for a notification. As my friend
here has said, there cannot be a vaccuum.
If the Centre insists on its power to issue
a notification, it means encroachment.

MR. DEPUTY-SPEAKER : Even if
a resolution is passed, it will have to be
ultimately published in the State Gazette.
Sometime is taken for this even if jt is dong
at the State level. )

It can have its own Act if it chose.
If they pass a resolution, this Act shall |
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SHRI TENNETI VISWANATHAM :
No. It comes into effect as soon as it is
signed-by the Governor unless the State
Act provides for a subsequent date. The
objection is not merely technical. The
composition of State Governments- being
different, what happens if the Centre does
not issue a notification ? The: resolution
will remain useless.

MR. ‘DEPUTY-SPEAKER :
share this view ?

Do you

SHRI E. K. NAYANAR:Yes I say that
it is an encroachment on the powers of the
States.
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MR. DEPUTY-SPEAKER :
shidas.Jadhav. The question is.simple and
limited to this issue now—whether
the power to issue mnotification should
remain with the Centre and if so-would it
be a sort of an infringement of the provi-

siaps. of the Constitutien aud an epcroach.
ment 7. -Please.be very brief,

Shri Tul-
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““...shall apply, and shall be deemed
to have appHed, on and from the dates
on which the amendments made by
each of the Acts aforesaid respectively
took effect to estate duty-in respect of
agricultural lands situated in the territor-
ies comprised in :-—
(a) the States of Gujarat, Madras;
Maharashtra and Rajasthan ; and

(b) any other States which the Cen-
tral Government may, by notification
in the Official Gazette, specify in this
behalf after resolutions have been’pass-
ed by the Legislatures of those States
adopting the said amendments under
clause (1) of article 252 of the Consti-
tution.”

FATTT & 79 wiera § IXH
a9 Reg 1 Aigw &1 gur fF R
Afer & qwg Far 91, 78 I g A dF
TR QT YL AT Fgi qF AF § 1 A
% ¢ fe gouw, wE@, "gaS AR
TIEqTT J 37 AR F Wegmw a9 6y
W wifesT 262 F AYAIT doA TN
IR wor geRfy g axdr & faw
weg ¥ geE € 3 amrd g, I 2ql
]| A g ar & aww gwa g, Afe
¥ guw ¥ G wan fr 9w a1 g
mfgor #=Y s faar war @ 6 fag
®vezg ¥ wft F Frawrdd & I |
e I Adt amd, R ¥ v
T o F, @ W g IR
g0 3 F o dare § ) g7 W B
gz ¥3¥ ¥ qand e ¥ d5 9T gRE g
q qard, #5ifF FERIFR QR FE FT AT
SqraT 8, g GIFT QARG €@ W
et & s g ¥ IMeqEA o w7, @
ag I N A W ¥ fA¥ S §o

T agq wreta awed; s fegf
fm, ¥ f ww e femr 3 Ew

Estate Duty

VAISAKHA 19, 1890 (SAK4)

(Amendt ) Bill 33710

RAFl ¥ fod am A agaga &,
afme o7 el $8 WX & fad daT
&

MR. DEPUTY-SPEAKER : You have
not followed the last clause : it has to be
taken up at the State‘level if they pass a
resolution. First of all it is not this Parlia-
ment which is going to enact any measure’
regarding estate daty. Once they adopt a
resofution the  only question of notification
is reserved-here, and that only is in dispute.
If you want to- pass estate: duty as such,
you will- have to canvass support at the
State-level. This House is not going to
pass it.
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MR. DEPUTY-SPEAKER : You have
misunderstood it. The contention is;
“Who' are you to say ?" Because this
little power ‘of issving notification is being:
chattenged  sitice this is an eacroachment.
If tomorrow the-Centre were to show some
inciination, they will consider that it is
further encroachment. That is not permis-
sible. I have followed what you have
said.

oft gerefrarer o gurersr wEl-
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SHRI K. C. PANT : Firstly, I would
like to assure Mr. Bibhuti Misra—he is
not here now—that this Bill is not to ex-
tend the application of the estate duty to
agricultural land, but to epable the States
to take advantage of the amendments that
were passed by Parliament during the
period of emergency. I want everybody to
understand the scope of the Bill and not
to attack the 1953 measure today which is
not under discussion.

Prof. Ranga has already expressed
certain views which are not quite on all
fours with the views expressed by some
other hon. members. They have to sort
out this thing between themselves. But he
made a very relevant remark, viz., it is for
the courts to decide the constitutionality
of the measure. That is correct.

There is some impression that the centre
is encroaching on the powers of the States.
May I make it clear that it is for the States
to pass a resolution ? If the States feel we
are encroaching on their powers, they will
not pass the resolution. We do not want
to force anything on them. Itis only at
the request of the States that this measure
is going to be extended to them.

SHRI K. N. PANDEY (Padrauna) :
If the resolution is to be passed by the
States why is the centre so much worried
about issuing the notification ?

SHRI K. C. PANT : 1t is very simple,
The public must know that this legislature
has passed a resolution. How does the
public get to know ofit? How do we
intimate to the public what we have done ?
It is through the official gazette. That is
the official way. That is the funnel through
which the public is informed. That is
why a notification is necessary. 1 thought
it was obvious.

SHRI TENNET! VISWANATHAM :
It is a resolution of the State. It will be
2 discussed in every newspaper of the State.

SHRI K. C. PANT : Newspaper does
not replace a gazette notification. )
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SHRI TENNETI VISWANATHAM -
Why should there be a central notification?

SHRI K. C. PANT : If the enactment
is of the Central Government, how can
the State Government issue the notification?

Then, there is a misunderstanding in the
mind of Mr. Misra. I sought to dispel it,
but he said, I was wrong; I wish he
would not use such strong words. He
said, the 1953 Act was extended to Orissa
only after the proclamation of the emer-
gency. That is not correct, because it
was extended before the emergency. This
particular amendment certainly came after
the emergency was proclaimed.

SHRI SRINIBAS MISRA :
look at the page 1.

Kindly

SHRI K. C. PANT : I bave seen it.
All these amendments —Central Board of
Revenue Act, Finance Act, etc.—are all
after 1963, after the emergency was pro-
claimed and Parli t could enact on
behalf of the States. It is precisely be-
cause we want the States to take advantage
of this, if they feel like it, that we are
bringing this measure. The 1953 measure
which originally extended the application
of estate duty to agricultural land was
applied to all the States who passed reso-
lutions in that respect. All States passed
resolutions except two —Bengal and Jammu
and Kashmir. Therefore, it is for States.
Even today if one of those States does not
want this enactment and prefers to have
the old rates it is open to it to do so.
There is no compulsion on the States.

Shri Nayanar said that 1953 is not 1968,
the pattern has changed and so many
Gover have hanged. But the
Constitution has not changed and it is
purely a constitutional point which is being
raised here. 1 do not agree with the
interpretation of my hon. friends. Itis
not at all inconsistent with the provisions
of the Constitution. As a matter of fact,
the Law Minister has specifically looked
into this point and come to this particular
conclusion.

My hon. friends smuggled in the word
‘automatically’ into this particular provi-
sion of the Constitution.
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SHRI M. N. REDDY : Sir, this is
highly objectionable. In regard to the
Constitution we do not use the word
“smuggled”. 1 think by force of habit the
Finance Minister is using the word.

SHRI K. C. PANT : The word “auto-
matically” is not there in this article 252.
Therefore, I have explained this aspect of
the matter.

There is another aspect of the matter
which has some validity, and that is that
there is an interregnum between the pass-
ing of the resolution and the notificatiin.
I accept the validity of that and I am go-
ing to provide for it. In the notification
itself we shall provide that it will be from
the date of the resolution. This will be
done.

SHR1 M. N. REDDY ; Sir, kindly
see the Bill. After the (;) in clause (a)
there is the article ‘and’ and (b) reads like
this:

““(b) any other States which the Ceatral
Government may, by notification in the
Official Gazette, specify in this behalf
after resolutions have been passed by
the legislature of those States adopting
the said amendments under clause (1)
of article 252 of the Constitution.”

Sir, you are a lawyer of repute. Does
it make any sense? The whole phraseo-
logy is wrong. The entire day appears to
be a day of errors and confusion.

SHRI K. C. PANT: May [ suggest
that in future my hon. -friend would read
the Bill before hand and table amendments
so that we can take advantage of them.

SHRI TENNET! VISWANATHAM :
Sir, we must have a better understanding
between the Government and Members.
After all we are not here trying to make
points or win points. All of us are anxious
to see that, because we like to have estate
duty also on agricultural lands, the Bill
is properly worded. There is an objection
raised against estate duty itself. He said
that it should be raised in the State itself
because it is there that they have to pass
the resolution. We are only anxious to
see whether this wording is all right or
not. The first objection he disposed of
by saying that the courts will decide. Here
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he says “any other States””. They cannot
issue notification with regard to other

States. Assuming they have power to
notify they can only notify in respect of
those States which have passed the resolu-
tion. How can they notify in respect of
other States also ?

SHRI SRINIBAS MISRA : If ‘the
hon. Minister is going to provide for any
changes, let him put it down here.

SHRIK. C. PANT: I am surprised
that this point is raised. I think my hon.
friend, Shri Viswanatham, has not read it
earlier. Otherwise, he would not have
raised it. Because, I have too much of
respect for his intelligence. May I read
it again ?

“any other States which the Central
Government may, by notification in the
Official Gazette, specify in this behalf
after resolutions have been passed by
the Legislatures of those States adopt-
ing the said d s under cl
(1) of article 252 of the Coanstitution®

Where is the ambiguity ? ’

MR. DEPUTY-SPEAKER : Two objec+
tions were raised. Opnc was about
encroachment because there might be a
little time lag between the passing of the
resolution and the issue of the notification
and it is conceivable that there is diffe-
rence of opinion between the Centre and
the States. That point has been answered
by the Minister.

SHRI TENNETI VISWANATHAM :
About my second point about the wording
I do not press it. I think his explanation
is quite all right.

MR. DEPUTY-SPEAKER : Then, if
you find that lucidity or clarity is lacking
in any of the clauses, I also feel like the
Minister that this is not the stage to bring
that point. It should have been brought
forward at an earlier stage by way of
amendments. Thirdly, if it is considered
that it is beyond the scope of article 252,
firstly it was not challenged when it was
passed first, and secondly, this House can-
not take upon itself that function. It is
for the courts to decide. So, let us pro-
woed with it. -
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[Mr. Deputy-Speaker]
The question is :

“That clause 2 stand part of the

Bill”
The motion was adopted.
Clause 2 was added to the Bill

Ciause I, the Enacting Formula and the
title were added to the Bill.

SHRI K. C. PANT : 1 beg to move :
““That the Bill be passed”

MR. DEPUTY-SPEAKER : The ques-
tion' is :
“That the ‘Bill be passed™
The motion was adopted.

18.32 hrs.

DETENTION OF MEMBER
(Shri George Fernandes)

MR. DEPUTY-SPEAKER : [ have to
jnform the House that the Speaker has
received the following telegram dated the
9th May, 1968 from the Judicial Magistrate,
First Class; Khavda, Kutch :

“Shri George Fernandes, Member
Lok Sabha, having been produced by
police for the offence under sections
143, 145 and 188 of the Indian Penal
Code, detained under custody by me
under the powers under section 344
Criminal Procedure Code.”

1833 hrs.-

MOTION RE. AMENDMENT TO
PARADIP PORT TRUST (PRO-
CEDURE AT BOARD
MEETINGS) RULES

MR. DEPUTY-SPEAKER : The House
will now take up the motion to be moved
by Shri Srinibas Misra regarding Paradip
Port.

SHRI SRINIBAS MISRA (Cuttack) :
1'beg to move :

“Thisr House recommends that the

following amendment be made in the
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Paradip Port Trust (Procedure at Board
Meetings) Rules, 1967, published in the
Guazette of India by Notification No.
GSR 1669, dated the 31st October, 1967
and laid on the Table on the Table on
the 22nd November, 1967, namely :

to rule 5, the following proviso be
added, namely :

Provided that the decision taken on
the items so added shall be subject to
confirmation by the next meeting of
the Board which shall consider the
matter and may confirm, rescind, alter
or vary the decisions taken and may
also provide for ancillary matters aris-
ing therefrom.”

This refers to the Paradip Port, which is
a called a major port, although it is:still a
minor port ; and I do not know how long
it will continue to remain a minor port.
It is a port where the cargo is nil ; there
is no road ; an express highway was to be
constructed, but it has not been taken up ;
there is no connection between the railway
line on the east coast of India and the
Paradip port, although there is a plan that
this railway line will be constructed.
Though the State Government spent Rs.
1.8 crores on this port, it is not yet paid
back to the State Government.

Now a Board has been constituted
under the Major port Trusts Act, 1963. In
order to appreciate the scope of the
amendment suggested by me, I would
briefly describe the powers of this Board,
what this Board will do.

The Board consists of a chairman and
representatives of various interests in the
State. The Board and delegate powers to
the Chairman. The Board can, under
sections-66 and 75, borrow money on
securities of the property of the Port.
Then, the Board can make regulations and
the Board can also execute works and
allow private contractors to construct
berths. The Chairman is empowered to
direct this and then report to the Board.
I will specially refer you to section 94 of
the Act, which says :

“Notwithstanding anything contained
in section 93 the Chairman may. direct
the execution of any work the cost of
which does not exceed such maximum
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limit as may be fixed by the Central
Government in this behalf and may
enter into contracts for the execution
of.such works but in every such case
the Chairman, shall, as soon as may be
possible report to the Board any such
directions given or contracts entered
into by him.”

So, the Act itself provides that the Chair-

man, whenever he does something, has to

report it to the Board.

With such vast and costly powers vest-
ed in the Board, the rules provide the pro-
cedure to be followed in the meeting of
the Board. An agenda paper is to be
prepared. This is to be sent to all the
members of the Trust Board. Whenever
the Chairman feels that a matter is of
such importance that it can be put
on the agenda, without it being
mentioned . in the agenda paper in the
meeting itself he can place that on the
agenda and then the matter will be discus-
sed. That is the provision.

18.37 hrs,
{Shri Thirumala Rao in the Chair]

What happens here ? As you know,
sometimes when the agenda is not interest-
ing, some of the members do not attend
and when the Chairman finds that members
who are favourable to his designs are
attending he may put anything on the
agenda and get it passed. There is no
provision that the resolution passed in
that mceting will be placed and confirmed
by the next.meeting of the Board. That is
the power given.

1 expressed my apprehension on this
and gave notice of this amendment. As it
were to substantiate my apprehension, in
the very first meeting the Chairman intro-
duced a measure which was not on the
agenda paper and by the measure one Shri
Kumar, who is serving there in one capa-
city, was paid extra Rs. 150 for doing some
extra job. This payment of Rs. 150 is not
sanctioned in any other port of like charac-
ter and like importance. Marmagoa, Co-
chin, Visakhapatnam are ports of the same
character and same type and the piymeat
made to like officers for this extra work is
less in these ports. “But this Chairman
paid Rs. 150 to him extra for this extra
work which is against the rules and agaigst
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all conventions. My apprebhension was
borne out by his action.

“Then I am objecting to this rule about
circulation of agenda papers. It says :
“‘Papers relating to the agenda of
any meeting of the Board, except a
special meeting, shall be . circulated to
the members at least three days before
the date of the meeting. -In the case
of a special meeting, such papers shall
be circulated at least ome day before
the date of the meeting. The, Chair-
man may at his discretion include for
discussion at any of the meetings of
the Board, including a special meeting,
any item not included in the agenda if
the same in his opinion is of sufficient
importance and urgency and cannot be
held over for the consideration of the
Board at any subsequeant .meeting.”
Everything in his discretion will become
important. Whenever [ find that people
who will favour me are present, everything
that is there will become important and
they will be introduced..

What are such important items ? As
you know from the papers, the workmen
there, numbering 2,000 and more, have
given a strike notice.

There was some negotiation in concilia«
tion proceedings. There was an agreement
with the Government, with the authorities,
that their deminds will be met. Months
have passed but the settlement is not yet
implemented. They have given a strike
notice. So, the Chairman can very well
give a notice, an agenda, saying that regu-
lar accounts will be passed, this and that,
and two or three persons who will support
him will be present in that meeting and he
will say that the strike mattar is very
urgent—although it is receiving considera-
tion of this Ministry and other authorities,
he will say it is very important and very
urgent—and let us decide that we canno}
implement it now.

Of course, [ concede, there may be
such situations where he will have to take
action .and the Board .mseting may not be
feasible. Buat therz must be a provision
that whatever he does must be placed
before the next meeting of the Board and
the Board will have the power to either
confirm or rescind or alter or very the
decision in regard to those items which
were not in the agenda.
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MR. CHAIRMAN : 1t is not the
general convention that previous resolu-
tions passed by the Board are placed before
the next meeting of the Board ?

SHRI SRINIBAS MISHRA :
read; they have no power to very.

Only,

MR. CHAIRMAN :

) All Companies
provide for that.

SHRI SRINIBAS MISHRA : As you
will see here, although it prescribes the
procedure to be followed in a meeting, it
does not prescribe that it will be read.
The first item that it will be read and
confirmed is also not there.

This Ministry has prescribed certain
rules for other ports also. I may cite one
parallel in respect of the Jayanti Shipping
Company. The rules bave been framed
and published in the Gazette of India
Extraordinary, Part II, Section 3, sub-
section (1). Rule 12 there is to the effect
that the Chairman may take immediate
action and submit a report to the Board.
That is provided for submitting a report.
Here, in these Rules, that provision also is
not there. I expect that the hon. Minister
will come with a reply that this rule is
prevalent in Cochin. Kandla and Vizag. 1
agree. The same set of rules that are
prevalent in Cochin, Kandla and Vizag
have been extended to Paradip with some
modifications. But does it meen that because
you have done something wrong somewhere
there has been some lacuna, you will ex-
tend it to Paradip also ?

Then, you have constituted a Trustee
Board. Why should you not faith in them ?
Have faith in them. If the Chairman does
something good, they will approve of it
and, if itis not something which is good,
they will not approve of it and they may
modify it. 1f you give power under the Act
to the Trustee Board which consists of
some elected representatives, then you must
have faith in them. Why take this power
by means or a rule and vest itin the
Chairman so that hecan undo what the
Board is willing to do.

Also, this power will be against the
spirit of the Act itself because the Act
provides that it must be reported. In other
matters, as I just how quoted, Section 94
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says that it must be reported. He must
report. He cannot of his own sweet will
put something in the agenda and then say,
“It was passed in the last meeting. Gentle-
men, you have nothing to decide,” So, I
think, the hon. Minister will consider the
matter. It is a question of Notification
again notifying that this proviso will be
there. What I have suggested is a proviso,
as I have read out, that such a decisioh
in respect of items which were not in the
agenda must be placed before the next
meecting of the Board and the Board will
have the power to confirm or rescind or
alter or very the decision taken. This is
very simple

MR. CHAIRMAN : Motion moved :

“This House recommends that the
following amendment be made in the
Paradip Port Trust (Procedure at Board
Meetings) Rules, 1967, published in
the Gazette of India by Notification No.
G. S. R. 1669, dated the 3Ist October,
1967 and laid on the Table on the 22nd
November, 1967, namely : —

to rule 5, the following proviso be
added. namely : —

“Provided that the decision taken on
the items so added shall be subject to
confirmation by the next meeting of
the Board which shall consider the
matter and may confirm, rescind, alter
or vary the decision taken and may
also provide for ancillary matters
arising therefrom.”

SHRI K. P. SINGH DEO (Dhenkanal) :
In the notification of the Ministry of
Transport and Shipping, for Ports, here it
is written major port trusts ; here it is
said :

“‘In exercise of the powers conferred
by scction 122 of the Major Port
Trusts Act 1963, the Central Govern-
ment hereby make the following rules
for Paradeep Port...”.

Before speaking on the amendment, I
will delve into the background of the
development of Paradeep Port. In the
First Lok Sabha, vide Estimates Committee
Report No. 51 for 1956-57, it was felt
necessary to comstruct a deep sea port at
Paradeep. Then, in 1958, Paradeep was
declared as a minor port, |g 1960, the
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Intermediate Ports Development Com-
mittee, in their report, recommended that
any further iucreases in cargo at Paradeep
would necessitate its development into an
all-weather port. On the basis of this
recommendation, in the Third Five-Year
Plan, Rs. 1.5 crores for handling 5 lakh
tonnes of iron ore were included. In 1961
the Government of Orissa submitted af
integrated scheme for Paradeep Port to the
Planning Commission. It had been pre-
pared and drafted by the consultants,
M/s. Randel Palmer and Tritton, for an
estimated cost of Rs. 38.31 crores with a
foreign exchange content of Rs. 9.1 crores.
This overall programme of the State
Government was ultimately included by
the planning Commission in the Third
Five-Year Plan after subjecting it to several
examinations, reviews and discussions.

Then there was a controversy between
the Minstry of Transport and Government
of Orissa whether it was a major port or
not because, in regard to major ports, as
far as my knowledge goes, there are certain
requirements like railway lines and all
that. There was a controversy whether it
was a major port or not. Hence, when-
ever the discussion on Paradeep Port was
brought up here in this House by my
colleagues as well as by me even when the
cyclone hit Orissa last year, the hon.
Finance Minister said that they were not
responsible for the Paradeep Port because
it did not have the sanction and all that.
If I remember right, it has been said in
the Estimates Committee’s Report No. 70,
Third Lok Sabha, regarding Paradeep Port
that, according to the definition of a major
port, it should have been taken over by
the Central Government and that it is not
the resposibility of the State Government.
In that respect I would not like to waste
much of the time of the House, but would
just refer to chapter VIII, Paras 30-31 of
the Estimates Committee’s Report No. 70,
Third Lok Sabha, in which the recommen-
dations given by the Estimates Committee
are crystal clear, and I would humbly and
very strongly submit that those recommen-
dations as regards the Paradeep Port
should be implemented by the Government
and the amount spent by the Government
of Orissa in the development of this Port
should be reimbursed, which is also one of
the recommendations.,,
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MR. CHAIRMAN : May I ask the
hon. Member to confine himself only to
that part which is relevant to the amend-
ment...
SHRI K. P. SINGH DEO : Because
it is written here major port... (Interruptions)

MR. CHAIRMAN : There is no time.
This is all the previous history that he is
giving. If he confines himself strictly to
the amendment, then the Government will
be in a position to reply... (Interrupions)

SHRI K. P. SINGH DEO: Wihile
taking into consideration the amendment
brought forward by my hon. friend, Shri
Srinibas Misra, all these factors should be
considered because here in the status it
gives nearly distatorial and discretionary
powers to the Chairman. I am very happy
that my hon. friend, Shri Srinibas Misra,
wants to curb his powers. Paradeep has a
special place in the case of Orissa because
if the Paradeep Port is developed properly,
it will mean a great deel to the economic
upliftment of that area, including the hin-
terland.

That will connect the industrial belt of
Ranchi with Rourkela and this Port will
contribute in a big way economically, in-
dustrially to the country’s trade.

Since you have asked me to conclude,

I would ship over my other points and

straight way come to the rules. It has
been provided in the rules at that board
meeting, there could be discussions of
items not included in the agenda, and the
chairman may at his discretion including
a special meeting such items as are not
included in the agend. I would like to
point out that it has further been provided
in rule 4 (2) that in the case of a special
meeting such paper shall be circulated at
least one day before the date of the meet-
ing. Since it will be circulated one day
before the meeting, there is no reason
why this clause should be there ‘including
a special meeting’. It can easily be deleted
because within one day no such develod-
ment can arise as cannot be put in the
ordinary agenda.

I quite agree with my hon. friend Shri
Srinabas Misra that such distatorial and
arbitrary powers should not be given to
the Chairman and such powers should be
curbed. He has gought to provide that the
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decision taken on the items so added shall
be subject to confirmation by the next
meeting of the board. 1 would suggest
that the hon. Minister should agree to it
s0 that whatéver special items are added to
the list confirmed at the dext didbting.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : 1 would invitd the
attention of the hoh. Minister to rile 3
(c)(7) under which the Central Government
hdve got thé fight to appoint 4s bembers
of the committee somé peorsons répréseért-
ing interests which ought to be répresetited.
May [ know whecher the Kon. Mifistdr
does not cohslder the Membérs of Parlia-
ment coming from the area in which the
port is situated as fit shough 16 be répre-
sented on the board ? Mady I request hith
to considet this suggestion thdt inder that
clause he can dominate the Mebers of
Patliament to the Port Trist Board ?

MR. CHAIRMAN : That réquest is
not covered by the proposed amendnieit.

SHRI TENNETI VISWANATHAM :
It is a request only. Of eourse, all that
we can do is ooly to make a request.

THE MINISTER OF TRANSPORT
AND SHIPING (DR.V.K.R.V.RAO):
1 rather régrét that Both the Metdbers who
Huave spoken [froth Orissa, who, 1 adi sure
ate deeply intétested ih the dévélopment of
the Paradip port; ih which I am also desp-
ly itiwerdsted, hLiavihg gone aitd séed the
port uhd krowibg alsé how irpertant the
port is for the developmeitt of Orissa,
should hivé spoken in this strain tHat the
claittian is trying te Be a dictator and
that he is trylng to take all kinds of powers
and he will 8ed t& it thdt WHEn his friends
are present and Whed thé people opposidg
hith are not présént, he Wwill imifiediately
bring up softié ltefds and get thém passéd
becduse it is ot going to bé Changed at
the hext méeting. I dm a Hitle Surprised
at this sugdestin fiade by thém. [ have
great respect for my hon. friéhd Shrl Sri-
nibas Misra but 1 am surprised that he has
sonht to make this kind of point.

1 would like to point out to him that
the chairman of the pert trust has beon

apooinied in consuliption with the Oglosy.
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Gouernment and he is an officer of the
TAS who has been seconded from the
Orissa service.

The paradip port has got so many pro-
bleins. I ebtirely agree that the poft i8
in B véty infant stage of devélopment. As
a matter of fact, it needs an express high-
wiay to be expendited. There again, I do
not want to talk about the Btate Govern-
ni¢nt, but since my hon. ftiend has spoken
dbout dictatorial powers, 1 would Hke to
submit that money was provided to the
State Governinent last year for completing
the express highway, but they diverted
the onev. Again, we have asked them
to sée that the express highway is com-
pléted. The railway line will take three
more years, end siace we want to keep the
iron ore export moving, we want to get
this exp highway expedited. All these
are facts, and they are known to the
State Govérnment. We want to keep the
iron ore export moving. So, again, we
Have told thetn to please go aléad and
complete the express highway. The rail-
way line has been sanctioned and the work
is progreasing on it. All these things
would not ‘have happened if the State
Government, belonging to a party to which
neithér of the hon. Members who had
spokén before me belong, hdd not rushed
on their own to start a major port théré
without doing all the ether things that are
necessary for the creation of a major port.
Anyway, a major poft has come. I think
Paradip is a very good port. It has got
extrémely good potentialities ; it is ene
of the first class natural ports of India,
and | am sure that in the dext twe or
thtee years, when the railway line com?s
intd existence, and 1 hope we shall also
get a general cargo berth for which I ar
trying my best ...

SHRI RANGA (Srikakulam) : What
about the highway ?

DR. V. K. R. V. RAO : The highway
is being expedited and practically it is
going to be completed; it will be
completed by the Orissa Governmeat ; the
Orissa Government have to do it we can-
not do it.

The highway is supposed to be gomp.
leted by the Orissa Governmgnt, -
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SHRI RANGA : They do not have.
the money.

DR.V.K. R. V. RAO : That, ! am
afraid, is 4 utifversal prbblem i fespéct of
activitiés id this country.

I hope that none of these things said
here will reach the ears of people in Orissa
because it will unnecessarily demoralise
the people who have got to run the admi-
nistration of the port.

I should also like to point out to Shri
Misra for his benéfit that I called for
information about the how many times
these powers were used. I have not got
information about the particular case of
Shri Kumar having been given Rs. 150
more than he should have got But I
should have thought that as a socialist,
Shri Misra would have been pleased if
somebody got Rs. 150 mere. Anyway, I
have not got information on that point.

My hon. friend will be interested to
know that of the four cases I have got
before me, three items were brought on
the agenda at the instance of a gentleman
very well known to Shri Misra, called
Shri Khuntia, MLA, who is a very distin-
guished member of the party of which Shri
Misra is such a shining ornament. As a
matter of fact, the case brought on the
agenda by the Chairman was one where
he mentioned that the Commissioner for
Workmen’s Comgensation, Cuttack, had
passed an order for payment of compen-
sation amounting to Rs. 237.19 to Shri
B. C. Das who had been injured while on
duty and hospitalised and requested the
Board to approve of the expenditure.
The Board approved of the payment of
compensation to Shri Das.

I suggest let us not creat mountains
out of molehills. These rules have been
in operation. I myself have been Vice-
Chancellor of a University, and I think
almost in any organisation the Chairman
of the excutive body has always a discre-
tionary power to bring items which are of
special urgency. Of course, one has to
proceed on one assumption...

SHRI RANGA : He has no objection
to that.

SHRI V. K. R. V. RAO : I am sorry.

It js not a question of miérely reporting to.
if th¢ dmehduidnt” was

the next meetin_g,

VAISARHA: 19, 1890 (SAK A)

Paradlp Port 1384

to that effect, I could have understood it.
But what Shri Misra wants is that the hext
meeting of the Board sould have the power
to confirm, rescind, alter or vary the deci-
sion taken, which means that therc is no
meaning in this power at all, which means
that no action can be be taken or any reso-
lution passed by the Board titl the next
meeting of the Board takes place and it is
confirmed there.

But one point made did strike me. I
do not understand why the power which
has been given under this should also be
extended to special méetings. I do not
think that is correct because a special
meeting is called to discuss certain special
itéms. THdt should hot be used to bring
in any othér items. So [ would Be pre-
pared to accept it, Otherwise, I suggest
let us have some confidence in the Chair-
man. All this enormous ghost that Shri
Misra has conjured up of cantracts- being
given, this and that is hot dccord with
reality.

1 would suggest to him in all humility
that in the interest of development of Para-
deep Port, in the interest of the very thing
that he wants, it would be better if he does
not press this amendment. If in spite of
this, he insists on pressing it, I am afraid
Government will have to oppose it,

As regards Shri Viswanatham’s point. I
suggest that he may give special notice of
that question a1d we shall take action.

SHRI K. P. SINGH DEO : rose —

DR. V. K. R. V.RAO : It is already

7P. M. If there is any clarification,
needed, I shall answer.

SHRI SRINIBAS MISRA : I have to
reply to the debate.

MR. CHAIRMAN : Briefly.
19.00 brs.

SHRI SRINIBAS MISRA : After this |

day’s wrangle, at least we could deal with *
a sober Minister who Wwants to concede, '
when he is convinced, that there is some-
thing wrong. I accept he will assure the
House that he will see that notlng wrong
is don b}' exercise of this power which is
yested in the Chairman and werythmg will
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go before the Board. He did not some-
how give that assurance clearly.

He has taken me and the hon. Member
there to task'for talking in a certain vein.
Had he followed what I said, It was a
bypothetical case. There is the possibility
of misuse, that there was actual misuse.
I do not say that the Chairman has
actually misused.

MR. CHAIRMAN :
bhe must conclude.

It is time now;

SHRI SRINIBAS MISRA : If the
hon. Minister says that he shall see that
this is not misused, 1 am willing to with-
draw my motion.

DR. V.K.R.V. RAO: Tam sur-
prised at my hon. friend. Any Minister

MAY 9, 1968
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who is responsible has got to try his best to
see that the departments for which he is
responsible do not function in an ir-
rtesponsible way. That is the normal pri-
nciple of Government.

SHRI SRINIBAS MISRA : In view
of the assurance given by the Minister, I
seek the permission of the House to with-
draw my motion.

MR. CHAIRMAN : Has the hon.
Member leave of the House to withdraw
his motion?

19 02 hrs.

The motion was, by leave, withdrawn.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, May 10, 1968/Vaisa-
kha 20, 1590 (Saka)
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